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LOK SABHA DEBATES

LOK SABHA

Monday, Deeember 2, 1968] Agrahayana 11,
1890 (Suka)

The Lok Sabha met at Eleven of the
Clock

[Mr. Speaker in the Chalr)
ORAL ANSWERS TO QUESTIONS
Study Report of Dr. Ashis Bose

*451. SHRI YASH PAL SINGH :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 4413 on
the 19th August, 1968 and state :

(a) whether the study report presented
to Government by Dr. Ashis Bose regard-
ing tackling of Dethi's land and housing
problems on a scientific basis has since
been considered by Government ; and

(b) if so, the decision taken by Govern-
ment in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) : (a) The report
of the study made by Dr. Ashis Bose has
yet to be finalised by him.

(b) Does not arise.

St gwaw fag . o afeasi w
TAATQITLST $F F31 A7 § 7 AqAdAe
A g0 faad & ws3gga f2a, averasT
@ maAdz dag aga v 4, avwam
TaA itz 7 ga% fag oFY A sgweqr WY
I NET 2T W1 2 ¥ § ¥ wa-
AL AL &, AX X ATAIILIE
g

2

SHRI B.S. MURTHY : That ques-
tion has nothing to do with this.

ot goare fag: TR AT aTHI-
gz I faaeft, qrft d W ¥, I &
Z3q T FT G A ¥ AAAINCLT Y
g g ?

SHRI B. S. MURTHY : This is a
question regarding land speculation.

stomme fag . fea sl 3 A
T TF 9T AT qQd) ol IR a1g
¥ e Ay sl qrg ) ) guy g A=,
3% fasres gIFIT A Fq7 Yawa faar ?

SHRI B. S. MURTHY i The land is
purchased by the Government and develop-
ed and the general policy is to dispose them
of by auction. But they reserve some land
to be given at pry.deicrmined rates to the
individuals whose land has been acquired
in connection with the scheme of large
scale acquisition, development and disposal
of land in Dethi. Second comes the indus-
trialists who are being asked to remove
their factories from their present locations,
and third comes individuals in the low in-
come group and the middle income group
people and the Co-operative House build-
ing societies and the co-operative soclties
of industrialists and manufacturers.

SHRI BAL RAJ MADHOK : The
problem of house and land in Delhi has
assumed great proportions, particularly
during the last few years. The population
of Dethi has increased very fast but the
housing hus not kept pace. According to
the Master Plan when it was prepared in
1960 there was a backlog of 50,000
houses. As per the Master Plan 30,000
units will be required every year and
to cover the backlog 50,000 wunits will
be required. The price increase and
the increase in population was more than
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what was assumed by the Master Plan
makers. In view of these facts may 1
know whether the Government is prepared
to give land it has acquired to prospective
builders, whether they are on the co-opera-
tive societies or private sector, on a no
profit no loss basis. So far they have been
taking land on Rs. 2 per square yard from
the cultivators and selling it at Rs. 20, 30
or Rs. 40 making a lot of profit. [ want a
clear assurance from the Government
whether they will give that land on no
profit no loss bacis to the co-operative
societies. Secondly, has a proposal come
before the Government that there should
be a revolving fund of Rs. 15 crores which
will be at the disposal of the Delhi Ad-
ministration out of which they will build
houses and give them on hire purchase
basis to the small income group p:ople and
that money should be invested agiin in
building houses. 1 want a ¢ ear answer to
both these questions.

THE MINISTER OF HEALTH, FAMI-
LY PLANNING AND URBAN DEVELOP-
MENT (SHRI SATYA NARAYAN
SINHA): The question, as has been put
here, is with regard to Dr. Ashis Bose’s
report.

SHRI BAL RAJ MADHOK :
report has said all these things.

That

SHRI SATYA NARAYAN SINHA :
True. Therefore, the entire question is
being examined and unless that report is
finalised it is not possible for us to say
anything now. Many suggestions have
been mdde with which one may agree or
pot. Mention about the revolving fund
has also been made. The finance Ministry
has got to find the money ; everywhere the
bottleneck is money. What else can we
do ?

SHRI M. L. SONDHI: May I know
from the hon Minister whether he accepts
the principle that the Government of India
are responsible for the building and hous-
ing situation in Declhi, and if they accept
this responsibility, then, the further res-
ponsibility arises when there is a mess here.
1 crave your indulgencs, Sir. 1 would like
to demhonstrate that there is a complete
mess here. Is it their responsibility to clear
it up or not ? May I pojnt out that this
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report was received by the National Build-
ings Organisation in May, 1967 ? After
that, they are saying that they are waiting
for it to be finalised for publication. 1If I
may give an analogy, speeches arc made in
the course of the debate, and they are fina-
lised for publication with that green bind-
ing. Finalisation for publication by Asia
Publishing House or the Oxford Publishing
House has nothing to do with the finalisa-
tion of the report. The report is final.
There are specific recommendations in this
report which bear upon the DDA, which is
a curse. | make bold to say so. Therefore,
does the Minister accept the responsibility
for this report as it is today, with this
specific recommendation thal this is the
work really of the DDA and it has gone to
show that land spsculation in Delhi is
taking place with certain vested in, erests
from outside Dalhi who operate her e, and
this Ministry is subject to very strong in-
fluence by these vested interests, and does
it not reflect on the competence of this
Ministry ?  Earlier it was the WHS Minis-
try ; for one and a half years, this particu-

lar mitter went on, but nothing has been
done.

MR. SPEAKER : Order, order
What is the question ?

SHRI M. L. SONDHI: And this
Munistry is saying that the report is not
finalised ; it is now one and a hall years.
I submit that this report is final, and this

Ministry is taking shelter under a termino-
logical inexactitude one after the other.

SHRI B. S. MURTHY : There is no
terminological inexactitude ; therc is no
pressurc at all on this Ministry. The hon.
Member is under a wrong impression that
the report had been received even by the
Ministry of Works, Housing and Supply.

SHRI M. L. SONDHI :
under this Ministry. |t

The NBO is
was received in

May, 1967.

SHRI 'B. S. MURTHY : Be kindly
patient.

SHRI M. L. SONDHI : Patience

since May, 1967.

SHRI B, S, MURTHY ; Let me clarify



3 Oral Answers

the whole issue, Sir. The Nuational Build-
ings Organisation of the Ministry of Works,
Housing and Supply had remitted—1 quote
—*“A study of speculative prices of urban
land in Delhi’ to the Institute of Economic
Growth, Delhi. Dr. Ashis Bose in under-
stood to have been in charge of this pro-
ject. For undertakidg this study, a grant-
in-aid of Rs. 13,700 was given to the Insti-
tute of Economic Growth in the middle of
1965.

SHRI KANWAR LAL GUPTA : Sir,
what was the question, and what is this
answer ?

SHRI B. S. MURTHY : This is a fact.
I'he report has becn sent to the National
Buildings Organisation by Dr. Ashis Bose
in the middle of 1967 and that was examin-
ed by the organisation, and they remitted
it back to Dr. Ashis Bose saying that
“‘these are our remarks, and please look
into the matter.”

SHRI M. L. SONDHI : Sir, this is
misleading. It is a misleading information
[ shall ruise it again ; | warn the Minister.

SHRI B. S. MURTHY : | have given
the fuctual information. Let the hon.
Member come and see the records with us.
Interruptions .

SHRI M. L.. SONDHI : This has been
pending with them for one and a half years.
Let him answer the question. We want
to know the final position ; it was submitt-
ed in May, 1967,

SHRI B S. MURTHY : It is only the
report, und the report has not been sub-
mitted by Dr. Achis Bose to the National
Building Organisation. But meanwhile, he
delivered two lectures on the 8th and 9th
July and many cxpezits were invited to that
meeting. After he delivered the lectures
some of the members present there also
give him certain ideas.

SHRI M. L. SONDHI : Government
has reccived the report. | also give lec-
tures every day. What is this ?  (interrup-
tons) .

SHRI B. S. MURTHY : | challeage
the hon. member to prove that the report
has been received here.

AGRAHAYANA 11,1890 (S4KA)
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SHRI M. L. SONDHI : [ accept it,
Sir.  You sct up a mediater or arbitrator
and | will prove that this report hus been
suppressed in the interests of speculators
and people who want to ruin the city of
Delhi. This is criminal.

st waT AW g . GsTH RANRG
asEY F gregy fees § @Iy aner
FIAIAIH qUEqT ¢ 9Iy A¥Y qwear &y
qIT AF F €Tq B F FIAI & A IR
fag &8T &) Arer FAdey Afgd | Ffwq
fg efrs & feesit & wem w3 @ &,
qaT ) eNte I @ 1981 ¥ fasely
gfrar & gad a1 fayq a3 wgar) &
a@AdYs 7l wwa § N g qgA
qIgATE IAF AT fGey §—ageAr -
HIEZT AT #Y X2 § faeoly o qora af)
7 T &, N gANAULIT FAAT ¢,
¥ oft Bgawrgy Al @Y oy g owaw
FIXTT ARET 17 & a7 N §g
FATEY AN agr vy ae v ?

ZAU-HEAT 80 AR TFT FAT
Faqd 4 NT6 H Y 1955 F qeangT
FT A & fasr adar az gar § e A
A FE wgrz o AT 7 #f gRT
TEIF AT TR | FANNULIT FIANANY
¥ ot et mEAraT g€ T o wQr-
T 7 g fowr & f§ o 3w o
JFTT 4 MNT 6 % g A9 ¥ aff IB-
G A% A% w A0 Ty 0 FA0 AAAY
q212q I7 AAL A A7 § Jewa 4 A6
N Fr7E X 0 wwA g, w9g AN 7

gt —FasY ¥ wrat &) gaear w
ZT&TA & frm Ao o 7o HIT KW
2, afea No o qo ¥ g1 wA Er4f
#7 W@ &, 3aN e FW & fAo aq
s g I E T & o oo &
are TifAmEz % Ha € ewfare &A@
¥ forg 1 g Soh wT Y ?
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st g Ao fag o wf S
grEa o RIg N M fNE F§ TR A
FEANTINT T - g fgma v wE
Fig AE & 180wy T A fedE
AN @, AfFT ag famge wefea feald
oY | Iq% A3 IFEIA uH AfMATT agi 9
N frar ar, fyad waasd w0 gaw
1T ¥ | IR g 9T Fwr fwfefasw
M FHEw gr, N fF I fedd ax
fruffea 4v. ..

SHRI M. L. SONDHI : Dr. Ashis Bose
is not on trial. It is the ministry which
is on trial. You ase passing on the buck
to him.

SHRI SATYA NARAYAN SINHA : 1
am not passing it to anybody. I am keep-
ing it to myself.

M9 IF qATT Y ARy, g@ F qwA
TG W 9919 FF A g Ag W
ANy Qg F e § aX § faq-cange
FIT &, feT 9ia gz Far & /g
Y SO FHH g, ITFY Q@AY § & gg
feniE w1 fox & fsres wear wmgan g o
I qATE-AAET F1 TFH TG 4T,
Afirr Feard iy /8 Jait 21 sg =Y
A wfte e arga & qg ANfeg

OF q1T WITA g Fg1 OF A Jw g
¢, Suw fau madiz emfafes ¢, A
¥y feroz ®, w19 %Y a1 7g *T, 9T A
xqifgfafad gn #3 & oy § 1 az-
frt g adiaw wm ¥ &
T AT w Iuw fAa...,

off go o aafgmr: wewr aww
e syrar § |

st wgmToqw fRg . gg a1 A
¥ JeTT §, W W9 Ay ¥ RN A
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I|gE @A A AT qw WA 8§,
AT AT AL T WY

SHRI M. L. SONDHI :
serious matter.
commendations ?

SHRI SATYA NARAYAN SINHA:
I have not got the recommengations.

This is 4
What are the specific re-

SHRI M L. SONDHI : Nobody is
holding the baby. It is floating between
your ministry and the N. B. O.

MR. SPEAKER : The minister may
reply to Mr. Gupta’s question now.

SHRI SATYA NARAYAN SINHA :
qq i q% qAT St & oFEwE §OFEA
#r§ % A8 & F a8 aga wew qaT 2—
ZgH A aE F VT § 1 gAY AT F A
T 2, TAF! F9 AF AT FLT—AG AT
&% 3, AfFT o Do 7o F I WA
@t 75 fear &, 9z ag & A @I
argar g...

st o gWo W :  GET ARET
oA F aiR F adNea—ug Iy
FTAT T8 & ar agy ?

SHRI1 PILOO MODY : Government
should not interfere with thec Master.
Plan.

M gmAawmm fag: & gEw
FqTT ALY B GHAT | WITET AT HIFI
&1 & AT afqde ¥ daww & 991 &, o
aq Y 17 7 fwe fF g9 a3 w3
grY §, aar ar & zEwr wEw ad R
qwaT |

st war W qov : faest WA
WA, o o to WX facelt wafafa-
& aT X A A9 § w7 ¢ fw
TG FIE) F A A § Iy 8
T § | T fag 99w qelr w@ew
F o ¥ wgr a1 fe gw owew | afew
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o ¥ grag N qIET F FGAT A TEI &
fF gn ¥ %7 a8 a5a | A T QA
SIfgq 1 M9 foedlt 35 @ S A
fraam s amam R, Sw aw@ A T
gEArd F qrg waw T

ot g qrvaw fag o A wE @
fE mft FYE @rg faaT €@F I A W
A frar ¢

s gecre wYw . AT g7 feare-
#z ¥ fafreey § —we GFIT 77 @8-
w1t & a1 wgga A & gEd wey
Y qIqEHT FY AT § AV FAT AT
#faaz w1 fogls #7377

WY qea T fag o oW A §
T FGFRTE T FARXFA X, 39 W
a1 A

st waT ™ q@ ;. fra & gAr

afgu |

sit wen Aruiay o fema & o
g1 @ & afed & fgmer & srar &0 S
Y 99 av fear g, ag o & =
798 g9 gz Afeewmrge afY &1 w9 aF

252 AT AT 12,516 cqrgH TAAT W

g 9% & 8,995 cavzm afsaw w1 fay
T g are 31.5......

ot waT g 3aF 74 e
§ 7 8EMT cAITH § § 80 ez AN &,
faq 9T w7 aF 7 FU¥  w9a7 vfafa-
g fa maw & IR R Agardr
T & faeelt ®Y qa9157, AQA 99,

MR. SPEAKER :
the next question.

Now 1 will go to

o AT oW g gA AL,
1T § $G I FTA0EY, AU qOZ )

agg ¥ W gy Ao faga amer Ad
¢ 1 gt w d— v gy ff Tl g,

AGRAHAYANA 11, 1890 (SAKA)

Oral Answers 10

gaa fea-a-feq g fdr o W@y —
qIATEY gH FATFT ?

SHR1 M. L. SONDH! : Sir, it is a
serious matter. Since the Deputy Prime
Minister is also present here, they should
give a satisfactory answer. This is the
most acute problem in Delhi. The public
are being hoodwinked and there is specula-
tion. Nothing is being done by the govern-
ment to check it.

oft T & g ;0 AN TER AR A
g9 ¥ q8Y & IadAred gw ¥ar w1 7

MR. SPEAKER : Have patience.

SHRI M. L. SONDHI : What is the
definition of ‘‘patience” ? If they have
the courage, let them face the problem.

SHR!I KANWAR LAL GUPTA : Sir,
I request that there should be a detailed
discussion.

MR. SPEAKER : You should write
to me making a suggestion. If there is any
discrepancy, | will ask the government to
explain it.

Survey by Rural Drioking Water Supply
Investigation Division

*452. SHRI HEM RAJ: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether the special Investigation
Division for Rural Drinking Water Supply
has completed its survey in the States and
Union Territories ; and

(b) if so,
1968-69 ?

the allocations made for

THE DEPUTY MINISTBER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
survey and preparation of preliminary re-
ports for rura| water supply in the difficult
and scarcity arcas have been completed by
all the States, except Jammu and Kashmir
and Union Territory of Himachal Pradesh.

(b) Rs. 40 lakhs,
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SHRI HEM RAJ: Water is one of
the basic umenities, so far as rural areas
are concerned, and it is a fact that in some
of the hilly and scarcity areas people have
to walk 5 to 6 miles to fetch water- May
1 know what allocation will be made in the
Fourth Plan for drinking water ?

SHRI B. S. MURTHY : According to
the survey the cost of providing water
supply to 215,989 out of 543,345 villages
will come to Rs. 717 crores.

SHR1I HEM RAJ: | find that the
allocation so for made has been only to
cover two table and odd villages. May |
know by what time and what Plan periods
government think all the villages will get
supply of drinking water ?

SHRI B. S. MURTHY : A total pro-
vision of Rs. 454 crores is being made in
the Fourth Plan.

SHRI ATAL BEHAR! VAJPAYEE .
Where is the Fourth Plan ?
SHRI HEM RAJ : By what time and

by what Plan will they all get water
supply ?
SHRI B. S. MURTHY; It is not

possible to give any definite date by which
all the villages will be having potable water
supply.

MR. SPEAKER : The guestion is
only about Centrally administercd areas.

SHR1 VASUDEVAN NAIR :
Sir ; it covers all States,

No,

it gew wr wep : FR AEET
A ooy I & Famar g fE 2,15
ZATT A WY AX T GTA) IIAH FA
* sgaeqr Y wAN Gl I 9T E@AT
st @var 1 & qg A Sngar § 6 e
o st & fead fwe aal ey vt
qf=T #} sqqear FIAM WX I¥ 9T
foqar @< wiam 1 & ag @ AT

wigar § % a@ widi ® qH) ITas
T &1 &7 f6qw gug § qU Wy
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e, oftae A agr e
fawrm @it (s @m woam fag) -
fefrree oiT wafqdt ufear &, qaiey &
¥ ozt AT ¥ o @7 T O fAE-
a3 A guear P, @i oF oF NT Y
qrAY 19T qTAT @ Wi 3w ¥ #, A3
#few Ty fagean 2, Aaan @ Qe
Tig F qrAt gerd W\ F fAo T i
I Qg | A1 g1a §) §UT w9y
&1 weEddE Fmar qar gt fF e\
Nt Fgwag 17 § T e 99
w9 & fA0 oF gw FOE w9y F0fga

SHRI RANGA : Even 1,000 rigs are

not being used, what to speak of Rs. 1,000
crores ?

it weq avogw fag o oStdY @A
a1 @ 2, ITH £@ OF FWIX FAT &
¥ ¥ 140 0T wgar vargz fmar aar g1
& fF arg 3@ 8N 3@ we
I | 5g A faras wfcgdfes &1 gae
2128 W@ v F fou oF a9 FOT
sqgr Iifgr, frg o & oF @A F 130,
140 0 wagr fadmr, A fee a7 #m
I T AT F 2 T |

St gER ¥ wGMT ;A wwT w7
gavakl fear wm g HArqard fw
wHT g qeA & fRad fwad widt B
qrft gend fear s @ 3A § fEaan
&=

st g awmaw fag 7z TF-97
A 17 G R

steeft arfash sam ;o Far SN 99-
aufy I F o= aF aa gwarfaal
F AT w1 oA faw gdr ?ogm At ¥
Qe A feaar feaar §



13 Oral Artwers

i e Aavogw feg 0 @ e
Farar & fis 216 gonT wial & fog ow
TR AT war wifgy, wT & 9
am # fas 130 w0z gvar fxar mar )
gq feafy § qq wiEh & qe A ofw
qHAT § |

SHRI VASUDEVAN NAIR : Apparen-
tly, there is some discrepancy between the
figures given by the junior Minister and
senior Minister. While the junior Minister
gave a figure of Rs. 717 crores, the senior
Minister has given the figure of Rs. 1,000
crores.

MR. SPEAKER : It makes no diffe-
rence, because we are not getting either Rs.
717 crores or Rs 1,000 crores.

SHRI SATYA NARAYAN SINHA :
There is no discrepancy. What | said was
that Rs. 700 crores was estimated four or
five years ago. It is a very simple thing.
In the course of four or five years; every-
thing has gone up-

SHR! JYOTIRMOY BASU: May I
know whether the hon. Minister will bein a
position to tell us how much was nllocated
for West Bengal, how much was actually
spent and how much do they intend spend-
ing in West Bengal in the Fourth Plan ?

SHRI SATYA NARAYAN SINHA :
The Fourth Plan is not before the House.

SHRI JYOTIRMOY BASU : Is there

any draft suggestion ?

SHRI SATYA NARAYAN SINHA : 1
am not going to discuss the draft sugges-
tion here

SHRI JYOTIRMOY BASU : Whata
stupid reply ? Sir, he is not going to dis-
cuss the draft suggestion here. What is to
be done ? (Interruptions)

SHRI RANDHIR SINGH : It was a

stupid question ... (In'erruptions)

MR. SPEAKER : Order, order . all

of you must sit down.

SHRI JYOTIRMOY BASU : Sir, |

AGRAHAYANA 11, 1890 (SAKA)
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asked very innocently a specific question.
He could have said, “I require notice'" or
“l have not got the information”. He
said, *“I am not willing to discuss this.”
(Interruptions )

SHRI SATYA NARAYAN SINHA :
All that I said was that 1 am not going to
discuss the Draft Plan here and now. If
you do pot understand, what can 1 do ?
(Interruptions)

MR. SPEAKER : Order, order. The
answer was perfectly right. There is no
Fourth Plan, there is no allocation. What
is to be discussed herc now ? Next
question.

SHRI JYOTIRMOY BASU : | oaly
asked him if he can consider a suggestion
for the Fourth Plan.

Fake Currency Notes Printed in China

+
SHRI P. K. DEO :
SHRI N. SHIVAPPA :
SHRI ONKAR LAL BERWA :

Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred question No. S888 on the 26th
August, 1967 and state :

(a) whether the report from the
Government of Bihar on notes printed in
China having been found in the Janakpur
area in Nepal in June, 1968 has since been
received ;

(b) if so, the details thereof ;

(c) the steps which have been taken
by Government to prevent the recurrence
of euch iocidents ; and

(d) whether the matter has been taken
up with the Government of China.

*453.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (1) Yes Sir.

(b) A Statement is laid on the Table of
the House.

Statement

The Government of Bihar have stuted
that according to information available
with them the Check Post Officer, Sursand,
reported to S.P., Muzaffurpur in Pebruary,
1968 that forged Indian currency notes of
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the denomination of Rs. 10/- were found
in the possession of two persons in village
Barharwa, P. S. Janakpur, Distt. Dhanaka
(Nepal) and they were arrested on 5.2.1968.
S.P., Muzaffarpur made a reference to S.P.,
Janakpur, regarding this case and requested
him to send the details of the arrested
psrsons and the recovered notes for exami-
nation. However, no reply was received
by SP., Muzaffarpur. Later, when S.P.,
Janakpur visited Muzaffarpur in some other
connection, he verbally confirmzd the in-
formation regarding the seizure of counter-
feit Indian currency and also mentioned
that the forged notes appeared to be of
good quality print. The notes were not,
however, received by the Bihar Govern-
ment and they were trying to obtain the
forged notes for getting them cxamined.

Subsequently, however, the Central
Bureau of laovestigation have obtained a
forged note from National Central Bureau,
Nepal and scnt it for examination by the
Experts at Nasik. It is reported that the
accused have stated in Nepal that the notes
were obtained by them in Calcutta,

(¢) In this case, the incident occurred
in Nepal. As already stated, the border
policc have been alerted by Bihar Police.
The offences relating to counterfeiting of
currency notes and bank notes come under
the Indian Penal Code, which already pro-
vides for deterrent punishment.

The Central Bureau of Investigation
have also now created a ‘cell’ in the Econo-
mic Offences Wing to undertake investi-
gations of serious offences of counterfeiting
currency and coordinating the investiga-
tions in the States.

(d) No, Sir.

SHRI P. K. DEO : While the intrinsic
value of Indian currency Is going down
evoryday and losing its purchasing power,
it is a matter of great concern that fake
notes are in large circulation. The state-
ment of the hon. Minister is conspicuously
silent about one thing as to whether the
fake notes were manufactured in China.
From the statement, we find these ten-
rupee fake notes which were seized were
obtained by the accused in Calcutta. From
the press reports and other reports, we
have come¢ to know that many persons
indulge in this kind of activity. From the
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newspaper cutting, T find there was even a
film producer from whom nearly two lakh
pieces of fake thousand rupee notes were
seized —in the film when the hero walks to
the landscape, he is drowned in thousand-
rupee notes. So mapy people are manu-
facturing these notes.

May I know if the provisions in the
Indian Penal Code are adequate or if the
Government want to make them still more
stringent ?  What steps have the Govern-
ment been taking, besides creating a cell in
the C.B.1,, specially in the border areas so
that there is no percolation of these fake
notes into India ?

SHRI K. C. PANT: Firstly, as re-
gards the size of these operations, accord-
ing to the report that we have received
from the CBI who have heard in the
matter from the Central Bureau of Nepal
through Interpol, the forged currency notes
which were seized were Rs. 2910 in one
case and Rs. 665 in another case. This is
the order of the operations.

So far as the question whether these
were printed in China or not is concerned,
we have through the Interpol got two
notes, one ten-rupee and the other five-
rupee, and these have been sent for expert
opinion to the Government Security Press,
Nasik ... ...

SHRI RANGA : How long ugo ?
SHRI K. C. PANT: Not very
ago. only recently. The whole thing is
recent ; that is, 1968. They are under
study. So, far, they appear to be local
forgeries, but we will await a final report
before we can say anythiug very definite.

long

So far as the question as to what other
steps the Centre is contemplating to take
is concerned, this is a State subject...

SHRI ATAL BIHARI
Production of forged notes !

VAJPAYEE :

SHRI K. C. PANT : ...and steps have
to be taken by them to correct this. About
the States, my friend, Shri Vajpayee, has
some experience ; he knows how they
normally function.

At present there is no proposal to
amend the Indian Penal Code.
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SHRI P. K. DEO : Lately large quanti-
ties of Indian currency of ten-rupee deno-
minations are in circulation which do not
bear the words ‘‘on demand” ; only this
much written, namely, ‘I promise to pay
the bearer the sum of Rupees ten'. So,
there is a departure from the usual prac-
tice. Formerly in the currency notes it
used to be written, ‘I promise to pay the
bearer ... ... on demand”. So, may 1 know
whether thesc notes are fake notes or
whether they are manufactured fake in the
Nasik Press and the reason why these
words ‘‘on demand'’ have bhcen deleted ;
is it international or is it going to prove
that Government is not in a position to
pay on demand and that they will be will-
ing to pay only at their convenience, there-
by proving the bankruptcy of the Govern-
ment ?

PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL) :  May 1 say that, if
the notes about which he has referring are
sent to me, then | can inquire into it and
tell him what he waats

THE DEPUTY

SHRI P. K. DEO : Herc is the Press

photograph of the note

SHRI MORARIJI DESALI : Press photo-
graph s all right ; that it seen by you.
You look only at the Press photograph, but
I have to look at the real thing. Unless |
do that, how am 1 to reply ? (Jaterruptions).

SHRI PILOO MODY : All new notes

do not have those words

SHRI MORARIJ( DESAI : Quite true.
I am only saying that, if it is said that the
words ‘on demnd’ are taken out, it does
not mzan any differcnce because it says, ‘I
promise to pay so much’; that means, on
demand only it will be paid. Why should
it be written ?  (/aterruptions). 1f redun-
dant words have been used for ages, it
does not mean that they are required.
When we know thiat it 18 true. it is not
necessary- That does not relate to any
forgery at all...([nterruptions). If one cia
forge the other words, one can forge these
words also ...

SHRI RANGA : The question itselfl
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was not answered. Why is it that those
two words were dropped ?

MR. SPEAKER : Because they are
redundant, they have been deleted...

SHRI RANGA : This is what he said

or you are saying ?

MR. SPEAKER : He said. I cannot

say anything on my own.
SHR1 MORARIJI DESAI : 1| said it.

SHRI PILOO MODY :
been recorded.

1 hope, it has

SHRI R. BARUA : The Minister of
State, while replying to an earlier question,
said that this was a State subject. But, all
the same, the Indian currency is a matter
which concerns the Finance Ministry. May
I know from the hon. Minister whether he
is aware of the fact that fauke notes
counterfeit notes, are coming from Naga-
laud areas and other eastern border areas
in large quantities and if so, what other
steps, apart from entrusting it to the State
Governments, are the Government contem-
plating to take ?

SHRI K. C. PANT :  While this may
be a State subject, | did not say that the
Centre was not interested in the problem.
The Centre is certainly interested, and the
CBI is keeping under conftant stuay and
review the new techniques and methods and
shapes and size of counterfeit notes that
are seized. Also, as | have said in my
main reply, the CBI has created a cell in
the Economic Offences Wing to undertake
investigations of serious offences of counter-
feiting currency and co-ordinating the
investigations in the States so that the
information gathered by each of the States
can be utilised properly.

SHRI K. LAKKAPPA : Sir the print-
ing of fake currency notes has become a
racket in the country and it has spread
like wild fire in the country. There are
instances where the fake currency notes
have been spreading and also they are dis-
tributed through so miny mutts in  Mysore
State and there are so many Swamiji who
are involved ; and there are a number of
charge-sheots  which have been fled. [
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would like to say that this is not a case
that the fake currency notes have been
spread in Bihar only. Even from Kanya-
kumari to Kashmir, we can see everywhere
that this has been spreading. And also,
there are congress ministers who are com-
mitting the offence, even in Mysore State.
and with your permission, Sir, I would like

to disclose the names. ([narerruption).

MR. SPEAKER : No. It is irrelevant
now.

SHRI K. LAKKAPPA : There are a

number of investigations which have dis-
closed that Congress ministers in Mysors
State are behind these things. Will the
Government of India...

SHRI PILOO MODY
close the names.

You may dis-
(Ingerruption).

MR. SPEAKER : You should not
make allegations of a serious nature in

pussing, in a supplementary. You should
not do it.
SHRI K LAKKAPPA : Will the hon.

Minister be able to tell us.... (Inrerruption).

MR. SPEAKER :
make allegations.

You should not

SHRI K. LAKKAPPA : Even for un-
starred questions which we have asked they
have given answers. Number of cases have
been registered and many Swamijis are
involved in this and also these congress
ministers have been backing all these
transactions...

MR. SPEAKER :
is irrelevant.

The whole question

SHRI K. LAKKAPPA : With the
Government of India constitute an Inquiry
Committee ..

MR. SPEAKER : 1 will call some-
body else. Shri D. N. Tiwary.

it 210 ATo foaTd : wewRr  WRYRT,
fagrt X AqT9 & i 9x (wrAem™)

SHRI K. LAKKAPPA :  rose—~
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MR. SPEAKER : I have ruled out
your question. It is irrelevant ..1f you
have got something, you can ask the ques-

tion only. I will permit you.
SHRI K. LAKKAPPA : Will the
Government of India-—in view of the

seriousness of the situation in the country—
make an inquiry and appoint an Inquiry
Commission in this behalf, to see how
many cases are involved and what exactly
is the transaction which is going on in this
behalf ?

MR. SPEAKER : Inquiry will be

made.
SHRI K. C. PANT : Inquiries are
made. But there is no need for Inquiry

Commission.

Y glo are femr@  fage WX
AT F AT A AT A AT A §
NI I AT H AT 7 3 A fag
# ot AT A AT @A GUEd FWE
qE FY ®F AW SAD A9 F I FH
agd ¥ 707 g, faq & afg T8 2
f& qgarA a% f& gz wgh Nz §ar
qrefy Az § gy I F A AN @
FIFAATE AT T R fFg sy &
Tq g¥qey ¥ TAANE 391 FT 7Y ¢ fag
# FYAT g g T E 7

N gew wr g fage # aga
AT AEY & forw A fF v qwE 7 gl
ar ATw a%E w3 &Y | Ggey Wiw ¥ 30
T, 1988 F FAw 22 ¥w T g
T 909 To g&Er AT | THfAY aga
FA9 adl § 1 ww T W€ F@ A Q,
RT qANT gIEw g W § A qOG
Lifl

Wt W FAAw . wew  Agley,
woft Ig-yara ¥ N A ¥ 7g gOx frar
5 10 %o 9T & 9 ‘WA AR’ gera
mr e eafad f ag fesdz g §
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IE GART FIE AR A FAT TFATN
53 fa7 123, maz 156 feq agy 97 A
9% AgT geeTE WA & w9 ¥ wear
g1 q9 79 ®WgRg A gg Iax faar w
fe Az o GoA § oGz 7d) § gafa
‘a7 fewis” gEmar aa 1 A 9gy w4
A7z ¢w F1 gaEr w2 o freddr A
Jqg Y ANAT A4 A1 @ AEN & &4-
fag gerar Tqr & ?

ot srere ot dmeE . qag Ad R A
oY & ¥ g AEY @A W @I A i99
& fam qmg & 9 W & AT ag
g A8 ¢ wfau g@ #Y gEonr war
1T 37 q0g F1 IgWw fwar war ‘

N TN FATEH d1 uF T F
1z 9T A1 graar @ a2 w1 27 Tifgo |
7z FE IO gAT ¢

it wraon ¥t
IAAT Y Gar ar ¥

g w0 fad

st AT FEAAW ¢ Y AEged WEIEA,
# gafan gz aqarm =mgar g fF fEaar
IHAAT WX T4 IFAL WA WFET %#

g

A e 2| WIT S anada
B9 AR ar|a §

st W ety . wegy gy,
TP A% TH AT FT AETE 2, A Iw
gyrgew T T 2 ¥ fAar g fe
g § fra MM & qrg ag Az fqar
3F AW A qafE ag Nz Fagwm A
faerr g1 |« oY 93185 g A § fr ag
oz gadaz 2 gafau asg qUEC A A
Fg ®TAT § AN AN F A4 A a7 £
A & quar weA g 16 9@ fs Ao &
afr & qgt ce gy wA w§ farew W
Tt w7 99 7 R, fggeaa & Ida-
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aft dq1e § 9T FT FIEEA F AW W
1% gier &eT £ 47 § WX fHe fadwh
a1 fgrgeama § v &1 ww w1 § W
o¥ 7g @A § 97 @0 ¢, €9 w0 W §qa
far wgr & f& ot Az W A A
fergeara & wr @1 & Y qg wARAT Y
o T@T & aY #qT AE |IU HHAT W1 &
oy ¥ FIF &FEAT W faq wram
Igret mAfedY ¥ Fgrar ITH X F
o1 3 B T F) ggar FIwar § @o
dro wro qT UIT FIHIT ¥ MT T WY
FtT ®1 AT A N A ) Ag w7

fiygsmww g 8 ar war fw
o do mrgo wtwr T WY & 1 W faw
A A qrAg qATET § Ag AqT AL
afrw fgegear § ot agt ac &)

SHRI SRADHAKAR SUPAKAR ;
From the record of the detection of
counterfeit notes avaflable with the Govern-
ment of India, can it be inferred that the

amount of counterfeit notes is on the in-
crease ?

SHRI K. C PANT : No. From that
it cannot be inferred. In fact, if | were to
give some figures, the amount of notes
seized from 1st April, 1967 to 3lst January,
1968 was Rs. 112,776 ; as I said earlier, the
amount seized from Ist April, 1968 to 30th
June, 1968 was Rs. 7606.

st onerre T W fagd gty
# & Adare fay w1 gma fear . 39
aug g agt NN F garm fir 39 A
¥ faswa & T & g8 7 7 97 g
Aven A § o w8 qaA ¥ gg &
qeg Td § | qZ €14 AN AQET & @
& ary & quAr wigwr g fe v ag
Frawd 37 w1 fast & o afe g @
3IA 97 %qr Erdardy € ?

it g WX o : W ) gg AAWTh
ad} fadft | arfe ag g9 qaral & wamm
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a1 ot fr agw ag fawag qdf fegear
Fad fahh ff fF gg e g @
A g 13T F AR A wEEEd dro do
arfo ¥ &Y 1 37 ¥ gg A arfaa g fF
agd g A =g )

SHRI HEM BARUA : In view of the
fact that fake currency notes generally
forged in China are finding a place in
certain areas of ecastern India—they are
available in Assam also ; even Chinese
coins are available in NEFA, and 1 have
seen them with my own eyes—and they
are finding a ready market in the eastern
areas, and in view of the fact that the
other day the Deputy-Prime Minister told
us that he was thinking of sealing the
border between Nepal and India, may |
know whether he has progressed in any
way in the matter 7 Docs he propose to
seal the border or at least plug the loop-
holes through which these currency notes

and Chinese coins and arms and ammu-
nitions also pass into India ?
SHR1 MORARIJ! DESAl: 1do not

know whether 1 said that | was thinking
of sealing the borders. 1 only said that
we were (rying to take steps to see that

these things did not happen. That is
what we say. Recently, there was a trade
delegation which hud gone from here ;

they have had discussions in order to see
that these things stop ; and certain mea-
sures have been accepted by the Nepal
Government, and, therefore, in future we
hope that these things wi!l stop.

I would also like to muake it clear that
Government certainly get worried about
these matters because it is not a matter on
which one can look with complacency. It
is for that very purpose that a special
machinery has now been put onit. The
cell created in the CBI is not merely for
rescarch, but it is a'so for inquiring into
all these things. The Customs knock at
everywhere, and all the people are alerted
to see that these are caught as quickly as
possible. Of course, this is a perpetual nui-
sance which will go on. But we have got to
reduce it to the minimum and that has
been our attempt.

SHRI HEM BARUA : Unlortunately,
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the CBIl is not under his Ministry but
under the Home Ministry.

SHRI MORARIJI DESAI: The CBI
is under Government.
SHR! D. N. PATODIA : To me it

appears that the problem has not been
given the serious attention that it descrves.
In respect of these fake notes, the persons
were arrested as early as on Sth "February,
1968. It is already ten months since then.
The hon. Minister says that the action was
started recently. 1 believe that he is only
minimising its importance. Ten months
cannnot be considered as a short period.
May | know whether the arrested persons
who had been very closely interrogated
have clearly come out with the evidence
that these notes were printed in China ?
This is a serious matter and if these notes
were printed in China, it opens up a new

dimension of Chinese attitude towards
India, and it has got to be tuken up
scriously.  Therefore, my guestion is this.

If Government arc satisfied as a result of
these interrogations that the notes were
printed in China, are they prepared to tell
the Chinese Government that we are not
prepared to tolerate this situation and un-
less and until they offer an unconditional

apology diplomatic relations cannot be
maintained ?

SHRI K. C. PANT: | am surprised
that the entire promises of the hon.

Member are wrong.  He says that we have
taken a long time. Probably he does not know
that these pcople were arrested in Nepal by
the Nepal Government. The Bihar
Government has been writing to them and
reminding them, and we have also been
writing to the Bibar Government in turn.
The CBI has tried to get information from
themn. It is after a lof of effect that we have
collected whatever information | have been
able to give to the House.

SHRI D N. PATODIA : What is the
result of the interrogation ; did they
tell us that the notes were printed in
China ?

SHRI MORARIJI DESAI: How can

we know ? They are their accused people.
(Interruptions).
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it frm s wre: & geleY & SrAAT
=rgen i ag el Az a7 qTo 4T q19-
arg 3, o genfe A o DO fad
¥ ot ag wrEl Y AigIg #§ gEIR WEIU
T fawdy § olx wiod sadeed 9Ad A
ge & 7 20 g ¥ 99y 9g G aAY
oe &g 1} § 5 g Q% W g
Ffea mg g T 3 9o 1 A Far v

R ¥ grar aRA ey & 31 q@x
sararfeat s TN FA A A
St @Y % ?

SHRI MORARIJI DESAI : | am going
to introduce a Bill in this session very soon
whereby we want (o see that all people
dealing with these kinds of things will have
to disclose their stocks, and if we find
that they have sold something for which
they cannot account, we shall confiscate
them. | hope the House will accept it
very quickly and enable me to do this.

SHRI HEM BARUA : How does he
locate the persons ?

SHRI MORARJ! DESAIl : They may
do it for a month or two ; after that, there
will be no remedy for them.

SHRI LOBO PRABHU : Has the
Ministry examined whether the reduction
in the size of the notes has not facilitated
the increase of counterfeit notes because
detection becomes difficult as the size of
the notes decreases ?

MORARIJI DESAI : | do not
agree that thc sive either [acilitates or
improves or deters detection. The size has
been made small after examining all the
aspects, without reducing the utility and
it means a lot of reduction in expenses.

SHRI

SHRI LOBO PRABHU : | wanted to
know whether detection did not become
difficult with the reduction in size ?

SHRI MORARIJI DESAI : How does

the size make it difficult ? It does not be-
come difficult.

fovwew: mrag et} fs ag
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aeft Mz g & A Wiy afer 7w
eqrgT osrdre YEr & oY qrgT & A9 HAr
&3 e Az gfear § Jare s § o g
FIFIT Y Nfew ¥ wq avwg N N g
wr€  ar ag ?

=t gem wer gw ;g gAd Afew
Hagg arg o1 w1 f& aige @ enfen
guT FTar @ At gH I A6 § |

SHRI J. MOHAMED 'MAM : As has
been pointed out, fake notes or counter-
feit notes have become practically a
cottage industry certainly in the south,
As pointed out by my hon. friend, 1« num-
ber of cases have been detected. May I
know whether Government have carried
out any invesiigation to find out what is
the proportion of these fuke notes now in
circulation ?  Also have they tuken any
steps to see that innocent people do not
unnecessarily becomes victim of these
fake notes ? Are there any identification
marks (o find out whether a note is genuine
or counterfeit ?

SHRI K. C. PANT : | did not follow
the last part of the question. But if my
hon. friend looks at this matter in per-
spective, | have already indicated that
the amount of notes seized, for instance,
from 1-4-1968 10 30-6-1968 is Rs. 7,606. If
he relates it to the currency in circulation,
he will realise that what he has been saying
is grossly exaggerated.

Aty g ofrafa gror Jemeet (Farfe faed)
w1 fawta

@455, st wgraw fag W e
Rfegw vt w@aa a0 93 @A @
Fq1 w0 f

(%) #ar ag @ & f& 25 ure, 1967
) wgEerA aqr faerw fedftam, foat
& qw afomrd 3 yEgd TN 6w
wTra w7 o qf foer a1 f& feht oY
wreftg gfafa w sy gt & s
¥ Ioiew (derfine) foefor & Fag sm-
du aft fem arr W@ witfe o
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faata witdha garedY ¥ fear o1 asar
L

(@) a1 9g M g% § f& s wfa-
w14 7 30 wé, 1967 wY yeA9g ¥ afag
1 q7: forar a1 9% F77 FA9T ¥ av3-
g & a1g 1 g7, 1967 N ;97 TG
fear ar ; i

(m) afz g, @ meT N ger-gegy
qrF FA7 § I G A I 9T 34T F74-
aigrar g ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI RAGHU RAMAIAH):

(a) Yes, Sir.

(b) and (c). A statement is laid on the
Table of the House.

STATEMENT

(b) A letter dated the 30th May, 1967
was written but this related to a different
subject viz. (iii) in the reply to part (c)
below. The memorandum of the Ist June,
1967 referred to is not readily traceable ;
however a memorandum signed by a large
number of officials of the P and D Divi-
sion on (he subject of catalysts and other
matters was received through the Chairman
and Managing Director, Fertilizer Cor-
poration of India on the 25th July, 1967.

(c) The main point raised by the Plan-
ning and Development Division in the
documents referred to are as follows :

(i) A proposal to grant a licence for
the manufacture of catalysts in
the country with foreign colla-
boration and foreign know-how.

(ii) The proposal for the award of a
turn-key coatract to foreign con-
tractors for the Trombay Expan-
sion scheme.

(lil) The acceptance by Government
of proposals to bring in foreigners
to assess the competence of Indian
scientists and enginecors in the

fertilizer industry and to
advise on the reorganisation
of Public  Sector fertilizer

industry ignoring the indigenous
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talent, particularly in fields where
there was adequate experience,
expertise and competence to ad-
vice, judge and decide on their
own as to what would be in the
.best interests of the country.

2. The action taken on the above

points is as under :

(i) The application of private party
with foreign collaboration, for
the manufacture of certain cata-
lysts in use in the Petroleum,
petro-chemical and fertilizer in-
dustries is under consideration.
While taking a final decision in
the matter, it will be ensured that
the development of indigenous
capacity in this field by the
Planning and Development Divi-
sion, will not be jeopardised.

(ii) US AID loan condition stipulate
that the contract must be awarded
to a U.S. Contractor for the
Trombay Expansion Scheme.
While selecting the U.S. con-
tractor on the basis of competitive
tenders, in accordance with US
AID’'s stipulations, steps will be
taken to see that the design,
engineering and construction com-
petence developed in the country
by public sector organisations
will be made full use of and the
equipment and materials available
in the country will b: utilised to
the maximum extent possible.

(iii) This was based on a misunder-
standing of the terms of reference
to the Study Team which the
Government of India appointed
comprising six Indians and four
Americans for examining organi-
sational and procedural questions
relating to public sector enter-
prises in the fertilizer tield. The
team did not assess the compe-
tence of Indian Scientists and
Engineers and this was duly
explained to the ofticials of the
Planning and Development Divi-
sion.

st wgrow fag Wt ;o msqer
wEey, A e ¥ oY 26 Wi, 1967 ¥



29 Oral Answers

oF wfewT & qF o %7 Fare 91 Iqw!
at mafa w3 N qaa A gafa
T 7EY | AR oF U A 1 g, 1967
&Y sraw frar mar @ Sew Fga ¥ fw
graar § g7 g § av o AN gEAE
A g HT AT ) &Y, N wg N fear
o7 & gaiw #3a7 Aigar g fe ag o
Fufaez 2 gz aga I ¢ wfawsw
et & fag faad wfeargay, @Afaan
@t Ty w1 aar §, u-wdfaa aga
& GY FT AT §, ATS F ¥ RO
g § A gfar A NH EH E AN
fe zq faaqq Y v WY § W9 gATyU
wrfar oY Fgegdz & o fedaw R,
FfEargaT &R T F1, IFgiA /AT
¥z33 I F19Y Fofoee q@r fAg o
FIq FI @ § AT F7 A6 "qar IgH
AT FIA FT Al Jg I GCHIX A 417
¥ gargr @ yQfagA, Q-wmE ek
IFTF FI@El QWA QT AN TG
Faifaedi & fagat agga ¥ fawfw &
fag, wrzaz wf 71 AATT 97 fagradta
& HaFarazar § fF a@ AR wiT
#z7 § i 39 97 § 27 avgar w1 39
q GgW, AY ¥4 AT FAFT g WIRATAA
I 5 wfeargat FIWRTT & AN
carfan mT Yaaade fedtwa &, ag faad
Fafreg 1 AT FIA § FHC T
2m, dad I3 ¥ faq & wmo Naaew
FIA, AR A A qrT w7 Al
faad fory ¥ w30 s g &A1 %a &,
fad st § ag @A M 9@ ¥ fag
o7 §A AL A 7

SHRI RAGHU RAMAIAH : [ would
like to assure the hon. Member and the
Housc that we are equally anxious that
nothing should be done which will in any
way jeopardise or hinder the wonderful
efforts being made at this P and D Divi-

sion. They ase making certain catalysts.
Whatever collaboration is being considered
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is broadly speaking in respect of those
which they are not making on a Commer-
cial basis. At the present moment, only a
few are in actual operation. They have
not, yet developed them all on a commer-
cial scale. They are trying their best and
we arc encouraging them. For instance,
in the field of petroleum and petro-chemi-
cals, they have not shown any interest at
all. Even in regard to fertiliser, there are
certain types of catalysts which they are
not doing now. At the same time, the
need for catalysts is therc all the time.
What Government are considering is only
collaboration to the extent that is not
already covered by the P and D Division.
Whatever they are doing and have effec-
tively put into commercial operation there
is no question of somebody else being
asked to do.

As regards the letter, | have admitted
it by saying ‘Yes'. As regards the memo-
randum, it probably is the same as | have

referred to.  But in the memorandum the
particular date is not there. If he has got
a copy of it, 1 shall certainly look into it.

1 am sure it must be the same memoran-
dum.

SHRI MAHARAJ SINGH BHARTI :
‘Probably is the sume’.—3q7  ®31 Iy ?
& qrt F7 g NFTA @Az w19 9
fafaeas & A7 wagr 2Y qrgar

T9H HTTH QF AAZ FAT F—Fo NHo
tzwmg Aagad fafer 2 fe gra
faemz eRg w1 2w wwdwr & fedy
sHare § ) faaar wfgm o IER mad
w71 a1, fofta mre onifan g8 ¥ama-
¥y fpzra ¥ freae sT QU W gW
% t Ofxy, frdt fe N 7 A ok
foq ®rq ® gu A8 T g I¥ fadke)
AT I AT WTEFT FT7 KT TA AT
o g7y £33 § o6 qadwr 3 wF Y o
qg ¥ f& 381 @)Y 34 ®Y &N, g I
I8 & wran, faaer sawa a7 g fe
fadaft gzr &t I wax OF ST N
@A g @ wEl N qwg ¥ qw
g wsqx & N IAf N e
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A A N Fag ¥ fa¥elt gm oWy
T wat ;aAr g arfs saEr &t
faer oy AT woA A= W are g § ?
YT GIHIT AEATET 33 ) 391 F30 fF
N NF B ¥ weET I9AH §, T AW F
7 gt §, W fEaw A-gFH WA
Az ¥, 98 g9 fada & a€f AR Ok
wH ¥ 7 faget gar Fi ?

SHRI RAGHU RAMAIAH: | am
afraid the hon. Member has not read the
statement which has been laid on the Table
of the House. In item (ii) at page 2 we
have stated clearly :

‘“While selecting the U.S. cantractor
on the basis of competitive tenders,
in accordance with US. AID’s stipu
lations, steps will be taken to see that
the design, enginecring and construc-
tion competence developed in the
country by public sector organisations
will be made full use of and the equip-
ment and materials available in the
country will be utilised to the maxi-
mum extent possible.”

st Agrow fag weat  dfsaww
wxgz qifgfas § 11 F19 JA4T 2 S
g% # ) Fe faar frgoudo Gz wU ¥
ag wd fafza 2 @& s faeare =" &
%1 FRAF ¥ fFEy SHFT B &Y faaan
w1fgu | @Y ge # § =rad wg frar fr 390
IR Y fagar Frfgg 71X 39% 1T w09
wgd & f& Mfgw 77 5 sarz & saran
agi &1 oY gemr @Y I ar & sraAr
T1gar g fe mrg 397 cifan g ¥awa-
¥z fefiaa w) 591 78 ¥ § wafs ag
qiT @ & 7 a7 arelt arq § #qr v @,
agay e am g

SHRI RAGHU RAMAIAH : There
is no dfticulty. The point is one of getting
foreign exchange and assistance and 1 have
sald that whoever may be the contractor,
all the indigenous equipment, knowledge,
etc. will be fully utitlised.
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National Income
*458 SHRIS.S. KOTHARI : Wwill
the Minister of FINANCE be pleased to
state :

(a) whether it s
national
last year ;

a fact that real
income has increased during the

(b) if so, in what sectors of the econo-
my there has been an upsurge in income,
and which sectors have recorded sluggish
growth or actual decline ; and

(¢) the steps which Government
taking to maintain such growth ?

are

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) According to quick estimates pre-
pared by the Central Statistical Organisa-
tioa, national income increased in real
terms by 9.1 per cent in 1967-68, largely
due to a significant recovery in the agricul-
tural sector, the net output of which rose
by 20.3 per cent. A statement showing
variations in the net outputs of different
sectors during 1967-68 is laid on the Table
of the House. / Plaaed in Library, See
No. LT-2427/68).

(¢) The current yecar's programmes of
agricultural and industrial development are
set out in the Plunning Commission docu-
ment ‘Annual Plan 1968 69'.  The Fourth
Five Year Plan which is being finalised will
indicate the various steps which Govern-
ment will be taking to promote economic
growth in the coming ycars.

SHRI S. S KOTHARI : As the hon.
Deputy Prime Minister has said, there has
been a growth in agriculture but we find that
in item S namely ‘‘Large scale manufactur-
ing"”, there has been a decline of 13 per
cent. It appears that there is considerable
installed capacity in the country both in
the private and public sectors which if pro-

perly utilised will lead to a considerable
further welcome upsurge in npational
income. Would the hon. Minister kindly

indicate whether any steps have been taken
so that the utilisation of this existing ins-
talled capacity is stimulated ?

SHRI MORARIJI DESAl; We are

trying to see that it is stimulated and that
all the existing capacity is utilised.
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SHRI S. S. KOTHARI: Item 7,
“Construction.’, has also gone down by
2.8 per cent. That means house building
activity is not being properly stimulated to
the requisite extent. Will the hon. Minister
also kindly direct his attention and give
incentives for house building, so that the
national income emanating from this sector
may also go up? It will be also in the

public interest that more houses are
built.

SHR1 MORARIJI DESAI : 1967-68
incomes will be utilised later on. There-

fore, at that time, if it went down it is not
surprising. Now it will certainly go up
again and Government has its own pro-
gramme of helping housing for small
Income groups and other income groups
but it is on a modest scale. It cannot be
on a very large scale in view of the finances
we have.

SHRI S. K. TAPURIAH : About this
construction, the Minister has replied
just now that as compared to large scale
manufacturing activity or other activi-
lies, construction is less capital intensive
and is more labour intensive. The decline
of 2.8 9 is a very serious matter. The
Deputy Prime Minister said about shortage
of funds. A suggestion was mooted in this
House that private banks be allowed to
advance money for construction of houses
in the rural arews provided the Central
Government or any Central Government
agency guve guarantee to it.  What is the
reaction of the Deputy Prime Minister to
this suggestion —whether he will allow the
private banks to advance money to the
villagers to construct houses there and
whether he, the Reserve Bank or any other
suitable Government institution will gua-
rantee that.

SHRI MORARIJI DESAL :
Reserve Bank cannot guarantee
loans nor can the Government do so.

The
these
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Counterfeit Currency Racket Uonearthed
in Madras

*454. DR. SUSHILA NAYAR : Will

the Mibister of FINANCE be pieased to
state *

(8) whether Government have seen the
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press reports in the Patrior of the 26'h
September, 1968 that a counterfeit notes
racket has been unearthed in Madras by
the police on the 25th September, 1968 ;

(b) if so, the value of notes recovered
by the police and the estimate of such
money in circulation ;

(c) the number of persons urrested in
this connection ; and

(d) the action taken by Government
against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINNANCE (SHRI K. C.
PANT) : (a) Yes, Sir. The report does
not, however, indicate that the racket was
unearthed on the 25th September, 1968.

(b) Ten rupee counterfeit notes of the
value of Rs. 45,730 were recovered by the
police. There is no information of any
such notes being in circulation now.

(c) Nineteen.

(d) The casc is under investigation by
the Madras State Police.

faeet e grer Wl of gon

#4506, =Y fo o L g
st W fag wavam
A s fag Wty

Fa1 frer 77 g aATH A FO WA
fF

() fa=elt soraa grar W wf Mq
Fta @ AANT IT®  wNrAg ® farsrar-
fia §

(@) ¥ Doy fFa-firg fafaaY )
¥k Y OYT ¥ @T ¥ frw wEEdr
Lo

() war ag Aw ¥ fE g7 QraAw
AT EA A sy agr gwg &
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(%) afz gi, Y ca% s W §;
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(¥) @ Fwel & A H vy AW
wivaw frafa fird o oY avmaar § 7
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L.1.C. lnvestment in Companies

457. SHR1 RABI RAY : Will the
Minister of FINANCE be pleased to
state :

(a) the companies and bussiness con-
cerns that have received Life Insurance
Corporatlon’s investments till March, 1966 ;
and

(b) the detailes thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE SHRI JAGAN-
NATH PAHADIA) . (a) L1.C. has invest-
ed funds in shares and debentures of a
number of companies besides giving loans
to them. It is not in Public interest
to disclose the names of companies in
which the Corporation holds investments.

(6) The total amount of Life Insurance
Corporation’s investments in shares and
debentures of companies (including loans
to companies) amounted to Rs. 17682
crores as at 31st March, 1966

Import of Oil from Arab Countries

*459. SHRI BHOGENDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No. 1453
on the 29th July, 1968 and state :

(a) whether apart from the Kuwait
National Petroleum Company, efforts have
been made to import oil from Kuwait and
other Arab countries in exchange of the
clothes, cement, engineering and other
goods required by them ;

by If so, the details with results there-
of ;

(c) the country or company to which
the Kuwait National Petroleum Company
had made commitment and i what quan-
tity due to which our deal in exchange of
cement failed ; and

(d) whether a survey has been made
of the articles necded by oil producing
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Arab countries which India can supply and
if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) No Sir.

(b) Does not arise.

(c) No information on this point is
available with us.

(d) Yes, Sir. Apart from the infor-
mation on the subject gathered by the
Indian missions abroad a survey was made
last year by the Federation of Indian
Export Organisations and comprehensive
reports on the goods needed by Iraq,
Kuwait, Saudi Arabia, U.A R., and Sudan
were prepared which have already been
published by the said Federation,

WAFT & qwTar Afw

%460, st MITRAT
=t fto @0 fag -
=t sitqeR
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Kolar Gold Mining Undertakings

*462. SHRI S. R. DAMANI : Will
the Minister of FINANCE be pleased to
state @

(a) the increase in per capita labour
cost in Kolar Gold Mining Undertakings
since their take over by the Central
Government ;

(b) ths number of people employed
during 1962 und number of people working
at present ;

(c) whether the labour employed is
found to be disproportionate with the
present production and if 80, how much
labour is surplus ;

(d) whether Government are consi-
dering the scheme of linking wages with

outpul as an incentive measure ; and

(e) the steps taken to reduce the cost
of labour ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) The increase in per capita
cost in the Kolar Gold Mining Under-
takings since its take over by the Central
Government works out to an average of
approximately Rs. 62 per month.

(b) The number of employoces working
on 1.12.1962 was 17,708 and the number of
working as on 1.10.]968 was 13,280.

(c) A study of the stafl position of
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monthly rated Industrial and opon-indus-
trial personnel conducted by the Staff
Inspection Unit indicated some surplus
perscnnel in certain categories. The num-
ber indicated as surplus was 194, out of
which the position now is that only 46 are
still continuing. The number is proposed
to be worked off by normal wastage. In
regard to the other industrial staff, detailed

work studies are being conducted to locate
the existence of surplus, if any. It may,
however, be mentioncd that the overall

productivity of labour in Kolar Gold Min-
ing Undertakings has been broadly main-
tained.

(d) The Undertakings already had cer-
tain schemes of “incentive’. ‘These have
been reviewed recently and some changes
are being introduced with the object of
improving productivity further.

(e) The labour force has already been
brought down to 13,280 in October, 1968
by not filling up vacuncies and by a
scheme of Voluntary Retirement. The
measures referred to at (c) and (d) above
would also tend to bring down the cost of
labour.

New Standard Engineering Co. Ltd.,
Bombay

*463. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to state :

(a) whether the offices of the New
Standard Engineering Co. Ltd., and its
allied companies in Bombay have been
raided in the recent past by the Enforce-
ment Branch ;

(b) lf‘l‘o;-lhe firms whose offices were
raided apd the purpose of the raid ;

(c) whether Government are aware that
these companies have destroyed many
important documents that would have
thrown light on their misdeeds relating to
foreign exchange and other transactions ;

(d) whether any inquiries are pending
aguinst these companies ; and

(@) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K C.
PANT) : (a) The offices of the New
Standard Baogineering Co. Ltd., and of the
some cf its allied companies at Bombay
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were searched by the Enforcement Direclo-
rate on 27.1. 1968.

(b) The names of the firms searched
in this connection are :

(i) New Standard Engineering Co.
Ltd.,

(ii) Indabrator Ltd.,

(iii) Gujarat Machinery Manufacturers
Ltd , and

(iv) Beclawat India Ltd.

The raids were conducted to seize docu-
ments which, in the opinion of the officer
who authorised the searches, would be
useful or rclevant to the proceeding under
the Foreign Exchange Regulation Act,
1947.

(c) Some reports have reached the
Enforcement Directorate that these com-
panies has destroyed some documents, But
these reports could not be verified and it
cannot be stated what the said documents
alleged (0 have been destroyed contained
and why or when or if ut all they were
destroyed by the company. From amongst
the documents avatlable at the time of the
searches, whatever were considered relevant
or useful from the foreign exchange angle,
were taken over by the Enforcement
Directorate.

(d) and (c). The seized documents indi-
cate prima fucie violations of foreign ex-
change regulations. Investigations in the
matter are in progress.

Survey of Ghagra River

*464. SHRI VISHWA NATH PAN-
DEY : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that Govern-
ment have deputed some experts to survey
both sides of the Ghagra River in the
Districts of Ballia, Deoria, Azamgarh,
Gorakhpur in order to take effective mea-
sures against floods and erosion of Ghagra
river ;

(b) whether they have completed their
survey

(c) if so, the main findings thereof ;
and

(d) if not, when the survey is likely to

be completed and when the report will be
submitted ?



41 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD) : () Cheif Engineering of the
Ceotral Water and Power Commission has

been asked to make, as early as possible,
an inspection of the area subject to ero-
sion along the Ghagra River, along with
the State Chief Engineer with a view to
assess the extent of the problem and consi-
der the measures that may be economically
feasible.

(b) Not yet.

(c) Does not arise.

(d) The joint inspection is proposed
to be done in the near future.
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West Bengal’s Demand for Assistance
for Flood Control

*466 DR. RANEN SEN : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether the West Bengal Govern-
ment have asked the Centre for financial
assistance to the tune of Rs. | crore for
repair  work in the flood control projects
damaged in the recent floods in Midnapur
and Hoogly ; and

(b) if so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The financial ussistance being pro-
vided to the Stat» Government covers this
item of expenditure also.

Raids on Offices of Shri Guiab Singh, Jain,
Advocate, Hissar

*467. SHRI KANWAR LAL GUPTA:
SHRI SURAJ BHAN :
Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that the offices
of Shri Gulab Singh Jain, Advocate, and
his associates situated at Hissar and other
places were raided by the Income-tax
Department the last six years ;

(b) whether it is also a fact that he
used to prepare bogus account books,
create bogus firms and used to forge the
documents ;

(c) if 80, the findings of the investiga-
tions made by the Department against Shri
Jain and how much concealed income was
detected and what was its effect :

(d) whether it is further a fact that
complele immunity was granted to him
under Section 291 of Income Tax Act and
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if so, why could the concealed
not to dctected from
and

income
the seized records ;

(e) the reasons as to why no criminal
case was filed against him ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) Yes. Sir.

(b) Yes, Sir. He maintained bogus
accounts and set up a number of ghost
firrns. No case of forged documents has
come to the notice of the Government.

(c) It was found that Shri Jain helped
a large number of assessee to introduce
their concealed income in the shape of
loans or gifts received from the ghost
firms set up by him. The concealed
income so introduced was estimated to be
about 3 crores. As against this estimated
amount, concealed income to the extent
of Rs. 1.83 crores has been already
surrendered for assessment by the real
owners.

(d) Yes, Sir, immunity was granted
to him under section 291 of the Income-
tax Act, 1961. The seized documents
covered only a part of the activities of
Shri Jain. Since he came forward to dis-
close his entire activities, the Government
considered it expedient to tender immunity
to him so that he may be useful to the
Department in effectively proving the cases
of concealment. Thils could not be
possible without his active help and co-
operation.

(e) In view of the immunity tendered
to him, the question of taking any criminal
proceedings against him does not arise.

Investment in Public Undertakings

*468. SHRI PREM CHAND VERMA:
SHRI SHRI CHAND GOYAL :
Will the Ministcr of FINANCE be

pleased to state :

(a) the total investment made upto the
3ist March, 1968 in the Public Sector
Undertakings, giving equity capital, loans
from Government and banks, foreign ex-
change ¢lement etc. ;

(b) the total number of peaple employ-
ed in thc said undertakings as on the 3ist
March, 1968 ;
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(c) the overall working results during
the last three years ; and

(d) the targets set for the years 1668-69
and 1969-70 and the prospects of their being
realised ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a)to (d). For the year 1967-68
accounts have still not been closed by all
the enterprises and thus the overall position
for that year is not known. A statement
showing thc position for the years 1966-67
and 1965-66 is laid on the Table of the
House.  [Placed in Library. Sce No. LT-
2430/65.1

State Bank's Branch at Bhopal

*469. SHRI NITIRAJ SINGH
CHAUDHARY :  Will the Minister of
FINANCE be pleased to state :

(a) whether the State Bank of India
has taken a house on a rent of 37 paise per
square foot for its office at Bhopal ;

(b) whether this rent works
about Rs. 7,500/- per month ;

out at

(c) whether the cost of the building is
about rupees three lakhs ; and

(d) if so, the reasons for

house on such a high rental ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) The State Bank has taken a
building at Bhopal on lease for housing its
Regional Mapager's Office at a rental of
32 paise per square foot.

taking a

(b) The carpet area has not yet been
jointly .measured but the monthly rent is
likely to work out about Rs. 6,200/-.

The actual cost is not known to the
State Bank but, on a very broad estimate,
it may be around Rs. 6 lakhs.

() The larger area is necessary to
house the Regional Manager's Office. The
rent fixed compares favourably with pre-
vailing market rates in the locality.

Gujurat's Share of Electricity out of
Tarapur Plant

*470. SHRI R. K. AMIN :  Will the
Minister of IRRIGATION AND POWER
bo Rleased 10 state :

(a) whether it is a fact that the Govern-
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ment of Gujarat are not likely to get their
share of electricity from Tarapur Plant, as
scheduled before ;

(b) if so, when they are likely to get
their share ; and

(c) the procedure of distribution of
electricity between Gujarat and Maharash-

tra ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) There has been some delay in
the commissioning of the Tarapore Nuclear
Power Station.

(b) The first generating unit is now
expected to be commissioned in July, 1969.

(c) The power available from Tarapore
will be shared equally by Gujarat and
Mabharashtra.

Investment of Provident Fund Money

*471. SHRI B. K. DAS
CHOWDHURY
SHRI1 J. M. BISWAS :
Will the Minister of FINANCE be

pleased to state :

(a) whether Government have examined
the recommendations of the Board of the
Trustees of the Employees Provident Fund
regarding the future pattern of investment
of provident fund money ; and

(b) if so, the details thereof and deci-
sion taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHR! K.C.
PANT) : (a) Yes. Sir,

(b) The following revised pattern of
investment of the provident fund moneys
has been prescribed with the concurrence
of the Employees Provident Fund Board of
Trustees for the period Ist September,
1968 to 31st March, 1969 in respect of both
exempted and un-exempted establishments:-

(i) Central Government securitles,
including small savings 65 per cent

(i) State Government and other
Government guaranteed
securlties 35 per cent

The Board has expressed the hope
that the pattern of investment for 1969-70
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would be more favourdble from the point
of view of yield and the matter is under
consideration of Government.

Kapadiya (Standard Drum) Brothers

*472. SHRI MADHU LIMAYE:
Will the Minister of FINANCE be pleased
to state :

(a) the total income and wealth for
which Kapadiya (Standard Drum) Brothers
have been assessed from 1950 te 1968 each
ysar individually as well as a family and
guardians of their children ;

(b) the actual Income-tax and Wealth
tax paid by them during the above period ;

(c) the income disclosed by them
‘voluntarily’ under the Voluntary Disclosure
Scheme ; and

(d) the tax paid on this amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) The total income and wealth
on which Shri Kantilal Maganlal and Shri
Maganlal Chhaganlal have been assessed
from 1950 to 1968 individuilly are given in
Annexures ‘A’ and ‘B'. On the basis o
the available information no assessments
were mide on the family as a unit or on
the above persons as guardians of their
children.

(b) Income-tax and Wealth-tax paid
by the above two persons, are furnished in
Annexures ‘A’ anl! ‘B’ laid on the Table
of the Hous=. [Piaced in Library See No.
LT-2431/68 |

(c) and (d). It is understood that M/s.
Maganlat Cnhaganlal (P) Ltd. (Standard
Drums) had disclosed certain incomes
under the various schemes for voluntary
disclosure. In view of the provisions con-
tained in the Finance Acts announcing
these schemes that the particulars contain-
ed in the disclosures shall not be disclosed,
it is not possible to give the information
required by the Hon'ble Member.

Replacement of Russian Experts
attached to Oil and Natural Gas
Commission

SHRI R. BARUA :
SHRI SITARAM KESR| ;

*473.
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SHRI BASUMATARI :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it is a fact that Govern-

ment have decided to replace Russian ex-
perts attached to the Oil and Natural Gas
Commission by other nationals ;

(b) if so, the reasons for their replace-
ment ; and

(¢) the countries from which the ex-
ports have been invited to replace these
Russian experts ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) No, Sir.

(b) and (c). Do not arise.

Electric Crematerium Delhi

SHRI RAM GOPAIL SHAL-
WALEL :  Wil' the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be plesed to state :

(a) whether it is a fact that an expen-
diture of Rs. 1,60,000 is incurrzd annually
on the maintenance of electric crematorium
in Delhi ;

(b) whether it is also a fact that the
amount received from the cremation of
dead bodies is only Rs. 10,000 cvery
years ;

*474.

(¢) if so, whether Government propose
to close the electric crematorium to avoid
a loss of Rs. 1,50,000 per annum ; and

(d) if not, the reasons therefor ?

THE MINISTER OF HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT (SHRI SATYA NARAYAN
SINHA) : (a) After rechecking, it is now
reported by the Municipal Corporation,
Delhi, that the actual expenditure oo this
crematorium is only about Rs. 80,000/- per
annum.

(b) Yes, Sir.

(¢) and (d). The Municipal Corpora-
tion will be asked to scrutinise the working
of the crematorium closely.
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Peace Corps Volunteers

*475. SHRI C. JANARDHANAN :
Will the Miaister of FINANCE be pleased
to state :

(a) whether Government have reviewed
the performances of the U. S. Peace Corps
volunteers in India ; and

(b) if so, the results thereof ?

THE DEPUTY PRIME MINISTER
AND MINI|STER OF FINANCE (SHRI
MORARIJI DESAI): (a) As the volun-
teers are assigned for work with the Srate
Governments, the'r performance is reviewed
by the State Governments The Govern-
ment of India does not review the per-
formance of individual volunteers, but oance
a year it conducts a review of the volunteer
programmes as a whole in consultation
with the concerned officials of the State
Governments.

(b) The programmes have been found

to be useful.
rd
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Fertilizers and Chemicals Travan-
core Ltd.

*378. SHRI P. VISWAMBHARAN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Starred Question No. 3 on
the 22nd July, 1968 and stite

(a) the actual profit or loss from pro-
duction and sale of fertilizers in the Ferti-
lizers and Chemicals Travancore Ltd. dur-
ing 1967-68 :

(b) the total income earned by the
Fertilizers and Chemicals Travancore Ltd.
in 1967-68 by selling technical know-how ;
and

(¢) the total earning of the FEDO unit
of the ubove company in 1967-68 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 RAGHU RAMAIAH):
(a) Net profit out of the opcrations of the
company during 1967 68 was Rs. 19,59,640/-

(b) Tota! income earned from engineer-
Ing services was Rs. 50,12,752/-.

(c) Gross eaming of FEDO unit in
1967-68 was Rs. 61,85,932/- and the net sur-
plus was Rs. 15,26,455/-.
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Criteria for Asgistance to States for
Famine and Floods.

*479. SHRI D. N. PATODIA :
SHRI Y. A. PARSAD :
SHRI N. K. SANGHI :

Will the Minister of FINANCE be
pleased to state :

(a) what is the criteria of Central
assistance to States to meet conditions
arising out of famine and floods ;

(b) whether any relaxation was made
to give ussistance to Rajasthan and to West
Bengal where unprecenented situations pre-
vailed ; and

(c) if not, why such a relaxation was
not considered necessary.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) : (a) Central assis-
tance is provided to State Governments to
the extent of 75 per cent of the expenditure
on agreed items of relief in excess of the
amounts taken into account by the Finance
Commission in their scheme of devolution.
In addition, ad hoc loan assistance is also
provided in cases where the ways and
means position of the State Government
justifies such assistance.

(b) Yes, Sir. The State Governments
have been informed that the Centre will
provide loan assistance to cover the States
share of the expsnditure also, if necessary.

(c) Does not arise.

Excessive expenditure at the Port Cann-
ing Project on Barytes

*480. SHRI INDRAJIT GUPTA :
Wiil the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether any complaints of exces-
sive expenditure at the Port Canning Pro-
ject on Barytes supplied by a privaie irm,
viz. M/s. B K. Industrial Corporation have
been received ;

(b) if s0, whether any enquiry will be
held thereon ?

THE MINISTER OF STATE IN THP
MINSTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) No, Sir.

(b) Does not arise.
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Seats in Medical Colleges

2780. SHRI HEM RAJ: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) the number of seats available in
different medical colleges in the country,
State-wise and college wise ; and

(by the number of students that applied
for admission and the number that were
refused admission during 1968 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING RND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) A
stalement showing the names of Medical
Colleges in the country and their admission
capacity during the year 1967 is laid on the
Table of the House. (Placed in Library. Sce
No. LT—2432/68). Admission capacity of
the Medical colleges during the current
year will be known after admissions in all
the institutions are completed.

(b) The information is not available as
admissions in all the medical colleges have
not yet been completed
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Adulteration of Foodstuffs
2782. SHRI BABURAO PATEL :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

. (a) the number and results of food
samples analysed by the Central Food
Laboratory during the last two years, state-
wise, with the nature of adulteration in
each State :

(b) the number of persons convicted,
State-wise, under the Prevention of Food
Adulteration Act, 1954 during the years
1966 and 1967 ; and

(c) the steps taken by Government to
check adulteration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Two
statements giving the requisite information
are given in Annexure—I and Il laid on the
Table of the House. |Placed in Library, See
No. LT~ 2433/68).

(b) A statement (Annexture—IIl) is
laid on the Table of the House. [Placed in
Library. See No. LT— 2433/68).

(¢) The provisions of the Prevention of
Food Adulteration Act have been made
more stringent and States have been asked
to ensure proper enforcement of the Act.

Indian Defence Accounts Department

2783. SHRI BABURAO PATEL:
Will the Minister of FINANCE be pleased
to state ;

(1) the number of sanctioned posts of
Command Controllers, Controllers and
Joint Controllers in the Indian Defence
Accounts Department ;

(b) the number of officers of the Indian
Defence Accounts Service who are drawing
pay tenable by these respective posts either
by actually holding these posts or by virtue
of the operation of the ‘Next Below Rule’ ;

(¢) the reason why the ‘Next Below
Rule’ is circumvented and whether Govern-
ment propose to consider the desirability
of not sending very senior oflicers of the
Indian Defence Accounts service on depu-
tation so that they do not suffer in regard
to pay and promotions ; and



S3 Written Answers

(d) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) It is presumed
that the terms Command Controller, Con-
troller and Joint Controller refer to the
Senior Administrative Grade post, Junior
Administrative  Grade (Selection Grade)
post, Junior Administrative Grade (Ordi-
nary Grade) post respectively. The sanc-

tioned posts under these grades are as
follows ;-
Senior Administrative Grade e Y
Junior Administrative Grade
(Selection Grade) 5
Junior Administrative Grade
(Ordinary Grade) Y
(b) Senior Administrative Grade 9
Junior Administrative Grade
(Selection Grade) .. 5
Junior Administrative Grade
(Ordinary Grade) 17
(v) The provision of the ‘Next Below
Rule’ huave not been circumvented in any
instance ; nor is there any case in this

Depariment where a very senior officer sent
on deputation has sufferred in  regard to
pay and promotions. Such officers go on
deputation to posts carrying equivalent or
higher pay scales compared to their grade
pay in the Department.

(d) Does not
(c) above.

arise in view of reply at

Film Distributors of Dclhi

2784. SHRI K. N. PANDEY : Will
the Mimister of FINANCE be pleased to
refer to the repiy given to Unstarred Ques-
tion No. 9764 on 6th May, 1968 and state :

(«) whether the information
film distributors of Delhi
collected

regarding
has since been

(b) il so, the dJetails thereof ; and
(c) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

{b) The requisite information is given
in the annexure.

Annexure

As on 31-3-1968, there were no arrears

against any of the ten film distributors of
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Delhi stated in part (a) of the Question
except in the following : —
(1) General Tdlkics (P) Ltd.

(2) Filmistan Distributors
Ltd.

In the case of General Talkies (P) Ltd.,
there is an arrear of demand in respect of
Business Profits Tax. According to the
assessee, this amount has been paid. The
assessee’s contention is being verified.

The taxes outstanding against Filmistan
Distributors (Private) Limited are in respect
of Income-tax which aré being disputed in
appeals.  The assess2¢ has been allowed to
pay the arrears in instalments. Appellate
authorities have bezn requested to take up
the appeals early.

No criminal proceedings have been
launched against anv of these persons.

India (P)

(It may be mentioned that there is no
assessee by the name of Al India Film
Finance Corporation Ltd. on the records of
the Income-tax Department, Delhi. There
is, however, an assessee by the name of All
India Film Corporation Ltd, New Delhi
against whom there were no outstanding
taxes as on 31-3-1968]

(¢) Does not arise.

Unaccounted money with Film People

2785. SHRI K. N. PANDEY : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 864 on the 16th November, 1967
and statc ;-

(a) whether the investigations in respect
of a film financicr, a film distributor and
film Stars have since been complcted ;

(b) if so, the names of the film stars to
whom unaccounted money was given ;
and

(¢) if not, the time when the investiga-
tion is likely to be completed ?

THE DEPUTY PRIME MINISTER
AND MINISTRY OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Does not arise.

(c) 1t is not possible to say how much
time will be taken 10 complete the investi-
gations. Every effort is being made to
complete them expenditiously.



55 Written Answirs

Reallsation of Income Tax Arrears from
Film People

2786. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
state ;

(a) the special steps available in law
for proceeding against the film people
whose Incom-tax payments are in arrears
and the steps actually taken against the
film people whose liabilities exceed half a
million rupces each ;

(b) the names and addresses ot film
people whose Income-tax arrears exceed
the amount of half 4 million rupees at pre-
sent ; and

(c) the action so far taken against them
to realise the tax arrears ?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARJI DESALI :
(a) (1) Attachment and sale of the

assessee’s movable property ;
(2

Attachment and sale of the
assessce’s immovable property ;
(3) Arrest of the assessee and his
detention in prison ;
Appointment of receiver for the
management of the assessee’s
movable and immovable pro-
perties |

Attachment of assessee’s Bank
balance and/or amounts due
from third parties ;

(4

(5

(6) Imposition of penalty

(b) and (¢). Reclevant information s
being collected and will be laid on the
Table of the Sabha as soon as possible.
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Instructions about Renewal of Licences to
Non-Conforming Faclorics

2790. SHRI D. N. DEB: Wil the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state ; '

(a) whether it is a fact that the Delhi
Development Authority has issued instruc-
tions to the Municipal Corporation of
Delhi not to issue or renew licences to cer-
tain non-conforming factories which are
non-hazardous and non-obnoxious ;

(b) if so, the names of such factories
and the reasons for issue of such instruc-
tions ;

(c) whether 1t is also a fact that the
Delhi Development Authority has not
objected to the issue of or renewal of licen-
ces to the same category of factories situat-
ed in the walled city of Delhi ; and

(d) if so, the names of such factories
and the reasons for issue or renewal of
Licences ?

THE DEPUTY MINISTER IN THR
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(d) The information is being collected and
will be laid on the Table of the Sabha.

Classification of Factories

2791. SHRI D. N. DEB: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that the Delhi
Development Authority has clussified fac-
tories functioning in the city as hazardous
and obnoxious and non-hazardous and non-
obnoxious ;

(b) If so, the names of those factories
which have been considered hazardous and
obnoxious and the names of those consi-
dered non-obnoxious and non-hazardous ;

(c) whether it is the policy of the
Delhi Development Authority to shift all
the above classified factories from the
walled city of Delhi ; and

(d) if so, the details thereof and when
they are proposed to be shifted ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY): (a)to
(d)- The information is being collected
and will be laid on the Table of the Sabha.

Shifting of Hazardous and Obnoxious
Factories in Delhi

2792. SHRI D. N. DEB: Will the
Minister of HEALTH, FAMILY PLAN-
NING - AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the Delhi
Development  Authority has planned to
shift hazardous and obnoxious factories
from the city ;

(b) if so, how many have so far been
shifted and how many have been served
with notices for shifting together with
their names and the period granted for
shifting ;

(¢) whether it is also a fact that instead
of these hazardous and obnoxious factories,
the Delhi Development Authority is
shifting certain non-hazardous and non-
obnoxious factories ; and

(d) if so, the names of those factories
which have been shifted so far and have
been served with notices to shift and during
what period with the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to ().

The information is being collected and
will be laid on the Tuble of the Sabha.
Arrears due from Certain Firms
2793. SHRI D. N. DEB: Will the

Minister of FINANCE be pleased to state :
(a) the tax arrears due as on the 3ist
March, 1968 from the following firms :—
(i) M/s Goodluck & Co., Kamla
Market, New Delhi.
(i) M/s Public Relation Council of
India, Mohan House, 12R, Indira
Market, Delbi.
(iii) M/s South Avenue Store, Soutb
Avenue Lane, New Delhi.
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(iv) M/s Kishan Chand Weaving Fac-
tory, Amritsar.

(v) M/s Gopal Krishan & Co. Amrit-
sar.

(vi) M/s R. C. Textiles, Amnitsar.
(vii) M/s N. D. Mehra & Co, Amritsar.

(viii) M/s Lal Woollen & Silk Mills,
Amritsar

(ix) M/s Gurshandas & Co., Amritsar.
(x) M/s Suran Singh Lachman Singh.
Amritsar.

(b) the names of those against whom
steps have been taken (o recover the arrears
and nature of the steps taken in each case ;
and

(c) the names of those against whom
criminal prosecutions have been instituted
and the results thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI : (a) to (¢). The
required information in respect of nine
firms is given in the Annexure laid on the
Table of the House. |Place/ in Library.
Sce No LT-2434/68 | The information in
respect of remaining one firm  viz.  M/s
Public Relations Council of India, Deihi is
being collected and will be laid on the
Table of the House as early as po-sible.
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H TE-AAITT AT NG qEAHET Y qU-
93 F7 & fA9T FT W & A IT goN0-
AT EIT AIATIF AL 9T §wq Ay
ST fEn argdr

3IAT AW & weagr fodx &
weqarel aar sgfe oA A
frg wearm el € e

2795. st Wo @o fao fasz ©  Fur
wareen, qfrare fagtewm qa A fawsm
/70 77 qary AN FO FLN fw

(%) #3r 77 g ¥ fw faar sewyan
¥ gegars aw sgfaEy e fag-
FoATW ¥R & &A1, IAAT grITqEAT
®) g1 § wyara

(@) o Wiy T # oIw fad &
grf o A ¥ o wfew werar, wgfa-
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g a1 fag weuTw &% WA €1 AT
w1 faae & ; Wk

(m) afx g, @ fear aqar 3a&
wgt-wgi @Y wy &) qemEr § 7

waTeey, qfeare fagea qur andg
frerw e § g9 ARt (ot w0 o
ofq) : (%) & (7). FIAT qTET ®Y
a1 W AT g qeF 9T @ @
ey

Central Water and Power Commission

2796. SHRI ESWARA REDDY ; Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the work
in the Central Water and Power Commis-
sion is adversely affected due to short stay
in the Commission of large number of
senior experienced officers ; and

(b) if so, whether Government propose
to revise their policy regarding the tenurc
of officers in this office ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [RRIGATION AND
POWEFR (SHRI SIDDHESHWAR PRA-
SAD) @ (a) No, Sir.

‘b) Does not arise.

Inclusion of Medium Irrigation Projects
of M. P. in Fourth Five Year Plan

2797. SHRI G.S. MISHRA : Wil
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the medium irrigation projects
which  the Government of Madhya
Pradesh have forwarded to be included in
the Fourth Five Year Plan aod the salient
features thereof ;

(b) whether the Upper Wain-ganga
Project in the Sconi district of Madhya
Pradesh, which was surveyed by the Cen-
tral Water and Power Commission long
before compares favourably in all respects
with the projects which have been forward-
cd by the Staic Government for inclusion in
the Fourth Plan ; and

(c) the details thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The Government of
Madhya Pradesh have propnsed inclusion
of 25 new medium irrigation projects in
thc Draft Fourth Five Year Plan A list
of these projects is gave in Annex. 1. Laid
on the Table of the House.  [Place in
Library. See- No. LT—2435/6R'|A

Out of these, Project Reports/Profor-
mae for eleven schemes have been received
so far for examination in the Central
Water and Power Commission. The sailent
features of these schemes are given in the
statement is given in Annex. II. Laid on
the Table of the House. [Piaced in
Library. S e- No LT-2435/68).

(b) and (¢). The Upper
Projects, as investigated by
Water and Power Commission, is estimated
to cost Rs. 968.34 lakhs and will irrigate
1,86,000 acres annua'y. The cost per acre
of irrigation is Rs. 521, which compares
favourably with the new medium schemes,
proposed by the Government of Madhya
Pradesh.

Wainganga
the Central

Proposed Insccticides Factory

2798 SHRI G. S. MISHRA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the location of the propos-
ed insecticide factory in the public sector
has been decided ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 RAGHU RAMAIAH):
(a) No, Sir.

(b) Does not arise.

Production and Distribution of Agrochemicals
to Farmers

2799. SHRI G. S. MISHRA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to stata :

(a) the Government's policy of produc-
tion and distribution of the agro-chemicals
to the farmers ; and

(b) the total benefits that is given to
the State of Madhya Pradesh based on
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such policy, vis-a-vis the benefits given to
other states ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLIUM AND
CHEMICALS (SHR! RAGHU RAMA-
IAH) : (a) and (b). Information is being
collected and will be laid on the Table of
House in due course.

Presecutions ugainst Film Actor
Dilip Kumar and Film Actress
Asha Parekh

2800. SHRI BABURAO PATEL:
Will the Minister of FINANCE be pleased
to state :

(a) the amount of Income-tax involved,
yearwise, in the prosecutions filed under
Scction 277 of the Income Tax Act against
film actor Dilip Kumar and film actress
Asha Parekh

(b) the stage at which these prosecu-
tions stand and when they are likely to be
concluded ; and

(c) the names of others film personali-
ties prosecuted under Section 277 and the
amount of tax involved in each case ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) :(a) The information
is being collected and will be laid on the
Table of the House.

(b) The prosecutions are pending
before the Courts. It is not possible to
say when they are likely to be decided by
the Courts.

(¢) 1. Shri T.S. Balaiah.
2. Shri Kishore Kumar.

The information about the tax involved
in the above cases is being collected and
will be laid on the Table of the House.

Avy sw ¥ grorer e st

2801. WY Wo wo wdfeww: Far
faart qar fawx 7=t 2z @A N FO
F0r fiF .

(%) weg w27 & fasrnz fead
qiaY ¥ 1067-68 ¥ feorsht sm€ w1 o ;

(w) 1967-68 ¥ wsy RW & fipary
aagal ®1 farorely o a€ o ;
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() sy @Y qar qEgEt A fawe
few @1} 9T g+ et sAufe =w &
af ;AT

(9) @ TR AN afes w7 F
frat gfe @it ?

faai aar fag @ wonem & Iawe
(s e mmT ) © (%) 2321 fA-
1T oY faavw & fear mar 2y
|97 gz O @y Aar 1 [geawwEg §
@ A | Ay s LT—2436/68 |

(@) 1967-68 & YT 6431 faarg
7vaY Ft wfaa faar war

(7) 1967-68 & T 24840 Fr|
w3y 3gq &g a0 § |

(F) FTHAT 14 ATE T |

gy wt agraar

2802. st o Wo Ffara :
faw "ot gz gAF FY FO FAA 5

a1

(%) #ar wex 9@ ATETT A UST
# gardl #) KW A qar IAF FA A4l
FAA AIX I AN AV oFAE X &
fag e azwT w1 59 a9 g g
W FIE;

(=) afz g, @ 3@ g@vaT gg TS
&1 fRadY gaufa f27 9@ &1 seqT 8,
a1

() wex 2@ #Y gATIfa Fa & g
W2 afz faweq & £1¢ sy § @ @ ?

Iq qurA oAt aay faw weR (st
drees darf) (%) ¥ (1), we
Stw aTFIC ¥ 1968-69 ¥ faewifya
g ® ww A ¥ fAg 10 At w@q
N wi @ gw uwfwig & fag
qaadt ag i aq € 7€ Al A & wsa
ORI & 18 7.93 T Wy N TwH
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foar &<t gf gy &t g€ @, W
fag S8 W w) v 196869 & ww A
Wyfagg: Agd @ Ao &
(Faew) wfafram 1968 &, qArd &
wrafrag Suaeul ¥ aga qwwq § war
&, foa% wvq are & wrg-a19 gy sqAedr
Wt 2 far gt & e sgaaray
a7 & I} ¥ 97 gAate-wQ A @,
Fag @), g wdl & odfi7, gAA®
vty § Yz wry o) wyafy o @ma §
t9 9ftadq #) s § WA ge, afx
UST JIHTY, I7: AL A 7 IF 793
AT AT EA R ET S X FPA®
az Wt gat & qgrata ¥ fag wfa-
ek %A ®Y graeasar 7ggqe T av ag
Y THA AT AT KT A | AW GHR
& FIT A T JTAA &7 ot T Uy |

AT & A TeX /Ay w7y §,
378 fed 77 a w9 Tew FTER
ZIT A W TE IEA WY, ST O
g1, geafrqg wareTEr & gurfefy
gaifora 4w f&y w13 97 Feflg
g e A 2 sguqfa ¥ fao Qar
€ AT FNT TR F gy frarasdry
agy &

Award of Contracts for Major Works
in Farakka Barrage

2803. SHRI ESWARA REDDY:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the principles followed by the
Farakka Barrage project authorities in
regard to award of contracts ;

(b) whetker it is a fact that no West
Bengal firm, even some of the firms being
lowest bidders, has been considered in the
matter of award of contract for major
works ; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD) : (a) The considerations that
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govern the ullotment of work on the Pro-
ject are the interse position of the tendered
‘amounts of the contractors, their technical
and Sfinancia! capability to undertake the
lype of job tendered, their ability to com-
plete the job by the stipulated dates, their

resources regarding the right type and num-

ber of machinery to be brought to site,
fequirements of foreign exchange etc.

(b) and (c). All the firms who have ten-
dered for the various works from time to
time have been duly considered on merits.

Re-Introduction of ‘Next Below’ Rule for
Allotment of Government
Quarters

2804. SHRI R. R. SINGH DEO ;
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that Govern-
ment propose to re-introduce the ‘next be-
low' rule for allotment of Government
quarters to certain categories of quarters
where it has not been introduced ;

(b) whether in the absence of this rule,
Government arc losing a very high amount
in house rents because ofticials with high
salaries are paying less rent being in
occupations of quarters in lower categories;
and

(c) if so, the reaction of Government
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) No,
Sir.

(b) The rent for a residence allotted to
a Qovernment servant is charged on the
basis of pooled stapdard rent under F.R.-
45-A, or 10, of his monthly emoluments,
whichever is less. In the event of allot-
ment of lower type residence, the rent is
charged as stated above and the question
of loss to Government does not arise.

(c) Does not arise.

Allotment of Quarters to Government
Employecs at Panchkuin Road,
Rajabazar, New Delhi

2805. SHRI R.R. SINGH DEO:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that in May.
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June, 1965 applications for change of
quarters from the Government Servants

were invited ;

(b) if so, how many class IV servants
applied for the change from different
colonies to Panchkuin Road new type
quarters and for Raza Bazar area res-
pectively : and

(c) how many of them have been allot-
ted quarters at Panchkuin Road and Raja
Bazar area separately with their dates of
appointment in the Government service ?

THE DEPUTY-MINISTER
MINISTRY OF WORKS,
AND SUPPLY (SHRI
(a) Yes, Sir.

(b) 252 class IV officers applied for
change to new type I quarters at Panchkuin
Road and 22 for quarters in Raja Bazar.

(¢) The number of officers given change
to new Type-l quarters at Panchkuin Road
is 41 and those to Raja Bazaris 7. The
dates of priority of these 48 officers are
between 4-2-1928 to 1-5-1954.

IN THE
HOUSING
IQBAL SINGH) ;

Import of Zinc by Public Scctor
Undertakings

2806. SHRI SHIV CHARAN LAL :
SHRI KAMESHWAR SINGH :
SHRI KEDAR PASWAN :
SHRI GHAYOOR ALI

KHAN ;
SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :
SHRI J. B SINGH :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Public
Sector Undertakings  are importiog
zinc ;

(a) if so, the quantity of zinc imported
during the period from the 3ist June to
15th November, 1968 ; and

(¢) the total value of imports ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Enterprises like
Heavy Engincering Corporation Ltd , Gag-
den Reach Workshops Ltd., Hindustan
Steel Ltd.. Minerals and Metals Trading
Corporation Lid., and Handicrafts and
Handlooms Exports Corporation of India
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Ltd. import zinc. Of these, the manufac-
turing units require zinc as one of the
inputs for their production operations
while the Minerals and Metals Trading
Corporation and Handicrafte and Hand-
looms Exports Corporation undertake the
import for redistribution to actual users,
in accordance with the Government's
poliy in this regard from time to time.

(b) and (¢). Apart from 7161 tonnes of
zinc imported at a value of Rs. 1.62 crores,
orders has also been placed for the import
of 3943 t(onnes of various grades of zinc
with o  total value of Rs. 86.37 lakhs.
against which shipments are still being
received.

Prevention of Adulteration

2807. SHRI HIMA'T SINGKA : Will
the Minister  of HEALTH., FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased 1o state :

(a) whether the Federation of Indian
Chambers of Commerce and  Industry has
claimed the right of the producers and
traders to be consulted  before laying down
of any specification to prevent  adultera-
tion :

(b) if so. the main points of the com-
munication, if any, sent by the Federation
of Indiun Chambers of Commerce and
Industivy 1o Government 1n this regard
and

(¢) Goveromeat’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH. FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B S. MURTHY): (1)
Yes.

(b) and (¢). A statement 1> lawd on the
Table of the House.  Plac /i1 Library. Sce
No. LT-2437/681

FINATY (TIWEQTA ) A JAYw
AT

2808, off g0 ®Wfo FrwYTS . FUT
W Wivmmw 7N gz T 1Y
Fa1 wT f

(%) st shetir @ gl gwe
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oy & gFAATE FEAH IAW W
aar eqrfaa w7 qsawEy QST T oA
fegrar & ;

(=) afz g, ¥ ga% a1 s @ &,
LR

(m) afz agl, @ @ AT F} A
fraifraa 37 # sa1 ®fza1701 97 @Y
g7

¥2feqy it TEIOm wmen &
I AAY (o) TEAAn) o (®) & (7).
FIAIATE ¥ UK IFE @A qAH &
TR & tq g7 € NFar 5 0 A,
1961 # uw s1edz @rdf W ggwrAng A
nE A afdraar a1 eqear & fag
Arsdq a g fear war ar; feeg qdf §
2 1 e afcada & fao qar a1 e
qraie afvaga & fag agaT @ mf 4y
gaderd AT 7 W wE wAAIIE
gafy 75 &1 oY g & gd@, 1067 §
Argdea 3% foar war

Constructlon of Barrage Projects in
East Pakistan

2809. SHRI SHRI CHAND GOYAL :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Pakistan has constructed
certain barrage projects in East Pakistan,
threatening the very existence of vast
tracis of land in the country ; and

(b) the step. taken by Government in
this behall’ to save the country from the
impending catastrophe ?

THE DLEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR PRA-
SAD) : (a) No, Sir.

(b) The question docs not arise.

TwegA R A we & fod aw pal @
wear

2610, st 9o ®lo WIWWTN : ¥q7
wareen, afeaty frdtwn g8 wre e
arft gz aArC WY war w7 fir

(%) Traeqer & grifk A4F # g
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T ®Y FH F T FE@ F fAg ag 1065-
66, 1066-67 qur1 1968 ¥ frgy Aergal
g Agh @ af qur fray Aqgy @R
T ;

(=) fatrare fray Aorge @R @
o\ weA% 9T fFaar &< sar ;

() =31 7@ a9 2 fF goHR AFEAT
¥ @i qrdt a1 wigY & faw QwAT w7
faqie s @Y ¢ ; O

(w) afz zi, & 3§ % % femfraa
fwgr st ?

e, qftat fadtwa aar arg
fawr waem ® It (S @O o
gfa): (%) #T (@) TIEAT IR &
wafera gaar & mit A a1 @)
2 AT greg DA Y AT gEF 9T W@ D
STy |

(m) = (=) dwAz fax @
FUIETAT I2NT & fag w7 787 9fi-
DI F A FA K OF GFAT UIEIA
ORI & farudia @ 1 QoA w1 faega
faazw s AT W aF  wreg aH)
gt &

fearAl & fog fawst w3

2811, oft wgrerw fag  wreaY - Far
feraré W faggae a= ag @ard A g
f .

() ®ar 72 g9 & 5 wfea seng
Afa & wgER feaE; ) fasst 12 §Y
sfa gfiz M 2T 9T fameht fge ooy
aga & wodl § ag f&dr @@y qx ag
12 4 wfs gfaz & afus s v fy o
W E; Wk

(@) afz gi, @ W w=T & W@
HIEW § 31 AW A AT Y VI A
w1 Fradard #Y wr W @ ?
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fean§ aar fagga wama ¥ saae
(st fag wa< wamR) : () 92 (@). W@
aFR A fawifeg Y N 5 sfe & fag
A sty i faset Y g wfaw ¥ wfus
12 43 wfg gfaz g sfgy w7 s@f
12 4% ufy gfaz & afew § vaF fag
3ugra fwar s sifao | zg fawfer &
HIAR AT AW Y Ffg & fag @
I qIsAt fasrs #Y 23 12 97 & foady
gfu® ) IaF7 509, ITAA FAT ENFIT
< faar ; @iy 6509, dafaq usg I
2T | ITIA AIAAT FT AU ANF-FAT
& qITfHRT w37 g0 368 F 30-11-67 *
fa mo 397 ¥ frar 7ar 91 1 Wi 92W
FTo, garg, 4L, Il (S g9 F
"e1ar) q9a1d q4qr ofzgg WA B G
FT Q1% qq 715471 7 Ffa F fan fasAy
] otag 2T 12 qF wfy gfvz & wfew
¢ faad gea w1 § ¢ faa-gearEa £
ama A fafweaar, Qg qar fagm-
qqT #Y wrqrs § fafaeaarn, s9d @q #§
fafwsaar, qar wir g sk awa
HAAE F FW fra-fer @ o o99-
WNFE & fau Efiw g9 & gEiaiaT &
fafweaar 1 faq wsal # gfa e aT
12 45 gfy gfez & wfes & qg wsa
gewTy g7 gafdau &9 A & A §
Faif& 7 faeha gargAT &Y §H F s1m
9T FT HIAT A AZY T WY § ) AT
T A qqITqF grafead Uy gIEr
¥ %31 2 fF @ JaT q@@ & fac
Ffa ¥ fag & a3 a1 fasst & fao
NeETgAA® T AR F I0 ) fawr
Ty faashy 1€ 3 1.11.68 ¥ wYwaw
sfa ¢fcw 17.34 37 vt gfaz & wer w2
16 G wfagfre sz femr @ awr e
sy ey faast A€ 7 1-7-68 ¥ WA
wfw $fw 21.78 &Y wfa gfae & wer W
16 &% wfa gfve w2 faar &1
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wawgfaa swet  ava gfawg

2812. st wo fwo wywwr: FT
fanir, grara aa qfd w0 ag  aqmd
Y Fa1 F fw

(%) s maadfas  sdafat )
st giawe 23 & fay gz (fagr)
F qaay 3T § WEEA aAT 07 §

(|) #m & gwMA geefra wfg-
Fifea) ) ad Ry &

(@) 71 =w ait & sl @
sfafafades garé, 1968 & Tsaqrar &
fa=r g1 w7  TOSIMT A T /TSy N
oy FITAEY T34 7 mearad fzar v
o3

(w) afe 21, & IS zZrea §
AT N7 AHFAT 7 FAIFA T 77
A T FgT FHIOm § ?

famim, wraTa aar qfa weArEg @
I-wAt (st gwww fag) ;o (F) @ ().
fagre AT 3 uadwr Az, afafaa
Arq, AT FEIFT @IEA AN, qEAT F 600
fraras gwrzaY & fAnto A eNgfa R
& & 1 800 w73 9% famfw #1d gge &
HITH Y HT & AT A0 § 42 W QR
2 3% & qar g8 faw gwr  @Ee,
Teq §IHIT ¥y feewsaQt, qar Q@i
AATyeq grATEIAA ) safeq s fan
aqr ¥ 1 wx a% 1 0 932 wrafea s Ro
T2 I A I W IPT I ®
fafa=r faral & 378 sgafea) & qear
* 49977 § qZA § UK gHE@ TT QA
aeTe afvg &9 7 faare v @ &, W
i § frga @3 N g 8 R
* @it FET Y T & A T IRl
s B A fawr g § w4
o P & Wy T & s e §
gt
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USANT & Weqraq & T3 A fafaa
&7 & 7 oft sodsw Ad &

fagQ JaTw '?‘i@ A To &lo "o
Wz wrewT W ' w6 faw

2813. «ft wgrow fag Wt o @
itfean Wit e we g qalm &)
Fq7 FI fiF

(%) #ar wo ®Ye ®Wo Az G
#1 fagt 39eF Fre@A & qenfeg aw
(I9-3e91%) 1951 &, A7 T FREMT
warfag fFar war g1, 10 ©9% Sfg @9 &
I I AN @ 2, AN Az G
g ‘g’ whrEa & ot @
& AT & afcafaq & o 8

(@) #mag N as ¢ f& «iv ¥
geal & w3 17 ast § gfg 4 € v &
gafs @iz & geaY #, @Al @ facay
(Fraer % 39-3eq18 &) Frwrerdr #Y
A A9T A% FgT WE H favc gfz
W, At

() afe zi, A e FAT FTTT R ?

Frfeam vt vegw wereg ¥ we
ar (st TTAAT): (F) wrweww oy
fazdt & garfaar aete & fanfor o qog
INIT & &7 ¥ Feqrfee Qar ¥, faarx
1965 ¥ uvenfmafex Nz ey
fafade w) @z a713 & fod 0 woir wfw
AT I

(@) o (m) fam iz wTTATY &
arg d A fafe ¥ 20 al Y wafa &
forg 26 wwET, 1952 & 0% $UT & WINTX
T aT Y 1968 ¥, fama wUw
¥, wF ¥Fw & 360 wiw zw wfafza
ufafces gord & frg, @0 @ o A
7 vl afr 27 ot @ @ g ¥ Wl
TA NG 91| FE W W Hew
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graT &Y G¥9r aar v s e gran ¥
gfafeem qend & fag Y squ 1 wfa
qHm 27 & gou F A @A fe¥ A A
feaefoar 1 )

fagdt gaTe wrEm gra I3 fqta
®t At sfwar

2814, st AmTw fag At T
Wfouw T TR WA gE aqiF #Y
Far w70 fF

(%) #ar az @9 § f& wgAewTT qar
fagrar fesftam, fag?t & omifaar argge
¥ g9 ond ¥ fafigs gdww & fasio
N gfenr faseN 3 ol @ & S N
EF12A A AFT T(QAT  AF T &
oI T A E

(@) =fz gf, A aqw faeq & wew
& &Y qar IFvE A Fgd) g& wiw A
gai gu 3% ufmar @ @wRT AA-HT
& aftrsarst & frarfeag st 2
LIt

() #m AwTFIT A v wfwar &y
fagrerdt ardy waanfo & w1 NearaA
fear 2 7

qMfauw WY 7engm s # <mva
wwht (o vaeEan) (%) s (@),
Aty IFTw farg & savom v e
T § fadr meaw WY gRme fed
meereRfes 3w & fmiw A ow
wferar fawfaa &Y 2 wfasy gfassreat
¥ vy gfrar & goa| & quifafe frax
fagqn e )

(w) mavom o fawra smr &
Iuafewni qega: Aw wAraar & d wF
o wgfer & wra A 8w et gow
sufer wY. s ¥ o agfie AdY @
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Fdew (Vefaez) & famfor & fog fadstt
agam

2816. =it wgrow feg A o qa
afagw WiT @A ®A gg Fqn
FqT FI7 fa

(%) 7ar az qv 2 fF wEeTTT Gur
fagrg fedtqT nq zq awt ¥ IFw FIT-
aiar, fagdt & Ffaafr gzl & fear-
£g9 JAIT FT 731 2 AT I8 q GFITF
I &1 fAafo F2 T@r ?

(@) afz gi, aY za  geaew & fadal
Feaw fag s & aar sram 2

() Far ag W &= 7 f& oF AAAEFY
%W F ®m gfamg &7 F @ wrn@A
F @d qard 2 oY ww w4 F A7 a2
WYY 9T dgHa &Y a1 2 ; 1Y

(o) afz zr, &1 a1 qEFT A WA
QS #F FH F Fram  faRkey  gEr w1
@ A F fan gz Afg wgag 2 7

tfrawm Wi e wwea § s
o (s tgTEm) ¢ (F) wiEAEET F1T
TRTA 1% sfIar &1 grAar Agr fawry
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a7 warfz & &8 § 1056-57 & 77 gav
£ 1599 JaTF IO H &1 HIT AR
Fg wefaet & fan arawd qur @z
Feaeay gfewrgl w1t fawa frar &0

(@) ST I & e fawm
¥ fag Areefiy qoft w1 faged gt g
wagfcd @ sraems 2 s
favelt q'oft & a1 aweY Bl gAfre
Fred wfr QST Juwn wey ®Y
¥ g A a1 aw § ) Fefeed F
amy A wfzAreoe sTOORWA s
cfFmit w1 ahmT o fawvg fediem it
G {) JATH fAR) FT Iz F@ ¥
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awd g A% g W @faaw qar QY-
WG INM X ;A WA qry wefae
& geared ¥ fod ;1€ Afr qrawd Igeey
adi

() oft agi

() se= 7Y Far

Wty SAw ¥ qfeare fraiwd wrgww

2816. =t FwW W wgwW . F7
e, aftmt fadtwm i rda
fawra w4 ag aamd &Y a7 FI fw

(F) a4 1966-67 gar 1968 § m¥
A% qeq g2 & fRAA safeal A qfare
fraysr sraerd FXA & 7

(@) 37 ® 4 qrat qar qfemrar &y
qenr feEadr-frady & o)k

(1) =mem gRer & grsfar qar andr
o9 # 4 qug fFAR ofEre fAgvaa
¥z § Agr 39 v greT gfagg feaH)
nfw &g F7dqr & 7

faree, aftay faqtwa aar andg
fagrg sa@a § g WA (W10 sitafy
TawT) : (%) WX (@), Ae7 W
1968, 1957 & 61 & ST &R g7 aq
3 AagaT A% ARG wTA AT gEnl
1T wfgarat ) qeqr zq gHT R -
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(2) arfrr afearz searm  frdtorr
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(8) 7w afw@wrr wearm  Frdaa
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o9 g1 1,026
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2817, st @Yo o mg
st aerEq faerdf :
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g1 Tareeq, afrant faatwa agqr q1-
Qu fawm weN 3z q71q & g7 ey
f
(%) fasdy garga gru vt 7 wlq-
A A AT TA AYT I HAA7 ¥
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() 7 WD fEnfrg grim &
ot wf oft W1 87 AWT F frm gaeqr
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() savaz g9 ¢ f& 37 %1 gyeg
57 QA 97 faae £77 ¥ aga gay
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91T 7 QA 97 77 A% gfeag fog
w7 fn ay &Y qeqrEaT 8 7
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fawm srea # o) (B w0 g0 gfi):
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(%) & (). gaa1 TFT A1 G E W}
AT qeq 9T @ & g |

AEH UM W AT WIN QY we,
IHA

2818. st g¥W wA wGAW : I
faw ot gz IR 7 FA0 w5

(%) %ar ag &% & fF dqd aAAE
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(=) afz g, @ & Far-77 sqraTR T
®E ;AR

(m) T w1z ast ¥ gg@ feaAT
sgwz fear § 7

39 g W aan faw WA
s dang) ¢ (F) S, qE

(=) 37 wo g 93T |

() s w9 & e g g
qi= ast # sz iRy aF wAs F A} A
g1 e & AT 78 A9 A ad R -
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fogx aiw aat ¥ w31 fear man sawe

FATAET FT AT 1962-63

1965-606

1964-65

1983-64 1966-67
oft AT 1,607 1,383 2,411 2,369 1,161
s gEaEg 8,864 3,273 16,523 11,116 15,300
s} HATAIE 5,492 3,056 8,783 1,581 5,416
o AT FAR 1,882 1,257 3,540 2164 1,150
st AYEA AT 8,404 3,049 16,770 13,325 R 835
Y 97 FAIT 1,361 1,109 2286 940 1,280
oY ;g gF 1,021 820 — — —
ft FFIFTATT 4,394 11,060 3,385 2,615

8,253

faq Nyaw ggAe fwfedy, swd

2819. st FEW wWrx wgATA T
fantor, wra@m aar qfa w3z aam
N g £ v

(%) 1963 ¥ o= 7% dud e
wrede fafade, qad Y fanfo-wd &
firry 3% iy go § s

(&) 37 &% ¥ fray 3% waar: safesay,
TIY FIHT AT I gL § 0
g7
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2820. s gEW WA wHAW : A
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(%) 1960 YT 1968 & YT ¥z
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1967 & &Yt faq 3+g a&rd &9-
Fif@l 7 AgaY m9twT sUTE  SA%
e HAT ¥ AL @ MO I

wHatfedl o qfvare friter & adw
wqATAT

282]. s gwW W ®QATG : I
wareeq, qfeare fr gfwa aqr AnOy fawrs
#eft ag A1 ) Fq1 A 5 qe7 R,
IR yRW AT UFEqrA & 0y afian
e gfasfay st sgTifal &
gear fpax 2 faefa fagor Y aef &
gfearz famsa & ad&) &1 woarar & 7

e, gfran frates aar anda
fagre wex@g & Tow Ay (w0 oo
wrdve ) : fwary faavas & wfawrfeai
N F99ifrgl & Aiwe gaT 9 8 W@\
T §

Cousumptivn of Electricity in North
und South Bihar

2822, SHR!I BHOGENDRA JHA:
Will the Minister ot IRRIGATION AND
POWER be pleased to refer to the reply
given to  Unstarred Question No. 5711 on
the 26ih August, 1968 and state :

(a) the steps which are being taken to
lessen the gap of the difference of about
seven times between the per capita con-
sumption of electricity in North Bihar and
South Bihur ;

(b) whether Government had asked
for revision of the target for muking
available more electricity to North Bihar ;
and

(c) if so, the result thereof ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The generating capacity in
North Bihar is being augmented by addi-
tion of two generiting units of SO0 MW each
at Barauni. The first 50 MW unit is ex-
pected to be commissioned by December,
1968 and the second unit by May, 1969.
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The State” Electricity Board is also setting
up a Hydel Power Station at Kosi of 4
units with an installed capacity of about
20 MW. The first two units are expected
to be commissioned during the current
year and the remaining two units during
1969-70.

The Board has taken steps to inter-
link the power system of North Bihar with
that of South Bihar by means of a 132 KV
cable across the River Ganges at Moka-
meh. This interconnection is expected to
be completed by April, 1969 when it would
be possible to transfer a muximum of 100
MVA of power from South Bihar to North
Bihar.

On completion of all these works, the
power supply position in the North Bihar
area is expected to improve consider-
ably.

(b) and (c). The peak demand in North
Bibar is anticipated to rise t0 161 MW by
1973-74.  As agalnst this, the aggregate
installed capacity in North Bihar will be
165 MW with a firm capacity of 105 MW.
It is proposed to transfer the balance of
further power requirements in North Bibar
from South Bihar.

Bihari Officers in Public Undertakings

2823. SHRI BHOGENDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No
4255 on the 19th August, 1968 and
state

(a) whether the information regarding
Bihari Officers in Public Undertakings
under his Ministry has since been collec-
ted ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) and (b). Question No. 4255 asked for
information about (i) the number of Bihari
Officers and employees and their propor-
tion to the total number of Officers und
employees in the Undertakings located in
Bihar and (ii) corresponding information
about officcrs and employees of other
States in the Undertakings located in each
State.
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As regards (i), a statement given the
information is laid on the Table of the
House, [Placed in L brary. See No. LT-
2438/68).

As regards (li), the information being
collected is not yet complete ; it will be
laid on the Table of the Housein due
course.

Barahkeghetra High Dam and Hydel
Power Projects

2824. SHR1I BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 3583 on
the 12th August, 1968 and state :

(a) the causes leading to the giving up
of the original Barahkeshetra Hydel Power
Project of 18 million K. W. :

(b) whether the high dam originally
proposéd to the built could be instrumental
in completely controlling the Kosi floods
suving lakhs of acres between the embank-
ments and ensuring fool-proof irrigational
system ;

(c) if so. whether the Barahkeshetra
high dam and Hydel Project are proposed
to be revived ; and

(d) if not, the reasons therefor ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The proposal to build a
very high Dam at Barahkeshetra across the
Kosi River was given up on account of
the unfavourable geological conditions.

(b) The High Dam originally proposed
envisaged substantial protection in the
Kosi flood Plane.

(c) and (d). In view of the unfavoura-
ble geological conditions there is no pro-
posal 10 revive the said Project.

Supply of Gas by Oil India Limited
to Assam State Flectricity Board
and Asian Oil Company

2825. SHRI S. R. DAMANI : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to siate :

(a) whether it is a fuct that the Oil
India Ltd. is supplying gas to the Assam
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State Electricity Board at S0 per cent of
its cost of production ;

(b) whether it is also a fact that gas
is supplied to the Assam Oil Company at
the actual cost of production ; and

(¢) the reasons for extending cooces-
sions to these two institutions and the
loss suffered by the OIl India Ltd. on
account of this ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIRAGHU RAMAIAH):
(a) Yes, Sir.

(b) Yes, Sir.  But this will be increased
to Rs. 42,10 per 1000 cu. metres as soon
as Fertilizer Corporation of India starts
taking gas.

(c) The price of gas payable by Assam
O Company and Assam State Electricity
Board was fixed at a time when there were
no custom=rs for gas in Assam. Besides
the Government of Assam asked for a
special  discounted price in respect of
supplies to the Assam Statc Electricity
Board to engble the latter to generate
electricity at a cheap rate so as to attract
industries to Assam,

Oll India Limited

2826. SHRI S. R. DAMANI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to stale :

(a) whether it is a fact that the
Financial Director of the Oil India Ltd.
functioning from Delhi, could not visit
the Company's Headquarters since June,
1963

(b) whether it is also a
Managing Director
stationed in Delhi ;

fact that the
is also permanently

(c) the number of Board meetings,
year-wise, during the last three years, held
in Duliajan and at Delhi, and the expendi-
ture incurred on Travelling Allowance and
Daily Allowance of personnel coming to
DeIbi to attend the meetings ; and

(d) whetber Government
suggestcd that Financial Director and
Managing Director should permanently
stay at headquarters and the reactioa of
the Oil India Ltd. thereto ?

have ever
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THE MINISTER OF STATE IN THL
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) The reference is presumably to the
Company’s Registered Office at Duliajan,
Assam. It is a fact that the Financial
Director did not visit Duliajan from June,
1963 to September, 1968. Such a visit
was, however, paid in October, 1968.

(b) Yes, Sir.

(c) Information is being collected and
will be laid on the table of the Sabha.

(d) No suggestion has been made to
the Company by Government that the
Financial Director and Managing Director
should stay at Duliajan. But on a recom-
mendation on these lines from the Esti-
mates Committee, the Company has stated
that it considers the location of the Finan-
cial Director and the Managing Director
at New Delhi as administratively necessary
at Present.

Irrigation Facilities for Haryana in
Fourth Five Year Plan

2827. SHRI RAM KISHAN GUPTA.
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the programme for
ing irrigation facilities in Haryana during
the Fourth Five Year Plan has been fina-
lised ; and

(b) if so. the details thereof ?

provid-

IHE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : {a) No, Sir.

(b) Does not arise.

Heart Traggplantation Opcrations in India

SHRI D. N. PATODIA :
SHRI R. R. SINGH DEO :
Wil the Mimster of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased 1o state :
(a) whether further heart transplaota-
tion operations have been held in lndia .

2828.

(b) wae:her any one of them huve
beeo held in any Governmen) hospital ;
and

(c) if not, which

the reasons for
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Government are ndt showing any interest
in thls sphere ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B S. MURTHY): (a) So
far only two heart transplant operations
have been performed in this country.

(b) No.

(¢) Government have an open mind
with regard to the heart transplant opera-
tions which are still very much in the
cxperimental stage. The ethics of heart
transplants in the subjoct of an iaternatio-
nal controversy.

Beas Design Organisation

2829. SHRI GEORGE FERNANDES :
Will the Minister of IRRIGATION AND
POWER be pleased to state

(a) when the Beas Design Organisation
was first set up and where it was located ;

tb) when it was shifted to Delhi and
why
(¢) why it is now proposed to shift the

oftices of the Beas Design Organisation
away from Delhi ;

(d) whether it is a fact that the Chief
Design Engineer Beas Design Organistion
had described the move to shift the organi-
sation as contrary to its efficient function-
ing ; and

(e) the cost involved in shifting and
re-housing the organisation ?

THE OEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHR{ SIDDHESHWAR
PRASAD) : (a) Beas Design Organisation

was set up in 1961 at New Dslhi when the
Bbakra Designs Organisation was renamed
as Bhakra and Beas Designs Organisation.

(b) Does not arise.

(¢) Two Directorates of this Design
Office were shifted to Nangal in June/July,
1963 and the remaining two Directorates
arc being shifted now as sufficient accom-
modation has fallen vacant st Nangal due
to reduction of activities on Bhakra Pro-
ject. This will also achieve better coordi-
nation of work on the two Unlts.

(d) Yes, Sir, but the General Manager
does not subscribe o this view.
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(e) About Rs. 90,000 on shifting
(including transfer T. A. ctc. payable to
staff) and Rs. 70,000 on alterations (o some
buildings at Nubpgal for accommodating the
Design  Offices there. This expenditure
will be off-set by the advantage resulting
from utilisation of vacant accommodation
at Nangal and a saving of about Rs. 10,000
in T. A. of staff etc.

Allocation of Funds for Housing and
Urban Development to States

2830, SHRI VISAWA NATH PAN-
DEY : Wil the Minisier of WORKS,
HOUSING AND SUPPLY be pleased to
state :

(a) whether itis a fact that Govein-
ment have allocated funds for housing and
urban development plans for 1968-69 to
the varioue States ;

(b) if so,
wise ; and

the amount allotted, State-

(¢) the demands of the States for the
above purposes for 1968 69 ?

THE DEPUTY MINISTER
MINISTRY OF WORKS,
AND SUPPLY (SHRI 1QBAL SINGH) :
(a) Yes. Allocation of Central assistance
to States for the social housing schemes
(excluding the Slum Clearance Scheme)
has been made for the year 1968-69. Allo-
cation for Urban Development (including
Town Planning) has also been made on a
tentative basis by the Ministry of Health,
Family Plunning and Urban Development
who are now dealing with this subject (as
also Slum Clearance).  No allocation has
so far been made for the Slum Clearance
Scheme but a provision of Rs. 304.00 lakhs
has been made in the Central Budget.

(b) and (¢). The information is given
in the annexure laid on the Table of the
House. [Piuced in Library See No. LT-
2439/68).

IN THE
HOUSING

Allocation of Funds for Housiag Schemes
in U.P.

2831, SHRI VISHWA NATH PAN-
DEY : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state :

(a) the total amount sanctioned by
the Centre for the State of Uttar Pradesh
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up-to-date on account of (i) Subsidised
Industrial Housing Scheme ; (ii) Low In-
come Group Housing Scheme ; (iii) Middle
Income Group Housing Scheme ; and (iv)
Rural Housing Scheme ;

(b) the total amount actually disbursed
up-to-date for these purposes ; and

(¢) how many tenements or flats were
scheduled to be constructed in Utiar
Pradesh under each of the schemes ?

THE DEPUTY MINISTER
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI 1QBAL SINGH) :
(a) and (b). Central assistance amounting
to Rs. 27.31 crores was allocated to Uttar

IN THE

Pradeah upto 3Ist March, 1968, against
which on the basis of expenditure incurred
by them, the State Government drew «
sum of Rs. 19.25 crores only. In addition

a sum of Rs. 395 crores of Life Insurance
Corporation funds was also allocated to
the State aund this amount was drawn by

them in full.
(c) All these Schemes are being imple-
mented by the Statc Governments. Figures

in regard to the physical targets are not
availuble with this Ministry.

Slum Clearance Seheme in Uttar Pradcsh

2832. SHRI VISHWA NATH PAN-
DEY : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state

(a) the total amount sanctioned by the
Central Government for the State of Uttar
Pradesh up-to-date on of Slum
Clearance Scheme ;

(b) the total amount actually disbursed
up-to-date for these schemes ; and

account

(c) how many tenements or flats were
scheduled to be constructed in Uttar
Pradesh under this scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY,
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
and (b). The total amount sanctioned and
released to the State Government of Uttar
Pradesh under the Slum Clearance Scheme
upto the 3ist March, 1968 is Rs. 233.51
lakhs.

(c) 8650 tenements.
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Printing of Forms etc. in Hindi by Indian
il Corporation

SHR!1 HARDAYAL DEVGUN :
SHRI1 BAL RAJ MADHOK ;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state
the number of tenders, contracts, agree-
ments,  notifications  official  circulars,
advertisements and forms printed in Hindi
by the Indian Oil Corporation during
August and September, 1968 ?

2833,

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI RAGHM RAMAIAH):

Five tenders, twe advertisements for the
siale of scrap and eight general advertise-
ments were issued in Hin¢i by the Indian
Oil Corporation Ltd. during August and
September, 1968,

Yamuna Hydcl Project

2834. SHRI VISHWA NATH PAN-
DEY : Will the Mimster ¢f IRRIGA-
TION AND POWER be pieased to state :

(a) the progress made so far in regard
to  the construction of Yamuna Hydel
Project ;

(b) the total amount
involved on such scheme :

of expenditure
and
(c) when this to be

completed ?

project is likely

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The progress made so
far by the Yamuna Hydel Project is given
below :

Stage 1, Works have almost been com-
pleted. Two generating units of 17 MW
each havc becen installed at Dhahipur power
station and two units of 11.25 MW each
have been installed at Dhakrani power
station. The eraction of a third 17 MW
unit at Dhalipur aud 11.25 MW at Dhak-
rani is in progress.

Stage 1. Orders for the gencrating
upits proposed to be installed at Chibro
power station (4 nos. 60 MW cach) and
those at Kodri power station (4 nos. 30
MW each) have been placed. The civil
works viz. the excavation of the power
house, tunnels etc. are in progress. The
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design and planning of the power stati on
is in progiess.

Stage 111. Proposals are under finali-
sation.

Srage 1V Preliminary works are being
taken up.

(b) The total expenditure 1involved in

the project is Rs. 93.51 crores.

(¢c) The Project is expected to be com-
pleted by 1973-74.

i fafean 2o

2835. ot TETEOAT qTENY
ot fora e arend
Fo1 faw 5ol gw Y Y gor E®IN
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qeqarel Y ST K JiT FIA F
fac fagw &1 7 afafe & wfraga o
Fragrgt T af

(=) mymdY QX ast & fegA qw
gerars AEY &1 faA 2, 7 wgi-wE
& Frg M fway wraene w1 frear
fed 9 &Y e 2; AR

() wan wgdfes geaara fead
57

rareqy, aftmT AQtwA war wdw
fawrm wrmea & go-AM (st @O |
gia) . (%) weaa gt afafa 3 @ &)
¥ gfus frwfed wega & & sz s @
oq g% 80 fawifra) a7 wrgardy & o
I

(w) =Yt gqasta grear & fad i
wfrs &9 gl faar nar g, &1 wevar
u® ferell & afeaw 0 aqar gaw s
WY, @HT w7 faa 2 feA wga
gerare &1 #7% fagw faearr s@ &
faare adY 21

() W

Malpractice by Colonisers in Delbi

2837. SHRI HARDAYAL DEVGUN:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number and names of celonisers
with their offices in the Union Territory
of Delhi who have got large amount of
money collected from the plot holders for
development of colonies in areas falling
within the Metropolitan Area in the
Master Plsn of Delhi ;

(b) the oumber and names of such
colonies which came into being as early
a5 1960 and have not so far been developed
and given possession of plots to plot
holders ;

(c) whether Gpvarnment bave reqeived
any representation from any quarter with
regard to the malpractices committeed by
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such colonisers or whether any civil suits
have been filed against such colonisers
within the Union Territorp of Delhi ;

(d) if so, the number and names of the
colonisers ; and

(e¢) whether Government have any
proposal te look after the interest of plot
holders ?

THE DEPUTY MINISTEE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

MENT (SHRI B S. MURTHY) : (a) to
(e). Efforts are being made to collect the
information which will be laid on the

Table of the Sabha when available.

Members of Board of Directorate of
Life Insurance Corporation

2838. SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be pleased
to state ;

(a) the year in which the Life Insu-
rance Corporation of India was floated,
who were the members on its board of
Directors and how long the same Board
continued ; and

(b) who are members of the Board
of Directors at present and who is the
Chairman or Managing Director of the
Corporation, when they were appointed
and what is their tenure and terms ef
employment ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MORARIJI DESAl) : (a) The Life Insu-
rance Gorporation of India was established
on Ist September, 1956, Its “"“Members”
were --

S,Shri H. M. Patel, (Chairman)
Mohammed Hasham Premj
D. G. Karve,

Dhiren Mitea

S. M. Ramakrishoa Rao
Ghakreshwar Kumar Jain
V. L. Mehta

Raghuraj Swarup

L. K. Jha

B. K. Kaul.

L. S. Vaidyanathan

A. Rajagopalan

Shri K. R. Srinivasan
V. H. Vora

and D P. Guzdar
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They continued to function, with cer-
tain changes, till 31st August, 1958.

(b) The present members of Corpora-
tion (reconstituted with effect from Ist
September, 1968) are :

Shri M. R. Bhide
(Chairman since 12.1.1967)

Shri A. Bakshi

Shri S. N. Desai

Shri Akbar Hydari

Shri S. V. Kanungo

Dr. Baljit Singh

Smt. Lakshmi N. Menon

Shri M. V. Verappa

Shri A. M. M. Arunachalam

Shri Dilip Bose

Shri G. C. Dass

Sardar Santokh Singh

Shri C. H. Bhabha

Shri B D. Garware

and  Shri Haribhai Ranabhai Bhaskar

An official member holds oflice dur-
ing the pleasurc of the Central Govern-
ment and a non-official member holds
office for a period of two years unless
a shorter period is specified in the
order of his appointment.

Members are not entitled to any salary.
They draw fees for attending meetings in
terms of the L.1.C. Rules.

The principal term of employment of
the present Chairman are :

Tenure. Three years from
of taking over charge.

Salary. Rs. 4000 P.M. subject to
tax and without any retiring gratuity.
(salary stands reduced by Rs. 555 on
account of commutation of pension)
Pension is held in abeyance.

City Compensatory  Allowance : As
admissible to officers of the highest
rank in the Corporation.

Accommodation : The Corporation
will provide him with accommodation
on payment of a rent equal to 107, of
his emoluments unless the standard

the date
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ment of India with effect from 18th March,
1967. He was placed in the rank of
Managing Director with effect from 1.9.1966.
He reverted to the service of Coporation
in June, 1967.

At present the scale of pay prescribed
for the post of Managing Director is a
fixed pay of Rs. 3.250. Like other em-
ployees. the Managing Directors too are
fulltime employees of the Corporation and
are covered by the L.1.C.'s (Staff) Regu-
lations.

Loss suffered by Life Insurance
Corporation

2839. SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be pleused
1o state

(a} how much loss the Life Insurance
Corporation suffered since its inception on
account of (i) irregularities, (ii) theft, (iii)
stock shortage, (iv) fire or any other such
causes ; and

(b) whether these matters were looked
into and if so, the result (hereof and if not,
why ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ| DESAI): (a) Particulars of
losses caused to the Corporation on account
of irregularities-- that is to say, culpable
acts on the part of employces—since Ist
September, 1960 are as follows :

Number Gross Net loss after
of Amount of taking into
cases loss account
recoveriss
Rs. Rs.
257 6.30,764 4.90,606

Particulars of losses caused to the Cor-
poration on account of thefts that is to say,
culpable acts on the part of persons other
than employees —since Ist January, 1960 are
as follows :

rent is lower, in which case, the latter Number Gross Net loss after
would be charged of Amount takiog into
: cases of loss account

The Corporation has two managing recoveries
Directors. S/Shri S. D. Srinivasan and N. o s
V. Nayudu. Both are permaneant employees. 2 181 '475 129 AZJ
Shri S. D. Srinivasan was designated as _ ht LiAl) ]
Mabpagiog Director in January, 1960. Shri Complete Information prior to 1960 iy

Nayudu was on deputation to the Govern-

not readily aveilable.
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Two of the L. I. C. properties at New
De'hi (i) Jeevan Vihar Building at Parlia-
ment Street and (ii) leevan Udyog Building
on Asaf Ali Road, suffered damages due to
fire during the year 1964. However the
properties having been insured against fire
total damages exceeding Rs. 6.00 lakhs
were made good out of the insurance. In
February 1965 on account of disturbances
due to the anti-Hindi agitation the Branch
office of the Corporation at Karur was
damaged to the tune of Rs. 7,000/-. As
the Corporation does not insure 1ts pro-
perties against riot insurance there is no
question of recovering the damage.

(b) These matters are investigated and
suitable steps taken to have the loss made
good by the person or persons responsible
and to prevent recurrence of similar
losses.

Recruitment of Staff in Life Insur-
ance Corporation

2840. SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be pleased
1o state :

(a) whether the Life Insurance Corpo-
ration has proper rules of staff recruitment
for jobs carrying more than Rs. 500 p m.
and for purchase, contracts and sales ;

(b) if so, what are those rules ; and

(¢) if not, whether there is any proposal
to draft these rules and if so, by what
time ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). Yes,
Sir. The rules regarding recruitment and
promotion to the posts in classes 1, 11, 111
and |V of the Life Insurance Corporation
are contained in the Life Insurance Cor-
poration of India (Staff) Regulations,
1960.

The L. 1. C. (Apprentice-Officers) In-
structions 1967 contain the rules relating to
recruitment of apprentice officers through
all-India competitive examinations.

Purchase of building materials which
are available on D. G. S. and D. Rate
Contract are made according to the pro-
cedure prescribed under that contract. For
other purchases quotations are iavited.

For purchasc and sale of items other
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than building materials the procedure is

laid down in the L. I. C. of India (Stores)

Code, 1959 read with the L. 1. C. of India

(Financial Powers) Standing Order, 1960.
(c) Does not arise.

Assessment of Working of Life
Insurance Corporation

2841. SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be pleased
to state :

(a) whether at any time 1 general asses-
sment of the working of the Life Insurance
Corporation was done ; and

(b) if so, with what result and if not,
whether Government have any idea of
securing the services of any expert in order
to find out the drawbacks and to bring
about improvements in its working ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI : (a) and (b) Yes,
Sir. The Estimates Commitiee and the
Committee on Public Undertakings of
Parliament have cxamined the working of
the Corporation. The Administrative Re-
forms Commission is also going into the
working of L. 1. C. A Committee under
the Chairmanship of Shei R. R. Morarka
was set up to investigate into the causes
of the high level of expenses of the Corpo-
ration as indicated by its renewal expense
ratio, and to recommend mcasures, adminis-
trative of otherwise, to bring it down to
resonable levels so as to subserve the maxi-
mum interests of the policy holders.

The recommendations of the Estimates
Committee, and the Committee on Public
Undertakings have been considered by
Government and suitable action, wherever
necessary, has been taken. The Adminis-
trative Reforms Commission and the Mor-
arka Committee have yet to submit their
reports.

Expenditure on Family Planning
During Fourth Five Year Plan

2842. SHRI SRADHAKAR SUPA-
KAR . Will the Minister of HEALTH
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased (o state :

(a) whether, in view of good Impact of
the family planning programme in checking
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rapid increase of population in India, the
expenditure on account of this programme
will be higher for the Fourth Five Year
Plan ; and

(b) if so, by how muc‘h ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) Yes.

(b) A provision of Rs. 547.62 crores
has teotatively been suggested for the
Fourth Plan (1969-74) for consideration of
the Planning Commission against Rs. 229.31
crores proposed for the Fourth Plan (1966-
71). The final picture has yet to emerge.

Admissions in Medical Colleges
of the Country

2843. SHRI HEM RAJ: Will the
Minister of HEALTH, FAMILY PLANING
AND URBAN DEVELOPMENT be pleas-
ed to state :

(a) the number of admissions that have
taken place in different medical colleges of
India during 1968 and upto what percent-
age of marks the students were admitted in
different States and Union Territories, State-
wise and Union Territory-wise ; and

(b) the additional capacity for the
admission that is going to be created for
admission state-wise and college-wise dur-
ing the coming year and during the fourth
five year plan period ?

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The

information is not available as admission
in all the Medical Colleges in the country
have not yet been completed.

(b) Creation of additional capacity for
admission to Medical Collegas is the res-
ponsibility of the State Governments. How
much additional capacity would be created
would depend on the finalisation of the
Fourth Five Year Plan.

Small Savings Collections

SHRI HEM RAJ :
SHRI S. R. DAMANI ¢
Will the Minister of FINANCE be
pleased to state :
(a) the amount

2844.

that was collected
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through Small
and

(b) the amount that is likely to be
collected during 1968-69 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Rs. 12384
crores (net) approximately.

(b) The Budget estimate of collections
through Small Savings Schemes is Rs. 120
crores and it is expected that this will be
realised.

Suvings during 1967-68:

Damodar Valley Corporation

2845. SHRI NITIRA) SINGH
CHAUDHARY : Will the Minister of
IRRIGATION AND POWER be pleased
to state :

(a) how far the Damodar Valley Cor-
poration has succeeded in achieving its
aims and objects ; and

(b) whether ft has succeeded in the
promotion and control of navigation, pro-
motion of afforestation and control of soil
erosion andipromotion of public health,
agriculture and industry ?

TEE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The main objects
of the Damodar Valley Corporation are
flood control, irrigation and the generation
and distribution of power, while the subsi-
diary objects are promotion of navigation
and afforestation and control of soil ero-
sion in the Valley, promotion of public
health and agricultural, industrial, econo-
mic and general well-being within its arca
of operation. By the completion of four
Dams it has been possible to contro! the
flood flow to the extent of 6,50,000 cusecs.
Irrigation has been provided to 7.02 lakhs
acres (‘kbarif’) and 0.469 lakhs acres (‘rabi).
The present installed capacity of power is
1061 MW and this has served not only the
needs in the Damodar Valley but also the
State Electriclty Boards of West Bengal,
Bihar and U. P. A Navigation Canal has
been constructed, 1,37,069 acres have been
put uader f . The D dar Valley
Corporation has set up its own purseries
for the supply of saplings for the affore-
station programme.  Anti-soil  erosion
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measures have also been taken up. Anti-
malaria and anti-flaria measures have been
taken up and are being continued in the
Vafley. The achievements of the Corpo-
ration in the direction of flood control,
irrigation and power have contributed
significant’y to the promotion of agricul-
ture and industry in the Valley.

Central Loans to States

2846. SHRI NITIRAJ SINGH
CHAUDHARY : Wil the Minister of
FINANCE be pleased to refer to the reply
given to Unstarred Question No, 248 on
the 22nd July, 1968 and state ;

(a) whether the Central loans to States
have increased since the 31st March, 1968 ;
and

(b) if so, why
against each State ?

and by how much

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE. (SHRI
MORARJI DESAIl) : (a) and (b). The
States’ loan liability to the Centre rose by
Rs, 345.38 crores during the period |[st
April, 1968 to 30th September, 1968 on
account of loan assistance sanctioned to
them for meeting their plan and non-plan
requirements. The state-wise details are
given in 1he statement laid on the Table of
the House. [Placed in Library. See No.
LT-2440/68]

Conversion of Grants to States into
Loans

2847. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FINANCE be pleascd to refer to the reply
given to Unstarred Question No. 4313 on
the 19th August, 1968 and state :

(a) whether in view of the fact that the
estimated grants to Madhya Pradesh for
Plan and non-Plan accounts were much
more than actual requirements, the same
were diverted to other purposes and even-
tually converted to Central loans ; and

(b) if so, whether anv steps are propos-
¢d to be taken t¢ put a check to this
tendency ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAV) : (a) and (). Since
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Central assistance by way of loans and
grants is finalized on audited figures of
expenditure, the question of the assistance
excceeding the actual requirements or
being diverted to other purposes does not
arise.

Sejzure of Gold at Kanpur

2848. SHRI B. K. DAS-
CHOWDHURY :
SHR1 VISHWA NATH
PANDEY :
Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that on the
30th September, 1968, gold worth Rs. 30,000
was seized by the Central Excise Officials
from the Central Railway Station at
Kanpur ;

(b) if so, the action taken against the
persons involved ;

(¢) whether it is also a fact that there
have been cases of smuggling of gold
biscuits in Delhi recently ;

(d) if so, whether it is further a fact
that gold smuggling in the form of biscuits
has become a common feature ;

(e) whether there is any international
gang behind this type of gold smuggling ;
and

(f) if so, the steps taken
gang operating in India ?

to arrest the

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) On the 20th
September, 1968, 16 gold biscuits weighing
10 tolas each and bearing foreign markings
and worth Rs. 30,000/- approximately at
the Indian market price were seized by the
central Excise Officers, at Kanpur Rallway
Station from the baggage of a person who
arrived from Bombay.

(b) The person was arrested and sub-
sequently released on bail. The case is
under investigation.

(c) In August, 1968 and October, 1968
two seizures involving 13 gold biscuits and
20 gold biscuits repectively of 10 tolas each
were effected in Delhi.

(d) Bulk of the smuggled gold seized
is in the form of biscuits.

(e) Some {nternational gangs are sug:
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pected to be béhind smuggling of gold into
India

(f) Collection of intelligence through
reliable and specialised sources, surveillance
over known smugglers and their associates
check of suspected vehicles and passengers
and their baggdge are among the steps
taken to apprechend the gangs operating
in India.

Shri S. P. Dewan, Adminigtrative Officer
of UN E. S C. O}

2849. SHRI MADHU LIMAYE :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Shri Satya
Paul Dewan, Administrative  Officer.
UNESCO Office, New Delhi, went abroad
in June, 1966 for a period of about three
months

(b) whether it is a fact that he declared
the trip as official tour ;

(c) whether it i3 also a fact that the
fare for this trip was paid by Shri Dewan
himseif and not by UNESCO through

Mercury Travels, New Dethi :

(d) whether it is further a fact that the
trip was not official but personal : and

(e) if so, the action which Governmen!
propose to take against Shri Dewan for
cheating Government ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (4) to (e). Enquiries
mude from the UNESCO Office in New
Delhi ieveal that the wnip of Shrl § P.
Dewan, Administrative Olficer, UNESCO
Office, New Dclhi to Puaris in the first week
of June, 1966 was otlicial and that the
UNESCO Oftice paid the farc for this trip

in cash to  Shri Dewan.  la the circums-
tances, any certification that might have
been made by Shri Dewan that the trip

was not personal, if at all, would not secm
to be irregular, and the question of
Goveranad's tiking 1y aston in the
matter would oot arise.

Inveation of A Birth Csatrol Device
by am Indian Surgeon

2%%0. SHRI R. BARUA :
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SHRI B. K. DAS

CHOWDHURY :
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN

DEVELOPMENT be pleised to state :

(a) whether it is a fact that an Indian
Surgeon, Doctor P. S. Jhaver, has invented
a birth control device which he claims
could provide temporary sterilization in
males ;

(b) if so. whether Government have
cxamined the efféctiveness of this device ;

(c) whether Government propose to
popularise this device in India ; and

(d) if not, the rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, | FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) and (b). The claim by Dr.  Jhuver of
inventing a birth control device has come
to Government's notice. The technical
details furnished by him are under exami-
nation.

(c) and (d). The question does not urise
al present.
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Travels Abroad of Shri Kanti Lal Desai

2855, SHRI INDRAJIT GUPTA
SHRI J. M. BISWAS :
SHRI C. JANARDHANAN :
DR. RANEN SEN :

Will the Minister of FINANCE be

pleased to state :

(a) how many times his son Shri Kanti
Lal Desui, travelled abroad during the years
1966, 1967 und 1968 :

(b) whether while upplying for his pass-
ports or ronewal thereof he gave any rea-
sons for foreign travels ; and

(c) whether in this connection he also
produced any invitation letters from the
South Korean authorities ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD

(a) 1966 Once
1967 Twice
1968 Twice.

(b) For the visit in 1966, he had a
valid passport issued in an earlier year.

In June 1967, a new passport was
issued. The purpose of the visit was not
indicated in the application as, uuder the
ncw regulations, this informat.on is not
required to be furnished.

In September 1967, for his visit abroad
to accompany the Deputy Prime Min ister, &
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diplomatic passport was issued and this
purpose was indicated in the application.
The Diplomatic passport was given up on
return.

(c) An invitation from the South
Korean Chamber of Commerce was pro-
duced for ‘P’ form purposes.

Failure of Textile Companies of Abmcdabad
to Pay Deposits on Maturity

2856 SHRI S.S. KOTHARI : Wil
the Minister of FINANCE be pleased to
state :

(a) whether it 1s a fact that three
Ahmedabad Textile Companies failed to
1epay deposits on maturity ;

(b) if so, the action which the Reserve
Bank of India have taken in the matter ;

(¢) whether the Reserve Bank of India
possess sufficient powers to compel repay-
ment, if necessary. by compulsory acquisi-
tion of the assets of a defulting company ;
and

(d) the steps which Government and
the Reserve Bank propose to take (o regu-
late deposits for earmarking of security by
the borrowing company in respect thereof
and for ensuring safety of public money ?

THE DEPU1Y PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESALI) : (a) Yes, Sir.

(¢) No, Sir,

(b) and (d). Deposits obtained from
members of the general public are unsecured
liabilities of the companies concerned and it
is not possible 10 accord any priority to these
liabilities or to earmark any particular
assets against them. It will be open to the
companies, however, to obtain additional
accommodation from banks or to issue
additional capital for meeting their liabili-
ties, including the repayment of the depo-
sits. The Reserve Bank has already limited
the amount of the unsecured deposits which
can be obtained by a non-banking company
to twenty-five per cent of its paid-up capital
and frec reserves. In the case of compa-
nles which bave paid dividends on their
equity shares at 69/ or more per annum in
thc five years or five years out of six or
seven years immediately preceding the Ist
January, 1967, or which have unencumbered
fixed assets as on the Ist January, 1967 of a
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book vaiue in excess of twice the amount
of the deposits and unsecured loans out-
standing on that date, the time limit for
the repsyment of the deposits in excess of
this amount has been ecxtended upto the
end of December, 1971. Banks have been
requested to lower the margins for the
grant of loans against the pledge or hypo-
thecation of cotion, stores and chemicals
and finished goods and to grant further
accommodation, if possible, against fixed
assets acquired between 1963 and 1968.
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oy wwm Li-2442/68]

(W) g w87 TgY ISAT |

(s

wae afegew fome gim  wRaE
& ygTmen qfvare & « & fyeR
oir Ia% g aa feq man q@ee

2850, st Qe o MW :
it WA

w1 faer o g Wfoee frac
e ST § yagearar  afare &
it & fredl & qiX ¥ 5w, 1908
& amuifes gw der 3766 ¥ qOT &
RN § qg A N oy 63 e

(%) 77 qiw aql ¥ et wqwla
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At gAarend, ANadr Ior A Fread
1A, aqr MRS FAW I TEAqT AT
gIRI I &1 fwvqar masx fzar mar ;
st

(@) 30 gafy & gIHRIT T30 IF
T f&aar grg-wT FA0gr wT7qr ?

39 quTm WA A faw W (s
Aot d[wes) - (F) aqr (@), faed
@t o Fefauim g7 fEroan §
Iy fawifta wwws qar gq safeay
gu w3 f6d T mras £ gw @
19,796 &7 & |

qad n¥fidzs fevaT £ for wreaitgw
# yrgaran afcae & sl & fgeR
HYT 3I7% avaw § quawt faubm

2860, s MIIIEAT
st fato @ o fag :
st siery fay ¢
st Zre qto MR ¢
w1 faer gy Gud fees femn
Ffen reiaa & prgagrr Tfa &
ANt F fzeal & 13 & 5 woEq, 1068 &
warifea wsa gear 2755 ¥ g9 ¥
T ¥ g7 A AT FAT FIA 5
(%) dag wifidzq  fesar 3few
FNXE F feda dad FAFATIAT
af@r & Y A A FAEAAIAT 9T
ad 1981 ¥ gF as feTT graw Aavar
AT}, MR
(1) 370w wafy ¥ g% g
FIEHI &) foaar arg-w faar wqr A
I fwam arawt ol ag w7 @A
L
T qwid WM qw faa s (sh
srereol g (%) 49,027 s
(W) IqH IR 61,448 vqF w21 feg
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ar g% § 1 Ja ave N awar T 8,
gee Jun wla werad P &

AT FrpraTeT & &%

2861. =Y FITCAT :
it wifere fay :
st &o dlo mE:

Far faw WA 5 woeq, 1068 & war-
TfHT 957 g&ar 2760 § IAT F gEAY
¥ gzaaE & gw w3 fE

(%) TASNTR FTHATET AT G &
R FegAgIIEO A TEL

(=) afzgl, At 3@ sV #Av
ik

(m) afz =g, @Y va%  w@r FTAw @
qq1 T AF AT O N WA K FAFAT
A

39 g9 "W aw  faw @Ay (@
arar ot dard): (%) aqr (@), ) @Y
A1 FrgAamEr, ) &Rt #, gatq dag
sffun wrafasaa Aar qu9 FHERAET
g8 H Wiz g1 qud gARTATAr
azd & qwA # ¥ fagly a9 1964-66
aqr dgq AAUR wAfIT & qAx §
F-fayfm ad 1965-66 gra~d) qiw T
1 qr 39 g agl ¥ e A Wi
Y sary & T8 wE 2

(m) g2 307 7Y 3531

qad wfcgaw fasae g fon wrartwa

st TR
ot gt fay

Fu1 fa W dgd Aifcges fovae
Zfan SINWA F QX & 5 wed, 1968
& warifes @7 gwar 2757 & I
qraq ¥ a5 33 A Farwa fw e

(%) w1 sl § @ @ aA3-

2862.
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T T § T W 5g g I
qa ot §; .
(w) afz g, @ wiw & eqlxT war
(w) afz a8, @Y ga% Fqr W@

o 3% 54 a% g Y Sy ?

37 U W ey few wen (s
ot Aok k) ¢ (%) Fam a0 guA)
w1 sy fauifedt & sra st ger d
gfaw st & ofeam ok 3% W
¥7 @rgq fauifet ® qar fag on §
faad az 993 fasis wiad & 997
A% 1 wrfaaton gey @z qu fen
Str

(@) sfamfzm wf @ 7@ fia
w7 2, zafan ara & sq)r feAza wwe
FY 51 o1 a7y

(7) ag gxia Ay Izar

dad Aifiqes feeat g fan wreatan
& gavrd

st mTn aw
&Y wiwiy fay :
a7 faw w0 19 oo, 1068 &
warzifdd 987 Hear 4270 & gac ®
T G A% XX N w9 L f
(%) #ar qg9 wiftgey freae zfanq
TRATA & wAwrlial & gopew § gy
N GITT AT FT A kY

283,

(=) afz gi, A ©@&1 saYerear 8 ;
o

(m) afz 22Y, @ fawsq & w7 HTOM
2 T FT T I/ N1 qTI-9T TW WA
g 27

I ge AW} ver frer W (W
wrosh wt) - (%) otat
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(@) A wdSeR g qwETQ
aw fe@y N &F § wnier 4 €
aqd Mfwea foeag 3fer SR
stgae fafazs & warar feafafaa weq-
faaY & ga& feey & -

(1) ®ifreq faca fafaze, qeaf

(2) waw e faeq fafaze, qwat

(3) farafes ooz Ffascq fafaze,

Ce L

(4) 78 =@ sfezar fafais, w=-
FAT |

(5) umtfaats faafin swadt fafs-
2g, qIag |

gug'w wwafaal & § fadt off weddt
Faa aafwr oz gar FAR T
Iu¥ qfrare & ot ggent & g w7 &
frgas mfewre § 1

() 77 wa AEY IHAT

aTerdt sRATfEl ® e saEdt
A qy Tax ¥ wawfa

2864. «ft WY®IT ST ATAT  FAT
frmtw, srar@ way gqfa @A g IR D
HaT w3 fF

(%) v ag aw ¢ fF axwe ¥ AT
1O wAfeg 1 qwwrd @ § my,
awfagt aar 4 @y N wyafa A o
?,

(=) afe zt, Y xa% W wTT §

(™) ®1 gTEIT 7 ¥ wfwwrfea
N Mer RA aar w=g q Ny §
oy @ ®Y waafa & @ ok

(w) afz g, O @& sravg v & 7

frwiay, wrare aar i wewTen ®
IR (st ywarw fag) : (%) & ().
frarg eard} #§ og oy @y 0 aqEfy
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FER & g @ & et qfew s
aifa®t & aferd ¥ T AT qrfasr
% gofagal (arfwrw) F gAY
T 2 @R F g T a ARA F
wrEfeqt AT 7 Fast & grafear wr }f
et wawfa S af g

Financial Relief for Drought in Rajasthan
2865. DR. KARNI SINGH :
SHRI D. BASUMATARI :
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Central
Government have recently sanctioned Rupees
one crore each to Mysore and Andhra
Pradesh for relief work connected with
prevailing drought there ;

(b) whether the Rajasthan Government
have also made any special request for
financial aid to tide over the continuous
famine condition in that State ;

(¢) if so, the amount asked for and the
amount sanctioned by the Central Govern-
ment ; and

(d) how much of the sanctioned amount
has been released ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJ[ DESAI) : (a) The amounts of
Central assistance released so far to the
Governments of Mysore and Andhra
Pradesh towards drought relief expenditure
in the current year are as follows :

(Rs. in crores)
4.13
750

Mysore
Andhra Pradesh

(b) to (d). The Government of Rajas-
than had made a request for an advance of
Rs. 2 crores, pending detailed assessment
of the drought situation by a Central
team.

An amount of Rupees. 1 crore has been
advanced to the State Government to ena-
ble them to meet immediate relief axpendi-
ture. Further assistance will be provided
in the light of the progress of expenditure
and the recommendations of the Central
team which visited Rajasthan recently,
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gt w1 gmiz

2866. &t WYW wwTw A FaAr
fantw, wrava qar qfa m=N 37 W43
®t Fa7 £ f

(%) Far GIFT 7 AW A Agrar ;1
qTEA FT & gEAq § W gy o A
N grazawAel § 39 ArgfAw I &
/EIT AR F graew ¥ 1§ fqoig  fear
2

(=) =fg gt A fagdx 20 aat & A
frad ol FNA-FT & 230a0 1 Q@IS
foar mar § ; A1

(m) afz adl, ¥ zad Far FX@
g7

famfor, maw awr qfa wormg |
IR () ywaw fag) - (7))  qar
(/). Wg avFx ¥ grRa, 1067 #
g " qf@gar @g ams
DFAT F1 AT frar, faad g aa
# qig-grg, T30 €@ GEAT g, qrAT &
gFataar £ afewegar ot #1 7% 2, I
gand, argAfea wigi €1 I §T AF-
feq® eqIAl 9T A ATAT FrAAr | TAN
gdqm wrarfasy & ag-gre faafaa
e 9T Ag oAl & fasw f A
syqeqr # qife yfada sfa gagd aar
gy &1 g4Y grarEY § gEA A gEgr Ay
sgfewal &) 913 1 €77 frar a1 /% )
@ #Y qreafas w7 ¥ Fraffag w X
A fredard wsa gEd A § AR gE-
fag g7 mat sife & arw &1 saRT S9-
a9 aff &1 dy f& wvm T F
gaT wreq gk §, 9g DIT AAwT -
77 2800 AT & ;T , WET W7 69,200
awrAt & fmfar oY edfvpfs & o g @
YT g8y 40,400 FFIT QX IF &

(m) weT & af Iz
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afcare fratom & garat wr gawan

2867. oft oW wwTw @ 0 e
arew,  qftare o qer wmda
fawra 7= ag Tary & g9 w7 5

(%) %ar g o= § f& g wify ofk-
T fAgtaT & Iqray & T o}
Al & 39 K JTARY 27 w1 GO
w7 a1y g,

(@) #ar g Nt 97 & YT wifs mi-
fadtys ameal B gdw sfe & fad
FIRATYEF ITAT &I 7 fa=are § ;

() afz g, A #a1 g wfrafza
qa% ATHY aa7 ALY I ¥ gAY
F1 gEm@n &y oy &1 ®au qEEA
FT £ 5 W

(%) afe gi, @ ¥ AFA & fag
ATFET A A7 wTAAA A 27

fareey, qafcare fadtan aar Awha
fawra At # Troq ot (wro shafa
wrrey) : (%) ff A

(=) faarfea  eafsaal wr gqfeare
fadtsra & aOeY & g9 & fag qeq-
arat [ ofcare faaYaa ¥y [ feafaey
e & Javel W acArg O qeq sqaedr
at af 2 afaare fadyea &R
feafaay, s afaa i fAdy faaw 21 Ak
qfea< faqrwa & sasatal gio A
(Fusta) 4¥ ITHTW gET A AN &)
A AT 54 & 3 A famgn
HHa 9T AT sqrarfos geqrat ¥ 16 §@
# 3 # fma g oft faed &

() ofr )

(w) e & Y T30 )

wz? wit § gt of orgwe o

ufn

2868. =it wWYw weTw wmnft :

frw 7 g aAA ) O TN fE
(%) ad  1967-68 ¥ wTEX NT

a1
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a5 8 ferlt @7 wufw ageny ¥
oY 7 ; ot

(W) W oaf o ¥ drerx & wrom
& ?

I9 gu™ w0 A faw weR (0
oo k) - (%) g wT &
wwar o WY g9 WA faellg ag 1967-
68 ¥ az @@ ¥ A 7€ 77 33,66,364
Wy ot

(w) ww wm: fasafalas sl &
a7 @y ¥ g 0

(i) wo% g w1 ofmmfaai @

faar ff fawififadi @ g @

xR &

(ii) fauifefaa) (weafaai) F awrca
gy

(iii) fasifefaat & fenfaar g1 @7
q

frgifcfagi & srqar ) @ aar
whwygy A $i% afcesfaai
ni OR A

1§ sfgwfaar |9 fear &
fruifefadt ¥ wem wiE T 43
I A

wraa ¥ qgeht & fad faah
qfearaferat gqmew off, SR
wrare g Praffefrat & arg ax-
Aok

Disbursement of Financiel Assistance by
Industrial Financial Corporation

28869. SHRI RABI RAY :  Will the
Minister of FINANCE be pleased to state :

(4) whether it is a fact that there hus
been 0 set back in the financiul assistancs
disbursed by the Industrial Financial Corpo-
ration dyring the year ending the 30th
June, 1968 ;

(b) if so, the reasons therefor ; and
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(c) how many companies have become
defaulters and the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Financial assis-
tance disbursed by the Industrial Finance
Corporation during the year ended June 30,
1968 was lower at Rs. 26.85 crores as com-
pared to Rs. 37.81 crores in the previous
year ; cash disbursements excluding guaran-
tees issued on behalf of industrial concerns
to foreign machinery suppliers and foreign
credit institutions amounted to Rs. 24.24
crores during the year as against Rs. 32.17
crores during the previous year.

(b) The decrease in distbursements
could be attributed to a variety of circum-
stances, ¢.po., Inability of the promoters to
finalise the financial arrangements for the
projects or delays in the revalidation of
their industrial Jicences or in compliance
with other conditions precedent to disburse-
ment of the loans. It would also appear
that in respect of some projects where the
Corporation had sanctioned financial assis-
tance, the promoters had been going slow
with their implementation or were having
second thoughts in view of the recessionary
trends in the economy.

(c) Out of 261 concerns from whom
loans were outstanding at the end of June
30, 1968. for a total amount of Rs. 139.68
crores, the number of concerns, in default,
was 48 and the amount in default—Rs. 352.13
laukhs, Rs. 202.81 lakhs on account of inte-
rest and Rs. 14932 lakhs on account of
instalments of principal. In addition, there
were outstanding defaults in respect of
deferred payments guaranteed by the Corpo-
ration to the extent of Rs. 415.05 lakhs
from six concerns.

IaT W A fawst & wAwwA 0
2870. oft Wy wew : ¥ feawrd

it feww st 19 wwEq, 1968 &
warifer wew dEr 4240 & gE F

T W ¥ 9g TN A FI7 & fe

(%) Mzagt frd & 1001 6 we)
forer & 1110 safesal & & favad wio¥ )
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TAT FY g9 Ufg AT FUF F qIQ
TraT FagT fzr oy §

(w) Megz fox # far S w
890 9T it fasr & 900 qraT HAITA
fed oy §, 3a% v, ogAw qur o Far

gk

(1) 390w Y & waw: 111 6
119 ®33q41 # & W@ sAsma fwaq §,
faa araeq ¥ wraza @ ARy o o
g7

fean aur faw a serram ¥ oA
(s} fag saT sEmr) ¢ (%) dreagr fad
% 927 9T aed) fA@ § 093

() wafgs sAFQ affae (¥)
AT () ¥ &Y af 2 A W1 TR 9T T
a2 [grawTem ¥ ven war ) ¥ed
geqr L1 —2443/68 |

(W) 111 s 219 FAegAl § &
Trraqe oiv e} fgsy ¥ w37 6l
03 raggA fag azy &

JAT ¥3n & wanen fawm & w@iA

aYefes Igxq

2871, w1 RYNE NWQ ; F9] €AvEy,
aftait fagter @ar ane fawbe @
29 3A1, 1068 & wqifeg gsa q@dr
1414 & IV 5 qeaey 7 ag IqA W)
L 211 w70 fF

(%) I&T 9ZW qIHIT W WA ¥
waree faam & e MafTE Iuwal
* a1t & ¥ gfus qg9g 7 ayfgs aa-
w10 7 fag avi % wqr wrew § Ol

(=) =Yz faea gu faAr sAwd
qiea w73 & fag a1 Frdar) & ad
9K

e, afcat fdtwA & anda
fawa g ¥ quweR (W ®we go
W) (%) AT (). TAC q¥W AT A
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TG T ar 9 & ¢ 4R A9 gEA
e Y3 F X A geagA faar §o
£ fagy 9T 3q qEE ¥ faw-wht @
TR

ITTE FTwET, Mewge, # Aoy W@
L

2872, »it WYEy wATT :
st ssht aTq arg
Fa71 femw WX vemw w20
garé, 1968 & wmarctfen seT s
1412 % QT & gra-y § g qaA
a1 I fE
(%) ®ar qde srear Mg ¥
g € @ua & a1t § cqg v qAed
oFy &7 o a€ ¢
(=) afz gi, a Jew st aar g
1K
(m) afz adl, av faasn & sar s
37
gt Wi comem svwor ¥ cer-
wot (st Tqesan) o (%) oY P
(@) ®@N § 7 1968 a% SR
£ qigaa &faw aor qrE-are fasa gee
?—

am gw (fufeonr e ot
firh =) (oo

ol o)

gAY V130.44 198
ard 4700.00 15t
wiw  5680.00 190
af 4972.00 160
w 4823.00 156

wig gt s @ A FRET &
IR, ¥IIA £ 7R 91T 32-1868 & 30-6-
1968 4% 39 9T §Y a4 & AU e

aeIT §-
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w g IRTT ® AW Meh = qq
¥ qrg AIAT— — — — — —_ —
F1aY K7 QTq W W
9T A (79 (%9dr)
1. 498 FI7 9T 419X 1681 49849 42018 .00
TUT FrEE (HIqAT &7
fawa) qrz3e fafazs
2. 494 AT A 7511 238925 196453.00
fedoqiz FTaRTT
3. f9g ast ¥ ¥« 19026 510341 376265.00

T Y, §AATE

qIETT & qry ol F1E fawrga g
a#f g€ & fw faea st H1ax &Y s
IegaT AT ;A F fag fagifes
qT &Y € A FAY F GAF A1 IGW
(Consignement) & agal &1 ®2-
| FY gayamE i fasdgar fear war
qr |

() swe adY 3zar

ey fwer IwT sw # AW
seva W famia

2873, o Wiy SWIT ;a1 EEER
afrare fagtom @@ R fawrw  weef
22 grE, 1968 & maifea Wi gear
47 & IAT & FEEH § g AN W FAT
w3 fw

(w) mzaEge frer (IR w2@) #
kgt wegare & faulg & o ¥ w@
@ ganr grr wT A TE Y

(=) afx gi, a1 acaraedt sy w@T
;e

() afz 7Y o faeea & w7 @
g?

e, afcere frdtwm wat Wi
fawe g & go-wst (W wo qo
i) : (%) W gho

(=) ®Yx (7). 22 gen€, 1968 &
warcifhT s Hear 47 F A ¥ qafod
waferd g1 12-11-1968 &1 737 ged
9T @ &Y 7 A4Y

ferwrf aar fagge wenea § wgfan
wife/agafaa wifzw mfa &
mfews

2374. st Wieg wAw@ : Fav fawrd
v faggn @Y 19 mwaEs, 1968 ¥
gaifed w34 g8qr 4241 F IAC &
gsgey o g8 qAd # FI7 FIA fF

(%) *m1 I3F wewrAw F FTHW FW
ar wagfaa wfrd /aqgfea sfew
sifad & sgifed & a1t ¥ g@ N
g1 o T &Y 7€ §

(=) afe gt, Y acqvasdy sV ¥4
14

(7) afz 7Y, @t 5w gvavw & faww
Fa1 FRQ § ?

fawrf aar fagge wewrem § gowd
(st fag owe wa) (%) & (7). wfwa
JAFE @ TNEd & i g%y
aftaeq wrafan) ¥ onfra s o
T ol g Y %y gt @ o
s afdfafez | a1t 3 & gy g &Y
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|WT 92T T @1 AT § 1 [qeawren #
ot war | AW wear LT —2444/68]

Soviet Offer for Designing off-Shore
Platforms

2875. SHRI DHIRESWAR KALITA
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No. 3678
on the 12th August, 1968 and state :

(a) the terms of the Soviet offer for
designing ofl-shore platforms for oil dril-
ling in the Gulf of Cambay ; and

(b) the decision taken by Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHR1 RAGHU RAMAIAH):

(a) The Soviet authorities have not intimat-
ed the terms of the offer.

(b) Does not arise.

qTwr wRarfeal qv w § af vedy
L1

2876. st TrHTAATT Wi
o fragaTe qrew

ga1 foe 5 28 AR BN P KA
fF .

(%) wa N fraN gfqas asda
g gIETQ wEIrfal qv s §Y o
@ e, A

(®) 15 e 1957 & & s Ww
a% sAIfal & 397 w17 # feadt afy
ik g
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9 Sutr wet awr faw g (o
Ao @) - (%) 1965-66 § aTwmd
wAaIfeat 9T a< ) 74y WwH 7 Uy
o & afs qqre 8.7 sfaws ar ) ax

vl ¥ gy § wiwe m gEfaa
Y &

(&) ¥A7 g F waFwfay &
Fift ant & grew § gAr A0 @Ew
A 2 ¥y gfaam § o A gy
amrg |fwal & a1t § gEAT O 6y-
T F A At AN @ 92T 9T ™
fear mar § 1 [qenwrem ¥ cw faay mar o
ey wear LT 2445/68)

Working of the State Bank of Indla

2877. SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleased to
state : .

(a) what was the percentage last year
of the cost of management to the total
working cost in the State Bank of India
and in Scheduled Banks ;

(b) the total number of branches of the
State Bank of India and how many are
working at a loss ;

(c) how many of the Branches working
at a loss are in the same place where there
are Branches of other scheduled bunks ;
and

(d) by what percentage the rate of
interest has risen since the State Bank of
India was nationalised ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a)

(Rs. crores)
Salaries, Total Percentage
allowances Expenditure of (1) to
and contribu- in 1961 2)
tion to Provident
fund in 1967
(i) State Bank of India .47 61.56 44.6
(ii) Subsidiaries of the State
Bank n 20.26 38.4
(iii) Other scheduled commer-
_ cial banks — M6 __ 219 343 .
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(b) Regular profit and loss accounts are
not prepared for individual  branches.
However, profit and loss estimates worked
out on a national basis shows that out of
1084 branches at the end of 1967, 887 were
running at a loss.

(c) About 500 branches operating at
places where there were branches of other
scheduled banks reported losses in 1967.

(d) Following the variations in the
Bank rate, the State Bank advance rate
also rose from 4 per cent on the st July,
1955 to 7 per cent as on date.

fadmi ¥ @A ard Ay gro |-

fow dearal ® @
2878. s qo ®lo WTEIW . FAT
fam & gz Farm & FI O fE

faze} ¥ wX aryr wiea & oA §
feqe e aifas soar MY A& &7
¥ frg gwre ey agar 2 a=y § 7

Io-wgm R awr faw @l (R
srereen darg) : afz faRe # A Ay
Wi gaw safs wiw@ W oamifas
Fearel ®Y 714 AT A1E, Ay AHT Y A
g7 gzt 97 WA %y & gad fao ¥,
wgt A & agi W frad qw N
wgufa & wiea # feaq 91 H @ @
wox wirady et @ o s9ar e
w6 &\

wig fraww ot @y @ ot wrfa

2879. sit T fog qred
ot Afrorw fay Wterd

w7 fewrt oiT faw o waY ag qanm
w1 ST fF

(%) waw dwadig g wrest
0 ¥ wx as A ooy &l W)
T gE ¥ feadt ga-ufe «t A
L5

(@) Svaw wafw & any & qfem-
eweq sfred et grfe gt 8 7
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faarf aor g wwrem & gawER
(st fagmv wanw) : (F) 75y AF
g gE fFy a¥ qig frgw sawa)
7 =7 farafafag @ -

gafy a7 ufy (F03 §97 &)
IECCIE o 1321
g0 Qe 48.06
ey Qe 82.00
1966-67 14.47
1967-68 13.17
1068-69 14.08
(semfera) g= av T i858
()
- Ty qq ”f!fﬁ (F0T 797 #)
1958 54.2
1954 57.9
1955 118.7
1966 h2.8
1957 24.0
1958 Hl.D
1950 787
1960 68.2
1061 32.4
1062 90.8
1063 38.1
1964 67.2
1965 5.6
1086 65.2
1047 138.8
1968 179.2
Heart Institute in Delbi
2880. SHRI R. K. SINHA : Wil
the Minister of HEALTH, FAMILY

PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether any decision has been
taken to set up a Heart Institute in
Delhl ;

(b) if s0, the estimated cest thereof ;
and
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(c) the nature of the work planned in
the Institute ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY): (a) A
Cardio-vascular Hospital is proposed to be
set up by the Kidwai Memorial Trust. The
Trust is taking preliminary steps in this
regard.

(b) It is stated that the buildings would
cost Rs. 30 lakhs and equipment Rs. 15
lakhs.

(¢) The proposal is to build up a
specialised hospital for heart diseases.

A.R.C. Study Team Reports on Life
Ingsurance  Corporation

2887. SHRI SITARAM KESRI :
Will the Minister of FINANCE be pleased
to state :

(a) whetherit is a fact that the Ad-
ministrative Reforms Commission's Study
Team has suggested that the Life Insurance
Corporation should concentrate on life
business only ; and

(b) if so, Government’s reaction there-
to?

THE DEPUTY-PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The recommendations made by
the Workiog Group set up by the Adminis-
trative Reforms Commission are for the
Administrative Reforms Commission to
consider. The Administrative Reforms
Commissiod has yet to submit its recom-
mendations on the subject to the Govern-
ment. The question of Government con-
sidering the report of the Working Group
does not arise.

Reduction in L. I. C. Premia Rates

SHRI SITARAM KESRI :
SHRI INDRAJIT QUPTA :
SHRI D. N. PATODIA :
SHRI YAIJNA DATT
SHARMA :
SHRI Y. A. PRASAD :
SHRI R. R. SINGH DBO :
SHRI D. C. SHARMA :

2882,
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SHRI BENI SHANKER
SHARMA :
SHRI LOBO PRABHU :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Administrative Re-
forms Commission's Study team has
suggested that the Life Insuranc Corpora-
tion should reduce the premia rates ;
and

(b) if so, Government's reaction there-
to ?

THE DEPUTY-PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The recommendations made by the
Working Group set up by the Adminis-
trative Reforms Commission are for the
Administrative Reforms Commission to
consider.  The Administrative Reforms
Commission has yet to submit its recom-
mendations on the subject to the Govern-
ment.  The quesion of Government con-
sidering the report of the Working Group
does not arise.

Reflnancing of Fertilizer Trade Credit

2883. SHRI SITARAM KESR] :
Will the Minister of FINANCE be pleased
to state .

() whether his Ministry have decided
to usk the Ferulizer Credit  Guarantee
Corporation note to underiake refinancing
of fertilizer trade credit ; and

(b) if so, the impiications of the
decision and its effects on the trade ?

THE DEPUTY-PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DFSAI) : (a) and (b). The
Fertilizer Credit Guarantee Corporation
has not yet been set up. Iis detailed
scheme of working has not also been
finalised yelt.

Oil Exploration in Iran by O. N. G. C.

2884. SHRI HIMATSINGKA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Oil and Natural Gas
Comenission has decided to take up ex-
plerstion operations in the onshore aress
in Iran ;
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(b) if so, whether any negotiations
ensured with the National Iranian Oil
Company for the purpose and if so, the

precise details of the proposals under
negotiation with the said Company ;
and

(c) the likely terms of the collabora-
tion for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH)
(a) Yes, Sir.

(b) and (¢). An offer has been made
but there is as vet no final response from
the Iranian authorities.

U. S. Aid
2885. SHRI HIMATSINGKA :
SHRI M. L. SONDHI :
Will the Minister of FINANCE be
pleased to state :
(a) the likely effect on U.S. aid to

India during 1968-69 of the slash about
$597.2 wmillions in the U. S. Administra-
tion's request for $2961 millions foreign aid
authorization :

(b) reaction of Government with a
view to finding suitable alternative sources
for foreign aid for the current year's
development programmes ;

(¢) the specific projects which are
likely to be affected by the possible cut
in the U. S. aid during this year ; and

(d) how the expected aid from U. S.
during this year is likely to compare with
that during the last vear and what whal
was the Indian Government’s request for
U. S. aid for the current year ?

THE DEPUTY-PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) U. S. aid to
India during 1968-69 is likely to be less
than in previous years.

(b) It is expected that it will be possi-
ble to meet the normal import require-
ments of the year taking into account aid
in the pipeline, fresh aid availability (from
all sources), good export performance and
increasing import substitution and self-
reliance.

(c) None, since no project was depen-
dent on, or proposed specifically for,
U. 8. aid,
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(d) India did not make a request for
a specific amount of aid from the U. S. ;
as a member of the India Consortium the
the U. S. was expected to provide its share
of the aid requirements accepted by the
Consortium.  Ag alrecady stated, U. S.
aid this year is likely to be less than in
previous years.

Excise Duty on Petrol and Diesel Ol

2886. SHRI S. K. TAPURIAH : Will
the Minister of FINANCE be pleased to
state 1

(a) whether it is a fact that incidence
of excise duty on petrol and diesel oil is
very high ; and

(b) whether Government propose to
remove excise duty on petrol and diesel oil
consnmed by operators of passengers buses
with a view to make available cheaper and
economical bus travel to the general public?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) “Very high” is
a relative term. All that can be said is
that the incidence of excise duty on petrol
and diesel oil is much higher than the
incidence on other excisable goods.

(b) No such proposa! is undr consider-
ation.

faeeit & faws ®) I

2887. st ety fay . wedt  aar
faurf o< fawa 7= ag aard & Far
FIN fw -

(%) #77r ag g7 & f& QI WG
3 feeeht auz fang &y faqr &Y 3T qa
F fac #grd ; ol

(@) afz g, at 3@ ¥ #eg a¥ A
# faat Y gaarens g aar § ; AR

() QAT WA F I gEE wY
fea sl & S sgTmar a1 awar @
T g IR ¥ et wgrore afewg &
sfafwar war § 7

fawrf awr faw x Faro & gu.aWd
(o forg"swe ) (%) o () . FeN
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g2y feesft &, 1068-69 ¥ a§ ¥ faw,
afafcw dameal & g3 & ok Faer
TR A 39 g&q1 9T fggre fear ar
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qr 7@ AT ¢ 1 [gereren § v m
a7 | ofed d@ear LT 2447/68]

() @ar wrtT gra &y e
w1 wfuwg, foeeht gorqfy qf 7o feer-
a7 ITEA & T W gurE $E@ 6K
I} AreAfTAT IFT F1F FTX G 9T
¢ 1 ag gwe feeht e femw & fasrar-
fiT g

Deficit Finaocing in States

2889. DR. A. G. SONAR : Will the
Minister of FINANCE be pleased to state :

(a) whether it is also a fact that
Government advised the States to avoid
deficit financing ;

(b) whether it is also a fact in spite of
this certain States continue to withdraw
money from the Reserve Bank of India :
and

(c) if so, the names of such States ?

THE DEPUTY MINISTER AND
MINISTER OF FINANCE, (SHR1
MORARIJI DESAI): (a) and (b). Yes,
Sir.

(c) The Governments of Assam, Bihar,
Kerala, Madras, Orissa and Rajasthan are
currently running unauthorised overdrafis
on the Reserve Bank.

Smuggling of Indian Sarees into Ceylon

2890. SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government's attention has
been drawn to the large scale smuggling of
Indian sarees into Ceylon ;

(b) whether it Is a fact that some of
the smuggled sarees had also been seized
by the Ceylonese authorities during the
last 3 months ;

(c) if so, the detalls of the smuggled
sarees seized by the autborities during the
above period ; and

(d) the reaction of Government with a
view o preventing smuggling of sarces oyt
of India ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI!
MORARJ! DESAI): (a) The Govern-
ment are gware that there is some smuggl-
ing of Indian sarees to Ceylon.

(b) end (c). The Government have no
informatios about seizures, if any, made by
the Goverament of Ceylon.

(d) The custums formations on the
South East coast have been alerted to
check such smuggling

Purchases of Sisal and Ropes for
Defence Requirements

2891. SHRI K. P. SINGH DEO:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether Government are purchas-
ing sisal and ropes for Defence reuuire-
ments ;

(b) whether Directorate-General, Supp-
lies and Disposals are purchasing through
agents who are charging higher prices than
those charged by the States Governments,
who manufacture the products ;

(c) whether the Government of Orissa
have offered to the Directorate-General,
Supplies and Disposals to accept purchase
of sisal and ropes at a negotiated price :
and

(d) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WOKKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) Yes, 8ir. Ministry of Defence is buy-
ing its requirements of Sisal and ropes
through the D.G.S. & D.

€]

—_—
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(b) D.GS.&D, are buying from the
suppliers who as for as known. are them-
selves manufacturers and not agents of the
State Goveroments. No offer has ever
been received from any State Governments,
although tender enquiries are issued to
them.

(¢) No, Sir.

(d) Tn view of (c) above, the question
does not arise.

Loans given to Companies by Banks

2892. SHR! JYOTIRMOY BASU :
Will the Minister of FINANCE be pleased
to state :

(a) the names and description of the
Companies which have been granted loans
and advances by the Centra! Bank of India,
Punjab National Bank, Bank of India. Uni-
ted Commercial Bank and Bank of Baroda,
from 1965-66 to 1967-68, year wise ;

(b) the amount of loans and advances
granted by the above mentioned Indian
scheduled bank to each Company from
1965 66 to 1967-68, year-wise ; and

(c) the total amount of loans and
advances granted by the above mentioned
Indian scheduled banks to small scale in-
dustries during the above period ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Accord-
ing to banking practice and usage, the
commercial banks do not disclose the
delails of their transactions with indivi-
dual clients.

(Rs. crores)

Outstanding as on 31st March

1965 1966 1967
1. Central Bank of India 6.13 6.91 17.47
2. Bank of India 2.21 272 481
3. Punjab National Bank 469 5.68 10.19
4. United Commercial Bank 3.85 3.39 764
5. Bank of Baroda 2.08 243 5.61
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Indian Scheduled Banks
2893. SHR! JOYTIRMOY BASU:

Will the Minister of FINANCE be pleased
to state :

(a) the total paid up capital, deposit,
advance and net profit of all the Indian
scheduled banks in 1967-68 ;

(b) the share of each big flve Indian
scheduled banks in the total paid up capi-
tal, deposit, advance and net profit of all
the Indian scheduled banks in 1967-68 ; and

(¢) the amount advanced in 1967-68 by
each of the big five Indian scheduled banks
to companies in which tne directors have
some interests ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). A state-
ment is 11id on the Tahle of the House.
| Placed in Library  Sce No. LT-2448/68.|

Voluatary Disclosure of {ncome
for Income-Tax Purpose

2894, SHR! JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
to state :

(a) the list of persons with
dresses  who have voluntanly
their volume of tax evasion to the
tax anthorities between 1960-61
68 :

their ad-
disclosed
Income-
and 1967-

(b) the totul amount of tax payable by
each perton ; and
(¢) the amount of tax actually realised

from cach person during the above period ?

THL DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
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(b) whether on the basis of that assura-
nce Shri K. A. Laxmun Prabhu of 12,
Prince Golam Mohammad Road; Calcutta-
26 came forward and gave some informu-
tion to the authorities concerned ;

(c) whether information furnished by
Shri Prabhu was proved to be authemic
and due to his effort Government are like-
ly to collect about three crores of rupees ;
and

(d) f the replies 1o parts (a) to (c)
above be in the aftirmative, whether the
full reward as promiscd by the authorities
has been given to Shri Prabhu and if not,
the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): ({a) Yes, Sir.

(b) and (c). In the interests of the
safety o' the informers and the scciecy and
success of the investigations, it {s not possi-
ble to disclose whether any particular in-
former had given any information to the
Departinent and the action which is taken
on the {nformatioa.

(d) The payment of reward to the in-
former depends upon the nature of the ia-
formation given aad the gain 10 revenue
directly atiributable (o such information.
The payment of reward is usually made
after the additional tax attributable to the
information 1s collected by the Govern-
ment. It is not possible to give any de-
finite Information in the absence of the
name of any specific case.

Smuggliog of Contrabasd Guods
Near Kwtch

MORARJI DESAI) : (a) to (). The in- 2896. SHR1 HIMATSINGRA :
formation is not readily available. Its SHRI S K. TAPURIAH :
collection will involve enoimous time and Wil the Mmister of FINANCE be
labour which will not be co rate  pj d to state :

with the resulis achieved. (a) whether 4  Pakistani  boat was

ReWards to Infortmants of Tax-evasioh

289s. SHR{ JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
1o state :

(a) whether he has dectared on the
floor of the House that persons giving re-
{ isble informstions regarding tax evaders
will be suitably rewarded ;

noticed to have touched the Kutch coast
on the 6th Oclober, 1968 with comtraband
goods including gold which was luter smug-
gled into India ;

() tive steps taken 10 ncize the boat
and the contruband goods ; and

(c) the sieps taken by Governmest (0
prevent smugyling of the goods across
lndian coasts by such means ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Does not arise.

(c) Collection of intelligence, intensi-
fication of patrolling on the sea and along
the coast and strengthening ol the preven-
tive organisation arc among the steps taken
to prevent smuggling across the Indian
coasts.

Stoppage of Facilities to Persons
Having Large Families

SHRI GADILINGANA

GOWD :
SHR] OM PRAKASH TYAGI :
SHRI DEORAO PATIL :

Will the Minister of HEALTH, FAMI-
LY PLANNIG AND URBAN DEVELOP-
MENT be plcased to state :

(a) whether it is a fact that a few
Statcs have ordered the stoppage of various
facilities to persons who do not limit their
familics beyond a certain limit ;

2897.

(b) if so, the details of those measures
aud the States where sach a step is propos-
ed to be taken :

(c) whether stoppage of the facilities
are related to only Government employees ;

(d) if so, the reasons therefor and the
steps being taken to enlarge the field to
gencral public ; and

(¢) whether Government have also any
such proposal under consideration ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) and (b). Yes. A statement containing
summary of the decisions taken/orders
issued regarding withdrawal of certain
‘facilities by the State Governments from
persons who do not restrict the size of
their families to 3 living children, if they
have less than 3 children, or to their pre-
sent size if they have more than 3 children
is iaild on the Table of the House.
[Placed in Library. See No. LT-2449/68).

(c) Only some of the facilities with-
drawn relate to Government employees.
(c) Such steps are under consideration.

(¢) The Central Family Planning
Councii have recommended the restriction
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of the grant of maternity leave in case of
female Central Government employees (non-
industrial in the case of persons who do
not limit their families bevond a certain
limit. That recommendation is under con-
sideration.

Allotment of Plots to Religious
Institutions

2898. SHRI GADILINGANA GOWD:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the names of religious Institutions
which have requested for atlotment of plots
for religious purposes in Delhi/New Delhi
as on the 3Ist August, 1968 ;

(b) the names of religious institutions
and the places where they have been allot-
ted plots so far ; and

(c) the criteria for allotting plots to
such institutions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI 1QBAL SINGH) : (a) to

(¢). The information is being collected
and will be laid on the Table of the
House.

Sabarigiri Hydro-Electric Project

2899. SHRI GADILINGANA GOWD :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that equipment
worth about Rs. 10 lakhs required for the
Sabarigiri  hydro-electric  project, Kerala
has become unserviceable due to rusting ;

(b) if so, whether any enquiry has been
conducted for this deterioration ; and

(¢) if so, the result thereof and the
action taken by Government thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Stator stecl stampings supp-
lied by a foreign firm for the Sabarigir
Hydro-electric Project in Kerala State were
found badly/rusted and unserviceable. The
stampings were roplaced at a cost of about
Rs. 13 lakhs.

(b) Yes, Sir.

(c) The enquiry disclosed that the dam-
age to the stampings was maioly due to
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defects in manufacture and packing. As
the foreign firm in question has disputed
Mts responsibility for the damage, action has
tfcen taken 10 refer the dispute to arbitra-
tion as provided in the contract between
the Kerala State Electricity Board and the
foreign firm.

Gold Seized Since the Promulgation
of Gold Contro! Ordinance

2900 SHRI GADILINGANA
GOWD :  Will the Minister of FINANCE
be pleased to state °

(a) the quantity of gold of more than
18 carat purity seized on the promulgation
of the Gold Control Ordinance ;

(b) the number of persons arrested for
the same ;

(c) the number of persons
whom cases are still pending ; and

taken to dispose

against

(d) the action being
of cases ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) The quantity of
gold (including articles and ornaments) of
more than 18 carat purity seized from the
date of promulgation of Gold (Control)
Ordinance, 1968 (29.6.68) up to 30.9.68 was
256.7 Kgs.

(b) 52 persons was arrested for Gold

Control Offences between 29.6.68 and
30.9.68

(c) In the cases registered between
296.68 and 309.68, the Departmental

d
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insurance Corporation for industrial and
nfm-induslrial projects during the Third
Five Year Plan in Andbra Pradhsh and
Uttar Pradesh ;

any proposal has been
those States in regard to
during the Fourth

(b) whether
received from
proposed investment
Five Year Plan ; and

(c) if so, the details thereof and the
action proposed to be taken by Govern-
ment in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (¢) Informa-
tion is being collected and will be laid on
the Table of the House.

Capital Gains Tax Paid by
Shri Kanti Desai

2902. SHRI [INDRAJIT GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Shri Kantl Desai had paid
any capital gains tax to Government ;

(b) if so, for which year the payment
was made ; and

(c) the amount which was paid ?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) Yes, Sir.

(b) and (c) :

adjudication  proceedings are p
against 538 persons.

(d) Departmental adjudication proceed-
ings like issue of show-cause memo, etc,,
have been initiated. In cases where the
persons concerned have been placed under
arrest and the contravention involved is of
a serious magnitude, action to file com-
plaints in courts of law is also being

taken.

Life Insurance Corporation's imvestment
in Andbra Pradesh and U P.

2901. SHRI GADILINGANA
GOWD : Will the Minister of FINANCE
be pleased to state ;

(a) the capital iovested by the Life

Amount of Capital
Gains tax paid

Assessment year

Rs.
1961-62 1,463.00
1962-63 5,042.71
1963-64 3,840.00
1964-65 55,451.43
1965-66 92.91
Note Capital Gains are included in the

Total Income for income-tax. In-
come Tax paid would, therefore,
include Tax on Capital Gains.
Above figures are extracted (rom
ths Income tax paid.
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ARTA® HEAAT TAIAE
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(w) #=ur gz &= ¥ 5 3w fawmita
IENTIIT F g9 AF Jar HEgEr A
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#Ye BAT WA JINA WS, 1960 F wfw-
gfga T w#adf g4, 1060 §  qa1
Ia% JIT FITAF GIIT J&GF F ®7 7
fagaq w3 rag a7 7 |

(=) sft g

() qar (=) . fawrig wsafqq) €1
fagfa Wt framrash & meawy ¥ anay
¥ qar gy afwezar faawi & weana

Be gwr ¥ fauifca sy af @ gfee,
AfeSqr WM I A AE

Recovery of Rent from Press Association of
India

2904. SHRI G. KUCHELAR : Wil
the Ministér of WORKS, HOUSING AND
SUPPLY be pleased to state :

(u) the numes of the Member of the
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Association of India who have been
allotted Government accommodation but
owed arrears of rent to the Directorate of
Estates as on the Ist January, 1968 ;

(b) the amounts outstanding against
these allottees : and

(c) the measures which Government
propose to take to recover the arrears of
rent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) and
(b) A statement showing the namies of the
members of the Press Association of India,
allotted Goverment accommodation, who
owed arrears of rent as on the Ist January,
1968, the amounts outstanding against these
allottees as on Ist January, 1968 and the
amounts outstanding for the period upto
3Ist October, 1968. is laid on the Table of
the House |Placed in Library. See No.
LT-2450/68].

(¢) The following measures have been
taken (0 recover the rental arrears in these
cases :

(i) Individual letters have been writ-
ten to the members in default for
making paymeet of the arrcars.

(i) Details of the arrears have also
been furnished to the Sccretary of
the Association who is reported
to have impressed upon the mem-
bers in arrears to make the
payment.

(ili) Action for recovery under
Public  Premises
Unauthorised
1958 has

the
(Eviction of
Occupants)  Act,
also  been initiated
wherever considered npecessary.
For this purpose, the cases are
under constant review.

Fxport Duty on Manganese Ore

2905. SHRI S. R, DAMANI :
the Minister
state :

(a) whether it is a fact that the Minis-
tries of Commerce and Steel, Mines and
Metals have urged for a revision of the
structure of export duty on Manganese ore ;
and

(b) if so, when u decision is
be taken ih the matter ?

Wwill
of FINANCE be pleased to

likely to
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). The
question whether any revision of export
duty on manganese ore is called for was
considered by the Minister of Commerce,
Finance, and Steel, Mines and Metals and it
has been decided not to reduce the export
duty on manganese ore.

Public Undertaking

2906. SHRI1 S. R. DAMANI : Wil
the Minister of FINANCE be pleased to
refer to the reply given to Starred Question
No. 424 on the 24th August 1968 and
state :

(a) the details of the dcmand estimates
in respect of products of the 14 enter-
prises ?

(b) the year ia which actual production
and demand in respect of each enterprise
tallied with the estimates ;
in which each of the

profits and the percen-
investment, or
such as sav-

(c) the years
enterprises yielded
tage of profit to the relative
the details of benefits accrued
ing of foreign exchange ;

(d) the details of technical reasons like
breakdowns in machinery power failures
etc. in each enterprise which contributed to
under-utilization of capacity and the loss
accrued in each case ; and

(¢) the estimated future demand for the
prolucts over the next five years and
whether that would result in full utilisation
of capacity and the expected return on
capital invested ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (¢) The
details information asked for in the Ques-
tion is being coliected from the concerned
enterprises and will be laid ou the Table of
the House as soon as possible.

Deductions from Price of Opiam Paid
to Caitivators in Madhya Pradesh

2907. SHRI S.S. KOTHARI : wil
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that deductions
were made by the Central Government
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from the price of opium pald to culti-
vators in Mudhya Pradesh in respect of
sales tax during the years from 1966 to
1968 and Government have decided to re-
fund the amount to the cultivators ;
and

(b) if so, the steps Government are
taking to expedite such refund ?

THE DEPUTY-PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
JI DESAJ) : (a) and (b). During 1968 the
Narcotics Department have paid to the
cultivators the net price for the opium
purchased from them but have retained
with them an amount equal 10 the purchase-
tax pavable to the State Government. The
latter have been requesicd (o withdraw the
levy and if they do so with retrospective
effect, the amount retained with the
Narcotics Department could be paid to the
cultivators.  No deduction from the price
was made during 1966 or 1967.

Increase in Acreage under Qpium
Cultivation

2908. SHRI S. S. KOTHARI : Will
the Minister of FINANCE be pleased to
state !

(a) whether it s a fact that Govern-
ment have decided to increase the acreage
under opium cultivation

(b) if so, by how much ; and

(c) the principles followed in allotting
increased pattas (licences) for cultivation ?

THE DEPUTY-PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL) @ (a) Yes, Sir.

(b) The area expected to be licensed
for poppy cu'tivation during 1968-69 crop
season is about 36,000 hectares as against
an area of about 24,000 hectares licensed
during last season.

(c) A copy of the licensing principles
for 1968-69 season is laid oo the Table of
the House. [Placed in Library, See No.
LT-2451/68.]
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‘Tax Arrears of Individuals and
Companies Amounting to Rs. One Crore
and above

2910. SHRI JYOTIRMOY BASU :
Will the Minister of FINANCE be pleased
to state :

(a) the list of individuals and com-
panies whose total tax arrears (Ilncome-
tax, Corporation tax, Estate duty, Wealth
tax, Gift tax and expenditure tax) amount
to rupees one crore and above ;

(b) the total arrears, up-to-date, of
each individual and company having
arrears of rupees one crore and above ;
and

(c) the steps, if any,
taken to realise the arrears.

taken or being

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR!
MORARIJI DESAl): (a) to (c). The
requisite information is being collected
and will be laid on the Table of the House
as early as possible.

Seminar of Town Planners

2911. DR. SUSHILA NAYAR :
SHRI K. P. SINGH DEO :

SHRI HIMAT SINGKA ;
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SHRI S. K. TAPURIAH :

Will  the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether a seminar of Town Plan-
ners was held in New Dethi during Octo-
ber, 1968 ;

(b) if so, the number of dJelegates who
participated in the seminar ; and

(c) the decisions taken in that seminar
and Governmenl's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND UABAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes.

The seminar was convened by the Insti-
tute of Town Planners (India), New
Delhi.

(b) and (c). Government is not pri-

marily concerned with the matter and has
no information about the number of dele-
gates invited and the decisions taken in the
seminar.

Conditions of Service of Workers
Employeed in Durgapur Chemicals,

Durgapur
2912. SHRI MOHAMMAD
ISMAIL :
SHRI GANESH GHOSH :
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to state :
(a) the terms and conditions of Service
of the workers employed in the Durgapur
Chemicals, Durgapur :
(b) whether there was any agreement
between the Union and management
recently ;

(c) if so, the details thereof ; and

(d) the name of the Union with which
agreement was signed ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) to (d). A statement is laid on the Table
of the House. ([Placed in Library. See
No. LT-2452/68.)

Salaries to Kumar P. N. Roy Group of

Hospitals and Rehabilitation Centres,

Bonboogly, West Bengal

SHRI MOHAMMAD
ISMAIL :

2913,
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SHRI GANESH GHOSH :
SHRI B. K. MODAK :

Will  the Minister of HEALTH,

FAMILY PLANNING AND URBAN

DEVELOPMENT be pleased to state :

(a) whether it is a fact that the em-
ployees and doctors of the Kumar P. N.
Roy Group of Hospitals and Rehabili-
tation Centre, Bonhoogly, West Bengal
are not getting their pay regularly since
June, 1968 ;

(b) if s0, the recasons therefor ;

(c) whether Government have been
taken any action to ensure that the
employees and doctors get pay regularly ;
and

(d) if not, the reasons therefor ?

IN THE
FAMILY
DEVELOP-

THE DEPUTY MINISTER
MINISTRY OF HEALTH,
PLANNING AND URBAN
MENT (SHRI B. S MURTHY) : (a) and
(b). The employees and doctors of the
institution are getting their salaries every
month, though not always within a specifi-
ed date, due to financial difficulues.

(c) and (d). This is not a Government
Institution and Government  have no
direct responsibility in the matter.

Kumar . N. Roy Group of Hospitals and
Rehabilitation Centre, Bonhoogly
(West Bengal)

2914, SHRI MOHAMMAD
ISMAIL :
SHRI GANESH GHOSH :
SHRI1 B. K. MODAK :
Will  the Minister of HEALTH,
FAMILY PLANNING AND URBAN

DEVELOPMENT be pleased to state :

(a) the total number of crippled patients
admitted in Kumar P. N. Roy Group of
Hospitals and Rehabilitation Centre, Bon-
hoogly, West Bengal during last six
months ;

(b) the total number of
patients still in the hospitals ;

(¢) whether they have becn given free
medicines ;

(d) if not, the reasons therefor :

(6) whether they have been given free

food ; and

crippled
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(f) if so, the daily allowance for each
patient ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to
(f).  The requisite information is being
collected and will be placed on the Table
of the Sabha when recelved.

Kumar P.N. Roy Group of Hospitals
and rehabilitation Centre, bonhoogly
(West Bengal)

2915. SHRI MOHAMMAD
ISMAIL :
SHRI GANESH GHOSH :
SHRI B. K. MODAK :
Will the Minister of HEALTH,

FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) the total number of beds in Kumar
P. N. Roy Group of Hospitals and Rehabi-
litation Centre, Bonhoogly, West Bengal R

(b) the total number of patients admit-
ted during last six months ;

(¢) whether it is a fact that the first
floor of the hospital building hus been com-
pleted long ago but still remuins vacant ;
and )

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) 225
beds.

(b) 624 patients from May to October,
1968.

(c) No.

(d) Does not arise.

Durgapur Chemicals, West Bengal

SHRI GANESH GHOSH :

SHRI MOHAMMAD
ISMAIL :

SHRI BHAGABAN DAS :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased (0 state :

(a) whether the recommendations of the
Wage Board for Heavy Chemicals will be
applicable to the employees of Durgupur
Chemicals, West Bengal

2916.
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(a) if not, the reasons therefor ; and

(c) when the report of the Wage Board
for Heavy Chemicals is likely to be submit-
ted 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 RAGHU RAMAIAH):
(a) Yes, Sir.

(b) Does not arise.

(c) The Wage Board has already sub-
mitted its report.

Group Housing Scheme in Delhi

2917. SHRI S S. KOTHARI :
SHRI NARDEO SNATAK :
Will  the Minister of HEALTH,

FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that in order to
solve the acute housing problem in Delhi,
Group Housing Scheme for Delhi Resi-
dents is under the consideration of Govern-
ment ;

(b) if so, the details thereof ; and

(c) the time likely to be taken to fina-
lise the schame ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B 8. MURTHY): (a) o
(c). The proposal about Group Housing
Scheme is under consideration of the
QGovernment. The details can be supplied
only after a decision has been taken.
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Land Acquired for Public Undertakings

2920. SHR! P. R. THAKUR : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 4246 on the 14th December, 1967
regarding land acquired for public under-
takings and state :

(a) whether the required information
has since been collected

(b) if so, the details thereof ; and

(c) if not, the reasons for delay and the
time by which it would be laid on the
Table ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR!
MORARIJI DESAIl) : (a) to (¢). The
information has since been collected in res-
pect of all the enterprises except six
Action is being initiated to collect informa-
tion in respect of thcic enterprises. A
consolidated state'nent containing the in-
formation asked for will be laid on the
Tuble of the House as soon as possible

Growing of Graing sud Vegetables in
Bungalow Gardens

2921. SHRI BENI SHANKFR
SHAKMA : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state :

(a) whetber Government are aware that

most of the residenial bungalows allotied
to the Officers und Ministers have flower
gardens around them ranging from one
bigha in area and above ; and

(b) whether Government propose to
utilise such lands for production of vege-
tables und suitable foodgrains throughout
the ycar with a view to ease the food situa-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI! IQBAL SINGH): (a)
The reply is in the atirmative so far as
most of the bungalows allotted to senior
Officers and Ministers are concerned

(b) Apart from hedges, lawns and
flower beds, muny of the occupants use
fand for raising vegetables. Some of them
use 1t for raising foodgrains also.

Informers of Income-tax Evasion

2922. SHRI BENI SHANKER
SHARMA : Wil  1the Micister of
FINANCL be pleased 10 refer to the reply
given (o Unstarred Question No. 5607 on
the 26th August, 1968 regarding informers
of Income-tax evasion and state ;

(a) whetbher information givea by any
of the informers was found to be incorrect ,

(b) the number of such informers
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whose information was found to be in-
correct totally or substantially ; and

(c) the reasons for not instituting any
prosecution against them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD : {a) to (c). Inform-
ers furnish information on many aspects of
tax evasion by the assessees. They also
furnish information about new assessees
as also additional sources of income of
existing assessces. The Information given
is sometimes wholly correct, sometimes
partly correct und sometimes it is incorrect.
So far in 29 cases it has been found that
the information given by the informers
was substantially incorrect.  Prosecution
against such informers can be launched
only if there is evidence to establish that
the information given was fulse and they
knew it to be false. As there was no such
evidence in the possession of the Depart-
ment, no action for prosecution was taken
against such informers.

Drought Conditions in Orissa

2923. SHRI RABI RAY :
SHRI D. AMAT :
SHRI G C. NAIK :
Will the Minister of FINANCE be
pleased to state :
(a) whether it is a fact that the

Government of Orissa have submitted a
report to the Cential Government about
the drought conditions in the State during
the current year ;

(b) if so, whether it is also a fact that
the Government of Orissa have suggested
to send a team of officers who are visiting
Andhra Pradesh to visit again the drought
affected and cyclone affected areas in
Orissa ; and

(c) if so, the details thereof and the
action taken thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes. Sir.

(b) and (v). The State Government
had suggested in September. 1968 that the
Central team of officers deputed to Andhra
Pradesh for ussessing the drought situation
there may be asked (o visit Orissa also for
the same purpose. This was not found
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possible but the matter has been looked
into separately The State Government
had suggested that drought relief operations
in certain pockets of acute distress might
be allowed to be continued till the end of
November, 1968, the expenditure being
contained within the ceilings accepted al-
ready in June, 1968. This has been agreed
to.

As regards cyclone relief, a Central
team has recently visited the State to look
into the requirement of funds. An amount
of Rs. 1 crore has been advanced to the
State Government to meet immediate relief
expenditure.  Further assistance will be
provided in the light of the team’s recom-
mendations and the progress of actual
expenditure.

Eertilizer Factory at Vishakhapatnam
2924 SHRI D. N. PATODIA :

SHRI1 DEVEN SEN :

SHRI MOHAMMAD ISMAIL;
SHRI P. RAMAMURTI :
SHRI B. K. MODAK :

SHR! S. R. DAMANI :

SHRI K. P. SINGH DEO :
SHRI R. K. SINHA :

Will the Minister of PLTROLEUM
AND CHEMICALS be plcased to state :

(a) whether it is a fact that agreements
have been finalised with an American firm
for the sctting up of a fertilizer factory at
Vishakhapatnam ;

(b) if so, what would be capital parti-
cipation and management rights ; and

(¢) the production targets for the pro-
posed plant ?
THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 RAGHU RAMAIAH):
(a) A letter of intent has been issued to
M/s Occidental Petroleum Corporation of
U.S.A on 14th November, 1968.

(b) The foreign party will participate
to the extent of 522%, of the capital,
Detailed proposals are awaited.

(c) The production targets for the pro-
posed plant is 140,000 tonnes of Nitrogen
and 140.000 tonnes of PZ OS per year.
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Homoeopathic Research Institnte

2925. SHRI D. N. PATODIA :  Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleused to state :

(a) whether it is a fact that Govern-
ment have not so far set up a Homoeo-
pathic Research Institute for the develop-
ment of the medicine ;

(b) if so, whether Government have
considered the question of setting up of one
such in the near future ; and

(c) if so, where it will be located ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY

PLANNING AND URBAN DEVELOP-
MENT (SHR! B. S. MURTHY) : (a) Yes.
(b) and (&) The matter is under

consideration.

M's. Kiangwan and Co Ltd.. Calcutta

2926. SHRI S M. BANERIJEE : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that a case of
under invoicing is going on against M/s.
Kiangwan and Co, Ltd., Calcutta ;

(b) if so, the charges against the firm ;

(¢) whether any action has been taken
against them ; and

(d) whether a C.B.l. Inquiry is also
going on against the firm for cheating
Government to the tune of Rs. 2.25,000/- ?

THE DEPUTY PRIME MINISTER
AND MINISTFR OF FINANCE (SHRI
MORARIJI DESAI) : {a)to (d). A case
against the firm is under investigation by
the Central Bureau of Investigation. The
allegaitons are that the firm,

(i) unauthorisedly disposed of the raw
materials allowed to be imported by them
under an Export Promotion Scheme, and

(ii) produced false evidence of re-ex-
port of goods manufactured out of the
imported raw mnterials by mis-declaring
In a shipping bill the description and value
of the goods exported. The market price
declared by the firm was Rs. 2,24,000/-.

134

Foreign Exchange Violations by British
Machine Tools Makers India Ltd,,
Calcutta
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2927. SHRI SARJOO PANDEY : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1442 on the 2%th July, 1968 and
state :

(a) whether fresh cases of
foreign Exchange Regulation
British Machine Tool Makers
Calcutta have come to the
Government ; and

(b) if so, the action which Government
propoge to take in the matter ?

violation of
Act by the
India Lud.,
notice of

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD : (a)and (b). Apart
from the contraventions of the Foreign
Exchange Regulation Act, 1947, in respect
of which evidence was available in the
documents seized from M/s. Associated
British Machine Tool Makers (India) Ltd.,
Calcutta, on the 16th August, 1967, no fresh
contravention by this Company has come
to the notice of the Government.

On the basis of further scrutiny of the
documents seized on the 16th August, 1967,
two more show-causc notices for alleged
contravention of sections 5 (1) (a) and 10
(1) (b) of the Foreign Exchange Regulation
Act, 1947, were issued to the Company on
the 8th November, 1968.

Fertilizer Plant at Vishakhapatnam

2928. SHRI DHIRESHWAR
KALITA :
SHRI R. BARUA :
Wilt the Minister of PPTROLEUM

AND CHEMICALS be pleased to state :

(a) whether it i{s a fact that Govern-
ment have made a departure from its in-
dustrial policy in approving an American
firm’s proposal to set up a fertilizer plant
at Vishakhapatnam ; and

(b) if s0, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) No, Sir.

(b) Does not arise.
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Pollution of River Mahi

2929 IHRI MANUBHAI PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that Koyali
Refinery and Gujarat State Fertiliser Com-

pany discharge their efluent into the river
Mahi ;
(b) if so, whether it results in the

pollution of the river water ; and
(c) if so, the steps taken

pollution ?

to stop the

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) Yes, Sir, after lowing in the dry Meni
River for some distance.

(b) and (c). Following reports of
alleged pollution by the effluents of Gujarat
State Fertilizers Corporation and Kovali
Refinery, the Central Government have
decided to set up u Committee of Experts
to look into the matter.

Naphtha Cracking Plant in Gujarat

2930. SHRI R. K. AMIN ; Wil the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether it is a fact that paphtha
cracking plant has been finalised 1n Andhra
Pradesh while that of Gujarat State has
been delayed though it was planned as
early as 1967 :

(b) the reasons for such a delay and
the steps being taken to expedite it ; and

(¢) the effects on the development of
petro-chemical complex in Gujarat State
as a result of the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 RAGHU RAMAIAH):
(a) No.

(b) and (¢). Do not arise.
Naphtha Cracking Plant

2931. SHRI R. K. AMIN :  Will the
the Minister of PETROLEUM AND
CHEMICALS be pleased to state ;

(a) whether it is a fact that Down-
stream industries in the Petro-chemical
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complex do not start due to inordinate
delay in starting a Naphtha-cracking Plant
by the Central Government :

(b) If so, whether Government have
any proposal to permit the private sector
to start Naphtha cracking plant for them-
selves ; and

(c) if so, the details thereot

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) Complete data on the applications of
the downstream units has been received
very recently and these ure being process-
ed. The naphtha cracker start up bhas to
be synchronised with the commissioning
of all the muajor downstream units and
there has been no delay caused on account
of the cracking plant.

(b) and (¢). Do not arise.
Satelling 1owns Around Delhi

2932. SHRI D. N. PATODIA : Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a tact
ral Government
ments of UP,

that the Cent-
had urged the Govern-
Haryana and Punjub to

develop the ring towns of Faridabad,
Ghaziabad and Bahadurgarh as satellite
towns of Delhi ;

(b) if s0, the progress made in this
regard ;

(c) whether the State Governments

have agrced to the proposal ; and

(d) if not, whether the Central Govern-
ment propose to continue the inter-State
Board which was set up for this purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
The Master Plan for Delhi has recom-
mended the development of Loni and
Ghaziabad in Uttar Pradesh, Faridabad,
Ballabgarh, Bahadurgath and Gurgaon in
Haryana, and Narela in Delht territory as
ring towns of Delbi.

(b) and (c). The Government of Uttar
Pradesh and Haryana have prepared ihe
Master Piam for Ghaziabad-Loni area and
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Faridabad-Ballabgarh area respectively and
some development has taken place fin
accordance with these plans.

(d) It is proposed to continue this
Board.
qifaa w1 swte
2933. oft TWTAATT  Eren &q7
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() afx gt, Y aTwR TwoATEw A
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79T gHT {91 9T @ & qraaAy

Accountant General, Kerala

SHRI K. ANIRUDHAN :

SHRI A. K. GOPALAN :

SHRIMATI SUSEELA
GOPALAN :

SHRI VISHWANATHA
MENON :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government's attention
has been drawn 10 the articles appearing
in ‘Desabhimani’ Malyalam daily dated
the 16th October, 1968 and the 17th
October, 1968 regarding certain ullegations
against the Accountant Genera), Kerala ;

(b) whether Government propose  to
institute any enquiry in the matter ;

2935.

(¢) if so, when the enquiry is likely
1o be started ; and

(d) if not, the reason therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) :  (a) Yes, Sir.

(b) No, Sir.

(¢) Does not arise.

(d) Certain minor allegations relating
to his personal assets are being looked
into by the Railway Board as the officer
belongs to the Indian Railway Accounts
Service und the allegations have to be
verified with reference to  the property
return of the officer as availuble with the
railway Board

Allegations relating to the Administra-
tion of his office have, after a prcliminary
enquiry, been found to be baseless by the
Comptroller and Auditor General. The
actions of the Accountant General were
in accordance with the relevant rules or
orders or institutions.

As regards the evidence tenders by the
Accountant General beforc the Finagcg
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Cc ission, the proceenings of the Com-

mission are confidential.

Regarding handling of the strike of
the Central Government employees on
19th September, 1968, the Accountant

General acted according to the general
instructions issued by Government.
Fertilizer Projects
2936. SHRI Y. A. PRASAD : Will
the Minister of PETROLEUM AND

CHEMICALS be pleased to state :

(a) the number of proposals which are
pending consideration by the Central
Government for setting up Fertilizers pro-
jects in the different States ;

(b) the names of States which have
submitted proposals for approval ; and

(c) thc number of factories proposed
to be set up both in the public and private
sectors in these States aad the production
media t0 be adopted by cach with the
targetted capacity ?

THE MINISTER OF STATE IN THE
MINISTRY OF PEIROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) Seven.

(b) (i) The Punjab State Industrial
Development Coporation for the location
of a fertilizer plant at Bhatinda, (ii) the
Maharashtra State Industrial Corporation
for the location of a fertilizer plant in the
Nagpur-Changa : and  (lii) the Orissa
Industrial Development Corporation for
a location of a plant at Talcher.

(¢) The proposals are under considera-
tion.

Supply of Water to Ganga Nagar
Through Bhakra Channel

2937. SHRI Y. A. PRASAD :
the Minister of IRRIGATION
POWER be pleased to state :

Will
AND

(a) whether it is a fact that the supply
of water to Gunganagar through the Bhakra
Channel has been much below its require-
ment ;

(b) if so, what is the shortfall and the
reasons therefor ; and

(c) whether any action has been taken
to meet the shortfall ?
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THE DEPUTY MINISTER IN THE

MINISTRY OF [IRRIGATION AND

POWER (SHRI SIDDESHWAR PRASAD):

(a) No, Sir.
(b) and (c). Do not arise.

Indian Agents of M/s. Westinghouse
Electric International Company

2938 SHRI TRIDIB KUMAR CHAU-
DHURI :  Will the Minister of FINANCE
be pleased to state :

(a) whether government’s attention has
been drawn to the news published in the
Hindustan Standard of Calcutta of the 31st
October, 1968 about the unauthorised and
irregular payment of huge sums running
into lakhs of rupees and also in Dollars
to the Indian agents of M/s. Westinghouse
Electric International Company for the
construction of the Bandel Thermal Power
Station for the West Bengal State Electri-
city Board out of aid funds given by the
Agency of International Development for
the Bandel Thermal Power Project ;

(b) whether any enquiry has been made
about circumstances under which these
alleged payments came to be made to the
Indian agent of the Company against each
specitication of supplies of equipment by
them to the State Electricity Board, West
Bengal for the said project : and

(¢) whether the Agency of International
Development authorities have taken any
objsction to such payvments being made out
of dollar aid given by them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAL) : (a) and (b). Govern-
ment have seen the news item referred to
as also the rejoinder from the West Bengal
State Electricity Board published in the
Culcutta edition of the Hindustan Standard
dated November 9, 1968. The latter has
brought out the correct position and refuted
the allegations contained in the news item.

(c) As pointed out by the Statc Electri-
city Board, the objection was not to the
payment of commission to the Indian agent
but to the payment of the commission in
dollars. It is a standard provision of all
AID dollar loans that they will be used to
meet only the foreign exchange costs of
goods and services and not for meeting
purely rupse costs (such as Indian agent’s
commission),
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Foreign Exchance for Replacing Ships
Carrying Hajees

2939. SHRI ABDUL GHANI DAR :
Will the Minister of FINANCE be pleased
1o state :

(a) whether it is a fact that foreign
exchange has been refused for the purchase
of new ships or replace old Indian ships
which are unfit to carry Indian Hajees ;

(b) if so, whether his department has
suggested any other alternative for ‘Haj’ ;
and

(c) if so. the details thereof and if not,
the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESALl) :  (a4) to (¢)  No, Sir.
One of the passenger vessels of Moghul
Line Ltd., used for carrying Haj Pilgrims,
pamed "‘Islami” had become very old and
bas been sold for scrapping. For a replace-
ment, the Shipping Company had been
authorised to get a vessel constructed in
U. K. at an approximite cost of £ 208
miltion on the following terms, which is
the normal pattern for acquiring ships :

(1) 15% down payment ; and

(2) balance of 85%, to spread over
a period of 10 years with inte-
rest @ 5§

As there was difficulty
terms from the U. K. Shipyard, the Ship-
ping Company, had at its request, been
authorised (o negotiate with a  Dunish
Shipyard, on the terms indicated bslow,
which the Danish Shipyard was stated to
be prepared to extend :

in getting these

(1) 159 down payment in cash :
and

(2) 85% 1o be paid over a period of
8 years after delivery with in-
terest (@ 6% on outstanding
balance, on the basis of a gua-
rantee by the State Bank of
India and the Fxport Credit
Guarantee Department of the
Danish Government.

The latest information is that the Ship-
ping Company is ncogtiating this purchase
with a Shipyard in Denmark.

AGRAHAYANA 11, 1890 (S4KA4)

Wristen Answers 162
Variation in Rates of Irrigation of
Land in Bibar Capal Areas

294]. SHRI BENI SHANKER
SHARMA : Will the Minister of IRRI-
GATION AND POWER be pleased to
stato :

(a) the rates of irrigation of land per
acre in Bihar Canal areas ;

(b) whether it is a fact that these rates
vary from place to place and season to
season and according to areas actually irri-
gated and unirrigated ;

(c) whether it is also a fact that this
has lead to certain irregularities in as much
as one farmer may be charged less for
more land while another farmer may be
charged more for lesses land ; and

(d) if so, whether the desirability of
charging a uniform rate has been exi-
mined ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR PRA-
SAD): (a) and (b). A statement is laid
on the Table of the House. [Placed ta
L'brar)n See No. LT-2453/68]

(¢) and (d). The rules for supply of
water vary from canal to canal and also
from crop to crop. This is so, as the water
requirements of crops vary as also the value
of crops grown.

Some canals provide assured irrigation
while others do not. The rates in some
schemes are therofore differept from the
rates of the other schemes.

Catholic Staff Associations in L. I, C.
Offices of Bombay

2942, SHRI PABURAO PATEL :
Will the Minister of FINANCE be pleased
to state :

(a) whether there are Catholic Staff
Associations in the Life Insurance Corpo-
ration of India in the various Bombay
Offices ;

(b) if so, how many and the number of
members in each Staff ussociation and the
aims and objects of such associations ;

(c) the reasons why associations based
on religion are allowed to fuaction in the
Life Insurance Corporation ; and



163 Written Answers

(d) whether in view of the narrow aims
and objects professed by the association,
Government propose to stop such activity
in future and if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAl) : (a)to (d). Infor-
mation is being collected and will be laid
on the Table of the House.
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Income Tax Payment by Film Stars

2945. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 4417 on the 19th August, 1968
and state .

(a) whether the information regarding
the Income-tux payment by Film Stars has
since been collected.

(b) if so, the details thereof ; and
(c) if not, the reasons for the delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI!
MORARIJI DESAI) : (a) Yes, Sir

(b) the information is given in the
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Annexure laid on the Table of the Housc.
[Placed in Library  Sec No. LT-2454/68).

(c) Does not arise.

Tax Arrears Duc from Film People

SHRI ARJUN SINGH BHADO-
RIA @ Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Question No. 5863 on the 26th
August, 1968 and state :

(a) whether the information regarding
the tax arrears due from film people has
since been collected.

(b) if so, the names of those against
whom steps have been taken to recover
the arrcars and the nature of the steps
taken in each case ; and

2946.

(¢) the names of those against whom
criminal prosecutions have been instituted
and the results thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAl) : (a) Yes, Sir.

(b) and (¢). The required information
has since been laid on the Table of the
Sabha.  (#{luced in Library. Se¢¢ No. LT-
2455/68).
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Krishna River Water Dispute

2948. SHRI S. A. AGADI ; Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether the Krishna River Water
dispute has been amicably setiled between
the concerned States ?

(b) if not, at what stage the matter
stands at present ;
(¢) whether it is a fact that there is a

proposal to refer this for Abritration ;

(d) if so, which State has mooted this
proposal ; and

(e) the progress made so far in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION . AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (e). It has been decided
to refer the Krishna River Water Dispute
to a tribunal  for adjudication. Request
for the setting up of the Tribunal has been
made by all the three States viz. Mysore,
Maharashtra and Andhra Pradesh. The
Chicf Justice of India has been requested
to nominate the Members of the Tribunal.

Assessment of Incomes of Forelgn Film

Distributors
2949. SHRI ARJUN SINGH BHA-
DORIA ;. Will the Minister of FINANCE

be pleased to state :

(a) the annual incomes declared by the
following foreign film distributors and the
actual incomes taxed by the Income Tax
Department in the years from 1963 to
1968 ;
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(i) Paramount Films of India,
Century For Corporation (India) Private
Ltd., (iii) Universal Pictures India (P)
Ltd., (iv) Metro-goldwyn Mayer India,
(v) Columbia Films of India Ltd., (vi)
Warner Brothers, (vii) Rank Film Distri-
butors of India Ltd., (viii) United Artists
Corporation, and (ix) Allied Artist of
India ; and

(ii) 20th

(b) the names of those against whom
action was taken for false declaration and
the nature of action taken against each
with amounts of penalty, if levied ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAl) : (a) and (b). The
information, which is not readily available,
is being collected and will be laid on the
Table of the House as early as possible.

Meceting of Enginecrs of Orissa and
West Bengal for Flood Control
Plans of Subrnarckba River

2950. SHRI S. KUNDU : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether the Engineers of Orrissa
und West Bengal met recently at Calcutta
to discuss and draw up plans about flood
control 10 subrnarekha river ;

(b) if so, details thereof ;

(¢) whether both the Governments have
submittcd any scheme ; und

(d) if so, whether Government have
finalised uny scheme ; of flood control and
irrigation in Subrnarekha river ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (d). The engineers of
Orissa and West Bengal discussed their

respective proposals about the embank-
ments on the Subarnarekha on the 10th
October, 1968, at Calcutta, when the
engineers of the Railways and the Consul-
tant, Minstry of lrrigation and Power,
were also present. There was some differ-
cnce of opinion between the enginesrs of
the two States about embanking the river
reach in West Bongal, where waters spill
into the Kalighye basin.

The question was discussed on the 17th
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November, 1968, by the Union Minister of
Irrigation and Power with the Chief
Engineers of the two States and they have
been advised to frame proposals to benefit
both the States.

Misdeeds of Banks

2951. SHRI ABDUL GHANI DAR 1
Will the Minister of FINANCE be pleased
to state :

(@) whether it is a fact that he has
issued orders to the Reserve Bank of India
to immediately report regarding the mis-
deeds of the Punjub National Bank Ltd.,
Oriental Bank of Commerce Ltd. and
Lakshmi Commercial Bank Ltd. ; and

(b) if so, when and whether the
Reserve Bank of India has made any report
in the above-mentioned uallegations, final
or preliminary ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAl):. (1) and (b). The
Reserve Bank of India are looking into
certain allegations recently made against
the Punjab National Bank and the Oriental
Bank of Commerce and will take whatever
action is deemed appropriate as a result of
such investigations.

Misdeeds of Banks

2952.  SHRI ABDUL GHANI DAR
Wil the Minister of FINANCE be pleased
to state ;

(a) whether it is a fact that Govern-
ment had received letters dated the 8th
July, 29th July, 27th August, 20d Septem-
ber and 27th October, 1968 in relation to
the misdeeds of several banks ; and

(b) if so, in respect of which banks and
the action which has been taken so far on
them ?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). The
letters referred to contain allegations

against the Punjab National Bank, which

are being looked into.
Expenditure on Samadhis
2953. SHRI ABDUL GHANIDAR :

Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state ;

(a) the amount which Government have
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spent since 1963-64, year-wise, on Samadhis
of Gandhi Ji, Nehru Ji and Shastri Ji ;
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(¢) if so, how much ?

(b) whether there is any proposal
under consideration to reserve sufficient THE DEPUTY MINISTER OF WORKS,
land on Bela Road for such memorials in HOUSING AND SUPPLY (SARDAR
future ; and IQBAL SINGH) : (a) :
Samadhi of Samadhi of Samadhi of
Gandhiji Shri  Jawaharlal Shri  Lal
Nehru Bahadur
Shastri
Year Rs. Rs. Rs.
1963-64 4,05,535 - -
1964-65 8,32,206 1,96,060 _—
1965-66 13,61,212 3,68,960 -
1966,67 4,70-900 18,369 1,10,559
1967-68 1,65,853 2,26,220 22,341
1968-69 1,18.119 63,005 2,385
(upto October, 1968) (upto September, 1968) (upto September,
1968)

(b) No, Sir

(¢) Does not arise.

Loss in Indian Oil Corporation

2954. SHRI ABDUL GHANI DAR :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the total value of products which
were lost duc to certain defects in public
sector of the Indian Oil Corporation from
1964 to 1968 cach year separately and the
name of the persons responsible for these
losses in each sector ;

(b) whether any shortage took place in
imported products in the last seven years ;
and

(c) if so, the name of the products and
total loss on each product ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH): (a) to (c). The required

information is being collected and will be
laid on the Table of the House in due

course.

Jewellery Shops in Palghat Districtt
Kerala

2955. SHRI E. K. NAYANAR : Will
the Minister of FINANCE be pleased 1o
state :

(a) the number of new jewellery shops
which were opened in Palghat District
during the last eighteen months ;

(b) the number of unlicensed jewellery
shops which were opened und working in
Palghat town (Kerala State) within the
period of last nine months ; and

(¢) the unaccounted gold seized by the
officials from palghat town during the last
six months ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARIJI DESAL : (a) Eight new jewel-
lery shops are reported to have been open-
ed in the Palghat District during the last
cighteen months

(b) No unlicensed jewellery shops open-
ed and working in Palghat town within the
period of last nine months have come to
the notice of the Government.

(c) 1,578 grams.
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Internal Financial Advigers in Ministries

2956. SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleased to
state :

(a) the extra expenditure arising from
the reported plan to appoint Internal
Financial Advisers in Ministries ;

(b) whether there will be an equivalent
reduction in the posts in his Ministry and
if so, of which posts ;

(c) the steps which Government are
taking to enforce a common yard-stick in
the pre-budget scrutiny made by different
Internal Financial Advisers ; and

(d) whether the system of Internal
Financial Advisers was tried before and
if so, fact what reasons it was given up ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL : (a) Some of the
Ministries already have Internal Financial
Advisers. The others are required to
review their existing arrangements for work
1elating to budget, accounts, etc., which
will also be entrusted to the 1.F.As., before
any additional officers ure actually appoint-
ed. Since Ministries have been given time
upto end of March 1969, for appointment
of Internal Financial Advisers, it is not
possible at present to estimate the extra

expenditure likely to be involved in this
regard.
(b) No. Sir. Such reductions, as may

be possible will be considered after a clear
picture of the working of the new orders
becomes available.

(c) Standing instructions issued central-
ly by the Ministry of Finance in the matter
of budget are available to all Ministries,
which will be followed by the Internal
Financial Advisers also.

(d) The system of I.LF.A. was introduc-
ed for the first time in August 1958. It
was not given up at any time but modifica-
tions as were found necessary were made
from time (0 time in the light of actual
experience.

Preventive Officers in Customs House
Cajcutta

2958. SHRI1 P. R. THAKUR : Will
the Minister of FINANCE be pleased to
refer to reply given to Unstarred Question
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No. 5851 on the 26th August, 1968 regard-
ing fixation of seniority of Preventive
Officers in Customs House, Calcutta and
state :

(a) whether any appcal has come up to
the Central Board of Excise and Customs
in pursuance of the representation disposed
of by the Collector of Customs, Calcutta ;
and

(b) if so, whether the cuses has been
carefully considered and when it is likely to
be disposed of finally ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The matter is being carefully consi-
dered and is likely to be disposed of
shortly.

Out-of-Turn Allotment of Government
Quarters

2959. SHRI P. R. THAKUR : Wil
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether the system of out-of-turn
allotment of residential quarters to Govern-
ment employees has recently been revived
after it remained suspended or abolished for
a number of years ;

(b) if so, the date when its revival was
notified and the date of its earlier ubolition
or suspension ; and

(¢) the reasons for the earlier suspen-
sion and the present revival ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI [IQBAL SINGH): (a)
Yes, Sir

(b) The procedure for submitting appli-
cations for out-of-turn allotments on medi-
cal grounds was circulated to various
Ministries/ Departments of the Government
of India on 27th December, 1967. The cir-
cular letter tn regard to the abolition/sus-
pension out-of-turn allotments, on medical
grounds, was issued to various Ministries/
Departments of the Governmeat of India
on 17th July, 1964.

(c) Out-of-turn allotments on medical
grounds were suspended in 1964 as there
were numerous officers desiring allotment
on medical grounds and it was not possible



173 Written Answers

to provide them with houses within reason-
ably short time even if the sanctions for
out-of-turn allotments were accorded.
Moreover the practice of out-of-turn allot-
ments adversely affecied the officers on the
normal waiting lists. Keeping however in
view the hardship experienced by genuine
medical cases it was decided in 1967 to
revive the system of allotment on out-of-
turn basis on medical grounds. In urder
to safeguard the interests of officers waiting
on the normal waiting lists, the out-of-turn
allotment on medical grounds has since
been restricted to 109 of the vacancies
available Moreover the provision for
making out-of-tnrn allotments on medical
grounds existed in the Allotment Rules
under S R. -317-B-9.

Foreign Aid for Flood-Affccted People
of West Bengal

SHRI RAMCHANDRA

VEERAPPA :

SHRI R. R. SINGH DEO :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether is is a fact that Govern-
ment have received aid from foreign
countries for the rehabilitation of flood-
affected people of West Benga! ; and

2960.

(b) if so, the amount which has been
received and names of the countries which
have given aid ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR PRASAD):
(a) and (b). The information is being
collected and will be laid on the Table of
thc House in due course.

Revenue carned through Disclosure Scheme
under Income Tax Act

2961. SHRI LAKHAN LAL GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) the State-wise number of disclosures
made to Income-tax Department under
various disclosure schemes and the revenue
carned by Government on the same during
the years 1966-67 and 1967-68 ;

(b) the number in which remissions
were not given, State-wise, and reasons
therefor ; and
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(c) whether Government have taken or
contemplate to take action against officers
responsible for disobeying Government’s
orders regarding disclosures ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The only dis-
closure scheme in force during the years
1966-67 and 1967-68 was the one embodied
in section 271(4A) of the Income-tax Act,
1961. Information in respect of the number
of disclosures made and accepted under
section 271(4A) and the gain to revenue
from these disclosures, in respect of each
Commissioner’s charge, is being collected
and will be laid on the Table of the
House.

(b) The information in respect of the
number of disclosures rejected during these
two years and the reasons therefor in res-
pect of each Commissioner’s charge, is
being collected and will be laid on the
Table of the House.

(c) No instance of the orders of the
Government having been disobeyed by any
officer hus been brought to the notice of
the Government. So, the question of tak-
ing any action does not arise.

Raid by Income-Tax Department

2962. SHRI LAKHAN LAL GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) the number of raids made by the

Income-tax Department during the last
twelve years and the amount involved
therein ;

(b) whether any case/cuses of the above
are still pending decision ;

(c) the minimum and maximum time
taken for deciding the above cases, State-
wise ;

(d) the amount of taxes and penalties
imposed as a result of above raids, State-
wise |

(¢) whether agricultural income of
traders who are also agriculturists is not
being accepted and is being assessed as
trade income ; and

(f) if so, State-wise figures of such
cases and the amount involved therein ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) i (a) During the finan-
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clal years 1964-65 to 1967-68 assets of the
value of Rs. 428.32 lakhs were seized in 986
searches. Information prior to the financial
year 1964-65 is not readily available.

(b) Yes, Sir.

(c) It is not possible to give the mini-
mum and maximum time taken in deciding
such cases. The time taken for completing
such cases depends on the nature of the
investigations necessary and the co-opera-
tion extended or resistance offered by
assessees in the course of investigations.
The decision in a number of cases is also
delayed as a result of injunctions granted
by High Courts.

(d) As investigations are still in pro-
gress, it is not possible at present to furnish
this information.

(e) Agricultural income is ¢xempt from
income-tax. The question of taxing such
income, therefore, does not arise. How-
ever, if a person explains the source of
some moncy or investment as arising out of
agricultural income but fails to prove this
claim, the same is treated as income liable
to tax under the Income-tax Act

(f) No statistics of such cases are kept
and the collection of such information will
involve enormous time and labour as each
and cvery assessment record all over India
will have to be gone through for the pur-
pose. The results achieved will not be
commensurate with the labour involved in
this task.

Sale of Aircraft by Ford Foundation to
Madhya Pradesh Government

2963, SHRI
the Minister of
to state :

(a) whether any customs duty is pay-
able in resgect of sale of nircraft in India
belonging to foreign missions which is
more than three years old in India and for
which no customs duty was paid at the
time of import ;

(b) if not, whether any customs duty
was charged from the Madhya Pradesh
Government for the sale of such aircraft
within last five years by the Ford Founda-
tion to Madhya Pradesh Government ;
and

(c) if customs duty has been charged,
whether Government propose to consider
refunding the same ?

A. S. SAIGAL :
FINANCE be

w:ll
pleased
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Yes, Sir.

(c) No, Sir. The import facilities ex-
tended to foreign diplomatic missions are
not available to the same extent to the
Ford Foundation. In particular, in this
case one of the conditions on which it was
allowed (o ymport the aircraft without pay-
ment of customs duty was that if it was
sold, customs duty would have 0 be paid
cither by the Ford Foundation or by the
purchaser.

Allotment of Land to Cooperative
House-Building Societies in
Shahdara Zone

2964. SHRI A. S. SAIGAL : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government had asked the
Co-operative Societies in Delhi to deposit
the premium of land offered to them in
the Shahdara Zonc by the end of July,
1966

(b) whether such Co-operative Societies
were threatened the cancellation of the
land offered in the event of depo-its not
made by the stipulated date ;

(¢) if so, the societies which deposited
the amount in time and whether they have
been allotted sites and handed over posses-
sivon of the land ;

(d) if not, the reasonable rate of
interest that Government has paid or
propose to pay on such deposits lying with
Government for the last 24 years without
handing over the land ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) : The Cooperative
House Building Societies which were
offered land in Shahdara area, were required
to pay premium for the land (@ Rs. 8/-
per sq. yd. in two equal instalments. The
first instalment was recovered in July/
August, 1966. The second instalment was
paid by most of the Societies during the
period March'July, 1968.

(b) It was mentioned in the letter
containing the offer of allotment that if
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the payment was not made by the pres-
cribed date. the case of the Society for
allotment of land would be closed. But in
actual effect payments were accepied from
the Societies even after the stipulated
date.

(c) Only one Cooperative House Build-
ing Society had deposited the amount of
the first instalment of the premium by the
stipulated date ie 31st July, 1966. 1t has
not been possible so far to hand over
possession of land to the societies of
Shahdara area as the acquisition thereof
has been deluyed due to legal diffi-
culties.

(d) No interest is paid in such cases.

Increase in Staff of Willingdon Hospital,
New Delhi

2965. SHRI LAKHAN LAL GUPTA ;
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether stafl of Willingdon Hospl-
tal. New Delhi has been increased in
proportion to the increase of indoor and
outdoor patients between 1956 and 1967
which has been (o the extent of 673 and
2170 per cent respectively :

(b) if not, how the patients could be
expected 1o get the care and attention
they desire ;

(c) whether Government propose o
increase the staff proportionately ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B S. MURTHY) : (a) to
(d). The staff has becn increased from
time to time as necessitated by the in-
crease in the bed strength, the number of
indoor and outdoor patients and keeping
in view the nceds of the new Depart-
ments.

Indigenous Fertilizer and Agro-Chemical
Consultancy Services

2966. SHRI G. S. MISHRA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the steps taken by Government to
develop or encourage the indigenous ferti-
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lizer and agro-chemical consultancy servic-
es ;

(b) whether any private technical con-
sultancy organizations have come up in
near future ; and

(¢) if so,
given to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 RAGHU RAMAIAH):
(a) Government have taken steps to deve-
lop the Planning & Development Division
of the Fertilizer Corporation of India and
the F.E.D.O. Division of Fertilizers and
Chemicuals Travancore Ltd., and to equip
them with adequate facilities to undertake
design, engineering and consultancy ser-
vices required for the fertilizer and chemi-
cals industries. The two organisations have
acquired process know-how from abroad
and have also developed their own techol-
cal know-how and processes.  Besldes,
Hindustan lpnsecticides Ltd. and Engineers
India Ltd., two public sector organisations,
have also developed some capability in the
fertilizer & agro-chemical fields.

(b) and (c). A number of private orga-
nisations are now in a position to under-
take technical consultancy work for fernll-
zer and chemical industries.

what cncouragement was

It is the Government's policy to secure
preference to indigenous consultancy servic-
es, where available, subject always to the
use of the capacity of Government enter-
prises for public sector projects.

Allocation for Nurmada Sagar Project

2967. SHRI G.S. MISHRA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have agreed
to the proposal of the Madhya Pradesh
Government that they will allocate 1/3 of
their Fourth Plan allocation to the Nar-
mada Sagar Project and complete the pro-
ject or their own ; and

(b) whether it is legally possible and
what are the reactions of other State
Governments concerned (0 his proposal
from the Government of Madhya Pradesh 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) No such proposal hag
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been received from the Government of
Madhya Pradesh.

(b) Does not arise.
Irrigation Profects of Mysore

2968. SHR!I G. Y. KRISHNAN : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that several
irrigation projects in Mysor: have not been
sanctioned so far in spite of the fact that
major area in Mysore is drought stricken ;

(b) if so, the reasons therefor ; and

(c) the
sanction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (¢). A number of
major projects like Upper Krishna Mala-
prabha and Ghataprabha have been sar.c-
tioned in Mjysore. Progress on these
projects has been somewhat slow due to
the constraint on resources The question
of sanctioning new projects will have to be
considered in the context of outlays that
may be provided for new projects in the
1V Plan,

steps taken to expedite their

Supervisory Staff of State Bauk of India
2969. SHRI BENI SHANKER
SHARMA
SHRI D. C. SHARMA :

Will the Minister of FINANCE be
pleased to state :

(a) whether the supervisory stafl of the
State Bank of India has begun work-to-rule
camhpaign on the 12th November, 1968 at
its offices in Delhi circle ;

(b) if so, what are their
and

demands ;

(c) the steps taken to look into them ?

THE DEPU1Y PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAL): (a) The work-to-
rule campaign has since been called off.

(b) The main demand was for the
revision of the pay scales of the supervisory
staff of the State Bank.

tc) The matter is under the active
sonstruction of the State Bank.

DECEMBER 2, 1968

Written Answers 180
Coordinated Development of Ganga-
Brahmaputra Basin

2970. SHRI DEVEN SEN : Will the
Minister of IRRIGATION AND POWER
be pleascd to state :

(a) whether Government's attention
has been drawn to a report appearing in
the Staresman of the 24th October, 1968
that Harvard University Centre of Popu-
lation Studies has suggested massive invest-
ment for coordinated development of the
Ganga-Brahmaputra basin comprising Bihar,
West Bengal, Assam and East Pakistan ;
and

(b) if
to ?

so, Government's reaction there-

THE DEPUTY MINISTER
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD) : (a) The Government of India
have come across such a report in the
Statesman of the 23rd October, 1968.

(b) The question of Government’s re-
action does not arise as no such proposal
has been received for consideration by the
Government of India.

IN THE

Rural Electrification

2971. SHRI K. P. SINGH DEO:
Will the Minister of IRRIGATION AND
POWER be pleased to state ;

(a) whether the Committee set up by
QGovernment has made certain recommen-
dations for rural electrification during the
Fourth Plan period ;

(b) if so, the names of States where
the rural electrification has been recom-
mended by the Committee ;

(c) the State-wise outlay proposed to
be made for the implementation of the
project ; and

(d) the reaction of Government
to?

there-

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The Committee

of Members of Parliameot on Rural Electri-
fication have given their interim recom-
mendations on the outlays required for
accelerating the progress of rural electri-

lt‘lcmlon in the couantry, particularly in the
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nine States of Assam, Bihar, Orissa, Naga-
land. Madhya Pradesh, J. & K. Uttar
Pradesh, Rajasthan and West Bengal
where the progress of rural elsctrification
is below the all-India average.

(c) The Committee have recommended
that accelerated Central assistance be given
in 1968-69 over and above the State Plan
ceilings to the extent of Rs. 28 crores out
of which 3/4ths should be allocated to
the nine States mentioned above. The
Committee have also recommended that
the total outlay during the Fourth Plan
should be about Rs. 632 crores to cnable
the cnergisation of about 12.5 lakh pump-
sets during the Fourth Plan and electrifi-
cation of | lakh villages by 2nd October,
1970, the end of the Gandhiji Birth Cente-
nary ycar. State-wise outlays for the nine
States mentioned above would be indicated
by the Committee at the time of itsfinal
recommendations.

(d) The accelerated Central assistance
recommended by (he Committee for 1968-
69 is undcr  consideration. The outlay
recommended by the Committee for the
Fourth Plun 1s under consideration with
reference to the finalisation of the Fourth
Five Ycar Plan.

River-Pump Irrigation Scheme for
Madhya Pradesh

2972. SHRI LAKHAN LAL GUPTA :
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 2 on the
11th November, 1968 and state the time
by which the river pump irrigation scheme
in Madhya Pradesh is likely to be com-
pleted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD; : The Madhya Pradesh State
Electricity Board has reported that works
on 737 agricultural pump sets have been
completed and works on 1104 pump-sets
are in an advanced stage and are likely to be
completed by the end of January, 1969.
In respect of 424 pump-sets for  which
formalities have not been completed fully so
far, the Board is making all-out cfforts to
take up the works. The Board has report-
ed that works on the remaining 1445 pump-
sets are not likely to be taken up by the
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Board for want of response from the con-
cerned cultivators.

Twear § ww frg dfieco Qg

2973, o wWEr W sen o owar
feraré o¥x faw o 7t 7z @A & P
&3 fi :

(F) #ar aFT A 1968-69 § T-
eqrA ¥ TiE) § faseY € sgaedr £ &
ferr &Y QA1 77T A A,

(=) afz i, @ Ia% @ &ar R
ol 37 9T f&qar a7 QAm; WY

(m) ANEY ggadfa NoAr wafg &
TFEqiT ¥ 9T fwgd aiay A fawsr W
sgaeql f&g 3 £ gonaar g ?

ferert w1 faw o warerg § I9- W
(st feg AT @) ¢ (F) W (@) . AR
WEIX § UIEqIT # WA fag Hem N
&7 0 1068 § wywrT £ A oY frad
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Al & #wqa 2 & wamn, 771
afeaqi &1 fag Aezw ot 6844 g9
&1 347 Ha1 mfaw &1 gawr agmfe
ST AT 300.36 qTW 7YY 1

(m) SYdY qaadfz  araAr W @
afaw &1 4dY faar &

IuT qo™ ¥ Wy

2074, wt wew Wy werw : #ar fewt
Y faw & wedt ag 3y Y w1 w70 f

(%) aUFTT 7 Fa%ar & ow g Afaae
grar s fFd w9 ww faame A @t
Fatdgaranar @ f& @ aw I
e ¥ srwfens faarawrdy agl w1 oF
w1 migs a3 o e fgmag & fedy
&g g ¥1€ w2zra gz g @ fyaw
qfcans Fey A7 WATE ¥ 797 W KE
19 v qryfas ate gz var A Afzar §



183 Written Answers

o gaarw aqf F FIeg ey 48
9 4 miwfeas O wd A § 99
qgy T, AR}

(@) afger, Magwgrav Sw § ¢

fae &ar faw & weaveg & go-Aw
(oft fag a7 wwz) : (%) 9T (@) .\
deg § fF vozTaA qu 9T qrft gSAan
AT €T/ 60 FT FAT 9 AAT A1, A
qar g7a1 2 fE Aear adN ¥ ¥
SAF A9 9T 7 qAAq gy 0§ faqy
qrIAY & a1z § gAY 91 47 A | qAQY
& qrdfY ¥ IFT FH 9T AR noEEA  qF

9% 30 TT FAT HANY 3§ M0A & TAH
1T Y gfez 2y af &
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Russjian and American Aids

2975. SHRI CHENGALRAYA NAIDU:
Will the Minister of FINANCE be pleased
to state :

(a) the total amounts of Russian aid
from 1951 to 1968 to India ;

\b) how it compares with the U.S.A.
aid received in the same period ;

(¢) the sectors in which Russian aid
was utilised ; and

(d) the number of Russian and U.S.A.
technicians working in different fields ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAIl): (a) and (b). The
total value of aid (loans and grants)
received from Russia and USA from 1951
to 1968 i upto the 30th September,
1968 is as follows :

(Rupces crores)

(in post devaluation terms except those at
items marked ** where they arc at the
rates of exchange prevailing from time
to time)

(1) Russia :
(i) Loans
(ii) Grants

(2) USA.:

(1) Loans (cxcluding PL 480 rupee
loans)

(ii) Grants
(i1i) PL 480 imports**
(iv) PL 665 imports**

(v) Third country currency assis-
tance**

Authorisations Utilisation

1021.13 552.69
10.67 9.17
2702.65 2318.74
234.55 233.59
2199.21 2077.43
31.87 31.87
2.78 278

(¢) Russian aid has been
varicty of devclopment
public sector.

used for a
projects in the

(d) As on the Ist January, 1968 there
were 1053 Russian  and 591 American
technicians working in different fields in
India.

Visit of Indian Enginecrs to Study

Gunga-Kobadak Project in East
Pakistan

SHRI C. K. BHATTA-
CHARYYA :

2976.

SHRI S. R. DAMANI :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the Indian team of experts
sent to East Pakistan to study the Ganga-
Kobadak Project, proposed barrage on
the Pudma and other allied matters were
given sufficient scope and all necessary
materials for their study ;

(b) whether they have submitted any
report ;

(c) if so, the details thereof ; and
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(d) whether Government propose to
lay a copy of the Report on the Table ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDDHESHWAR
PRASAD) : (a) The purpose of the
Indian team was 10 make an on-the-spot
observation of all the representative areas
covercd by the proposed Ganges-Kobadak
Project and the barrage site ctc. The
duration of the visit being three days as
per the itincrary arranged by the Govern-
ment of Pukistan, the observations had to
be on!v Jimlted. The Indian team did
not receive any additional written material
during the visit.

(b) Yer. Sir.

(c) The report deals with  their  obser-
vations on the areas covered in the tour.

(d) No, Sir.

Loans Sanctioned by Agricultaral
Finance Corporation in Gujarat

2977. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FINANCE
be pleased to state :

(a) whether the Agricultural Finance
Corporation sanctioned any loan assistance
for the functioning of the agricultural
project in Gujarat during the years 1966-67
and 1967-68 ; and

(b) if so, the actual disbursement and
utllisation during the above period 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). The
Agricultural Finance Corporation, which
was incorporated only in April 1968, has
pot so far sanctioned any loan for agri-
cultural purposes in Gujarat. If the
reference is to the Agricultural Refinance
Corporation, it has sanctioned 9 schemes
in 1967-68 involving a total financial out-
lay of Rs. 773.14 lakhs, the Corporation’s
commitment thercin being Rs. 680.19 lakhs.
No scheme was sanctioned in 1966-67. The
disbursements during the years 1966-67
and 1967-68 amounted to Rs. 7.50 lakhs
and Rs. 6.00 lakhs respectively.

ey et (v mtw) ¥ gt
faw s

2078, o AT TR ol
fawr aa1 fama 7ot 2z Oy N o
&0 fF .

(%) #ar ag = 2 f& usw w2qw &
AFwng fad T FFQ FET R TF
fag dver Daar faqsa 2 o]

(m) afg gt, @ g8 9T A g
Fratfafr & faq &7 a8 wRw
fg srgdr ?

ferar§ @t fag & wewog A 99-Aw
(st fo e wmw) ¢ (%) W (&) .
sar f& @w aar & 12 wweq, 1968 &Y
qarifed g% @&gT 436 * I@I F
FATAT YT 4T, HEY W_AW & ey fordy
¥ qrewe ;A fag Afwww  afaymr
TqIqAT F g &1 wudw fagew Iq
T T g & fao ofas Ay
fegr &Y 6 79 g &) AN ey @R
& 7t o 3q TyRTT AL WWH AT

12.00 brs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Orissa's Request for Central Reserve Police

SHRI SITARAM KESRI (Katihar) : |
call the attention of the Minister of Home
Affairs to the following matter of urgent
public importance and | request that he
may make a statement thercon : —

Orissa Government's request for Central
Reserve Police.

THE MINISTER OF HOME AFFAIRS
(SHRI1 Y. B. CHAVAN) : Mr. Speaker,
Sir, on 26th November 1968, a request was
received from the State Government of
Orissa that some Units of the Central
Reserve Police may be made available as
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[Shri Y. B. Chavan]
reinforcements, since  the situation  in
Cuttack was tense. Immediate instructions

were issued for the deployment of some
C.R.P. Units and arrangements were made
to despatch the Units the same day. The
Ministry of  Hom: Afluirs continuously
kept in touch with the State Government
regarding their requirements.  The situation
in Cuttack is now reported to be fully
under control.

Wt darm ¥ weaw wAE,
2% # S gEz  weAr gi o fog A
A % qracq § a3 ¥ w1 £ fF 49
® qIZ 9T 72 UF  HFIARGE AT & IqI-
T A ANT AT ¥ wwE WA
39 ang gz Qi q2A1 9f W7 3z M
FAT ¥ & MY | T IFT Y gAG 9T
@ A Foq Y wrar wY 75 gE oA Faan
gt & us a3zt qu a3« fawar an.
3Iq AN FUE N AT Y AT aq
0 37 aig # agt sfa o soEEA
¢t oY | £g gaq ®§ ¥ a1 ¥ A wwify
® qaEE@ F GEEY §F gIER ®AN7
§ faeqr wwe ®Y Tk} ol ft 9w
WY garR qg WY A A % A1 fF F-
w9 ¥ N M FT WEET 2 ar ¥
¥ off geATe w2 W & IT g HT qeqe
wqy g N 7 HIgR g
A R A 9 F WART qFE L
g8 & g fra fgenm WY sre fampm
AT X Y 97X qEIsy # g N9 B w3y
fe M GEAAFENAT 2 IT F Y A
w3y TINfam A FTEEE A Kw
gt o & gz W Agew ¥ ag A
wgar 3 fe aR 3w § a8 OF suasa
W wfa &1 ATEET graf & A9 9T
wwafas g&@l A aar wEn g A &g ag
et wral H ) g s g Y §
wic fqlw §T wew § Mggw
fau 3z UF ST T IT AWTH wESATHT
Q wiw @ & fog gy ?
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SHR1'Y B CHAVAN : The question
is really speaking not related to the point
here  The point here is about CRP being
called in Orissa. | can see the hon. Mem-
bers’ anxiety about the student problem,
but this particular incident in Cutiack was
not directly connected with uany political
activity as such.

SHRI ATAL BIHARI
(Balrampur) :

VAJPAYEE
What happened in Cuttack?

SHRI Y. B. CHAVAN :
to that, There was the Supremec Count
judgment that music can be played before
the mosque. It is a right of thosc who
want to do thuat. They can certainly do that
Naturaliy, there was a fceling in the mino-
rity community that they have a fundamen-
tal right of being able to offer their prayers
in the masjid in complete peace.

I am coming

So and this< teeling came into conflict,
when the students wanted to lead their
trophy in procession with Harisunkirtan or
something like that. That started the
trouble ; this is the background. | do not
want to say one is right and the other is
wrong in this matter. These are some of
the things which provided the provocation
for some trouble and which occurred in
Cuttack itself.

SHR! HEM BARUA (Mangaldai) : So,
it was communal

SHRI Y. B. CHAVAN :
munal.

st slarr Mmw  (F0EhE) - HA
HAIT F A AT FH § TR aF 1A
g ®& & f5 3@ fgq Y 9g7 Y &
MEe DA 4 73 o WagT A7 F fasg
wzare 49 N it oz zafqo 9w N
ot # ag @ agq fAEEY g @

va gz ANy 5 gfty
¥ Iz ¥ FIUT AR AT F A7 989

A & wrarEw & 9T qrHTIfgE -
Y Gar & Y Y @Y @ faAfay § &
ag Wt S g f5 @@ e &

w1 agi o Sfaa gurg agt oY gre
Ffr ool f g ?

It was com-
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gg Wt aaemar war ¢ fe 99 T
sig ¥t ag dA T 2 Aardmowr A
Azt faemA 9T &7 §TT QA W @ 4@
IT T UFK FE WA NEHA @
Iy Free fear a1 oYT wreare § gw
qzd & it fig gzATas w1 oA AW
fr forg & 3e2ia 39 & fao faenfeal A
aard &y & faafaat & o g7 fear ?
39 & fam g=diA faanfadi oy qur & 2
A grer oY gz W ARET ¥ g 19 FEY
* fr 3g A fe Qifafera ot &1 a9
aw AFY AT 42 §7 A% g Jqr
Yz g% A 37 ¥ gz Fxan § fr agi
FY fAre g9 &) Y gIFT R IF FY aEAH
3  fau Fgg Nidf €1 219 & A9 WA
2 otar & X s fard) 7 € gEEIT A
TN T & A0 gy & AN @ 1F
# 929 F AR 19 ¥ | AT I 7197
grEre 7 07 gregzifas goRal § fag
§ #i-a¢ faq ag A58 g qAAr @,
g7t gE fam § @) ) AR ead
wrd A 9z erfa gk 8 w0 o Aa N0
Fig-q8aT FUA & fao gy fRar @ 7
= ¥ arg-wg & gz o @A wigm fr
7z THATIAI &faga AfE €@ 9w F
qiegzifa® F0T1 &) AIF-0IA FT @I
? ¥q1 IGW AZ WIHAT WY WAV AQE
qeE %7 a1 @ § arfw A oAk @ az
|13 |y A1g ?

et wfa gf 3, ot w1 gar @
g mim AN xuAzT & fAw #q1 Ifaa
o Iy W E P ag WY & qaAr wgm
& fead &y aift g€ ¢ 9% feaft avafa
IR AATIF IUAT AN 2 ? Iy
gzt wif  gfafexr-dem ft s mpn

g

SHRI Y. B. CHAVAN :
remember and does the hon.
remember what bhe has asked me 7

Sir, do you
Member
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MR. SPEAKER ; 1 do not exactly
remember ;

SHRI Y. B. CHAVAN : The main

poini in this matter is—and I do stand by
what I said-—that there is no political
party involved directly in this matter.

SHRI ATAL BIHARI VAJPAYEE :
What about Biju Patnaik's statement ?

SHRI Y. B. CHAVAN : What staté-
ment ?

SHRI ATAL BIHARI VAJPAYEE:
Has he congratulated the students or not ;
Is he aware of that statement ?

SHRI Y. B. CHAVAN : | have no
official intormation about this matter.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : What is his unofficial informas
tion ?

SHRI Y. B. CHAVAN ; The unofficial
information is, which the hon. Member has
iust now given me.  Interruprion,  Well,
I am supposed 10 make a statement,
where a State Government is constitu-
tionally functioning, only on the informa-
tion that 1 get from that State. 1 do not
want to stand by my personal information,
because allegations ure made by parties
and  the communal tensions  arise—
(Interrup:ion) and they know which partles
are involved in this matter.

The main point in this matter is this.
As far as | know,-—one point that he made
- there wus a liutle tension in the minds
of the people about the Supreme Court
judgment.  So, there was u background to
the communal tension, und | have no doubt
that the Orissa Government did take the
necessary precautions and steps about ft,
That is why even when it erupted, it could
be controlled within the shoriest possible
time. It must be said 1o the credit of the
State Government there.  Whut steps they
are taking, 1t is a matter for the State
Goveroment, and | have not got any detail-
ed information about it.

) SHRI P. K. DfO (Kalahandi) : 1t
will be a sad day in (his country when g
simpls  studert proce:sico could tuke §
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communal turn, I shudder to think that
the Central Government abdicates its res-
ponsibility, depends on the intclligence of
the State Government and does not employ
its own inteliigence system to find out the
real cause. In this connection, | would
like to cangratulate the State Government
on the timely and stern action they had
taken to quell these communal tensions
specially in view of the record of the past
Government in Rourkela where riots took
place, thousands were killed and churches
were burnt at Berhampore. 1 congratulate
the present State Government there and
the Government of India on the timely
help in sending the CRP. At the same
time. we cannot brush aside the statement
of Shi Biju Patnaik of the 27th November,
at Cuttack congratulating the students on
their so-called restraint in spite of all th's

communil trouble. When we swear by
communal harmony and national integra-
tion, is it not the duty of the Central

Government to go into the entire question
and find out if some discredited politica!
leaders are not behind the scene, specially
keeping in view the impending municipal
elections in Cuttack town ?

SHR! Y. B. CHAVAN : These are
political issues concerning  political parties
and if the hon. member wants me to ex-
press my opinion about them, 1 refuse to
do it.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) :  We hang down our heads
in shame that such an incident happened at
Cuttack. Pcople belonging to all commu-
nities have been living in peace and amity
there for the last 200 years and I have
never heard of any such incident in the
State except the Rourkela incidents two or
three years back. 1 do not think the
Government of India can shirk its responsi-
bility altogether in this matter. Since this
happened in Orissa, actually it attracted
their attention much more. It has assumed
a serious proportion, according to me. On
that day, the student procession went round
the City and had played music before other
masques also, but when it came to that
purticular place, they were attacked. 1 do
not think those who attacked did it for
¢ommunal reasons. There may be some
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goondas or unsocial elements, because the
trophy was snatched from them and it bas
not been returned to them. This incident
happened and after that, next evening there
was no trouble whatsoever. A match was
going on and 25,000 people, including the
Chief Minister, attended that football
match. When this incident happened, the
students were agitated. It is necessarv to
enquire whether any action was taken by
the local authorities to find out and locate
the persons who attacked the student pro-
cession. They belonged to a minority
community no doubt, but they attacked the
student procession and if those elements
had been rounded up, probably this would
not have spread. After that, it turned into
a communal riot and hundreds of houses
were looted. The poorer sections of the
community are on the streets getting no
whatsocver.  What is the real cause of this
tension and who are the instigators who
went into that particular place and instigat-
ed the people to attack thc procession ?
That has to be enquired into. 1 would like
the Central Government to extend the
jurisdiction of the Raghubir Dayal Com-
mission. They should go into this and
find out the real reasons.

The Home Minister himself has referred
to the Supreme Court judgment. The
Supreme Court judgment really created
tension not only in Orissa but all over the
country, because in appeal. the judgment
stated that the citizens have a right to play
muslc before the mosques. It must be
known to the Governmsnt that there was a
great tension in the city. Just a few days
back, some processions were to be taken
out. With great difficulty, because of the
persuasion of the local people, somehow
or other it was arranged.

There was no incident whatever. The
tension wuas prevailing.  After the Supreme
Court judgement, when the right to play
music before mosques has been granted to
people of other communities and the
Muslims object to it and do not want any
playing of music before mosques, have the
Central Government thought over the
matter and issued any instructions to the
State Governments or do they propose to
do anything in the matter ; are they think-
Ing how to tackle such situations when they
arise, because as 1 see it unless something
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is done about it immediately probably such
situations may be repeated at any time as
the tension is still there ?

SHRI Y. B. CHAVAN: The hon.
Member has raised a generul type of ques-
tion as to what could be done after the
Supreme Court judgement. Naturally, the
implications of the judgement will have to
be very carefully considered, because this
fs ultimately the culmination of the issue
in the Supreme Court. But 1 can say
from my previous experience that this is
not the first time that such a judgement has
been given ; some other High Courts also
have given such judgements. 1 remember,
in some cases even the District Judges have
also delivered judgements of this type. In
Mahurashtra  this had happened and [
had to deal with the situation in Maha-
rashtra.  What we normally did was that
we arrived at certain local adjustments,
The local leadership of the Hindus and the
Muslims was brought together and the
formula that we thought out was that the
timings of prayers in masjids would be
treated as timings when playing of music
could be adjusted. So this is a matter that
can be left 10 local adjustment between the
administration and the leadership of both
the Hindus «nd the Muslims there. This
is one way of doing it. But the implica-
tions of this judgement ar¢ something
different.  This 1s a matter thut will have
to be gone into in further detuils in consul-
tation with the State Governments.

The hon. Member has asked me
whether the Daval Commission could be
extended to this area. Personilly I do not
think that that would be a practical pro-
position. At the present moment the Dayal
Commission have so many inquiries on
their hands that I do not think they will
be able to do it immediately. But I would
invite the attention of the Orissu Govern-
ment to this aspect of the problem.

12.19 hrs.
[Mr. Deputy-Speaker in the Chair)

SHRI K. NARAYANA RAO (Bobbili):
The hon. Minister has been kind coough
to concede that this was a communal dis-
turbance. We have been witnessing com-
munal disturbances quite frequently and
pften times the Government has shown
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considerable interest in seeing that commu-
nal disturbances may not come about. But
in spite of the great interest and the great
co-ordination and co-operation shown by
all political parties, it has become a bane
of our society today. So, it is high time
that we sit down and think afresh and
deeply about the underlying malaise behind
the recurrence of these disturbances.

In this context 1 wish to state that
though we have been following at the
governmetal level the policy of secularism,
1 wish to remind this House that this
policy, if followed only by the Govern-
ment, is not going to save the situation
and it is very essential that all the compo-
nents of the society, all religious groups,
also have full faith in secularism and work
for it. To understand this basic problem
we have to identify the friction points
among the various groups. For this all
the religious groups in the society have to
come out of thelr rigid postures and try to
live honestly and carnestly with other
religious groups. We have to ook at the
problem politically, historically, economi-
cally and soclally. From every angle we
have to look into this.

Why | say this is that it is a political
fact that there are no conflicts between
Hindus and Christians. Similarly, there
are no conflicts among Christians and
Muslims. Then, how is it that it is hap-
pening between Hindus and Muslims ?
What are the factors responsible for it ?
This is a very important point. Therefore
referring it to a committee to inquire into
will not be sufficient, but we must evolve a
national identity in which all the divergent
groups must submerge themsclves.

In this context we must not forget one
single political fact. It is a historical fact
that the country had been divided on the
religious level and wc should not forget
this. It is also relevant even today because
Pakistan is holding non-Muslims in the
country as hostages.

MR. DEPUTY-SPEAKER : With all
this social analysis, please come to the
question.

SHRI K. NARAYANA RAO : There.
fore, is the hon. Ministér going to consti-
tute a commitiee of sociologists, religious
poople and others to inquire into the entire
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problem and see what steps Government
can take in this direction ? 1 am sorry to
say that Government is shy of brioging
about social reforms uniformly covering all
the religious groups and evolve a new
society out of all these religious groups
who can live together and forego their
rigidities. In the light of all this submis-
sion, is the Government going to consider
the construction of a committee to evolve
a new Indian society with ladian goals,
Indian models and Indian identity ?

SHRI1 Y. B. CHAVAN : Itis not the
inlcmion:of Government to appoint such a
comittee with such widest possible terms of

reference.  As far as the other submissions
are concerned, | have taken note of
them.

12.23 hrs,

RE. CALLING ATTENTION NOTICES
(Procedure)

MR. DEPUTY-SPEAKER :
be laid on the Table.

Papers 1o
Shii K. C. Pant.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT rose—

SHRI S. M. BANERJEE (Kanpur) :
Sir, 1 rise on a point of order.

MR. DEPUTY-SPEAKER : Regarding
what 2 1 have asked Shri K C. Pant to
lay the paper on the Table.

SHRI1S. M. BANERJEE: My point

of order is not on Shni K. C. Pant
the paper on the Table.

laying

1 would invite your kind attention to
rule 197 about calling-attention notices.

Generally some serious matters are dis-
cussed or statements are made by the hon.
Ministers under rule 197. 1 and many
other hon. friends not belonging to UP
only but to all States uare tabling for the
last  three or four days calling-notices,
adjournment motions etc. about the
teachérs’ strike which is starting today.
Thousands of teachers have been arrested

pnd the Governor of Uuar Pradesh s
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behaving in a dictator fashion. We
requested the Speaker even today—we
wrote him a note saying that students’
unrest throughout Uttar Pradesh is conti-
nuing and we want.. (Interruption:

MR. DEPUTY-SPEAKER : You have
had a discussion with the Speaker.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : I would like to speak on
this point of order.

MR. DEPUTY-SPEAKER This
matter was taken up with the Speaker in
his Chamber.

SHRI S. M. BANERJEE : 1 did not
go to his Chamber at all.
MR. DEPUTY-SPEAKER : But you

have just now said that you have discussed
it with the Speuker.

SHRI S. M. BANERIJEE : Kindly
hear my point of order. I referred to the
calling-attention notice only beause those
calling-attention notices huve not been
selected. A pew term is being used now
in regard to them, namely, not rejected
but not sclected. Unfortunately, those
calling-attention notlces, concerning the
sirike by UP teachers and students’ unrest
have not been selected.  So, | move under
rule 340 that the debate on the motion be
adjourned.

MR. DEPUTY-SPEAKER
resume your seat. There is no debate
going on just now. | have just called Shri
K. C. Pant to lay papers on the Table.

Please

SHRI S. M BANERIJEE:
will move it afterwards.

Then |

MR. DEPUTY-SPEAKER : | gave
you a hearing becauce | thought that there
wus some urgent matter which has not
been taken up... (Interruption)

N wd wAw  (qvad afer) ¢
WY G A1 W @ o w9 w5
ifgx | Poax & fedt & g wifen o
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wrAfer @ ar @ §1 N gAar
agl 2.

Wt wew fagrd aodd ;. FEF &
TR §  egrArse® weqry w@w fear
aqr ¢ 1 qzi 9T 97 atfg 2 AfEd T|@as
# ¢ vegafa uw 2 wivagt . weAew
grATT FT W &, IAM A S @ &1 W9
FIFIT T F7 57 & & 92 F9  F9987
%1 ITT 93 A geq(TRT AN FEATT
I afefeafy gzr 2Y 7€ 2, 39 97 w9
ygqer B FT fART 2 A%y &1 wv €W
ang gg-gfqarE &)

s wAT QW Yo © ATA qIHT FY

qg=rfaT )

SHRI S. M. BANEERJEE: You
agrecd for a motion to be discussed for
two hours.

MR. DEPUTY-SPEAKER Accord-
ing 1o the information given just now, the
Call  Attention Notice hus not been
tejected. It is kept pending. (Iaterruptions)

W W GeRvaw - e fear 2,
qfen F8Y 21

MR. DEPUTY-SPEAKER : Not select-
ed. To judge the urgency of the matter
is the discretion of the Speaker. Anyhow,
you have made the point and the Govern-
ment has taken note of it. | think, the
urgency of the matter will be recognised.
If they feel. they will themselves come...
(Interruptions).

ft A sww . oF. wife
dYo & a1 ¥ W uw Afem fear @, afea
gg A gur

SHRI S. M. BANERJEE : The Gover-
nor should be dismissed. You can give
direction to them. (Interruptions)

N AN GFRw a4z A ST
o & f g A s
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! o®o GAo W (FT) g A
w1 smar a1 fv ggror e w3
fear § afeT ug sz mar @ fs fadwe
T guT & 1 AT wawT a8 QAT § %
fimz w77 & wifas 7t § Afer fadae
A gar 1w w9 s M fawar
Tifge

MR. DEPUTY-SPEAKER : You will
get the clarification from the Speaker.

el mew (grgE) - Wi
SFHIT TATEY ATMF g7 oYy wY Izrar a¥r
¥ |

MR. DEPUTY-SPEAKER : The Papers
to be laid.

12.27 brs

PAPERS LAID ON THE TABLE

Notification under Central Sale-Tax
Act, Customs Act and Central
Excisc and Salt Tax

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : 1 beg to lay on the Tuble —

(1) A copy of the Central Sales Tax
(Registration and Turnover) Amend-
ment Rules, 1968, published in
Notification No. G.SR. 2017
(English version) and G.S.R. 20I8
(Hindi version) in Qazette of India
dated the 16th November, 1968,
under sub-section (2) of section 13
of the Central Sales Tax Act, 1956.
(Placed in Library. See No. LT.
2416-17/68).

A Copy of Notification No. G.S.R.
2058 published in Guazeute of India
dated the 23rd November, 1968,
under section 159 of the Customs
Act, 1962.  [Piaced in Library. See
No. LT-2418/68.)

(¥4

(3) A copy each of the following
Notifications under sanction 159
of the Gustoms Act, 1962 and sec-
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tion 38 of the Central Excise and
Salt Act, 1944 :—.

(i) The Customs and Central Ex-

(ii)

(iii)

(iv)

(v)

(vi)

cite Duties Export Drawback
(General) Hundred and Twenty-
third Amendment Rules, 1968,
published in Notification No.
G.S.R. 2059 in Gazettee of India
dated the 23rd November, 1968.
[#laced in Library. Sece No. LT-
2419/68].

The Customs and Central
Excise Duties Export Drawback
(General) Hundred and Twenty-
fourth Amendment Rules, 1968,
published in Notification No.
G S.R. 2060 in Gazette of
India dated the 23rd November,
1968. (Placed in Library. See
No. LT-2420/A8).

The Customs and Central Ex-
cise Duties Export Drawback
(General) Hundred and twenty-
fifth Amendment Rules, 1968,
published in Notification No.
G.S.R. 2061 in Guzette of
India dated 23rd November,
1966. |Piaced in Library. See
No. LT-2421/68).

The Customs and Central Ex-
cis¢ Duties Export Drawback
(General) Hundred and twenty-
sixth  Amendment Rules, 1968,
published in Notification No.
G.S.R. 2062 In Gazette of India
dated the 23rd November, 1968.
LPlaced in Library. See No.
LT-2422/68].

The Customs and Central Ex-
cise Duties Export Drawback
(General) Hundred and (wenty-
seventh Amendment Rules, 1968,
published in Netiflcation No.
G S.R. 2063 in Gazette of India
dated the 23rd November, 1968.

[Placed in Library. See No.
LT-2423/68).
G.S.R. 2064 published in

Gazette of londia dated the 23rd
November, 1968, containing
corrigendum to  G.S.R. 1874
dated the 19th October, 1968.
{Piaced in Library. See No.
LT-2424/65).
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Notification under Drugs and Cosmetics
Act

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY): 1 beg
to lay on the Table a copy each of the
following Notifications under sub-section
(3) of section 33 of the Drugs and Cos-
metics Act, 1940 :

(1) The Drugs and Cosmetics (Third
Amendment) Rules, 1968, published
in Notification No. S.O. 3868 in
Guzelte  of India dated the 2nd
November. 1968. [Placed in Library.
Sece No. LT-2425/68).

The Drugs and Cosmetics (Second
Amendment) Rules, 1968, published
in Notification No. S O. 3869 in
Gazette of India dated the 2nd
November, 1968. |Placed in Library.
Sec No. LT-2426/68).

¥}

LAND ACQUISITION (AMEND-
MENT) BILL

Opinlons

SHR1S. C. SAMANTA (Tamluk): 1
lay on the Table Paper cantaining opi-
nions on the Bill further to amend the
Land Acquisition Act, 1894 which was
circulated for the purpose of eliciting
opinion thereon by the direction of the
House on the 11th April, 1968.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 196667

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): 1 beg to
present a Statement showing Demands for
Excess Grants in respect of the Budget
(Railways) for 1966-67.

12.29 brs.

MESSAGES FROM RAJYA SABHA

SECRETARY 1 Sir, I have to report
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the following messages received from the
Secretary of Rajya Sabha :

(1) “In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, | am
directed to cnclose a copy of the
Industrial Disputes (Amendment)
Bill, 1968, which has been passed
by the Rajva Sabha at its sitting
held on the 26th November, 1968."

(ii) 'l am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting  held on the 27th
November, 1968, has passed the
enclosed motion referring the Con-
tempt of Courts Bill, 1968, to a
Joint Committee of the Houses
and to request that the concurrence
of the Lok Sabha in the said
motion and the names of the
Members of the Lok Saubha to be
appointed to the said Joint Com-
mittee may be communicated to
this House

MOTION

‘That the Bill to define and
limit the powers of certain courts
in punishing contempts of courts
and to regulate their procedure in
relation there (0 be referred to a
Joint Committee of the of the
Houses consisting of 45 mem-
bers ; 15 members from this House,
namely :

1. Shri M. P. Bhargava.
Shri S. N. Mishra.

Shri A. P. Jain

Shri M. Srinivasa Reddy.
Shri Muhamimed Ishaque.
Shri Sukhdev Prasad.

Shrimati  Vimal Punjab
Deshmukh.

Shrimati Yashoda Reddy.
. Shri C. L. Verma.

10. Shri Devi Singh.

11.  Shri N. K. Shejwalkar.
12.  Shri Bhupesh Gupta.

13. Shri D. L. Sen Gupta.
14. Shrl J. S. Tilak.

15. Shri K. S. Ramaswamy.

NS AN
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and 30 mecmbers from the Lok
Sabha ;

that in order to constitute a
meeting of the Joint Committee
the quorum shall be one-third of
the total pumber of members of
the Joint Commiittee ;

that in other respects, the
Rules of Procedure of this House
relating to Select Committees shall
apply with such variations and
modification as the Chairman may
make ;

that the Committee shall make
u report to this House by the last
day of the next session ;

that this House recommends
to the Lok Sabha that the Lok
Sabha do join in the sald Joint
Committee and communicate to
this Housc the names of Members
to be appointed by the Lok Sabha

ORY)

to the Joint Committee’.

INDUSTRIAL DISPUTES (AMEND-
MENT) BILL

As Pagsed by Rajya Sabha

SECRETARY : Sir, 1 lay on the Table
of the House the Industrial Disputes
(Amendment) Bill, 1968, as puassed by the
Rajya Sabha.

COMMITTEE ON PUBLIC
UNDERTAKINGS

Twenty-Second Report

SHRI G. S. DHILLON (Taran Taran);
I beg to present the Twenty-second Re-
port of the Committee on Public Under-
takings on action taken by Government
on the recommendations contained in the
Twenty-first Report of the Committee on
Public Undertakings (Third Lok Sabha)
on Air Indla.

CRJMINAL AND ELECTION LAWS
AMENDMENT BILL

(i) Report of Joint Committes

SHRI SHRI CHAND GOYAL (Chandi-
sarh) 1 I beg to present the Report of
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[Shri Shri Chand Goyal]

the Joint Committee on the Bill further
to amend the Indian Penal Code, the Code
of Criminal Procedure, 1898 and the
Representation of the People Act, 1951,
and to provide against printing and publi-
cation of certain objectionable matters.

(ii; Evidence

SHRI SHR! CHAND GOYAL: |
beg to luy on the Table a copy of the
evidence given before the Joiat Committee
on the Bill further to amend the Indian
Pcnal Code, the Code of Criminal Pro-
cedure,. 1898, and the Representation of
People Act, 1951, and to provide against
printing and publication of certain objec-
tlonable matters.

12.31 brs.

INDIAN RAILWAYS (SECOND
AMENDMENT) BILL*

THE MINISTER OF RAILWAYS
(SHR1 C. M POONACHA): 1 beg to move
for leave to introduce a Bill further to
amend the Indian Railways Act, 1890.

st W AN (Tt gfaa) ¢
W fala® &1 agi I FA F &A@
& faQy AT ATEAT g

T® A ERE ¢ IR e

g AW : @Y aFar ¢ ¥
Y AEIZT guI? ¥ faw & ma wd
qmg WX ag &g fF oY faar fesz wmor
w9 3§ MY 9 AT @ § I 9T AW
R ary favas w1 Qe w7 & § faa
fowe TIA M FT W AW W9
R W W oagm oI oW
W AR W T oAy o g d
faQw @ A W Awe Ah ¢ fw fam
fewz war@ Q@ WA AN & faemw
wTEATA A WY A | g A wigh fe W
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a3 #1§ Y yfFq faar fewe @ =% ok
T 1% A0ar § 9 39 F JE agT &
q&7 GA1 X I |

afEr w7 avd WIF N gm
5T TZAT § | gH AT AN FT qgHT R
fF w97 Fdsq &1 AY AT FY I TEY
FIA § AR gH@r A FE F w4
FIAT AT 2 e gadi & A% wqsq @
qraq fFg vz #ar a0 figh oz
58 F1gAT—sfozqq T nIz—H Aot
&A% fam qzar qafen fam Far agn
qr, f7q & gro WY sawfa & #fa-
U w1 T fogr 1@r | T 37 KT H
s FEU ameA-flgd av &7 wed
AT g Arfad FAT T1gY & R T &
o I g ) fgwrwa F fan g
fea segs o saeraT &

g fam M@ ¥ 97 a1d ww Y
st @ fF gEFr ey sqrgiAT @At
T H gA® @ Ay A F fEars
grr i gg i & fF e fewz arar
T 17 AfFT SyETaT g g9 H Y
S93 § 1 TEY @ R gaR-wudigee
fesal ¥ famr fasz  qrr Fxar saewa
far p, Fifs sA ¥ 433 g 9 AN
foay g AN & SA saEr fewe
gt fed o &, 3% #f veder Ty &
0T etFed wemife qgi 9X g wman-
srar #33 § | Wl "AAe 5§ A F
grar far fese arm $ & g9 7 100
o ¥ @7 FT 500 TTH AF WA &
e ® &1 ag vww g fr oaz
mfrys NG o & Tw FA A T
it & farsres gQwme fear i )

& @ weft § qger W @3 qE
wrzan § fe o ag qaifed) & feers ag

*published in Gazette of Indla Extraordinary, Part 11, section 2, dated 2.12.68.
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TR S S ST Q §, T o W@
9% ¥ § 439 §1 Sg A AT woAr
foredrgrfy ®y =Y § ; W A A §,
A ag g f& wrw 9€ FF@ N gar-
fe&di ®1 @Al & N "uw adw @
Far a2, 99 feafa A wew s F
fau fogd =% aw@l & 7 a1 wAw
fear &1

# wraFr eard £fend Iwrg vae
fag®y gt A2lzg gmfug 74 a1 @
¢ q3ma 63 N qve frarar angar g, o
fr o7 agA AEraq fawT B .

“Every railway administration shall
fix, subject to the approvai of the
Central  Government, the maximum
number of passengers which may be
carried in cach compartment of every
description  of carriage and shall
exhibit  the number so fixed in a
conspicnous manner inside or outside
cach compartment in Hindi and in
English and also, if considered neces-
sary by the Railway administration, in
one or more of the regional languages
in common usec in the territory travers-
ed by the rai'way.”

7y 937 ag 2 fx gfeq a9 qae
F A JA 63 B 5w awg § sma o
AlGT AT 2 | 9T FMI§ & fEeEi T
faar sar & f& 3a% 6o a1 wgw gear
# ganfeT gare $3 g% §, Afwa areas
% 39 fezr & 160 7Y wfrs ganfer
fazrg a1 § 1 "7 AAN qAIRG AT &E
fis g2 Ay 37 AAl ¥ FA J5A &

fa Ao A frar & @ €& a1 A
3Ifga SAT AN & AT TEAT § | AT
qaraa faay Ay ¥ 9 v IR fewe
xar ¥, 3% AE AT IGHT &I & ) A¥AA
63 %71 9z wAAw w4 g & i fas fesy
q¢ fam frar oy fe 96 caq gaifex
dz a%% &, afea IR g & T A

T
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% 17 & qrowr sy ¥wga 93
®Y ae feamar aigar g, o @ 9w
g:

“If a railway company contravenes
the provisions of section 53 or section
63 with respect to the maximum load
to be carried in any wagon or truck,
or the maximum number of passengers
to be carried in any compartment, or
the exhibition of such loud on the
wagon or truck or of such number in
or on the compartment, or knowingly
suffers any person owning a wagon or
truck  passing  over its  railway to
contravene the provisions of the
former of those sections, it shall
foifcit to the Central Government the
sum of twenty rupees for every day
during which cither section is contra-
vened.”

gl QY a1 Ay wdf § . ow At
fesd o famr m7 f& gan fwaq gadt
45 a5 & AT gAY, qreaq ¥ 3q fost &
337 2t wiaw fAad iy fug fesy g3
fagar & &Y 92Y 2, I9%) gaa ¥ ot
Frard 1 za A & Rz nw ard) § gz
Famg & feea} # fafeas wem & &
sgrar garfez w3 far 9 31 cAer g
7 2 f5 AT 9797 TI7 53WA 63 wY
AT 7T 2 AFWA 93 F AHIAT X
FT1 AFT 03 F1 IeATA fEn AA g7
37 a7 dvq g1 T gAtar Har arfyg
garfrdt ®1 dz7 £ 1z T WA 0
%3 &, AfFT a7 59 &F F1 727 T e
2 wsw AY cuw Ay fod o qa ad)
A Ay g AR e f WAy @, A =g
fa® fta g7g gafar 2, A fs = &
FITA-FAAT g1 W=7 qrag wfawmd g9
qm ¥ a7 87 §, afew 3z A mORIT WY
dar 2xar ¥ & qg wAAr Az g b
frgd of= aral § Yema 03 & genta
WY ¥ frad aeaQ & g frar aar 3

frqeifspifcimure
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[ st wA=dT]
N grgr afi srarr g e A W@
# faar fegz qarg #3) AfFT W97 &
gufedl & ak # gy 41 AT |
Jzg AN wifegh ew qAT § fF qaE
Ymgdg gt gard A E ™ #
FF A F gt ¥ fafsa fram g
IfFT oz BT I & fo frami &
ggqrR AT & faaft qnz qraa v &
widY #, 37 A7 9 FF F gAOCA
) 7 A arfr 2 AT 39F fAm g
§¢ w17 A wwaA A& qwan A

g

# 7z ot FarAr =ear g f& @A
&Y GO 3 O o kO A ) S
MBI (G C B B 1 G4 B
gz wAaAt @1E wE FwrE F garfel
AT RY &\ # wawy qu @A Fr fraa
qAF | U AT g€ I F garfeEd A
203 0T 779 WT A fau wafs oav-
AT F WA A S5 A § T@d
qi¥ gEfedt 7§ 7w A fad 2 03
gy fzu 2 ®NT  TAY A TN T
gfammm N A 2 Fg 98 IAE F
gafedt @1 47 & & et } T wN A
oY, 21 7 4, T NJ 0 FgF A
ifgr 1 & adf awEAr f& @F F1 aqe
o a9z ar @f fadas gy @ 3§ W
s AT WY @gg o1 v afwA qEaTg
F AT F AT 9T FE qg@ g QA
¢ o< fag o & ardt & sl A 7 A
& ®w 4z @ &1 gafaq & faaw
fraga s« fF t@ fadas & w7 7gi
QT A FA Y gArAg ALy J9 1 WA
|EY X WA FASY F1 AT FIA H
fasardy I3y W FAEH 1T gEIFRY 93
o gt & wrdaTd) FIA)  Ag wTIAE
¥ ¥ €19 T WK |
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SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER :
not having a general debate now.

We are

ot wew fagrt W (T@URIT)
Iureqy wEYad, & feqw 48 #T Wig )
# 93 Fgar g g fF ggA H qwaw
Y & v fra faQasT &1 fagia: fadw @Y
3% 4 F77 gwg fadw femr
Ffe g7 g gy 9gE A gWAT W
at e fadas gz & Aaar g
st a1 fadgsw ) 99t v & @1 qwA
§ 339 ey A w37 N oAl vy
& amear § & maw) |t Az w1 e
#t wgafa 39 guit

MR. DEPUTY-SPEAKER : Shri Atal
Bihari Vajpayee is perfectly right in what
he says.

Shri Fernandes had written 10 me and
he had said that he would like to oppose
the introduction and he might be permitted
to do so. In fact, when he was speaking
I cautioned him that he should stick to
that and not go into the merits of the Bill.
If he had gone into the question of legis-
lative competence etc. then he would have
been within his rights. But he has said
things which could have been said during
the general discussion when that comes up
here. If the hon. Minister has anything to
say at this stage, he may do so

SOME HON. MEMBERS rose—~

MR. DEPUTY-SPEAKER : We are
not having a general discussion now.

o gEERT feARe (ITFIT) ¢ ag
fag s &1 W§ wdar @ ag gR
F3A & | WIT FY FAAT FT |

SHRI C. M. POONACHA : The hon.
Member has referred to overcrowding in

running trains. 1t is a fact that there is
overcrowding......

MR. DEPUTY-SPEAKER : That
could be said at the consideration stage.
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SHRI C. M. POONACHA : While
that is so, the overcrowding in certain
sections is due to ticketless travelling which
is on the increase.

SHRI ATAL BIHARI VAJPAYEE :
To some extent, not wholly.

SHRI C. M. POONACHA : They do
not want to buy tickets but they want to
have a free ride. Therefore, this measure
has been advisedly brought before the
House for its consideration in order to
stiffen the penalties for ticketless travel

MR, DEPUTY-SPEAKER :
tion is :

The ques-

“That leave be granted to introduce
a Bill further to amend the Indian
Railways Act, 1890."

The motion was adopted.
SHRI C. M. POONACHA : | intro-
duce the Bill

12 45 brs.

STATE AGRICULTURAL CRtDIT
CORPORATIONS BILL-—Contd.

MR. DEPUTY-SPEAKER : The House
will now take up turther consideration of
the following motion moved by Shii K. C.
Pant on the 28th November, 1968, namely :

“That the Bl to provide for the
establichment in the States and Union
territories of Agricultural Credit Cor-
porations and for muatters connected
therewith or incrdental thereto, be taken
into consideration.”

Shri Viswambharan muay continue his
speech. He has  aiready taken seven
minutes. So, he should be very brief now.

SHRI P. VISWAMBHARAN (Trivan-
drum) : The other day [ was dealing with
the main reasons for the tardy progress of
the co-operative  credit system in
this country. The main reasons are the rigid
rules and hurdles laid down by the Reserve
Bank and the high rate of interest. Big
business houses in the country arc gelling
crores und crores of rupees of interest-frec
loun without even entering ioto any form
of agreement regarding the repaymeat. Ila
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this connection, I am reminded of a dis-
cusslon that was carried on in this House
and in the other House two years ago
about the loans given to the Tata Iron and
Steel Co. and the Indian Iron and Stcel
Co. Rs. 10 crores of loan was given to the
Tata Iron and Steel Co. without levying
any interest and without eotering into any
agreement regarding repayment. Similarly,
another Rs. 10 crores was given as loan to
the Indian Iron and Steel Co. (whose
majority shares have now been taken now
by the Goenkas) without any interest. Big
business-houses ure being given loans with-
out interest. Smaller business houses or
the smaller industrialists are given loans
at the rate of 4 or 5 per cent. But when
it comes to the poor agriculturist, all
sorts of rules and regulations are laid down
which make it impossible for him to get a
loun ; and if he passes through ull the
hurdles, he is called upon 10 pay interest
at the rate of 10 per cent. The farmers in
this country are the single class of people
who have to pay the maximum rate of
interest. That is one of the reasons why
the co-operative credit system has not suc-
ceeded in this country. In this Bill also,
the very same procedure is being sought o
be introduced. It has been laid down here
in this Bill that the rules regarding issue
of loans etc. will be guided by the instruc-
tions issued by the Rescrve Bunk. Actually,
it is the Reserve Bank that sits tight over
the agriculturists and prevents them from
getting the loans.

If an agriculturist wants Rs 1000 as
agricultural short-term loan, first he has
to deposit Rs. 200 in a primuary socety or a
primary bank by way of share capital
Then he has to go from pillar to post to get
all sorts of certificates from the revenue
officer, the sub-registrar and so on and
then he has to process his application
through the primary society and the district
bank, so much so that he will have to
spend Rs. 300 to get a loan of Rx. 1000. At
the end of the year, he has to pay 10 per
cent by way of interest. The same set of
rules is sought to be laid Jown in this Bl
also. So, | would suggest that it shoull
be specificatly provided in this Bill thut the
agriculturist who takes a loan from the
State Agricultural Credit Corporat.on shall
not be called upon to pay an {nterest of
more than S or 6 per cent.
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[Shri P. Viswambharan]

In conclusion, T would like to refer to
the controls exercised by the Central
Government and the Reserve Bunk. This
Bill is called the State Agricullural Credit
Corporations Bill. Actually, if we go
through the provisions of the Bill we do
not find the State Government anywhere
in the picture at all.  The entire function-
ing of the corporation is controlled by
the Central Governinent and the Reserve
Bank. The managing director and the
chairman and the majority of the directors
of the State corporation are appointed by
the State Government and by the Reserve
Bink. The conditions of commerce and
agriculture ditfer from State 1o State. So,
the details of the loans should be lcft enti-
rely to the State corporations and the con-
trolling authority shall be the State Govern-
ment and not the Central Government or
the Reserve Bank. Both these changes have
got to be made in th's Bill. The Bill as
it stands includes several clauses of the
Reserve Bank of India Act, the Co-opera-
tive Socicties Act, the Agricultural Finance
Corporation Act and such other Acts. My
submission, therefore, is that this Bill needs
a thorough scrutiny, and 1 suggest that it
may be referred to a Sclect Committee so
that a thorough scrutiny of its provisions
may be made and the necessary modifica-
tions suggested.

12 49 hrs,

RE. REPORTED ARREST OF
SUGARCANE GROWERS

st Tonite fag (V2asw) : garege
agzg, fagy fza & ar@ 2, qar7 garee
wT W} A, IW AW ¥o UW gw faz
2199 ¥ ¥ 9T N wW Erew & qmwdy
Wy ¥ gIeamd 97 gg wEr ur fe &
naddiz §) faggar M7 Tadde § THRIA-
w7 ar 1 R AW ¥ AT @rE a9z
A ¥ femAl w) gl A qag §
&4V faigs fear @ &0 A ww-
w7 ug & fs g7 A 7z 7 99 fraral
" facemc far omar ¢ afew g7 6
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fYar srar &1 S SOAT AT ALY A I
srafaaY &) qFgEHT  &9r JEar f o Jur
feami #1 v ) fearT #Y agaa A
qzi I F A w9 TG AT By, gt
7z fsdz 97 WY 2., (saum)

& W19 WIA%T IF ¥ qIAT ATRAT
g zrew & weEin oY QM &
9, 39 F qu fHar ¥ ? qar o0
fafacz qrza =1 fAar @, #a1 ezz nad-
gz Ft famr d, gav fAar qr &y aar
sarq wrar 2, fwaEl & qrg o sargdy
AN, ag T T gr A 7 waAx
331 g5 fFar & ay aqr fear 8 7

MR. DEPUTY-SPEAKER : This is

not the proper way to raise this matter, 1n
the midst of another debate.

st Taee fag : MT #aar e
2 7 FI-mzeAA 2 @, ag qRQT ALY Y
¥ 193 & Mfeq fzar, 184 & Aifeq faar
Afea fedY & geqe Ag faar ma-ta
1A § IAATZY gAY FYq [y wEqT & ?
gfamg w7 & 1A 9T g9 g3 I A
2 afeq fardi & fan @& a9 frar
Jrar 2

MR. DEPUTY-SPEAKER : Dr.

Subhag Singh is accessible, any hour.
not approach him?

Ram
Why

it ot fag
Fegia aqr faear @

ag aqmg &

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : |
have already written to the hon. Food
Minister drawing his attention to it,

ot IO fag c ¥w § w8 omiTy
T8 2—zq A ag A ARA § fr ww
7 A W A QN ar Ay ?
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fafreex arga #1 famar w190 48 &,
77 fufreex mrzg 1 &2 & ¥ gfanan
F g fafrezr grza F1 F8 f§ fFaray
& qrg sgrEdY a8 A ifay

After Dr.
there is no

MR. DEPUTY-SPEAKER :
Ram Subhag Singh has replied,
clarification needed.

SHRI SHEO NARAIN (Basti) :  You

are our guardian here.

7% TF G957 §A @, UF A
qrEHY JF@ry § &7 § | W9 |/ & A3
FTA A1 &Y 21, w1 AY a1 fwarT 2
za Frgfaedt *Y @ IFAG FW A7
agfY win ¥, Ay & frseied 57 &
0T ) RgJzga & @ §

MR. DEPUTY-SPEAKER :  This is
not proper. What c¢lse could he do ?

SHR! SHLO NARAIN : He 'should
remember that he has to face the mid-term
polls in Punjub, U.P. and other States.

MR. DEPUTY-SPEAKER : There is

a limit to it

oY ToeiT fag - 97 "z FT F a1
agY 7t AT Aarz A F—fwA1AY *1 g
Frar #1€ AEY 21 7gi 9T A a1F Y
g afF fraal & a| @) s A
#1

12.53 hrs.

STATE AGRICUITURAL CREDIT
CORPORATIONS BILL —Contd.

st gfwer fag (AYFarars) e
7dzg, § Ta wfq wW FraiaT fias
1 gudT &rAn g1 & dAr wAAr g fe
IFRITF M7 A gz us qiy w=Tq P
2T % feardl ) mifas feafr €1 gareq
¥ fau gfa e goqrw wegTTeTE WX
afaard & 1 ofy 32 agr g I B,
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Trg widY &, Jeqga ALY Z A g a
IEFT G T AV FoeEF 9T WY quai
P oI X gz fAama w2
fay zq 29 1 Ot wifus Fugoe B, Az

Ffy & M7 97 a% ga wfy & Ifaq fawre
TgY FIX gAR AW XY wifaw feafy ad

que a%dl |

gfa & faswm & ga & 3¢ wwraz
A wrw aF W 72 fegrAt A wifqs
frapa—wfez sfafadt 7@ 21 guc &
4 91 geafa gt & qmfas g a) ady
w3 g gE gf 2, 37 7 #fe & @1 & g9-
ga #wifa & 2, Afsa g7 @ wfa & w0
T A sgrar @€ iA@Y tar & ) QEy
feafs & oz fearAY & faa o
agfaq sraeqr Ad) &y arad, a1 fex 2
g g Sra 2@ @ § fewfa &
gfomr & mzrm wifa 3 areht §, 7
o 1 @ Wy 1 oA

afea g# ga &, STsTw wAYwg, fe
WYY ¥IA AT THW HIEIT § gI4A€ §,

qafs a7z @ & fay swaars € ary g,
o a4z A %gm A 1 afz aw

giwe} w327 &7 K€, fEgral aT e
N wF w1 A% P, za faa ¥ 39
ary & faafa frnd & £ sqaear 77)
2| ot QYEr AT ®YAT-24-55 &AF w97
Freqqeqr TR A %y g R, Ay g W
TR g & IAT ?, TH ¥ A W
e 74 @i fer oft & ag A
gfF oF gft 18} € AT FTECR
FzH  I51A 2, afeT ag w2@ g T4
3, & agm ol @RIt @ AWE W
frzw aqt & ¥ Ay yeeerafreem w
AR AR (R &3 77 §,
faw=t § < wzi za fema¥ ¥ 15 X
18 48 gfaz Td ® @4, A &
soweiafaea § w7 a1 9ta & gfee
L ax g N agfead gw
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[ wfewr fag)

R WYY afer Ffw N AT g
A A TAT G 1w A A AT
A AT § Ay |dt wrmAl § A o
AATIag aQF & gif w278 Iarar Mgy
faas fs ga feart #1 wza  ogan a%
41 37 @t MT gwifaw g0 F1 {4
ExfaFr§l @A zw @R d, A3
qu 2t a% | & aan g fx ofy ) gfaan
# ot & arg wife g T B, Afed 9w
&Y A% 7917 F {47 39 25 FAT &9l
g 19 g @)

# o qra ¥ fA7 1 @IwIT Y AT
g froza faa o o swmedr Y af
? 37 & 0 frgg wom wi2i yweraifes
Fafed qu a9 feeal & adl faw
qrar, a1 at g f@ agwA geny agi
gq%a A §—ay F7 waw 2, fagie
g1 ar ma usn Fi—fadw gfamg 2w
&1 warAq =9 faq & frar aar g, afeq
& a1 waA1 g fr faad & & @i agf
& farA) a , 99 # JEE W1 AEAAT
@y go 3z wrater & ) oAnT T
awry ¢ qY gosEdY  FiIg W w4 %7, 59
fag fx ofa & Q@ @ N FANHF @
Qe A 9T F4 217 A I H W
feama avan 2, g9 fan g6 ofa &1 gu-
31 AFT IR q1A AgrAT Aofgy

gE gwrg # ag ¥ A_ATE R
gH # F3 g3 ¥ S Q7T a9 F) sgaEqr
Y € @, gw @ feaAl &1 agfaa sy
afy Qar Wit fEEA a9 4@ g
LAMECEC B TS I e o
AT I T ITATE qAAT AIEA &) 7=
qEad A ITHF  IINE A |
qad, ue) frafa & a8 €19 ¥ w5 ¥}
&3 aYer gwar ¥ 1 cafoy XD T B iy
qg ¥, fag wiod aig ad & fod wew
g vwawgload & iy @) afeis
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g F A g T a1 A Y weRy AT
AN T ag ¥ AT F gz A N OA
Fdl g Tifzy, a8 93 4 oA gz N
awg F FF A1 [ A ofFAIE
33N F g AT qar @, I9 § 9
a% 21 7 § F9 g3 @ A7 | qfE qT
FIT 25gF 2 fo gg a1 faar g oA
qwF AME W a1 3w F fA7 w7 ¥9
gAfica § S dflg a¥ § wed 3T @
AT 9777, o gt ad # T I A
qiF 9T&+E HIT AT 10 af g7 39 ¥ wiuw
g9q H T, 39§ 6, Taqr 8 q@E
g3 &, WIT WG I avz  F7 wafa
fraral #Y I7 A1 gq A wggT I5F ATTE
A 57 fEaiAT w1 Y wfaw @ wits
17 %77 %1 gAfag fasnr o fEma 29
a1 &1 eq1a § Taw fe 3T A gar ared
T & 9 ® Afus g7 AT 9 qar
S BT AT FIA § WA A FSA fqar
AT JHAT |

g F A g & oF T AR ¥
&T gAY a1q @en @1 3 fF fEarEi a)
o 27 & fod Aie 4 F o) sgmear ¢
AR zuT Fafgad & I ge A
afea gAR Aradtg /A Y F W wg-
¥q gu fF vF &5 97 F foF feqia &
FH Y ¥ QO NI FAT g AT & 1 g
qATAT FT fAT 9T AJAT TA FIAT q¥QAT
% 2z@ § uF T A QA & ¥ qdsn
dasasgy 1A feza § ¥y
o) sqgeqr &3, WY ggfA amy,
NN g1 s faar 1€ g, faapa,
gNEg W WA TA & 9§ AR
feqral Y gy 9T &4 fAd o1y 1 ww
& aY¢ sgaear €7 |

= o1 & wa & gqod g quT
s g WX cq fam w1 wwdT w7 gQ
AT A oF FH WA q@ TR F
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femdl @ Aez ¥ Y Semi d Sw Ay
FIAZAT FTAT G |

State Agricultural

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : Mr. Deputy Speaker, Sir.

MR. DEPUTY-SPEAKER : Now we
adjourn for lunch. The hon. Minister will
continue in the afiernoon.

13 00 hrs

The Lok Subha adjourned for lunch till
fourtcen of the Clock

The Lok Sabha then re-assembled afrer
lunch at seven minutes past Fourteen of

the Clock
[Mr. Deputy-Spepker in the Chair)

STATE AGRICULTURAL CREDIT
CORPORATIONS BILL—Conid.

MR. DEPUTY-SPEAKER : The hon.

Minister may continue.

SHRI S. M. BANERIJEE (Kanpur):
Every day 3 or 4 minutes are lost because
thete is no quorum. The minister should
take note of this.

MR. DEPUTY-SPEAKER : All parties
are concerncd with it ; not only the Minis-
ter.

SHRI S. M. BANERJEE; | am al-

ways here.

SHRI K. C. PANT : Even those who
are in no party have to coatribute.

DR. MAITRAYEE BASU (Darjeeling):
That is the reason why 1 am here.

SHRI K. C. PANT . Sir, 1 am very
greatful to hon. members who have partici-
pated in this debate and contributed their
ideas to it. I was glad to find that all the
speakers, if 1 am not wrong, supported the
basic objectives behind this Bill. It had a
large measure of support from all sides of
the House. There were a few poiots on
which some hon. members had certain
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reservations. But I feel that those reserva-
tions are based perhaps on some misappre-
hensions, which arise from an inadequate
appreciation of the provisions of this Bill.
Some of them arise from a misconception
of the scope and functions of the proposed
measure.

Before 1 come to the specific points
that were raised, | should iike to say that
I fully appreciate the general sentiment
expressed in the House in regard to the
need to divert more of resources (0 the
agricultural sector and to see that the
break-through in agriculture which we are
all witnessing is speeded along. Govern-
ment are certainly at one with those who
hold this point of view. During the last
s0 many years, we have been laking steps to
sec that this agricultural break-through
does come about.

The food problem is one of our major
problems and a solution of this food prob-
lem ulso depends on what we are able to
achieve on the agricultural front. This
means not merely diverting more capital to
the farmer but creating an cnthusiasm in
him for greater production which means
giving him the proper prices and so on and
so forth.

In viewing these matters, one has to
recognise that capital is certainly required
for agriculture to a larger extent when
modern agriculture is applied, because
modern agriculture is based on more capi-
tal-intensive means than traditional agricul-
ture. Its benefits are also more but it
requires greater capital.  Therefore, | do
appreciate all the sentiments which have
been expressed.

st Wt sreRler  (Fva o) ¢
ITETA FHTY, WA AAAY 7T @y
qrdf 3 aremrIe AY @ feg @

SHRI K. C. PANT: But I did not
appreciate what my hon. friend Shri
George Fernanades meant when he said
that what the farmer needed was not credit
but seeds and fertilisers and irrigation and
so on. A well-informed Member like him
does, of course, know that it is credit
which can buy these things, that seeds and
fertilisers are also a form of capitul and if
the farmer is given credit he can buy them
or he can be given seeds or fertilisers. 8o,
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I think it was « more flourish of rhetoric
that he used, but it comer to the same
thing whether the furmet is given seeds or
fertilisers or credit.  Therefore, we are all
at one in this broad approach to the prob-
lem.

st W eedtw dtT &% A
arfzn o7 wfzargad a1 Y snaeqr 214
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SHRI K C. PANT : These funda-
mentally important ideus which come in
the nature of asides are not very fair to
Goveinment ; we should bave the benefit
of some nature consideration of these very
important idcas.

The second point had cmerged in the
debate was that Members had generally
accepted that co-operatives had been play-
ing a role, most of them said uscful role
in the ficld of giving credit to the farmer.
The need for co-operatives in this country
does not need to be emphasised. We ure
all fully aware of the size of our holdings,
and the average size of the majority of
holdings is small and the kind of capital
that is required to improve agriculture and
to modernise it is not ecasily available to
the very small farmer.

Therefore, co-operatives have been set
up and credit co-operatives have been set
up, and an attempt has been made to
promote co-operatives in all sectors of
farming, marketing and credit and so on.
In spite of this, somctimes there is some
criticism, although 1 do not think that the
criticism is in regard to this basic concept
of co-operatives and the important place of
co-operatives in our scheme of agriculture.
But some hon. friends like my hon. friend
Shri R. K. Amin had raised an objection
on the ground that if we adopted measures
like this it would lend some strength to
the Government or to the Congress Party.
In a matter like this which involves the
well-being of our farmers and the well-
being of the nation ultimately 1 think we
should leave politics out of it, and this a
matter of providing the required credit to
the furmer. Co-operatives are the best
instruments for this, and in any case, I
would advise my hoa. friend Shrl R. K.
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Amin to go und work in the fieid of co-
operatives. If he feels that this gives
influence to a party, them my answer would
be that if he wants that influence he should
also go and work in 1he co-opcrative
field ; he should not grudge those who
hove done some work in the co-operative
field and say that they will gain influence
in this manner.

Over the ycars, the co-operative move-
ment has grown in this country. An
impression was sought to be created by
some hon. Members as though nothing
had been done in the years past to divert
more of resources to the agricultural sector
or as though Government were not inter-
ested in this particular aspect. There has
been u substantial growth in the co-opera-
tive credit organisations during the
three Plans.
total

Jast
I have some figures here. The
volume of short-term and medium
term loans advanced by the primary agri-
cultural credit societies in 1950-51 was of
the order of Rs. 22.9 crores. It iy estimated
to have gone up in 1966-67 to Rs. 365.46
crores.  Similarly, the membership of co-
operative socicties which was 4.4 million in
1950-51 has gone up to 27.2 million in 1966
1967. That is the estimate.

SHRI BIBHUTI MISHRA (Motihari) :
Let him give State-wise figures.

SHRI K. C. PANT : | do
all the State-wise figures here,
that this broad figure will include the
figures of Bihar, and 1 am qui'e certain
that so long as my hon. friend Shri Bibhuti
Mishra is there no one darc overlook
Bihar in the matter of credit to the
farmers.

not have
But |1 hope

The point that 1 was trying to make was
that substantial increase had been possible
through various measures taken during the
last three Plans.  When one looks at the
total picture, onc should not concentrate
merely opon what is provided in this
measure, the :cope of which is very limited,
but one should look at the entire picture.
I shull not weary the House with more
details ; altough | have all the tigures here
in regard to what the Reserve Bank has
advanced, what has been advanced by the
other banks, what has been advanced by
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co-operative land development banks and
so on, i think it is not necessary for me to
give all there figures.

The point that needs to be answered
first and foremost is why this particular
Bill is confined to some States and why
there is not a Central corporation for the
whole country. This is one point that has
been made out by various Members. I had
explained or tried to explain in my opening
remarks that the genesis of this Bill is that
it has been found. and hon. Member in
this House also gave made that statement
quite often, that in certain States the co-
operative secltor is not as strong as in
oihers, that weaknesses have developed that
the development of co-operative has been
uneven in the country, that some Stites
have done more than others and so on:
and, therefore, they had raised the issue,
‘How are you going to help those States or
the farmers in those States or pockets of
those States where the co-operative move:
ment  has not developed to the same
extent with the result that they are left
behind and do not get therefore the credit
requirements ?'  This is the whole gensis
of this Bill and this Bill seeks to provide
for whiat  ought to be done to remove
these weaknesses or those lacunae, and to
see that the farmers in the whole country
do get their credit requirements,

Therefore, what the Government did
was to set up an informal group of distin-
guished co-operators to look into this ques-
tion and to suggest what should be done
about it. I would like to give to the Hou
se the names of the members of this infor-
mal group

Because they are all very eminent
co-operators  Late Shri Vaikuntlal Mehta,
late Shri D. S. Karve, Prof QGadgil, Shri

R. G. Saraiva and Shri Venkatappiah were
the members of the informal Group.
The House does know these gentlemen and

does know their background and reputa-
tion in the co-operative field. This Group
studied the problem and went into the

of dsvelopment of co-
operative credit agencies in the whole
country. They came to the conclusion
that the performance of some of the States
like Gujarat, Maharashtra and Madras was
quite impressive, while that of other States
like Assam, West Bengal, Bihar, Orissa
and Rajasthan were oot satisfactory. This

whole question
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is the conclusion to which this Group
came, it is not the Government which

independently went into this question. The
Government took the help of this informal
Group composed of eminent cooperators
who weut into the matter.

It is according to this Groups’ recom-
mendation that the Government has decid-
cd to set up these Corporations in those
States where the cooperative movement is
weak, in fact, in those pockets of States
where it is weak. It is not us though
they would cover the whole State ; it would
cover only those pockets where it is weak.
If it is weak In the whole State, naturally.
then, it will cover the whole State.

SHRI RANDHIR SINGH (Rohtak) :
Sir, on a point of order. When the Report

was given by these eminent persons,
Haryana was not born.
MR. DEPUTY SPEAKER : Haryana

was part of the Punjab.

SHR1 K. C. PANT : | am sorry, Sir,
that this question is addressed to you as a
point of order and so  will not comment
on that.  But I would like to point out to
my hon. friend that whether he today likes
to accept it or not thev were u part of
the Punjab and being part of the Punjab,
if Harvana had been weak in this particu-
lar field a Corporstion whold have been
set up to look after that also. Can you
believe that this movement would have
been weuak in an area from where Mr.
Randhir Singh comes ?

SHRI RANDHIR SINGH : Physically
it is all right, but financially it is not.

SHRI K. C PANT : | thought you
were going to say something else. So, |
want to make it clear that these Corpora-
tions are not going 10 be permuanent corpo-
rations. They are transitional and they
have been set up not to supplant coopera-
tive movement in these areas but to enable
the transitional period to be covered while
the cooperative movement there grows and
becomes healthy, healthy cnouth 1o displace
these corporations. They will be glad to
get out when the cooperative movement
has developed to that extent.

Now, the approach behiad this recom-
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mendation of the informal Group was that
in those States which had the potential to
develop the cooperative movement of their
own, it would not be necessary to set up
organisations of this kind because there the
cooperatives would attain their full stature

even without this arrangement. Inspite of
that we have left the doors open  even for
those State Governments and if some

States feel that a Corporation has to be set
up in parts of the State, it is our intention
that this should be examined fully and the
Central Government would have the oppor-
tunity of satisfying itself that the coopera-
tive agencices are not being unnecessarily
repleased. That is what we are interested
in. We dot's want to see them unneces-
sarily replaced, because, ultimately, it is the
cooperatives whjch are ideally suited as

institutional agencies for disbursement of
credit in the rural sector.
Now, the other connected question

was ; why not have a central
or a corporation.

cooperative

Now, therc are maily two reasons why
this idea a Centra:  Corporation was noi
considered tIr be the appropriate answer to
this problem. Firstly, in the field of
agricultural credit we have to have effective
support from the administrative machinery
of the State Governments and other local
agencies. A Central Corporation covering
all the States  would not  have the grass-
roots which are essential for the success of
a Corporation.  Secondly, as 1 explained
the other day, this is not intended to be a
permanent body. This body would with-
draw gradually as co-operatives came into
their own. At what stage and in what
manner thesc Corporations will be with-
drawn and the co-operatives will come up
will again depend upen the developments
in each State. It will vary from State to
State. So, a Central Corporation would
not really be the answer. Therefore, what
we have sought to aim at is a compromise
between a wholly Centrally-owned and a
wholly State owned corporition.

In this context, my hon, friend, Shri
Patil made a suggestion that five years is to
long a period for a review to be carried
out of the functioning of these corporations
and that these reviews should be more
frequent. [ see substance in this sugges:
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tion and T am going to accept that sugges-
tion.

Another point frequently referred to by
hon. Members was about the authorised
capital of the corporation. There is a
spate of amendments on this point and a
number of hon. Members during the course
of their speeches have sugeested that the
authorised capital should be raised to
something like Rs. 50 crores or 25 crores.
Different figures were mentioned by differ-
ent hon. Members. | must make it clear
that all these fears have arisen from a
misapprehension that the share capital is
the only source of funds for the Corpora-
tion. This is obviously not so. 1 would
invite reference to clause 22 of the Bill,
where it has been provided that the agre-
gate of the amounts borrowed and deposits
accepted by the Corporation may go up to
ten times the amount of the paid-up capital
and reserves.  This can be increased to 1§
times with the approval of the Central
Government. Therefore, if we have a share
capital of Rs. 1 crores, the maximum funds
which the Corporation can command with
the help of that share capital will be Rs. 15
crores

Shri George Fernandes referred to the
Finan cial Memorandum and the figure of
Rs. 7 crores mentioned therein und tried
to make out as if this was all the amount
available to the Corporation. | think he
knows that the Financial Memorandum
refers only to the amount which is likely
to be drawn from the Consolidated Fund
of India.

ft AN SWRMW . AT A fas
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understanding or misconstruction.
leave it at that

possibly a mis-
1 shall

The point on which 1 really want to
satisfy the House is that this figure of
Rs. 1 crore or § crores is not something
arbitrary, picked out of a nat.  There is a
certain basis for this figure. 1 will men-
tion a few instances to show that in the
foreseeable future the range of authorised
capital between Rs. | crore and 5 crores,
mentioned in the Bill, would be adequate.
First 1 will take the case of Assam, where
we are displacing all the nine Central co-
operatives banks. The Working Group on
Co-operation for the Fourth Plan  has
estimated that the short an medium term
advances at the primary level in Assam
may reach Rs. 8 S crores by 1973-74

Since the maximum borrowing power
of the Corporation would be ten times the
paid up capital, it would be adequate if
the paid-up capital and share capital were
only Rs. 85 lakhs.  The authorised capital
would, therefore, be Rs. | crores in this
case because the minimum is Rs. 1 crores.
So, the minimum authorised capita: would
be sufficient for the State of Assam.

U shall briefly refer 1o some ol the
other States. In the base of Bihar the
estimate by the Working Group for the
whole State is Ks. 24.7 crores.  The esti-
mate for 23 central banks, which may be
covered by the Corporation, is roughly 66
per cent of the total advances and his been
placed at about R« 16.3 crores ‘n 1973.74,
In order to attain this business the Corpo-
ration will require a pard-up capital of
Rs. 1.63 crores or, say, Rs. 2 crores.

SHRI BIBHUTI MISHRA :  Will the
amount just now mentioned by the hon.
Minister suffice for 5 crores of people in
Bihar ?

SHRI K. C. PANT : As | mentioned,
the Working Group on Co-vperation has
gone into this and these are the figures
that have come lrom there. | will never
quarrel with Mishraji. He <an quarrel
with the Working Group from where this
figure has come.
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In the State of Orissa it will be neces-
sary only to issue capital up to Rs. SO
lakhs initially, out of the minimum autho-
rised share capital of Rs. | crores, in order
to meet the needs. 1 would not go into
the whole thing. But Rs. 50 lakhs alone
would do in Orissa, not even Rs. 1
crores.

In the case of Rajasthan the required
paid-up capital works out to Rs. 9250
lakhs.  There also we do not reach the
minimum authorised capital of Rs. 1 crores.
Ia the case of West Bengal an initial issue
of Rs. 50 lakhs out of the minimum autho-
rised capital of Rs. | crores mav be suffi-
cient. In the case of Manipur and Tripura
the target is Rs. 50 lakhs in each case
Initially the issue of capital of not more
than Rs. 5 lakhs would appear to be
nceesary. I hope, therefore, that the
House will be satisfied about the rationale
of this authorised capital which has been
incorporated in the Bi'l.

SHRI GEORGE FERNANDES :
satisfied.

SHRI K. C. PANT : [ cannot satisfy
Shri Fernandes fully and we will lose a
revolutionary if he were satisfied. Better
to keep him a little dis-satisfied and get the
maximum national advantage from it

Not

The other point that wuas raised was
why the maximum period of loan should
be only five years and why it should not be
extended to at least ten years it not more
1 made it clear earlicr also and | would re-
peat that this Corporation is meant to give
short and medium-term loans and that
medium-term loans are up to five years. So
tar as long-term Joans are concerned, that
is the function of the land mortgage banks.
The Corporation is not meant to replace
the land morigage banks but only co-opera-
tive credit societies which give short and

medium-term credit. Generally, medium-
term credit is given for a maximumn
period of five years. Again, the informal

group recommended that long-term central
mortgage institutions should be left undis-
turbed while making this arrangement.
That is why it is not our intentions to in-
crease the period from five years 1o ten
years as it might affact the working of the
central land mortgage banks.

Another point was raised by some hon.
friends with regard to the small farmer.



227 State Agricultural

[Shri K. C. Pant}

They said that when we take security the
small farmer does not get the credit. This
is an important question and it is quite
true that we have to watch the interests of
the small farmer and the dry farmer as our
country makes a break through in agricul-
ture because the wet farmer is today in a
position to earn a certain income and he is
a little better off but the dry farmer and the
small farmer certainly has not yet the means
to improve his agriculture rapidly. There-
fore his interest has got to be watched.

I would only say that even now we are
experimenting with the crop loan system
under which security is not always insisted
upon. Some of the States have adopted
this system where the loans are advanced
not against existing security but against the
potential value of crops. This is what my
hon. friends referred to. [ would like to
assure the House that the crop loan system
would be the basic cornerstone of the func-
tioning of the Corporation. The Corpora-
tion will try to set an example as to how
the crop loan system could be made a
success so that the co-operatives of those
States which have not yet followed whole-
heartedly the crop loan system would have
an example to emulate.

My hon. friend, Shri Randhir Singh,
referred to the bureacratic nature of the
administration which has been proposed for
these Corporations. 1 would like to assure
him that we are not ruling out public parti-
cipation in the board of directors. We
have not specified whether the Chairman
or other members of the board of directors
to be appointed by appropriate Govern-
ment will be official or non-official. 1
think, he made the point that the Chairman
will be an official but that is not necessary
so. In fact, if we have an efficient, an
eminent non-official we would, certainly, be
glad to have him as the Chairman or even
as a member of the board of directors of
the Corporation.

SHRI RANDHIR SINGH : The Chair-
man is coming from the Central Govern-
ment.

SHRI K. C PANT : I would suggest
that he has a look at the precise wording
and not be carried away by general impres-
sion
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The Board will also have some com-
mittees. Somec hon. Members said that
committeces were necessary.  The Board
will have some committees in which also
they may associate non-officials.

Some reference was made to the repay-
ment terms and so on and so forth. The
difficulties of the farmers are well-known.
I would like to tell my hon. friend, Shri
Randhir Singh, a story. He made this
point and he was very excited about it, [
recently went to Japin.  There, | went into
rural area and 1 visited a farm. All of us
know that the Japanesc have made great
strides in this field. So, | was very keen and
interested to find out what was happening.
1 was impressed by the prosperity | saw in
the rural area. But | was surprised that
the farmer did not have any tubewell. 1
asked him, ““Don’t you need some regular
source of supply of irrigation 7 He said,

“Yes ; I nced it."" Then, | asked him,
‘““Why don't you have a tubewell 7 He
sald, ‘I do not have the fund...”” So, |

said, “Why don’t you go to the cooperatives
— I had been to the cooperatives earlier—
and get the fund 7 The cooperatives will
give you the fund.” He said, “l am not
too sure whether the crop every yeur will
be such as to enable me to easily repay
the loan that I take from the cooperatives.
Better 1 do not take a loan than risk not
repaying it in time.” This is the kind of
attitude which he has.

SHR! S M. BANERIJEE :
policy better than
India.

Is not that
that of Government of

SHRI K. C. PANT : You are free to
80 0 Japan. We shall give you visa and
foreign exchange.

SHRI RANDHIR SINGH :
mers will not lag behind in
They are very nice people.

Our far-
repayiment,

SHRI K. C. PANT: | am glad my
hon. friend, Shri Randhir Singh, has already
caught the spitit of the Japanese farmer.
It is that spirit which we have to inculcate.
Unless he repays loan that he takes, how
is the credit to go to the farmer who does
not still get the credit? We have 1q
watch his interests. Therefore, | think,
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this House owes it to the country to girv¢
a lead in this direction and to always say
that the louns that are taken should be re-
paid in time so that those who arc not yet
fortunate enough to get loans in the agricu-
Itural sector should be enubled to get these
loans, That is the only way we can get
the crop loan system and other things to
work. So, rather than emphasize always
the difficulties of farmers in repayment of
loans, the House, I think, should give a
lead to the country if you take the
loan, you re-pay it in time so that you can
make usc of it and others also can make
use of it. It is the people’s money and the
best use should be made of it.

Then, there are some amendments to
refer the Bill for circulation and to the
Select Committee.  As 1 said, it is essen-
tially « non-controversial measure and we
do not want to delay it unnecessarily.  So,
I hope, these amendments will not be pres-
scd. I do not think they are necessary.

SHRI BIBHUTI MISHRA : At the
Centre there is no agricultural Credit Cor-
poration. When Agricultural Credit Cor-
porations are being established at various
States, there must be one at the Central
level also. so that there is some co-ordina-
tion.  (nterruptions)

MR. DEPUTY-SPEAKER : 1 have
already explained.

There is an amendment moved by Shri
Lakkappa for circulation. 1 shall now put
that to the vote of the House. The ques-
tion is :

“That the Bill be circulated is purpose

of electing opinion thereon by the 31st

January, 1969.” (149)
The motion was negatived.,
MR. DEPUTY-SPEAKER : There is

another amendment, again by Shri Lakkap-

pa, for rcference to a Select Committee.
1 shall now put that to the vote of the
House. The question is :

*That the Bill to provide for the estab-
lishment in the States and Union territories
of Agricultural Credit Corporations and for
matters connected therewith or incidental
thereto, be referred to a Select Committee
consisting of 11 members, namely :—

(1) Shri P. C. Adichan
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(2) Shri K. Anirudhan
(3) Shri Maharaj Shing Bharti
(4) Shri Morarji Desai
(5) Shri R. Muthu Gounder
(6) Shri H. Ajmal Khan
(7) Shri N. R. Laskar
(8) Shri G. . Mangalathumadam
(9) Shri N. Sreckantan Nair
(10) Shri S. C. Sumanta ; and
(11) Shri P. Viswambharan
with instructions to report by the first
day of the next session.” (150)
The motion was negativ d

MR. DEPUTY-SPEAKER :
tion is :

“That the Bill to provide for the
establishment in the States and Union
territories of  Agricultural Credit Cor-
porations and for matters connected
therewith or incidental thereto, be taken
into consideration."

The motion was adopted

The ques-

MR. DEPUTY-SPEAKER : There are
a number of amendmeants. We have al-
ready cxceeded the time limit, and the
Business Advisory Committee has become
more strict about it. There is nothing
much controversial in this. We have had
a reasonable opportunity to debate. 1
would, therefore, suggest that all the amend-
ments be put together...

LOBO PRABHU (Udipi) . If
any amendment is repetitive of what has
alredy been said in this House, then you
are perfectly justified in putting it to the
vole ; otherwise, to deny the members who
have studied the Bill the opportunity to
place their points of view to improve the
Bill, is not correct. | am making one
point. Mr. K C. Pant reforred to Mr.
Patil as having suggested an amendment
that the period may be reduced from five
to three years or less. If he has studied
the amendments, he would have found that
I have given a specific amendment which
deserves his attention as much as what was
mentioned by Mr. Patil.

SHRI

SHRI K. C. PANT :  That was during
the course of the speach...(Interruptions).
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SHRI1 LOBO PRABHU :
it before. That is on record. There may
alio be other amendments which might
have been overlooked by him. Therefore,
Sir, if there is any one who is repetitive,
then by all means you may exercise your
right.

1 have made

MR. DEPUTY-SPEAKER : Another
factor which is more important is this.
There are 150 amendments...

SHRI LOBO PRABHU : That shows
how bad the Bill is.

MR. DEPUTY-SPEAKER : No : that

is not correct. Sometimes amendments are

just moved for other reasons also. 1 am
not prepared to accept this.
SHRI LOBO PRABHU : There is no

question of your not being prepared... ...
(Interruptions)

MR. DEPUTY-SPEAKER :
passing that.  Let us
limit, 1Y everybody
even for a minute, then imagine what will
happen ?  There are 150 amendments... ...
(Interruptions). | remember, what happened
last time.

I am not
have a specitic time-
insists on speaking

Now, we take up Clause 2.

Is Mr. Narayana
amendments ?

Ruo moving his

Clause 2 -(Definitions)

SHRI K. NARAYANA RAO (Bobbili):
Yes.

MR. DEPUTY-SPEAKER :
yana Rao is moving.

Mr. Nara-

Mr. Tyagi's amendments are the same
und, therefore, they need not be moved.

SHRJ K. NARAYANA RAO: |
to move :

beg

Page 2, line 7.-—
afrer 'includes’ insery —
“horticulture,” (86)
Page 2, line 24,—
omit “'in relation to the Corporation,”

(87)
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Page 2, line 29,—
omir “in relation to a State or Union
territory,” (88)
Page 2, line 31,
omit “‘in that State or Union
as the case may be” (89)

Page 2,—
omir line 32. (90)
Page 3,—

territory.

omir lines 1 and 2. (Y
Page 3, line 8,—
omiy “‘respectively” (92)
I would like to explain briefly ..

MR. DEPUTY-SPEAKER : Not now,

please. At the final stage you can make
your pleca.

Has the hon. Minister anything to
say ?

SHRI K. C. PANT : | would say that
I shall accept umendment No. 87.

MR. DEPUTY-SPEAKER : Then, |
shall put that separately. [ shall now put
amendment 87, which is being accepted by
the Government, to the vote of the House.
The question is :

Page 2, line 24,—

omir ‘‘in relation to the Corporation,"
(87)

The motion was adopted.

MR. DEPUTY-SPEAKER : 1 shall
now put the other amendments moved by
Shri Narayana Rao to the vote of the
House.

SHRI K. NARAYANA RAO :
are a couple of things which
explain

There
I want to

MR. DEPUTY-SPEAKER : No; that
is not possible when | am putting them to
the vote of the House. | now put all these
amendments (o the vote of the House.

Amendments Nos 86 and 88 10 92 wrre
put and negatived

MR DEPUTY-SPEAKER :

The ques-
tion is :
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“That Clause 2, as ameunded, stand
part of the Bill.”
The moton was adopted

Clause 2, as amended, was added to the Bill

Clause 3 — Extablishment of State Agricultural
Credit Corporations)

MR. DEPUTY-SPEAKER : Mr. Viswa-
mbharan.. Yes, he is moving his amend-
ment. Mr. R. K. Amin is absent. The
amendments of Mr. Fernandes and Mr.
Srecdharan are the sume as Mr. Viswam-
bharan’s ; so, they need not be moved. Mr.
Narayana Rao

SHRI K. NARAYANA RAO : Yes. |
am moving.
MR. DEPUTY-SPEAKER : Mr. Nara-

yana Rao is moving his amendments.

Mr. Shinkie’s amendment is the same
as Mr. Viswambharan's ; Mr. Lakkappa's is
also the same ; therefore, they need not be
moved.

Mr. Viswa Nath Panday...He
ing.

Mr. Lobo Prabhu

Mr. Abdul Ghani
moving.

The amendments of Shri Mahant Dig-
vijai Nuath and Shri Nitiraj Singh Chau-

is mov-

He is also moving.

Dar He 1is also

dhary are the same as amendment No. 2
and, therefore, they need not be moved.
SHRI P. VISWAMBHARAN : | beg
to move :
Page 3,—
nmit lines 17 to 22. (2)
SHRI K. NARAYANA RAO: | beg

to move :
Page 3, line 14,—
omit “‘in any State or Union territory"”
93)
Page 3, line 15 and 16,—
omit ‘‘under such name as may be
specific in the notification™ (94)
Page 3, line 18,—

after “of” insert -

“Andhra Pradesh.” (9%)
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VISHWA NATH PANDEY
1 beg to move

SHRI
(Salempur) :
Page 3, line 19,—
after “Rajasthan’ inscrr—
“*Uttar Pradesh.” (120)

LOBO PRABHU: | beg to

SHRI
move
Page 3, line 22,
for *‘after consultation with the Reserve
Bank."”

substituge—"with the approval of Parlia-
ment.” (121)

SHRI ABDUL GHANI DAR (Gurgaon):
| beg to move :
Page 3,—
Sfor lines 13 to 22, substitute—
“3. (1) Every State or Unlon terri-
tory shall by notification in the
Official Gazette establish in every
State or Union territory on agricul-
tural Credit Corporation under such
nume as may be prescribed in the
notification.” (151)

MR. DEPUTY-SPEAKER : Would you
like to accept any of the amendments ?

SHRI K. C. PANT : No.

MR. DEPUTY-SPEAKER : I will give
one minute each.

SHRI LOBO PRABHU : Itis nota

question of charity from you.

MR. DEPUTY-SPEAKER . It {s a
question of time also ..

SHRI LOBO PRABHU : We have to
examine the Bill carefully. There is no
question of any mercy or charity from you.
Otherwise we may as well wind up the
whole thing. If any Member Is repetitive
or irrelevant you may certainly say so.
But to say that you are giving only one
minute, without considering what Is to be
said or what is going to be said is undemo-
cratic, unworthy of this House.

MR. DEPUTY-SPEAKER : |} am ot
prepared to accept the proposition you
bave placed. The time which was allotted
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w.s one hour and thirty minutes, which was
given for the general debate. Al that stage
time was extended beyond three hours.
Some reasonuble opportunity was given,
including amendments, and the point con-
tained in the amendments, to be placed
beforc the House. It is not proper to say
like that | am not just exercising my
right—though I can. Every reasonable
oppoitunity has  been given to every
Mcmber.  If every Member tries to make

a new point at the same tim:, it is not
possible to accommodate. Mr. Viswam-
bharan.

SHRI P. VISWAMBHARAN : Sir, my

amendment No. 2 secks to delete the pro-
viso in Clause 3, so that the Corporation
will be established in all the States. The
Minister said, in so.ne of the States co-
operative credit  system has  progressed.
But it has not progressed to the extent that
it meets the requirements in full.

MR. DEPUTY-SPEAKER : It is a
matter of opinion.

SHRI P. VISWAMBHARAN 1 | have
moved my amendment so that this corpo-
ration could be established in all the
States.

Y wi smitw (g afer) ¢
Iqrsqer qaveg, & g fadtaw ¥ ¥@ <@
¢ f& F3ftg 91T qe wfewe 993 gy
AAX w1 9 FT W owe wrf
AT w9 agi CAFeARA ¥ e wl-
e %1 frata s<ar argar 2, o ¥hg
FIETTHT IF X AT qTOA F7 wiawig
FfY a1 wrfge | WA @ qT T osqIA
aaT wifgy fv ag wwrar @ g aar
8, wxgg feafy Y fF foclt @19 Wk
) g3 IAFI GH | A9 AT gL O Fa A
waA-goH faeTaTT @A AT g €
qUEs § | g R g W
gz ufwwre 74 @At wfge fe gax o
g fewmal & e ¥ gy dfwewe s
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TR, M I IF v PRAr SwIT F
TIE JAY |

gafan &3 gz d@vA w@wrd fe
FAIT 3 & o(rga 17 q Frga 22 #x feAe

#T faar @7

SHRI K. NARAYANA RAO: Sir,
amendment No. 93 is of a drafting nature
I say ‘Omir in any State or Union Terri-
torry. The reference to uny State or Union
territory should be omitied because it is
redundant. It is not called for. It is not
necessary for the purpose of es-
tablishment of State Agricultural Credit
Corporations. At the present moment
what you are required to do is, you have
to mention the names of the State at the tail-
cnd. It has been provided that the Govern-
ment may by notification in the Official
Gazette, establish an agricultural credit
corporation  Therefore, the words ‘under
such name as muay be specified in the
notification’ and ‘In the State or Union
territory’ are unnecessary. It is redundant.
So, this particular reference should be
deleted.

In amendment  No. 95, 1 plead for in-
clusion of Andhra Pradesh. This is o
symbolic gesture, not that 1 plead for
Andhra. This is a symbolic gesture. There
are two things which others must bear in

mind.

The hon. Minister was kind enough to
say that in all areas where the co-operative
movement is faring this institution will also
come into the picture. | would like to
know whether it will be prudent enough
to bring this particular institution in areas
where the co-operative institutions are
faring well. 1 will bricfly refer to how the
co-operative institutions are faring in terms
of the state of utilisation of co-operative
loans. This is from a publication of the
Planning Commission. | will only deal
with the diversions. Of the 946 short-
term borrowers, 40 per cent admitted hav-
ing diverted loans from the avowed pur-
poses. In medium-term loans, diversion
was 47 per cent in 1960-61. The proportion
of those who diverted medium-term loans
wholly was around 25 per cent during each
of the years 1959-60, 1760-61 and 1961-62.
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The practice of diversion was considerably
less extensive among the short-term bor-
rowers ond somewhat less for medium-
term borrowers in category A which in-
cludes Andhra Pradesh, Madras, than in
the other two categories of States. In UP,
Rajasthan, Kerala and Orissa, the diver-
sion of both ST and MT loans and in
Andhra and Punjib, the diversion of MT
loans was significantly high.

The hon. Minister correctly pointed out
that the object is only to make available
short-term loans Since you have promised

to give me an opportunity at the third-
reading stage...
MR DEPUTY-SPEAKER: That s

withdrawn now.

SHRI K NARAYANA RAO : What
I want to say is that now the co-operative
machinery is available. So far as the
present Bill is concerned, it is skeletal in
its pattern. Many details are yet to be
worked out. In particular contexts, we
have to consider how to give these loans.
Are you going to  give loans direct to the
tarmers 7 How are the loans to be pro-

cessed ? Are they to be processed through
the primary ciedit agencies or State
co-operative banks or u combination of
these ?

These are matters in regard to which
Government have yet to work out a lot of
details, The hon. Minister has said that
this institution is not going to supplant but
supplement the co-operative system. If
this institution is to work side by side
with the co-operative institutions, there are
a lot of details about administrative machi-
nery and other aspects which have to be
worked out. | would request the hon.
Minister to see that the object of this is to
give loans direct to farmers. Though there
arc many other loans contemplated under
the co-operative system, he should see that
the money earmarked for loans to farmers
under various items reach the primary
farmers.

st fasware qttw (samqe) oA
A, §U qUIGT aga §f 979 & WK
ag 7z fr 917 3 & wemx wgt aX IR
g frar gar & 9a% AR IO AR
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T R ft A e w0 e faw
ag ®U § fF I 93w uF aga @
fams 2w & WX AR wivgad § 20
farganay &t fadq & fyad @ 10
fay gae AT & & | Ig¥ W @@ fody
aga & fada g afwar, afcar, e,
arsigR, StAgR, waETg R qEd o
ag faduy 3@ s & sy v Rar
ST @ FIF) ®1 qfeqa Gz 7Y §, Zq@-
a4 A #, fga ¥ wle wfe &
faa® qrya § 3a% fao 79 gmfe A &
gfgar @ araft | ¥ wTOA wAAT &
famr s1a® 9| & 7z wr #fe &) FAf
FTATAT | AAT Z8F) THH AZY A1G7 I1@w
aYgm wqw F1 W fagEr gor waA @
oY Y fagzar sar Jraar | zafag g
FN7Y ggd IAT 92w & W Nz X g
Ay fagqag

SHRI1 LOBO PRABHU : May | make

one request that you allow me to say as
much as | can on the first amendment and

after that I submit to your orders that |
will take not more than a minute on the
others ?

MR DEPUTY-SPEAKER : Not even
a minute, because |1 have (o finish.

SHRI LOBO PRABHU : This Bill
is not, as the Minister said, a non-
controversial Bill It is a most dangerous
Bill. My friends here in their enthusiasm
for credit to cultivators have not realised
that with this Bill you are signifying the
funeral ol co-operation. | am going to
explain this to you and 1 do hope you will
have the patience to hear me.

Let us sec the picture of rural credit in
this country. The total debt of this country
in 1962, which is the latest year for which
statistics arc available, was estimated at
Rs. 2,780 crores. Out of this the share of
the Government was 5.4 per cent and the
share of co-operatives was 9.5 per cent.
The rest was credit from money-lenders bar-
ring about 10 per cent from relations.
As far as co-operative credit is concerned,
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we have the testimony of the Reserve Bank
that barring 3 per cent, all the loans went
to the upper class of cultivators. So, let
us get this firmly implanted that co-
operation has not so far served the needs
of the small cultivators but only of the
aristocracy among the cultivators.

Secondly, a muajor part of the money
which is loaned to the co-operative socie-
ties is always unrecovered, it is over due,
and about 10 per cent of the total number
of societies are constantly being liquidated.
So, all said und done, co-operation has
not proved u success.

That does not mean that we should
give up co-operation, that we should kill
co-operation by supplanting it. It is for
the first time that the Minister mentioned
here that where the Co-operation comes in,
the co-operatives are supplanted or re-
placed. Let us note this because if co-
operative societies are replaced, you are
beginning a process which will be the end
of this movement. Already in the Fourth
Plan it is proposed to reduce the total
number of co-operative societies from 204
lakhs to 130 lukhs.  Are we then going to
sign the death warrant of the co-operative
societies which have so far served a pur-
pose ? And this is & point the Minister has
to answer. Who is going to be accountable
to recover the dues from the co-operative
societies when the corporation kills them ?
As far as Government loans are concerned,
we are aware that the taccavi loans are
outstanding to the extent of 80 per cent.
It is a major problem in all the States that
loans cannot be recovered once they are
given, and thev are not given to the com-
mon man  They are again given to the
aristocracy among the cultivators.  Are we
going to add to those loans through the
corporation ?  That is the first question.

The second question is this. You have
already a large number of these Corpora-
tions. 1 am referring to the Agricultural
Refinance Corporation which has already
advanced about Rs. 50 crores. Why
should it be necessary to have another
series of Corporations ? Do you want
these small Corporations only to provide
jobs to Government servants and political
refugees ? That is the question. The Agri-
cultural Refinance Corporation which has
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an identical law as this Corporation could
be eusily extended to cover it. Only yes-
terday, the Finance Minister referred to
the Agricultural Finance Corporation
which is going to be set up by Scheduled
Banks. So, my first plea is that you
should not multiply these corporations
particularly in the context of their effect
on co-operative societies. But the bigger
question still remains.  What are you
going to do for the credit of the poorer
farmer who is now depending to the extent
of 63% on a money-lender who charges a
rate of interest which is accepted by the
Government to be as high as 37.5%; 7 We
have to make an organic valuation why credit
is so difficult, why the credit organizations
have so far failed.  First and foremost 1
would like to say that credit has failed
because the cultivator, the small cultivator
has no security to offer. Instead of bring-
ing forward this Bill, why does not the
Government  think of giving  some
security to the small cultivator ?
Why does not the Government think
of making his tenancy a sccurity for his
loan, at least for the co-operative loan ?
If he knows that his tenancy would be
fost, a culiivator would not borrow money
so lightly and would re-p.ay it more readily.
This is a vital point which many of the
Committees even with great leaders have
ignored. They should increase the security

of the common min by muaking his
land alienable ; muaking him a kind of
underproprietor.

1500 hrs

Secondly we have to think of an organic
change to muke the money-lender a part of
the system of the Government and not to
treat him as an outsider and an opponent.
You have not succeeded so far in replacing
the money-lender.  Onc reason why he
chargss a high rate of intcrest is lack of
security. It will be probably met when
you make the tenancy a security. Another
rcason why he charges a high rate of
interest is that money is not available.
Why does not the Government thirk of a
corporation for money-lenders so that they
have money to lend to others and which
can be made subject to a ceiling rate of
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interest. Now I am coming to my awend-
meat. (/nterruptions).

SHRI RANDHIR SINGH (Rohtak) :

What is this money-lenders' corpora-
tion ?
SHRI LOBO PRABHU : 1 am quite

willing to explain it (o my hon. friend,
if the Deputy-Speaker grants me the time.
(Interruption.) My particular amendment is
that before you extend this Act to other
States, you should consult Parliament and
not the Reserve Bank of India which is
nothing more than an alier ego, an image
of the Government and His Muster’s Voice
of the Government. This is an issue
which must come before the Parliament.
Parliament must decide whether it should
be extended to one State or all States.
1 do hopc that the Government will agree
that instead of consulting the Reserve Bank
they take the approval of the Parliament

which is so easy for them with their
majority.

SHRI K. LAKKAPPA ryse —

MR. DEPUTY-SPEAKER : Unfortu-

nately, the hon. Member was absent. 1
will give him some time to speak now.

M WA TR () 0 AT
fecdY efiFT qrza, # naddz #Y  gasag
€7 a7 faaAr zar g e s senem
ZH A AT W@ IAE a7 ®@IA  HT
Far wifed e ozd dr afen & frg &%
agzgrady, FEmAY, oIt g @,
qg Wiak qrad are@r AHfEs Ak -y
g1 37 A § qaer feenfoar o
D@ E wd gz weAw  fafrex
aTga w73 ¥ fr ga weey 3, A @ #fa-
@ ¥ A a2, IE Ay §w
wogr §, o A gEd ¥

tq fad & w9 ¥ 3§} qvemE &

wrgm § 7w w9 At frma o
AzZ wTAT qrEA § A AT QWA gy

fr foama Y maz SN o S
iz fag A 3y wofter § O wiw A
& ot oeE Iy F—gamr qar g e
AT PRI & fay feet & wat am
g, ar gz Ay waf A3 ¥ fay &
gAY gatag Iarr gy §, wof few 9
¥ X AT qg TYI-IT AW AT E A
fetwirmas 33 ¥ Ay g o
feawy  IsrqyN § gom  whAEY
a%s I FA%qA A3 faaar. gafay &
w271 ¢ % dara s afcarar @t dw &
fazaa X @ & w1 ST ¥ W
I FIF, T FIOAWT  FT AT Bf
AFaE ¥ A1 AIFT K g GWE A4
Tifzy fe wd gfd fraral € areg
q7F EY |

tq o<k W fF dfeT o xgm A @)
wW e, Wi ¥y @1d A A
qrear § feer gw WY g7 W A aww
ayal gar 2 1 & aft wt war agar
f frgral &Y 752 &W aw g e
& F7 § 5 gwRafaes w1 w@a
qgI A g 99 § #47 g2 faar W}
grach frarAt Agr e grax s @
# | 3% feadt IAAT A ot AT gAd
fFat A @E wTHg aiA w2
gur gl gg N Tmwr Qm s gEt
frarat w1 gTaREd & feg a7z & ge-
T Y gwAT , A ITHY 100 Fo AW
37 Y FE AT AGA F7A § | 97 qEA
ot awy gy ot fa qga
aaw §—& fas oy =g g fw ew
ST R G A IAR ST
¥

FATa vy agT Azardy § fe qr
T £ /% et aF o T
g &
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AraEdw £ dEr Ay g 9 g,
AfFT I Ffedy wow @ T
gafan & wgan g & ag cfimpeam
® fog $AATE £ Amr & f wwrew
Y 9wy | M § T wIOReE e
T @ q agi & A wgNt gfw a3
& fat ga¥ @ 357 9%y § 1 wig arAx
i fr gfaga ey wy@ Some @
F At ¥ g7 T I8 G I Y wawfaa
A &, a9 92T § A1 ®T 0N T F7
S5 wiar § ag ot agh §Y Fw N
o g oY geafg &

w9 I1Ad g 6 e § qade &
ara ¥ gfa & faa g fadw gfang ar
qaea® AT ALY fagr qrar ar ) =
qfefeqfa oY @ fe @rd @rg ay @ r-
fiaar F g I F qrz N Frumfen
dw azi & TR € wawgwar § qu
A ®T qr W & | IAF 909 qHF7 2,
¥ foaar dqr 247 w1gd &, A T A
q1 ¢ § | WAy @ FgA 0 -
qar % qE W K/ OF AT €771 g7t
ot |%al a1, 3a¥ § 67 A\ drgd nad-
¥z & wian | gty wu AT o 2
frfrr @@ ® @ ¥ IFT A frgr
war &, 3 ft gz gfaar fad sk 4
ff qoeY eeE § SO gy e
% |

wH oI N ey Ram
fa ®) va¥ WA foar ar , afe
¥ qo¥ agi FIQRGA iy wTAT Wiy,
M IAEY W nu oz § aewla JA oy
o< ag geafa I Fd I o g
2o & froft - ag S aga o b,
W ¥ anlt ) afed f adm fej 1z
NI agt § fawrer fxar s

SHRI K. C. PANT . Sir, the amead-
ments of my bon. friends, Shri Lakkappa,
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Shri George Fernundes, Shri Vishwa Nath
Pandey, Shri Abdul Ghani Dar and Shri
Shinkre, all deal with the fact of these cor-
porations being limited to certain arcas
of the country. | have explained this in
great detail : the working group has recom-
mended these five States and two Union
territories as the co-operative system is
weaker there and has recommended that
we should set up the corporations there.
In the other States, we hope that the co-
operative system will be strengthened by
those States. If in spite of that they wish
to form corporations we have provided for
that. They have to ask and the Central
Government and the Reserve Bank have to
approve it.

Shri Fernandes asked why the Central
Government and the Reserve Bank have
both 1o approve it. The Reserve Bank and
the Central Government between them-
selves not only contribute 50 per cent of
the capital but most of the working capital
comes from the Reserve Bank, and even
otherwise the Reserve Bank, is keeping an
interest in the question of co-operatives.
Therefore, 1 think it is very appropriate
that this approval should come from the
Central Government and the Reserve Bank.
Swimming contrary to this current is
Shri Lobo Prubhu who wants that there
should be the approval of Parliament rather
than consultation with the Reserve Bank.
He wanis to put a bigger obstacle in the
way. | personally think that he has to
persuade the other Members. They are all
swimming in one direction but he is swim-
ming in the other. | do not take objec-
tion to his general analysis. In part, every-
body will agree with his geaeral analysis.
But where he talks of a corporation of
moneylenders, | think he is ploughing a
lonely furrow. 1 do not think that he will
be able to persuade even Shri Ranga to
accept that idea. For, Shri Ranga has been
a kisan leader and he knows the problem
and | do not think that he can be persuad-
ed to accept this idea.

SHRI LOBO PRABHU : | would like
the hon. Minpister to be fair tome? I
suggested a corporation for moneylenders
1o make their capital available at reason-
able rates of interest. They are themselves
paying a high rate of imterest, and thoy are
carrying on their operations according to
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that scale. If they come into a corpord-
tion like this, their money will be available
at a lesser rate of interest. We cannol
eliminate these people. Therefore, let us
have them in a corporation and have their
mooey for the agriculturists, at more reason-
able rates.

SHRI K. C. PANT: My hon. friend
Shri K. Narayana Rao has given some
amendments. 1 would like to explain to
him firstly that it is necessary (o mention
the location and say where the location
of the corporation will be ; secondly, it is
necessaty 1o give a name (o that, because
in the notification the name will have to

appear. Therefore. 1 cunnot accept his
aumendments.
SHRI LOBO PRABHU : Would be

answer my question about the effect of this
on the co-operative movement ?

MR. DEPUTY-SPEAKER : | shall
now put the amendments to the vote of the
House

Amendments Nos 2, 93, 94, 95, 120

121, 151 were put and negative /.

MR. DEPUTY-SPEAKER : I
now put clause 3 to vote
The question s :
“That clause 3 stand part of the
Bill.”

shall

The mot'on was adopte 1.
Cluause 3 way add-d 10 the Bill
Clause 4 was added 10 the Bill

Clause 8 (Share capitul gl share-holters)

MR DEPUTY-SPEAKER : We shall
now take up clause 5. Hon. Members who
have amendments to this clause and who
wish to move them may do so now,

SHRI P. VISWAMBHARAN :
to move :

I beg

Page S, line 3,—
after “‘Goveramment™' jnsert —

“in consultation with the spppro-
priate Government" (9)

SHR1 GEORGE FERNANDES : | beg
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[Shri George Fernandes)
to move :

Page 3, line 37,—
(i) for “‘one crore™ substitute—
‘‘“five crores”
(ii) jor “five crores’ substitute—
“fifty crores' (32)
Page 4, line 2,—
Sor “five crores” substituge “fifty crores”
(33)
Page 4, line 4,—--
for “five crores’ substitute ‘‘fifty crores”
(34)
Page 4, lines 7 and 8,—
for ‘‘with the prior approval of the
Central Government® substirute --

“in consultation with the Central
Government’ (35)

Page 4, lines 26 and 27,—
for *‘and banking companies”

inscrr, “turking ccmpanics and co-op-
rative societies™ (37)

SHR1 SHIVA CHANDRA JHA (Madhu-
bani) : | beg to move :

Page 3, linc 37,—

for “five” substiiute “'ten” (52)

SHRI K. NARAYANA RAO:
to move :
Page S, lines 2 and 3,—
for ‘'may be determined by the Central
Government™ substitute—

I beg

“set forth in sub-section (3) of section
5" (97)

Page 4, line 38,—

after “I" imert—

“by the date specified by the Central
Government under sub-section (4)"
(172)

SHR1 SHINKRE (Panjim) :

move :

Page 3, line 37,—

afrer “'rupees” inser! —

“in the Union territories and two crores
of rupees in the States’ (109)

Page 3, line 38,—

add 8t the end =
“in the Union territories and eight
crores of rupees in the States™ (110)

1 beg to
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Page 4, line 2,—

for “five” substitute—
“‘eight” (111)

Page 4, linc 4,—

Sor “five” substitute—
“eight™ (112)

Page 4, lines 26 and 27,—

for ‘‘subsidiary banks and banking com-
panies’ substitute —

*‘and subsidiary banks" (113)

SHRI NATHU RAM AHIRWAR
(Tfkamgarh) : | beg to move :—

Page 3, line 37,—

for “‘one crore” subititute "two crores”
(168)

Page 3, line 37,—

Sor “five” substiture ‘‘seven” (169)

Page 4, linc 17,—-

Sor “thirty™ substirute “fifty” (170)

Page 4, line 19, --

Sor “fifty” substitute “‘hundred™ (171)

SHRI MAHANT DIGVIJALI
(Gorakhpur) : 1 beg to move :

Page 3, line 37,—

(i) Sor “one
crores”

NATH

crore”  substitute ‘‘five

(i1} for ‘“‘five crores® subsritute ‘‘twenty-
five crores” (174)

‘Page 4, line 2,—

Sor ‘‘five crores” sdbstitute—
“twenty-five crores™ (175)

Page 4, line 4,—

for ‘‘five crores” substitute—
“twenty-five crores® (176)

Page 4, lines 7 and 8, —

for “‘with the prior approval

Central Government"’
substiture—

“in consultation with the Government
of India and Reserve Bank™. (177)

Page 4, line 38,—
after “it” insert—

“‘by the due date™ (178)
Page 5, lino 1,—

Jor “shall” substiture—
may” (179)

of the
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Page 5, lines 1| and 2,—

Jor “Central Government, the Reserve
Bank and the appropriate Govern-
ment”

substituge *“‘other parties” (180)

Page 5, line 3,—

after **Government” insert-—

“in consultation with the other partics
concerned” (181)

SHRI P. VISWAMBHARAN : Sir,
the proviso to sub-clause (5) says that af
the Food Corporation, State Bank, subsi-
diary banks and banking companies do not
subscribe and share allotted to them, such
<hare shall be subscribed by the Central
Government, the Reserve Bank and the
appropriate Government  in such propor-
tions as may be determined by the Central
Governnent. The Central Government
may say that the State Government should
contribute a certain percentage to the share-
capital. My amendment says that this
should be done in consultation wiih the
Stste Government concerned.  This is just
and proper and | hope the minister will

accept it.

N ww eI (FFag zfad)
gureas "ENET, AL S gAEA § F A
# | uF A1 UF FUL To A FaF
FAT fFa) F17 7 § 4| WL AL IR
qtg AT To A Aur amg ¥ g 60
e qT q T gEO avm ag ¥ fw
agi ggu nfaqr ?

“provided further that where the
appropriate  Government is not the
Central Government, the initial fixation
of the authorised capital and any sub-
sequent increase or reduction thereof,
shall be made with the prior approval
of the Central Government.”

& ag argan § f&  prior
® WIg 9T in consultation, with Central
govt Ty amdt |

feu ¥ goer A F fe
“the Food Corporation, State Bank, Sub-
sidiary banks and banking companies......"

¥ aiz Nwafer ararefed w1 of it

approval
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qoft TR & fad wEr | wedY oY X
Faa Afewr &1 J9ra T aw°

MR. DEPUTY-SPEAKER : He
made the position clear.

has

St W KT g ardl &7
gam fFar @ o) A 33 a% 39
g7ar arg 9N fFr § B S gwEy
Fgr a1 fs feara &1 ¢St & gy,
@rg, qreY, 1, 37 qAr idl F) sggenr
For rfga ar wef S 7 zadF 9wy A
Fz1 fr o1 fadas w1 21 2 gEw qar
¥ & fA7 Ay 39 47 ¥ A ¥ @0
FrFA | AT IEAN HANIT, TF HOY
N 97T FOT T GA FET foRwear 8
auiy  quEqIel W g w73 % fau @y
FIETT AT qQ @Y ¥, TE A g ¥ T}
mar  zafan ¥ gz e ag o ow
YT ai AT F AT A S t@ET @y
2 ¥8F) agrAr IFA 31 ITfE AT
e 739 & ®IFA F g & fao ard o
Fg qT gz A N 7z avfiw e g
ENFTCFT AN A 7o gy samRr @ ?
& g  fr swmfer e @ 3
Fg Nt wg1 @), fegwd & fwgra o
foat g'ft e &7 39 saTAT MTATCTWAT
TE A § | IE) O N w gfr w7 N o9
g & area A i wqife o aw &
g & IE W &) @AW KT R gy
faze & = g &g & Wl A amw
SAIAT O FI@E & IO A Hqad
g a1 ¥ ETeR W S dufafaeg few
ANA0 & JEE Ty ¥ W § @
g w9 g &0 WA qofy
am gH G A W fram & far gy
varar & oY a1 gw wF AN & e g
fe wady A Qi | xafad & wmar g
fe @ aofiw &Y 7o 7T w ot
& v wifgd 1 G ag quwd gf
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[+ srst wAra)
& 50 U3 sa1aT A WAAT FH GWIT
¥\ afwa qiw &g & g 7E 2w

mfad a1 & az wz gar § &
wgA § g7 ACEIT /1Y GHAA] AT OAIS
grei # wEar A ¥ gma e
gTar g 1 A @@ a fr 30 SEd g @
gt fEdt £ # FIINIGA A A TR
wex ged 8 gan wan | frad §F
o0 R 1A, AAY H0 FagEy @1 war
7 s0 Ed (W FIT RO, €2
&%, aafafeadt & My dfea Fwadla
iy, & swwar g fE 10, 16 wrad
qxT i@ | Tavr g g fe o FE &
& 70 Hrad) miud a3 g8 FOWT
% T AT GWER & LW T g
o9 HOAY av% ¥ (S AT ;U
quar AT g4t & A F sifew W
gr, & quwar ¢ waA wwaz o g e
feqra ®1 adT oA A A 14,
¥g & gadl WA @ agy e faad
qE & eE aE F g4t I afuFiT
wgar &, ¥ @ g nisfea A
& fon o g @A ®1 gFaSH \fwr
wi | & qwsar § 5 &0 #3134 F1 5
golin ®1 59 FW@ & N @ faQy
A @ WX A C@E AT AN

ofy forawer W (W’ﬁ): L red
e sy b ¥ & Foredt wEr A g

The authorised capital of such Cor-
porstion shall be such sum as l‘he appro-
Government may fnitially fix but it

ate
p;\:m in no case, be less than one creve
:af ;upces or more than @ve crores of
rupces.

g § wq & qg 2 fs 5 0% 0
wag T 10 FAE W ¥y @ IWE
% @iq wg 99 € FINT W T A7
thhfmw‘iﬁ&ftszﬁ g% ar
qud QU §fed N w1 A
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Uz 419 G R 9 UF FUF Y &7 ALY
grar =ifgn affa 39 ax gma A @i
FUT FY drqr aig Y 3 Ig¥ IaF A
®9 § Az I 21 AEAr 20 "igd JHA
22 1 AT IHT GG FWH F wifg
#1 ¢ fF dfer M7 feaifwz 41 &9 g3z
g UF FUS 31 979 FUS & SATT &7
difag agl 2131 2, gagrd 1 Q@ a4 2,
wfez & faq s19y gozg w@h ) w
I A E Y gH Aw Aar ¢ fw
U FIIIT AT K1 &1 @A | Freda A
foqra 1 fraar # fez faoom, e fea
J7cq ¥ fquar, oz &1 qa w7 G- ANT
9T AIGR A qar wE@ar | & Ay wrar
& st ot @itaear @A frmoad
xR A9 fer oy & oar mwdfes
T 7 Ay § T mg gr-aMT 9T
T 3F o qrery X Y frama AAr
12 & 3% A faqar 3 oe fEad)
9 & A qgan § ot gAET QA
A faaq & Fo Y @y A qAr o
fed & fou o1 omEr aga wawm
zar ? affs 29§ fega wgEw
WA & fau adre 22 & ot "
femar & f &7 aga fawfaa 2, gau M1
qFaTa A v Hfwa & quwar g fE
oq oA gEATd FT A Ear fex qaw
#fresd ofg QT & 7z 10 F08  FY
g | 9q W9 IO & fAw gawr sy ¥
oz w1 %5 & fr gw wfw &) ot mgrar
arza § o fex wife= & Swin o gfe
& 3 @ gagfac g1 wafag wig o
ST &A1 1§ §, 98 JIT &9 q w19
N w3 g% ak fag w9 10§03 &
waTzEsE £f9ed W | T8 AT FqeT &

& i &@r g, w0 N ey @leie
L g o]

st wgem afgcae (Hwag) |
m“‘ﬂm.mmw mq-
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w7 3z ¥ 5 wwifer @wmAT Y
& fAed § ggz @ Q@ 1 W)
g R MFI A ag afemam &t  fa
T FRERAA §1 9qUzsE Hfgew qtw
®UT & SR ALY BT | WY gHIX /Y
g2 & ) ¥ Aifqw agi 9 oF faerd
gfraq aar mfgars w3 &, afeq s9
s2 F1 Y gw ¥ gad mfaa ad fear
21 3zt gt ;mafer gadz o aF
I T2 E 1 A AL AN AET A Y
Feq7 fyar & azi 9T A qaeAl § @
Ffam g gma &1 oMy feafg § o0
ogq 595 fan qig 7 # wfasag
qHrea Q 0 AT FMEFT FEq F
faa fFaq Y &91® w97 ¥ f2I, QAR
fae #1 dvar agdY qid) afFgqT zg 2w &
80 AN a1 F fga F fag ar arq
oIt & Z9% ST AT AT Ay I &
wig £Y A F1fge 1§ ane g7 FQT R
50 FAT T | ANY7, fAger gemfz @
fF %oz arfgg 2@ & @zt 4 w7AT Y
aga frgdr g 2, agi 9 vlewaT wifz-
T W@H & oA Sa &1 A 3
qIET & I § AU AT OF AT
WY FAEAr AET A IAH 25 AR EF &
AEY ANAT | @Y AY AT AFAT FAT Y qAT
w3 @ Q7 Afea Iq8 AU 99T g
i g au fAdga @ f& @
TN F  qIOEE @A FT A
Afegan & 77 9 4 &9 @1 ¥O¥ @0
qra aiff F3TT F FEAT H g AT
qFq aw

State Agriculural

AT gAY ENAT €T AP AW A §,
Tz ¥ a7  oF afka qm R fe
¥ aw ¥hg goee GyQ 2N, food
% A &R @t ok wig Yar wrea)-
XA & g g A T N e §
fie €22 qaditza food v a7 w2z A @

AGRAHAYANA 1], 1890 (SAKA)

Credit Corps. Bitt 254

1T, Y13 A 9@ 9T qar A § o
Tg dar fearal 71 g ok 12 9T &=
W fzar qar }, 9 d O Tadiize
FIGY FAT ST T WU F aAgT A
A Xz g @ g frsad N wid vy
¢, a1 Afwg fFeft wsT awa 3 10
FU% ®oar A fear A @i w23 § fir
e nFAHT B0 AT FEFITT w M
oY fewd §% 20 R qeamva XM
a1 gfaga Hfea # G794 qadnz 50 ge-
Fz Asrwrsa o1M, AY 771 AaveT g p
fF vioat & F+r 9T Y qAr7 30 -
AT ¥ 50 OTAT qERTET F7AT F1fad ole
afaaa zfede § qzvvds qsawrey o
[z & s wvAr § A S AR wm
HaOreA £ TwT FIT

it g fafamm ma (Mage) -
aq 3 w7 Y 71z fefewfraaa frgr agr E
fF ea-za gar & fAa0 J&q a1, q.
a1, Fez qma o7 gfaga frzdar, gq
§ A gz wRORAT FAN, oAk gy
AT #2g & Adt a0, A Awwy ag
SACE AR U COL IR it
¥ fa ag ar wifed | 7 g5 g ay
Mg 717 A |

U AU 09T qg 2 fr ggi gy
faar gur 2

“Provided that where the authorised
capital initially fixed is less than five
crores of rupees, the approprite Govern-
ment may, from time (o time, increase
the authorised cupital (0 such sum not
cxceeding five crores of 1upees.”’

39 %1 Y9 q€I1T § HC fegr ag

“Provided thut where the authorised
capital initally fixed is less than twealy-
five crores of rupees, the appropriate
Qovcrnmenl may, from time (o time
inctease the authorised cupitul to ucl;
sum ot exceeding twentyfive crores of
supees™,
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[ fefrawg arg)
Ewgr Far g oA N gy edwc

w1
oY friwd:  #Y A g¥zde o fear

ag # 2(1) & wifadr s em #
& 7T f6ar § | e2za A gfaga
X & P17 u® Y 1F9 @ & g
fa7 & fafagq | &0 9 dfagaq 5
Qg var aar 3 & wgAr g e L #7%
F oA 1A FUT A5 FAY F 07T
9T 8 FAT FT 3771 17 |

AU AU wigHz g § v dwm
3(2) ® wafafzadt Jaa e dfea
weqAYT fzar gar @ agi I9F  €@rd O
Yoz gafafeady 430 @ fror wig aifs
AfFT FTINT Y IF FIORGT F Far-
T FIX F1 /Er A 7

SHRI K. NARAYANA RAO : [ shall
briefly explain the scope of my amendments.
With reference to my amendment No 97,1
have submitted that the pattern adopted
in sub-section (3) should be followed in
this case also.  Brlefly stated, the shares of
this Corporation have been divided between
four agencies, unameiv, firstly, Central
Government ; secondiy, Reserve Bank ;
thirdly, the State Governments and, fourth-
ly, Food Corporation, State Bunk, subsidiary
banks and banking companies. The last
category has been allotted 30 par cent.
What the present clause means is that if by
any chance any one of the institutions
specified in the last item fails to subscribe
the allotted amount the Government has to
fix the amount.  Discretion has been given
to the Central Government to apportion
that between the first three categories,
namely, the Central Government, the
Reserve Bank and the State Government.
1 wish that this should be definite instead
of leaving it to a future decision. The
merit of my amendment is that it will go
as a matter of course. The rate pres-
cribed already between the three categories
is 30:20:20 and that would work
automatically as a matter of course.

Rogarding the other amendment, 1 do
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not think there will be any difficulty for
the hon. Minister to accept it because it
is only to bring it in harmoney with sub-
clause (4) of clause (5).

st grewy (e (dFR) AT
SaT AT 74 araT F1 gz gz} fw
IT 3 9T Ar5T 37 W 38 H ¥ “or more
rupces”d7 W7 &I
fer g | & geHe fRarAt & fra &
faw az fa7 a7 o @Y 2 A 399 IF
3z1zar 1 afcaa &1 wifzn aifs feara
73 Azgq ¥T A% fx 3wt 9y AEIT
FRITT GAT FIAT F1zAY 2 T gH WwIA
q=ry A earfzadz @ cafAn & |[mzar
g fF az at7 ar 2 FA0g A fme 7
aie srr A faadr o IR aEd
qEM I TNFTACCEEA F GIFT ORI
gz & Jgy | WA i @A "
M zmR FAR fEarT SN AAFEF &
fosy ¥ €8 gu # 9% 9y wfaog
grFra fawd w1 wmraras sl wdar
fas g¥ar ) 39 g Mefee 7 @Y
gu ¥y gy itz # a7 @2 B 9w
FAIT X ¥ 7 qiT FAO8 A SAT70 ATAT
fafax gzr A stra, ¥y 6 a1 10 #rz #
F1% fafaz 7 wE g afcw FH  oift-
¥oafteza #1 oed 98 a1 AN %%
g

than five crores of

SHRI K C. PANT : | accept Shri
Narayana Rao's Amendment No. 172,

SHRI S. M. BANERIJEE :
Shri Narayana Rao ?

Where is

SHR! K. C. PANT : The main point
that has been made just now is with
regards to the authorised capital and the
point has been raised that 1t should be
higher. 1 have explained at some length
that the total funds available will not be
cofined to this. They will be ten times
and may be even 15 times the capital that
is subscribed.
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SHRI RANGA (Srikakulam) : Provid-
ed the others are prepared to advance the
money.

SHRI K. C. PANT : The point to be
remembered here is that the share capital
or the subscribed capital is only a small
proportion of the total funds. In the
case of the State Bank, my hon. friends
will be happy to know, althcugh the sub-
scribed capital is only Rs. 562 crores, it
has Rs. 1,100 crores at its disposal.

SHRI NARENDRA KUMAR SALVE
(Betul) :  What objection do you have to
increasing the upper limit ?

SHRI K. C. PANT : 1 have explain-
ed at great length how we chose those
limits, what are the requirements of diffe-
rent States, how we worked out those
requircments and how in each case we have
seen that within this limit of Rs. 1 crores
to Rs. 5 crores we can cater to the needs
of different States. | went into the details
carlier and 1 do not think you were here
then. At this stage 1 would only say that
the State Bank's capital is Rs. 5.62 crores
and that of the Reserve Bank is only Rs.
5 crores. Therefore one should not be
misled only by the authorised capital.

1 think you do not want mc to take
up the other points. 1 would certainly
have taken up some of the other points
but since you are in a hurry, 1 leave it at
that.

MR. DEPUTY-SPEAKER
tion is :

: The ques-

Page 4, line 38, —
After “‘fails to subscribe™ inscre-—
“by the date specified by the Central
Government under sub-section (4),"".
(172* as modified®)
The motion was adopted.

SHRI S. M. BANEERJEE : His amend-
ment is accepted. not he.

MR. DEPUTY-SPEAKER : Now, I
put all other amendments together to the
vote of the House.
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Amendments Nos. 9, 22 10 35, 37, 52, 97,
109 10 113,168 10 171 and 174 10 181
were put and negatived.

MR. DEPUTY-SPEAKER : Now, |
put clause 5, as amended, o the vote of
the House. The question is :

“That clause 5, as amended, stand
part of the Bill.”

The m tion was adopted.

Clause 5, as amended, was added 0 the Bill.
Claue 6 was added 10 the Bill.

Clauge 7—(Moanagement)

SHRI K. NARAYANA RAO: 1
to move :

bep

Page 5,—
for lines 17 to 22, substitute—

“7. (1) The general superintendence,
direction and management of the
affairs and business of the Cor-
poration shall vest in a Board of
directors.

(1A) the Board of directors may
exercise all the powers and dis-
charge all the functions which
may be exercised or discharged
by the Corporation other than
those that are expressly directed
or required by this Act to be
done by the Corporation in
general meeting." {98)
Page $, line 24, —
Sor * public interest" substirure—
“interest of agricultural credit” (99)

SHRI SRADHAKAR
(Sambalpur) : I beg to move :
Page S, line 21,—
for ‘‘and are not by this Act expressly
directed or required”

substitute —""other than those which are
expressly directed or required by
this Act’ (182)

SUPAKAR

15.37 hre.
(Shri R D. Bhandare in the Chair)

Mr. Chairman, Sir, my amendment iy

®Please see the proceedings dated
Corporations Bill."”

3.12.68 oo “the State Agricultural Credit



249 State Agricultural

[Shri Sradhakar Supakar]
[Shri K. Narayana Rao)

only of a drafting nature. If you read
the clause, as amended, it reads as follows :

“The general suprintendence, direc-
tion and management of the offiirs and
business of the Corporation shall vest
in a Board of directors who may exer-
cise all the powers and discharge all
the functions which may be exercised
or discharged by the Corporation other
than those which are expressely direct-
ed or required by this Act to be done
by the Corporation in general meeting.”

It is only a drafting improvement and it
should be accepted by the hon Minister.

SHRI K. NARAYANA RAO: So
far as the amendment of my hon. friend,
Shri Supakar is concerned, that is partly
covered by my amendment. 1 do not want
to elaborate on that part of it.  But my
objection to clause as it stands is this.
Actually, in sub-clause (1), two types of
powers and functions have been cnvisazed.
The first part s : the general suprinten-
dence, direction and management of the
affairs and business of the Corporation
shall vest in 8 Board of Directors.  That
part stands by itself The second part
is that the Board of Directors may exercise
all the powers and discharge all tne func-
tions which may be excrcised or discharged
by the Corporation. My amendment secks
to separate both these things. As it s,
both  these parts are connected by the
word ‘who’.  The amendment of mine is
of a drafiing nature. 1t may be of interest
to bring to your notice that in the Agri-
cultural Re-Finance Corporation Act, 1963,
the corresponding provisions, Section 19,
is almost identical for all practical pur-
poses. | read it. It says :

“The gencral superintendence, ditec-
tion and management of the affairs
and business of the Corporation shall
vest in 8 Board of directors which may
exercise all such powers and do all such
acts and things «s may be exercised or
done by the Corporation.”™

Whereas in the Agricultural Re-Finance
Corporation Act the word used is ‘which’,
in the present Bill, the word used is ‘who’,
In both the cases, the reference is to the
Board of Directors. Particularly, when
you have used the Board ‘who' in the
piesent Bill, in the context, |* may give an

DECEMBER 2, 1968

Credit Corps. Bill 260

impression that you are giving this power
to Directors, not to the Board of Directors
as such. Immediately coming, as it is, on
the heel of the words ‘Board of Directors’,
the word ‘who' gives a rather uneasy feel-
ing that the Directors, in their independent
capacity also, can exercise this power. In
the light of this, it is open to the hon.
Minister to think over the matter, either
to fall back upon earlier position, that is,
instead of the word ‘who’, the word ‘which’
may be accepted or to accept my amend-
ment.

SHRI K. C. PANT : Sir, both these
amendments have some point in them and
I have given due consideration to both of
them. 1 have carefully weighed both the
advantages and disadvantages and, finally,
come to the conclusion that it is not really
necessary to separate the two parts of this
clause.  While giving due credit to Mr.
Narayana Rao who has really done a lot
of hard work in his attcmpt to improve the

drafting. 1 would like to accept Mr.
Supakar's amendment.

MR. CHAIRMAN : | will first put
amendments 98 and 99 to the vote of the

Housc.

Amendments Nos. 98 and 99 were put and
negatived.

MR. CHAIRMAN : | shall now put
amendment 182, which is being accepted by
the Government, to the vote of the House.

The question is :
Page 5, line 21,—

Sor “‘and are not by this Act expressly
directed or required*’

sub tituge —

*‘other than those which are expressly
directed or required by this Act™,
(82)

The motion was adopted.

MR. CHAIRMAN : The question is :

“That Clause 7, as amended, stand
part of the Bill."”

The motion was adopied.

Cluuse 1, as amended, was added to the Bill,



281 State Agricultural

Clause 8—(Corporation to be guided by
direct ony of Central Government

MR. CHAIRMAN : Mr. Srinibas
Misra .. He is not here.
Mr. Fernandes... He
amendments.
Mr. Narayana Rao ..He is also moving
his amendment.

is moving his

SHR1 GEORGE FERNANDES : 1 beg
10 move ;
Page S, line 27,—
Jor “Central Government™ substitute—
“appropriate Government.” (40)
Page 5, line 30,—
for “Central® subst.ture —
“appropriate”, (41)

SHRI K. NANAYANA RAO : |
to move .
Page 5, line 24,—
for ‘'public interesi”

beg

subsritute —

“agricultural credit™. (100)

st W AN @arafa wdiRa,
Fa1 8% 927 Far9r & e az A w1AT
qrgar § f& g & fez w1aiR-
qF & A g9 § @ F gy wfg-
&I &) WQA qIy T@AT ATEAY 20
Tear g & @@ sfes Fda awr
#grg ¥ 4 @ afes usa a0 & gy
# ) § oy witedz frar § 3q¥ qut ox
dza maadz @1 foee fear nar ¢ gEan
sz 9T & wigar g fr asifenz wadAez
wT frar @7, Tiff ezz@ & Y wTWR-
o § I fem g7 & w9 9, gaw)
g & &1 gfE gy f gewnY
g ¥ @ § AT g fI w Arz-
o ag) argan fw g araa o @ 99
) qra aqA gAt F A owwg § e
T@ 2 1 w7 a1 WhEea & fez wed-
wv frg Afs N w7, g7 feqq
® fowrn waf fonr o, sy fwwr
w feam wwl fam 9@, Wk
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fom wm % faa &9t frar s, g1 aqmm
qrt w1 a7 FIA F1 91 AAAT g, faaw
R § N GIFR 997 Z19 § wiyFwi<
@A gAY, A aeAr g Fag e ¥
g9 7 A W ag wfaFIT 37 gai A7 q7-
FIU & 219 # W@ AT W (8T wGRGT
FATY AT § 1 W17 RGN 5 gg faar
i
“in the discharge of its functions,
the Corporation shall be guided by
such directions in matters of policy
involving public interest as the Centrai
Government may, in consultation with
the Reserve Buank, give to it in writing
and, if any question arises whether a
direction relates to a matter of policy
involving public interest, the decision
of the Central Government thereon
shall be final.”

A0 g7 gz qigT 2 & weEh oix
FZ & @19 I BT AAT-HAT gAY} )
T FT AT § 9z QNFTET W fee wRAIT-
AT AFTA 01 Tq LG & wAST Y
¥ T FY €¢ sgarqr gy fAwge F
T ), wfar & @iz g o aed waeg
al aua 1 7T FT A

SHRI K. NARAYANA RAO : Actual-
ly I did not press my amendment 99 which
is indentical with amendment 100. In the

light of that, 1 do not want to press
this.

SHRI K. C. PANT pgs¢ —

MR. CHAIRMAN :
clear.

The point is very
Does he want to say anything ?

SHRI K. C. PANT: OQul of respect
and conisderation for my friend, Shri
Fernandes, I would lik: to muke s polnt,
He has studicd the Bill ; he has token that
trouble ; therefore, 1 should like to make
one point.

Apart from the fact that the funds ot
the Central Government und its allied in-
stitutions are invoived, this Corporation
will come up in several States ; each State
will bave its own Corporation.
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The Centre is in a position to take an
overall view and to see, where in a parti-
cular State certain things which are not
desirable are coming up, that instructions
are issued in public interest. That is why
this Clause is here.

15.45 hrs.

RE : SUPREME COURT'S JUDGMENT
ON SHRI MADHU LIMAYE'S
WRIT PETITION

=t Ay fond (79%) : awmfy adaa,
¥ fAaga g s, ..

MR. CHAIRMAN :
has just finished.
of order.

it wy famy (ot gt FEgar g
£ qF A w77 @Y g a8 geady
et oy | & A g F1E F 9 ;e
W g g 1€ & a0 fegrd w1 ogaw
ardy fear & AT gw A gy faar T
4

fowr arem ¥ Tow-weR (o e
o o) ad gar gt

shay famd: gt g sg 27 @
&7 A wFar A vz mgar g fw
ot &Y oY FrdardY @ gawy eqfira frar
JT WY JR ATAT & FIT Jerer  fa=re
fvar wy | g wrRAT AgT W @
ta faq ardy sdard) eafira & oy o
fadmifasre w0 &1 O sy § gEw
FT YR wow 7 fa@r w0y | g A
fadea @ =ifc w9 onAd & fr weaw
wgrey & wyr a1 fF ga € & Ggar
QA & qrz "ot fear 3t Wk fedr-
faw1T a7 fagia faar ardm & sy
LGB BLRCRAR R CU N N
amy e o wgafa & al

The hon. Minister
Is he rising on a point
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MR. CHAIRMAN : 1 will convey
your feelings and thoughts to hon. Speaker.

Y wy famd : w9 g7 97 IAT T
&3 &, W ganwa X g9 § )

ot vonite fag (Veasw) - w7 A
&Y T, mra oy frars fereray T0fgd )

st e fawd : fazrd et ifed ?

ot Towte fag . @mEEE S H
A o 2H Y wegH ar

s wy fead : 5@ w0 & 410 W@-
ot faz gmdY q2g &7 |

SHRI S. M. BANERIJEE (Kanpur) i
This should be conveyed to the Home
Minister.

st wy fowy : @in fafreer 3ai !
2w fafaees & gz oot § )

SHRI S. M. BANERJEE : Sir, it has
been agreed that we will abide by the deci-
sion of the Supreme Court. Ceriain privi-
lege motion was to be discussed. 1 remem-
ber, you, Sir raised some points of order, at
that time, It is not that the matter is now
before the Supieme Court ; the Supreme
Court has honourably acquitted Shri Madhu
Limaye. We should take up the privilege
motion. The Home Minister may please
be informed so that he may come fully pre-
pared tomorrow.

MR. CHAIRMAN : [ have already
expressed my view. The hon. Member may
please resume his seat.

wlgRo qHo WMt (TAT) : & s
Ay fowd &1 gaqa wT vgr § 1 9 qIEr
o3 TR ) ATt §Ee. .,

MR. CHAIRMAN : 1 will convey the
thought and feelings to the hon. Speaker.
The debate will be fixed by hon. Speaker.

st qao uwo WiWh : gu wigd & f¥
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& 9T 99t @Y @Y 1 AT adF X
gk geEr ¥ gg M org KA Iw A=
& THGT A1 qg TAAT AT AAAT R
f& @®r QFT A@ 7 gEAT | W WY
wriarg wafoa @AY afed

15 47 hrs.

STATE AGRICULTURAL CREDIT COR-
PORATION BILL—Conrd.

MR. CHAIRMAN : | will put aumend-

ment No. 40 and 41 to the vote of the
House.
Amendments Nos. &) anid 41 were put and
negatived
SHRI K. NARAYANA RAO: | am

not pressing my amendment No. 100.
MR. CHAIRMAN ; All right.
Amendment No. 100 was by leave withdrawn

The question is :
of the

MR. CHAIRMAN :
“That Clause 8 stand part
Bill.”
The motion was adopted
Clause 8 was a added to the Bill

Clause 9— Constitution of Board)

MR. CHAIRMAN : We will take up
Clause 9. There are a number of amend-
ments.

SHRI P. VISWAMBHARAN Sir, 1
move my amendments No. 12, No. 13 and
No. 185.

1 beg to move :

Page S, line 34.—
omit “who shall be the Chairman of
the Board” (12)
Page 6, line 6,—
for “‘Central” substitute—
“appropriate” (13)
Page 6,—

ufter line 8, insert—

“(2) The Chairman of the Board

shall be elected by the Board.”
(15)
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MR. CHAIRMAN Shri  Srinibas
Mishra is not herc. Mr. George Fernan-
des, are you moving your amendments ?

SHRI GEORGE FERNANDES : Yes.
I would like to move amecndments No. 42
and No. 43.

MR. CHAIRMAN : No. 42 is the
same as No. 12. You can move amendment
No. 43.

SHR1 GEORGE FERNANDES: | move
my amendment No. 43.
Puage 6, line 6,—
after *'(¢)” insert—
““a Chairman and” (43)

MR. CHAIRMAN : For amendment
No. 58.

Shri P. P. Esthose is not here. Shri
Mohammad Ismuil, are you moving amend-
ment No. 78 ?

SHRI SHIVA CHANDRA JHA : | beg
to move :
Page S, line 39,—
after “Corporation™ jngepi—
“or has been assoclated with any
political party.” (57)

SHRI MOHAMMAD ISMAIL : Yes,
Sir, | am moving amendment No. 78.
MR. CHAIRMAN : It is just like

amendment No. 56.

Since that Is not moved, you con move
it.

SHRI MOHAMMAD ISMAIL : 1
move :
Page §, line 33:—
for *'Central® substitute—
“State”. (78)

MR. CHAIRMAN : Amendment No.

79 Is the same as No. 78.

1t cunnot be moved. There is amend-
ment No. 10l. Is it being moved.

SHRI VIKRAM CHAND MAHAJAN
(Chambe) : Yes, Sir, 1 move 1
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State Agricubiural

after line 8, inscrt—

*‘Provided that, in appointing & mana-
ging director of a Corporation establish-
ed in a State, the Central Government
may also consult the Government of
that State.” (101)

MR. CHAIRMAN ; Is amendment No.
114 being moved :

SHRI SHINKRE :
Page 5, line 34,-—

Yes, Sir, | move :

after *who™ insert -

“is not an active or rstired employec
of the Central or State or Union terri-
tory's Government or of the Reserve
Bank, State Bank subsidiary bank,
banking compuny, or Food Corpora-
tion.” (114)

MR. CHAIRMAN : There are some
amendments by Shri Lobo Prabhu, Nos. 123,
124 and 125.

SHRI1 LOBO PRABHU : | move my
amendments Nos. 123, 124 and 125.
I move :
Page 5, lines 35 and 36,—

Jor ‘“‘nominated by the appropriate
Government””

substitute—
“approved by Parliament or
State Legislature concerned” (123)

Page 6, line 7,—
after “Government'’ inseri—

the

wafter consulting the Union Public
Service Commission™ (124)
Page 6, lines 7 and 8,
omis “and except in the case of first
appoiniment, after consultation with
the Board™ (125)

SHRI MAHANT DIGVIJAI NATH :
1 beg to move :
Page S, line 34,—

add at the end—-—

“in the first imstance and later on

clected by the Board™”. (183)
Pape 6, line 7,—

after “Goverament” lugers—
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“in consultation with other parties.”
(184)

MR. CHAIRMAN : Al these amend-
ments are moved und together with the
clause are before the House.

SHR! P. VISWAMBHARAN : Clause
9 deals with the constitution of the board
of dieectors of the Corporation. It is pro-
vided that both the Chairman and the
Managing Director are 10 appointed by the
Central Government, The Corporations are
talled srare Agricultural Credit Corpora-
tions and yet the two key posts are pro-
posed to be filled by the Central Govern-
ment.  The Central Government subscribe
to only 30 per cent of the paid up capital :
still they want to appoint these two impor-
tant functionaries.

My amendment seeks to elect the Chair-
man by the board of directors instead of
being uppointed by the Central Govern-
ment.  Another amendment seeks to invest
the appropriate Government, that is, the
State Government with the power to ap-
point the Managing Director. As has been
sald earlier by Shri Fernandes, thss Govern-
ment has get a tendency to appropriate
more and more functions to itself from
State Governments. This is another in-
stance of that tendency and | think itis
only proper that that the clause be amend-
ed in terms of my amendments 1 have ex-
plained.

St W GTARRN A7 qEET 03 2
& &¥fg g ® N Jawga fgs
& &1 wfasr fzar s wra, o
te ¥ ¥ gEmar wrqg W AGIHA ar
Fafs gratae A fagfea ofiz mas-
HZ %1 W fet g3 § 2 oyt
wfez st g@dt & A 9w qw D
FoR N fagfe w,  SE &wT
@ ¥ A0 adam N B awdts Jg
gft Tifed 1 @ awwT & U IR
afa®e §Y &3 I # qr A ¢ waife
WX ¥aw gaqr wg aard & g
e wfer AT ¥ g W
s § Ygdln @1 ABAfaw waw
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& fagfes w3 1 3t oNfie aade &Y
aeAt 2ot gfrm el &Y agt
or qutfadr maddz gfiae waede #,
= AT &Y agt gv onfadz meE e
2 oY €Y Tw &1m A w0 Afew
1 81, 3Aar @Y, fagic ), W@ &y,
57 MR @), 9FF 9T WX HIWRIA
gard oA # &Y g 9T JTAA w0
frgfe ar S satse 8 fagfaa a1
F7i aF qrEY 2, A ¥V ©@T qaddT
ostfide radde & 1 AT wIgAT A ST
Tq A FI @A Al TF a1A W9 FIA
w3 fF o7 w1q N7 97y Vg7 Ffge
e ¥ €22 TIAHS I A A1 Y AT
Fz § a1 fex g3 o2 a7 fagfaaar &3
w1 gfuwic @ FAF A 1 Arfzy
AT T qeq g @ afeE
Ffeza o axa) o1 @Y 2, A1) afsd @03
Zigt # Ffizg #77 # F 39N wigd
T2 g9 mzA # IW GiEr 4@
Fifz7 |

o form wer w9z 9T w9 Q1€
% TAIFTTS fAgFT FIH FT aq wEY
? a3z 9v w9y w2 R ouw A A
nadiz frgax TIN AT ag IEE Fq7-
37 4 o a2 TrataEd K ¥ o

*.. one of whom shall be a person

who has special knowledge of co-opera-

tion and who is not an employee of
the Central or State Government or of
the Reserve Bank, subsidiary bank,
banking company, or Food Corpora-
tion™ ;
w193 %31 3 6 o oearadr 7 2), 34
X7 T U WITHT AT AT F1fg7
gATr o agrA fHar AT qg W q-
w17 ¥ fare frawt $<& foar g
w21 & fr 39wt ) fage e
ATQAT AT QW AIASA @A g, €T
qeArd 7 Y, % ceArd) Qo & oag

AGRAHAYANA 11, 1890 (S4KA)

Credit Corps. Bill 270

dagq fear @ f& &9 & g 3z fedt
TorAlfaw 79 & walfaafer 7 @

gwyafa Aga, we s H ¥ fr
FRET M e A3 § am wx
wigq T ¥ IAW  wEeAqEi qq Ov,
afens seefers & fage & frar aar
POR T A ¥ Uk agd  qTT WA
F UK A T IAAT A @)
gFr fear gar @ W cawr  Adar g
Qard f& g9 geaqr o1 gaw gare
FATAT AT &, q2E 97 N wezraw @3
qT §1a1 @ 1 9% gNfeas aga @ g
ai9F armdy wé ft 2| zafrn A gg)-
97 @ fr O &) sratwed @ ga i wai
T #gr 2 fF um Que aw ey
19T Y ¥R uFArd) A ) I9% §rq arg
W7 59 Ad & ) g 1@ fe gger
feet iadifaw ardf & avaey 7 @r gy
aafNfaw faq7 3q% &1 awy g fg=-
w8 & § gaffew frare g grar
gfewa aa & 1 afeT o s oifafesg
ot &, 37% grer AP AT wTNfyw Mt
F AIA G FA K T 09 7 gEaey
?, oA aig ¥ safsd anv 7Fr o) qeag
g F Al @ 719 T W wearg
N IF A W | 77 339 fergeart o
usAfa & gw o od g 7y T
WE T v w1 ag7 @A @ar
A1 YT A ATZ & A1 €7 g4 wrq)-
WA H g a1z @A P wAT g
A 6 T STRET giew i fie
37z 7 99 4R a7 qwaz & fon gaey
AT AT}, A AKAT QX @) el
feaat &1 *F A, 3991 faq faaey
AN ATEIX H HIAWAFAT § 91T A atg
q 24 € G g1 a1 A g daeq W
TR A AT BT L w9 5w g
¥ /AT WA QW AT AT gEA wige
W w9 frgea w3 ag agw feai @
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[+t fag ==z 1]
¥7a wd & felt Toetfas g & awag
T ¥ adar srar g fe g AT
€ JWaT £ AT FTF )

= gEeng reviga iy wRlET,
7 Y niedz 2 4z faegwr faved ar
¥z 3| #F a7 =z & fF w@al 9%
§zar naAtiz fomr qA0 &, g 9T €T
naddz g fagr srg

9z A w19 ag Far ¢

“(c) a managing director, to be
appointed by the Central Government
and except in the case of first appoint-
ment, after consultation with the
Board.”

ZAR A9 77 Far ¢

“The Central Government may, after
consultation with the Board and for
sufficicnt cause, remove the managing
director from office,”

Xargar 2 & wio qarg 5 dga
TAAAT 41T § Fgee FIF T AT A,
€T raANE gARr F4) A I 7 ¥4 W9
7 1gAkz a1 gz wfewc A8 34§
IR @ F gz NE W N AR 39
Fager 7IF T AR FT qEAN &) I@
e 3g) 7 78 wfgwrT F e addzg
Y X frgqr stro

7z vF af N 7T AN F a6
o @ & AT T IER SH A A
@@y it dw @Y g § fawfaenrga
W 2 & d22 & faars ¥ A 3ar
RE A9 @ AT A R AR e g
DWW E R rRlAr mwmami} ) ww
Iy wWT g F AMEr s Qe ¥
EY & AT T A igwaA
gwid a1 §, wmA @ g § ) A
T & wfymd & aR # g™ 93
IO Y1 Iq Y warkwA fafrer g
¥ aray ot ganeEdiar w1 ufewr
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HITE gra § @ W €T TaAdeT ¥ g
FAR Ay wam ? wA A X
@A 1o @ A T Gy @
AE A FH A D I T NI W
7EAYT @A gU & gw uHeHe ;@ ar
g T geflT wear g i mr9 A &t
FIT FT AN |

16 brs.

SHRI VIKRAM CHAND MAHAJAN :
My amendment is that the managing direc-
tor should be appointed in consultation
with the State because purt of thie capital
is going to come from the States. Some-
times it may Rappen there is one Govern-
ment at the centre and another Govern-
ment in the States as they are now. There-
fore, in order to bring harmony —suppose
the states may not hike a particular indivi-
dual  States should also be consulted.
Therefore I submit that as they are con-
tributing to the capital also, they should be
consulted.

ot fiw? . gwefs @@ea, w9
A & fF FITWRTT F JGIRA & 0
qgA qEAQW & 1 WA A A AAr
Tifge, fad gt & agarNVT g3 §,—
o #aw Ay waly gEaeT (famex)
FIF AT G| AIEA Ay Qrar wEw.
N FARTA A qifas) faifca wx &%,
IqFT MEFF 2 @% 1§ F0gan g fr Jme-
# @ar gfa &1 aafw @Y | gafae &3
ndzie & #31 & f& A ofdes a7 fear-
g% mEade wifeR a1 fedl d&  avar
afen sy &1 ofses ar fiargs doard
Tq 9% 9T fagwa @ fwaqr sra, Fqife wrg
eaaex afea &1 safe §, 9 ad-arex &t
3faq mA &ar g, w9RaT N Afaay
0T &gt & graee ¥ @ar fawmr @
qear &)

ag I § fF gmd &€ ofew



an

gy gafog &= &) o€ 2, wifF
T JTEA A aqE P § Wk
ofes gefme § 9% geaedt 1 ¥,
IAGT AGT A& A 21 ww VY sy
qfems guefew & Jguia aoy 9@
g AT I gaREET FA & fay W
waed 78 #7F 2  oft-mf wen wdag
A 71 v Javha N shedde afa
A sfed o aa A 37 gz W e
fe az az a5 ey & fr Jqeda wrd
aaHz smfwar @ & afsa & g
Jurda w0 o NF ofyeq ar framaE
TNz wfEaT a1 R d% ar JfFw
w7 %1 ofyey sgar fearge e 9
Al

SHRI! LOBO PRABHU : [ hive two
amendments and both relate to the same
sphere. If the Government is piven autho-
rity to appoint to  Corporations and other
bodies, Government will seek to favour
its own men te find emplovment for
political refugees. | want the Government
1o be completely out of the picture There-

fore, | propose that in nominating the
Chairman and the Directors of these
corporations, the Government should take
the approval of the Parliament. It is very

important for us to realise that 4 man who
can face the Parliament. whatever his
qualifications are, is the one who can be
trusted. On the other hand a mun who
has something against him will not dire to
aspire for an appoiniment of this nature.
Therefore. | would urge upon the Govern-
ment “that whenever an uppointment is
made to the Corporation, it should have
the approval of the Parliament so that
undesirable ones are kept away and those
who are prepared to face the public with
their record are appointed.

My second point is in respect of the
Managing Director. It is simply said that
Governmeat in consultation with the
Reserve Bank will appoiat him  Why is it
that such an important post should be left
eotirely to the discretion of the Govern-
ment. Is there no Public Service Com-
mission which can advise the Government
about the suitability of a person 10 be the
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Managing Director. W= cannot trust the
Government for these appointments. We
have a bitter experience of their appoint-
ing their own men. The co-operative
sector also is in a bad because they filled
the posts with their own men shape. If
you take this precaution and if you want
to appoint any one, it should be only
with the approval of Parliament, Corpora-
tions would not be in the sad State they
are.

SHRI RANGA : [ wish to support
the amendments moved by my hon. friend,
Shri Lobo Prabhu, in regard to the
appointment of managing directors. He
said quite rightly that in many cases we
have come across the wrong way in which
Government has used its discretion in
appointing people to these very high posi-
tions. Only very recently the House was
made aware of the manner in which pecople
like our earlier friend, Mr. K D. Malaviva,
and several others who were defeated at
the polls, who could not be found positions
cither in the Ministry or around the
Ministry came to be appointed to these
mainy strategical positions irrespective of
the fact whether they are really qualified
for holding these positions or not. I have
no objection to any defeated public worker
being appointed to any positions provided
he is reallv qualified for it, but that
Government should  have thought of
appointing these people merely because
they wanted to find positions for them is
something which is very unheilthy and
which should be deprecated. And there is
cvery posibility of these various positions
that are going to be created in the wake
of the creition of these financial institu-
tions being offered to su:h of their eminent
political friends and colleagues as could
not be accommodated, and therefore, this
caution which my hon friend Shri Lobo
Prabhu has sounded is very timely.

I would like my hon. friend the
Minister to take advantage of this occas-
sion and consider this suggestion and to
make a beginning in seeing to it that when-
ever such positions are filled with their
nominees, they do come before ths House
and place the information before the Hous'
and give it an opportunity of saying °‘Noe
if by aay chance any one of them is found
10 be utterly itable, 1 P ot
only politically suitable to the Goverameng§
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[Shri Ranga)
and not specially suitable to the
posts to  which they are appointed.

Therefore, 1 hope that my hon. friend will
give a very careful consideration to this
amendment.

&t wga faftasa ara . @y
qgza, JT7 doeT ag § o g 9§
& @il & [T

‘(a) one director to be nominated by
the Central Government who shall be
the chairman of the Board”

ag g faar qrg -

“in the first instance and ater on
elected by the Board™
A7 AT AAMEA a8 R
O(f) ¥ ¥7 et & arg
“(e) a

appointed by
ment”’

ag vy faar adr

fF Fara

to be
Govern-

director,
Central

managing
the

“inconsultation with other parties’

SHRI K. C. PANT ; Sir, a number of
these umendments seek to take away the
power of appointing the chairmen form the
Central Government. These are not accep-
table for the simple reason that, as | said
earlier, the Central Government is a major
shareholder and is interested in this ; i
has 20 per cent more and the Reserve Bunk
is also interested in it and one has to con-
sider the Union territories also, besides
the State Bunk which is ulso interested.
But | may add that, apart from that, one
must always keep in mind the central idea
behind this matter. It is only in areis
where the State Government has not been
able to build up a good enough co-opera-
tive structure that this has come in, and
the Central Government wants that that co-
opecative structure should be built up in
future, und then these corporations will be
withdrawn. So, it is not as though it is
sought to be introduced where it is not

wanted. That is not the idea at all. That
has to be kept in view.
That is not acceptable to me. But I

do accept the force in the argument that
the State Government needs to be consult-
¢d, particularly as the State Government {3
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also a party. There are two main offices —
Chalrman  and Managing Director. I,
therefore, propose to accept amendment
No. 101 of Mr. Mauhajan, in which he
provides for the consultation of State
Governments as well. | hope the central
idea in the minds of many hon. members
will be accommodated by this.

Mr. Shiva Chandra Jha denigrated his
own tribe by trying to exclude anybody
belonging to any political party. We
should have more respect for ourselves.
I think a co-operator does not become bad
morely by being in a political party. There
can be good cooperators also in political
parties. He may be a good cooperator
himself.

I have not specified which political
party. Why wuse the brush to tar all of
us ? 1 think respect begins with oneself
and spreads out. | hope he will not press
his amendment.

So far as Mr. Shinkre's amendment is
concerned, as I have indicated, if an emin-
ent  cooperator is available, that would
cartainly be preferable. But the amend-
ment he has geven is very restrictive. 1 do
not think 1 can accept it.

Mr. Lobo Prabhu wants to make the
appuintment of Directors contingent upon
the approval of legislatures. That is
hardly practicable, nor is it practicable to
muake the appointmeat of the Managing
Director coatingent upon the approval of
the UPSC. I do not say Government can
never make a mistake, but Government has
to shoulder the responsibility of making
these appiontments.

N et AR weas wENET,
Frw woft 7@ g

MR. CHAIRMAN : The bell is being
rung. —

Now there is quorum,

The question is :

Page 6, —
ofter line 8, insert —
““Provided that, in appointing a

manuging director of a Corporation
established in a State, the Central
Government may also consult the
Government of that State.” (101)

The motion was adopted.
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MR. CHAIRMAN : Now, I will put
all the other Amendments together 10
vote.
Amendments, Nos. 12, 13, 15, 43, 57, 78,
111, 123 10 125, 183 and 184 were put
and negatived.

MR. CHAIRMAN : The question is :

“That clause 9, as amended, stand
part of the Bill”.

The motion was adopted.

Clause 9, as amended, was added to the
Bill.

Clause 10— (Munaging Diredtor)

SHRI P. VISWAMBHARAN : 1
to move :
Page 6, line 14,—
for “Central” substitute ‘“‘appropriate.
(16)
Page 6, line 17,—
for “‘Central” substitute ‘‘appropriate”.
n
Page 6, line 22,—
for “‘Central” substitute ‘‘appropriate”.
(18)
Page 6, line 31,—
for “‘Central” substitute “appropriate’.
(19)

beg

SHRI GEORGE FERNANDES : Sir,
1 move my amendmen's 45, 46, 47 and
48,

MR. CHAIRMAN : They are same
as Amendments No. 16, 17, 18 and 19.

SHRI SHIVA CHANDRA JHA : |
beg to move :

Page 6, line 15,—
after ““and™ insert “‘shall not” (59)

SHRI SHINKRE : 1 beg to move:

Page 6, linc 13,—
for ‘‘five” substitute “three™ (115)

Page 6, linzs 29 to 31,—
Omit “or is absent on leave or other-
wise in circumstances pot involving
the vacation of his appointment™
(116)
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Page 6, lines 32 and 33,—

Omit “‘during the abscnce™ (117)

MY W AN TSI §31EY,
JI% TAFIT FTH & 417 ¥ TF 9 AN
¥ £1¢ gawa @ 740

oY forr @ W weger A RT,
g% gaqr & wzar 8, FAfAT A &
Q-geqrevediz 7Y o1 arg @ g9 gafcas
v fagaT & fF 5 19 4F 32 W@, I9%
TFIg IAH! A-weAIg0E 7 {731 AT ¥, ¥
1T 9T /T NI F7 gafA0 fH 398 uw
Ae2T {TxT ATy @rd W Y 2 ar
qiF T2 F 12 AT Q-weqrgEHz 79
grar wifzo ) ¥ smea gd

The Managing director shall hold
office for such term, not exceeding five
ycars as the Central Government may
specify at the time of the appointment and
shall not be cligible for re-appointment.

o7 A3 § o6 w1 Y oy afcfeafa §
TEATAT Y IgH Q-yeqrguedz g A § K
Feze guEee fraz @) oA & Ay Advr
gg AT feE o sTma N g O
A aF FAS o7 @ &, g WY DA
¥ &7 andY § | g@fae qg fegar A
Fifaq 3% 7 ), fFAay ot Araw @Y, WA
F aqq & w17 AT ®7T A AT ISEL |
3ast gEQ g reme sfie Afwd
34 98 97 I9 ;1A 1 fE6T agTA X
Y A anwraar W s werwiT @)
AT qAA § A WIS W19 T AT
agy § az 3 A fvm, afew W
QAT AT IWF Y4 BT AN A
%37, qg a7 AN T | W9 IFFT sEAANH
&7 1| AfFT I9F Q-memiger N waar
qEA § 92 A ¥ | ¢F A F forg IAN
wegez &1 AlfEd ATy gueder G A
&1 T AT g @
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at fw: AU AN wiAEdz ¢ Ay
#1910 ga@A () FaR A X
7 w31 ¢ & i &Y g 9T 3 favay sna
agi 9T Uwar efewrd 1 frar @ &
the Managing Director shall hold office for
such term, not exceeding three years, in-
stead of five years ggFKT AIAY g gy QT
¢ fF gz nadiiec 3ga oy arfad & ag
Qg qE & AU @) Agf A N fad &
fau oY 3aFr wearzEHz FT gEA 2,
afra oy az dfog war 3 o tEr

gfeqrg vgar & wsgr 7Y qvAar g £9-
fao & wgar wngm & ez % 5 igd

3 dgq fud frar arg faed o gfma
tag g Y A

SHRI K. C. PANT: Sir, 1 accept
amendment No. 115 moved by Shri
Shinkre, substitute * three’ for “‘five” years.
Because | accept it, now the term  of the
Managing Director will be only three years.
Consequently, | hope Shri Jha will not
press his amendment, which prohibits the
Munaging Director from seeking re-
clection.

MR. CHAIRMAN : 1 will
all amendments to clase 10,
of Shri Shinkre, to the
Housc.
Amendments Nos. 16 10 19, 29, 116
and 117 were put and negatived.

now put
cxcepting that
vole of the

MR. CHAIRMAN: | will not put
amendment No. 115, moved by Shri
Shinkie and accepted by the hon. Minister,
to the vote of the House. The question
is:

Page 6, line 13,—
for “five” substitute “‘three” (115)

The motion was adopted.
MR. CHAIRMAN : The question is :

*“The clause 10, as amended, stund
purt of the Bill."

The motion was ad.pted

Clause 10, as amended, was added to the
B,
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Clause 11— /Term of office of dircctors
other than managing director.’

SHRI LOBO PRABHU :
move :

Page 7, line 3,—
add at the end—

I beg to

‘“‘for a period not exceeding five years"

(126)
I find that the Minister is beginning
to sofien.  He has accepted one amend-

ment.
ment

My amendment is that the appoint-

of the nominated directors should
not be for an indefinite period at the will
of the government. There should be a term
set because we do not want to create any
life term for any particular person. My
amendment is only a very simple one,
stating that the appointment will be for
a period of five years, which is a long
enough period in all conscience.

SHRI K. NARAYANA RAO:
to move :

1 beg

Page 7, line 3,--
add at the end,—

“and the period of such office, un-
less terminated earlier, shall be two

years : Provided that a  nominated
director shall be eligible for re-nomi-
nation’ (185)

My amendment is also more or less on
the lines of the one moved by Shri
Lobo Prabbu.  As it is, the tenure of
office was very indefinite. So, | suggested
a  definite  period of two years
for this purpose. Whereas Shri Lobo
Prabhu has suggested a term of five years,
I have suggested two years with a possi-
bility of re-appoiniment of the

sume
person.

SHRI K.C. PANT: 1 am going to
surprise Shri Kanwar Lal Gupta by accept-
ing ‘lhc amendment of Shri Narayana Rao.
While accepting it, 1 must acknowledge
the spirit in which Shri Lobo Prabhu
moved his amendment, which was the origi-
nal url?endmem I received first. 1 accept
|l.\e spirit in which he has moved it.  But
since the perfod he has suggested is a

little too tong, 1 have accepted
amendment. pied the otber
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MR. CHAIRMAN : | will now put
amendment No. 126, moved by Shri
Lobo Prabhu, to the vote of the House.

Amendment No. 16 was put and negatived

MR. CHAIRMAN : 1 will now put
amendment No. 185, moved by Shri
Narayana Rao and accepted by Govern-
ment, to the vote of the House. The
question is :

“Page 7, line 3,—

add at thd end, —

“and the period of such office, un-
less terminated carlier, shall be two
vears” Provided that a nominated direc-
tor shall be eligible for re-nomination.”
(185)

The motion was adopted

MR. CHAIRMAN : The question is :
“That clause 11, as amended, stand
part of the Bili”
The motion was adopted.

Clause 11, as amended, wus added to
the Bill.

Clause 12— (Disqua'ifications)

SHRI GEORGE FERNANDES : | beg
to move :
Page 7, line 17,—
for “Central™
(49)

substitute ‘‘appropriate”

SHRI MOHAMMAD ISMAIL :
to move :

I beg

Page 7,—
after line V1. insert -

‘“(e) is or is related to a money
lender, landlord, trader by profession.”
(80)

st ww saww (vt zfaw) ¢
g wFYem, AT A ETE wE ®m
fe 7= wgiRy, ¥ gq aTH B -
T WU H | A A fE—

“No person shall be a director,
who,—is or has been convicted of an
offence which, in the opinion of Cen-
tral Government, involves moral turpi-
tude.”

AGRAHAYANA 1i, 1890 (S4KA)
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9% ¥ 9 &7 (A & AN agi
qre g ¥ & —

‘“two directors nominated by the
appropriate Government, one of whom
shall be a person who has special
knowledge™ etc.

gl qT AIATgEafa gw A
FXFTT FY I&TAT Frar av ‘ufiprz qae-
#e' agi qu w@Ar sarer IfFd @ar
Faifed g at &1 Yar gFwT § Wi w7
qvaY agt oz fedY 7 #zr ot a1 fv fyA
AN Y oF AR F 2NN w7 7 W
¥ TT ®I® @ A1, FA AT WIS gay §
o IT FT FZT FY TR K T4 § |
eafad gw ara &) FE yAa1 ;fge fe
O AT F Fex A W AT JAT gER
¢ 1 U frefl aafew &) gaa wax wgw
TEE 7 EY AT IAY AT A T Hw A@)
arar g, AfeT 376 gT & avee guz
F A AT FTFTE I TR W
wfewiz agf wgar wfzd | ¥ fwed) safis
% faa® fed iy & ¥z goere 3
fedt 7 felt T 7 fregane fear @,
37 9T A€ I2-ge2 A9 wNw §, 4
sfes &1 T 9% TAIN A qrar ofe
ST FIRIT 987 FI § MY ¥5% goere
® SR 7 A ®1 wfewre 7Y ar
arfgin

0 w23 &1 a7 qAIH A R 0w W
TN FIT FIX AT Q1 AEdgw § o)
safe qwer mar 3, QX =mfes W ww #
Yot wr7, & fow w@T ) wgar wgar g
fr w8 a7 1 wfan fdds #7 |ow
Fgra ¥ 7 oA gu fow g & efes
! O F 3 ¢, I U e ¥ gy
# qpn wifga | 9 @ ¥ 1 @ F W
£T & o gTwT frant Afrdz s
Jaz w2 fY 8, a7 a7 won ¥ g &
YA A Q, W Ot F g g B
qU ufewre o
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it sgeAy e . aafa aRiE,
AN giisHz @ aga favaw & AT R
gefig & 5 Aol w@ed gad) JET AT
w3 & qrear g B A9 T aT AT 1T R
1% T3 THE FL

“is or is related to a money-lender,
landlord, trader by profession.™

& gt wrzar g 6 zA @a @ &)
Q¢ ¥ ot 7 faar arg 1 & geAtg wT@
2 f T sEA AT FIA

.

SHRI K. C. PANT : So far as Shri
Fernandes' amendment goes, it relates to
the point as to who should judge whether
the disqualification is attracted or not. No
one can say that anybody who is involved
in moral turpitude should be allowed to
stay. The only point is who should judge
whether the disqualification is attracted or
not.  He says that it should be the appro-
priate  Governmeant. But since  the
majority of the directors are to be appointed
by the Central Government or its associat-
ed bodies, we feel that this power should
be with the Central Government.

As far as his argument that some
parties which may be ruliog today in the
States may come and rule at the Centre,
is concerned, | may remind him that in a
democracy the reverse is also possible and
where they are ruling today the party that
is ruling at the Centre may rule tomorrow.
Therefore that cannot be an argument.

So far as Shri Ismail’s amendment gocs,
he sceks to lay down that a director who
is related to a money-lender, landlord or
trader should be disqualified. It is an
unusual restriction and, 1 would say, is an
unreasonable restriction which cannot be
accepted.

MR. CHAIRMAN ; 1 shall put the
amendments of Shri Pernandes and Shri
1smail together to the vote of the House.

Amendments Nos. 49 and 80 were put
and negatived.

MR. CHAIRMAN 1 The question fs :
“That clause 12 stand part of the

Bill.”
The motion was adopied.

Clanse 12 was added to the Blll.
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MR. CHAIRMAN : There are no
amendments to clauses 13, 14 and 15.  So.
1 put them to the vote of the House.

The question is :

“C'uases 13, 14 and

15 stand part of
the Bill.”

The motion was ad.pted.

Clauses 13, 14 and |5 were added to the
Bill. :

Clause 16— Directors of Board or
bers of a c ittee not to vote in
certain cases)

SHRI GFORGE FERNANDES : | beg
to move :

Page 9, —
after line 11, insert

“Provided further that such director
or member shall, within thirty days of
the date on which any matter in which
he has direct and indirect pecuniary or
other interest has come to his know-
ledge, cither give up his interest or
resign from the Board or the Com-
mittee.” (50)

JYTEAE HET, T A9 FATT 5
2 Y gaF aarar § :

“Every director or member of a
committee who has any direct or in-
direct pecuniary or other interest in
any matter coming up for considera-
tion at a meeting of the Board ora
commitiee shall,as soon as possible,
after the relevant facts or circumstances
have come to his knowledge, disclose
the nature of his interest at such
meeting and the disclosure so made
shall be recorded in the minutes of the
meeting of the Board or of the Com-
mittee, as the case may be, and no
such director or member shall there-
ufier take any part in any deliberation
or decision of the Board or committee
with respect to that matter nor shall
his presence at such tneeting be tuken
into account for the purpose of deter-
mining the quorum for the meeting
at the time of such deliberation or vot-
ing, and if he does vote. his vote shall
be void 1"
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™ FATT A g1 A sqaeqr oY @
f& Y A ggar FAA FT TG W
Igwr w¥g fasht Araer agi wzw & fodr
war 3 faad Iga feqaed @) at agq
# fremr @ & o @& qgX ag B @y
fe &1 3gF1 grarw & | AU gOEA g3
? fr 27 A1E Y guem ® faaer faol
faa=edY Y, ar agr qaAr WA &, TN
deardl § 394 g2 It Wfgy ar fag
g9 ¥ 3AFY sgfa femaedt @ 90 &
IT%Y gz ST Tifed o

MR. CHAIRMAN : That is exactly

the point. His action will be negatived
so far as the puarticular matter is con-
eerned.

AN sTNW: F A g7 wgm
fp gz Jrr, IQ A€ F sEANTr AT fey
30 fa7 & weaT ar 9 gear w9t qiT @
@ ¥ ar & fez SORAT § AT graww
AT 2 @) 3 Feqr & o 2z qiA, Ay
¥ g et 7 0 z2 1T AqifE Ereeex
F1 I ¥ A T Afen & faeqr a0
=gy 19 Q71 A2 A1 aqife fody o
Sy & a s A F}E AN wwAr Wqr
war famit qyr gFe 2 qAAT qare &
37 Nfen 7 gz ar QY 7 @ & WA
qIRAT |7 A%AT F AT aZ W v wT T
aram fe @ AU sRe & el u
AT EfF 3O N T O AN A 3w
dar wmA @mRar far @ W17 ow
AT ®1 ¥1E AEAT W1 WY A Wi
FAT TR IAW FH W WK
AT EI NA H FEAT W AW &
we @) e #¢ F1H &, Q¥ safeway
w ¥ avé ¥ 7w wfge faawr @
wreaitga & ara orE A wg foar o
# qwen g fe eTivET ® G
garrart & Ty Y efie ¥ A AQE
A GAIYT B ST A
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SHRI K. C. PANT : Sir, to presums
that anybody who is interested is neces-
sarily dishonest is not a fair proportion.
A person may have a very limited interest
in a very limited area and he may be
genuinely interested in  developing co-
operative movement. Just because he is
interested in one area, to debar him from
being a member of the Board is not fair.
That is far too restrictive. Already, we
have provided a declaration of interest in
matters as they come up.”

MR. CHAIRMAN: Now, [ put
amendment No. 50 to the vote of the
House.

Amendment No. 50 was put anl negatived.
MR. CHAIRMAN : Now, | put clause
16 to the vote of the House.
The question is :

“That clause 16 stand part of the
Bili**

The motion was adopted.
Clause 16 was aldded to the Bill.
Clause 17 was added to the Bill.

MR. CHAIRMAN :
Shinkie ..

Cluuse 18. Mr.

SHRI SHINKRE :
my amendment.

I am not moving

MR. CHAIRMAN : There is no other
amendment. | shall now put Clause 18 o
the vote of the House.

The question is :

“That Clause 18 stand part of the

Bill".

The motion was adopted.
Clause 18 was added to the Bill.

Clause 19— Business which the cor
poration may Transact )

MR. CHAIRMAN . There are some
amendments to this Clause.

Mr. Viswambharan ... He is moving his
amendments.

Mr. George Fernandes... He is moviag
his amendments.

Mr. Srecedharan and Mr. Narayau Rao
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(Mr. Chairman]

are not here. Mr. Lobo Prabhu...He is

moving.

Mr. Lakkappa’s amendments are the same
as Mr. Viswambaran's. Mr. Mahant Dig-
vijai Nath . He is moving his amendments.
Mr. Tyagi and Mr. Bibhuti Mishra are not
here.

SHRI P.
to move :

VISWAMBHARAN : | beg

Page 9, line 34,—-

for ‘five years" substitute ‘‘lcn years''.
(22)

Page 9, line 34,—

Sfor ‘“‘agriculturists’ substitute ‘‘persons
engaged in agricultural operations™.

(23)

Page 9, lines 36 and 37,—

for ‘‘or primary agricultural credit
societies for agricultural operations
or for"

substiture—

“primary agricultural credit societies

or other cooperative societies the ob-
jects  of which include agricultural
operations or for™ (24)

Page 10,—

after line 2,—=inseri—

“Provided the rates of interest charg-
ed on such loans and advances shall
not exceed six per cent. per anoum.™

(25)

SHRI GEORGE FERNANDES :
to move :
Page 10, line 33,—

Jor Central”™ substitute ‘“‘appropriate’’
(61)

1 beg

SHRI LOBO PRABHU: |
move :

Page 9, line 34,—

beg to

after “agriculturists™ insert—
“who are not members of Co-opera-
tive Societies™. (127)

SHRI MAHANT DIGVIJAl NATH :
I beg to @move :
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Page 9, line 34,—
for “‘agriculturists” substitute —
“cultivators and other persons so

encaged in ugricultural operations.”
(187)

Page 10,—

afier line 2, insert—

‘Provided that the rates of interests
charged on such loans shal! not be
more than five per cent. per annum.”
(188)

SHRI P. VISWAMBHARAN ; Clause

19(a) deals with granting of loans and ad-
vances. | want the period of loan 1o be
extended from five years 1o ten years, and
then the rate of interest has also to be
stipulated in this Bill itselfl because, as [
have said earlier, in the co-operative credit
system by the time it reaches the agricul-
turist, he is called upon to pay 9 to 10 per
cent. The maximum interest is paid by
the farmers whereas the industrialists are
getting crores and crores of rupees as loun
interest-free. The rate of interest has to
be provided in this Bill ; otherwise, when
these things are provided in the rules and
when the loans pass from the Corporation
to the primary society and then to the
agricuiturist, he may be compelied to pay
10 or 12 per cent as interest. So, my
amendment seeks to provide in this Bill
that the maximum interest that shall be
assessed on the agriculturist, on the loanee,
shall not exceed six per cent.

Another thing that | would like to
bring to the notice of the Minister is re-
garding grant of advances and loans for
operations allied to agriculture. In the
notes attached to this Bill it is stated that
the principal business of the Corporation
will be to grant loans and advances for
periods not exceeding five ycars for agricul-
tural and allied operations. |f this Clause
is passed as itis, I fear that, for allied
operations, the Corporation will not be able
to issue any loan or advance. The defini-
tion ‘agricultural operation’ includes ani-
mal husbandry, dairy farming, pisciculture
and poultry farming. 1 think, the idea of
the Government is to issue loans for these
purposes also. But when v.c read this
Clause, we find that it @ay ust bs passible
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for the Corporation to issue such loans for
these purposes. The Clause reads thus :

‘...the granting of loans and adva-
nces ..to  agriculturists,  agricultural
marketing societies, agricultural pro-
cessing societies. .......for agricultural
operations or for such other operations
connected therewith ..*"

What is
?

SHRI RANDHIR SINGH :
the defination of ‘agricultural operations’

SHRI P. VISWAMBHARAN : As 1
read out just now, ‘agricultural operation”
includes animal husbandry, dairy farming,
pisciculture and pouluy farming. My point
is this. The loan can be issued only to
agriculturists.  So, the loanee is agricul-
turist only. That word, ‘agriculturist’ is
not defined here.

Another thing, Sir. There arc some
cooperative societies which are enumerated
here. There are agricultural societies.
There are agricultural marketing socicties,
agricultural processing societies etc. But
non of these societies do any function re-
garding development of fisheries or dairy
development or poultry farming. There
are different sets of societies dealing with
these activities. So, if the intention of
this Government is rcally to help these
societies and persons engaged in these
functions also, then 1 think, the clause has

got to be amended. My amendment in
that respect says this :

For ‘or primary agricultural credit
societies for agricultural operations
or for’

substiture

‘primary agricultural credit societies
or other coopzrative societies the ob-
jects of whizh include agricultural
operation or for’

Also, in another amendment 1 said :

For ‘agriculturists’

Swhstitate ‘persons engaged in agricule
tural operations®.

By this, agriculturists and also others
who are doing allied operations may get
in. By the first amendment, the dairy
development societies, fisheries societies,
and poultry farming societics may also
come under this category. I hope that the
Minister would accept these amendments.
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&t W W ;. wYE A€ qrT qEY
w30 ¥ 7y wa Qg F wE wEA
Y &1 & aY aw mar g

SHR! LOBO PRABHU : | have a
small amendment. But it has a very large
consequence. I raised the point that this
Bill provides for a set up which is not
complimentary but supplantory, of coopera-
tion. The Minister accepted that in Assam
there are 10 areas where this corporation
will step in place of the cooperative orga-
nisation. It is a very serious implication
which has not yet been impressed on this
House. Apart from saying that my assess-
ment was right, tae Minister has not
given enough attention to this matter.

AN HON. MEMBER : Your amend-
ment fills a vacuum,

SHRI LOBO PRABHU : [t is not
filling a vacuum. This body is a new body
providing finance to cooperative organisa-
tion. My amendment as proposed here is
that any loan which this corporation ad-
vances should be restricted to those who
whe are not members of cooperative societ-
ies. This will make the proposal compli-
mentary and not supplementary. This will
not mean that this organisation will take
over members of the co-operative organisa-
tion. The importance of this is that even
today members of cooperative societies
borrow from money lenders. In fact there
is a regular practice that just before the
loun is due, an advance is muade by the
money lender for a month, the repayment
is made and then the money is rcturned to
the money lender at a high rate of interest.
Are we going to create another agency
which will do the same function of financ-
ing a fictitious repayment of the loan ? So,
that is my amendment, that those who ure
in the cooperative movemen! should not
get the loan. I had taken a very great
interest in cooperation and | was for 4
years the Secretary to Government of the
Cooperative Department | am very ser-
iously venturing to point out that under the
guise of this Bill we are starting 8 move-
ment to destroy and annihilate coopera-
tion.

The Minister has not perceived it. But
what can it be when there is more money
available inevitable at a lower rate of iate-
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[Shri Lobo Prabhu)

rest ; it may not be 5 per cent, but it will
be less than 834 per cent which is the pre-
sent rate because it is only one bank and
not two between the finunce available and
the member. Are we, therefore. going to
“end the co-operative movement, though
slowly ? 1 as one very much interested in
the co-operative movement would like the
Minister to consider this appect and agree-
at least to this amendment that loans from
this organisation will not be given to mem-
bers of co-cperative societies.

SHR1 RANDHIR SINGH : Whatis
the harm if the farmer gets loans fiom
difTerent agencies ?

SHRI K LAKKAPPA : jose—

MR. CHAIRMAN : His amendment

is similar to the one already moved.  But
he can speak.

SHRI K. LAKKAPPA
ment secks 1o substitute
of ‘S years™ It is a very reasonable pesiod.
The 1eal intention of Government is (o
protect the interest of the ryots who are
engaged in agriculture and who have to get
profit out the crops they raise.  The period
fixed under the Bill is noi cnoueh because
experience of agricultural operations shows
that certain crops such as covonut, areca-
nut, casuvarina and cashew need more  than
10 years before they are able (o yield. So
Government should concede to this reason-
able amendment and raise the period to
ten years, because this would give real
protection of financial assistance to the
poor classes, the ryots, who are the back-
bone of the country.

ot wgw fzfrawg a9 Fo EEvaA
ag ? fx za® O qfw @F 1 G99 @
Tar @ 97 WEr A, IAF) FFHT 10 IS
w7 faar st 1 @z gwra AY gafag @
¥ f& wra: frqrat &Y s wdy a2,
Y oY 7 aEF A awg § Wl W
813 ¥ w1 | gafan IgF) 9T A F
TATT 79 q17 &7 gHy fasar SiET

gaT qarwa ag d f oiweafeza
HY ATE 1T

My amend-
10 years' in place
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“cultivators and other persons so
engaged in agricultural operations”

w fmr qim ) uiiwesfaer & &)
fewraa agY frar 7a1 & 1 9wy fewraa
giar arfgn f5 3 A AN Tage fE
S

dtaa dMeT az @ fe g3 10 1€
zaf ofw & a1g

“Provided that the rates of interests
charged on such loans shall not be
more than five per cent per annum."

se faar I | waE Fw ag & afaw
% nEgT wie § feafae @ A
7382 ¥ 217 § AT W oNweafieEs
azrar &3 & faq &Y oz gfaar a1 =gd
# 3 & fan gg Ma fear s o @,
zgu #% arfee Mfex /df 21 gafag
wrr gwa qg & fE 3 gz § s q@
T agY =fgo

oft fagfe fasy o Sar o wRede §
awafa wgra : w19 g3 A9 faan

ot fagfa fas . & qz1 0 aifae
g ar | fedY wfiwT | g w2 Y A
M # g7 §% 7

guafa WAz, A 22 F graw
¥ A D) wuwde § e fw e
#§ ¥aw ug sgar wgar g f®
ggy ¥ AY gg wer @ & qAgw
< fearfaee & fafage AN fe fam &
a2y Y 1€ @ 99 A &) Ag Z@A
a< fzar o7 WY wuA gaR wdgdHz ¥
#1 fEENA ®Y g 9T TTIIHIT AT
arer ...

st wf st ;. @wiafa wRea,
oY 727 ¥ *0F 19 9T fawre ¥ @
¢ aafs amdta gzeq ¥y 22 9T 9T



293

o 7 fFYaY wisdzy o A1 @
&

qwmafe wiveg : it qraT goeT 9
&3 1 FIT 22 T Ay gw A I

SHRI K. C. PANT: Firstly, I would
like to tell my revered friend Mahantji that
in the Agricultural Refinance Corporation
also we have the same definition as in this
Bill. There loans have been advanced for
horticultural purposes- Therefore, in this
case also horticulture would be covered.

The second point was about the rate of
insterest. It wilt be for the Board of Di-
rectors to specify the rate of insterest on
loans depending upon the prevailing market
rate. We cannot tie them down to any
fixed rate.

The third point was about raising the
period from five to ten years. As | ex-
plained earlier, this provision is meant 1o
replace co-operative credit structure at
points where only short and medium term
1 oans are given and the maximum period
for them is five years. When you make it
ten years you go to the field of land mort-
gage banks. The total is the same. You
can want more to ten years and less to five
years. | do not think that is the intention
of any hon. Member. Therefore, we have
1o be very clear in our thinking about these
matters and we have to see how much we
can give for which purpose and then distri-
bute properly.

16.54 bry,
[Mr. Depaty-Speaker in the Chair)

For long term also there are agencies
for distributing credit. There are other
agencies designed to distribute short and
medium term loans. Here is an institution
replacing for some time other institutions
which distribute short and medium term
loans. Would it be proper for it to dis-
tribute long term loan and replace institu-
tions distributing long term loans, instead
of replacing institutions distributing short
and medium term loans 7 Therefore, ia
this Bill we canpot provide for long term
credit. It has to be short and medium
term and | think my bon. friends will agree
that short and medium term credit is also

State Agricultural AGRAHAYANA 11, 1890 (S4K

Credit Corps. Bill 294
very necessary. It is not us if there is
enough of it with the farmer todsy. That
is also necessiry and | am guite certain
they would not like to reduce that also.

Shri Viswambharan raised the point
what agriculturist means. The dictionary
meaning of agriculturist s a farmer or one
skilled in agriculture.  The clanificatory
definition that he has suggested does not
seem to be necessay.

He also raised some other doubts. 1
would like to tell him that his interpreta-
tion is not correct. Loans to poultry
farming and dairy farming will be covered
by agricultural processing societies. t

would refer him to the definitions of  agri-
cultural  processing society in clause 2
which s comprehensive Shri Randhir
Singh also referred him to that. Therefore,
that covers his point. R

Shri Lobo Prabhu said that loans

should not be given to directors of co-ope-
ritive societies. There 1re (wo points
which I would like to bring to his notice.
The first point is that agricultural credit
societies will not completely displice the
existing co-operative structure.

It will only replace it in these areas
where it is weuk. There may be areas
where the Central Co-operative banks are
strong. In these areas it is not our Inten-
tion to replacc them merely because we
have an agricultural credit society, Agdin
you have to build it up from the bottom.
There may be many occassions where we
have to disburse these loans to the existing
co-operative societies and through them to
the Members.

The second point is that this would be
discriminatory and it would be a violation
of Article 14 of the Constitution. That will
be so if you pick out only the memers of
the co-operative societies and say we will
not give them loans

MR. DEPUTY-SPEAKER : 1 shall
now put amendment No. 61 to the vote of
the House.

Amendmeni No. 61 was put ond negatived

MR. DEPUTY-SPEAKER : | shall
put all the other amendments to the vote
of the House.

Amendment Nos. 22 to 25,121, 187, and
188 were pust and negatived.
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MR. DEPUTY-SPEAKER : The ques-
tion is :
“That  clause 19 stand part of the
Bill.”

The motion was adopted.
Clause 19 was added 10 the Buil,

Clause 20— Borrowing by the
Corporation)

MR. DEPUTY-SPEAKER : I would
suggest onc thing.  We have devoted more
than double the time and in the Business
Advisory Committec all the parties were
present.  What I suggest is that the rest of
the amcndments excluding  Government
amendments (ogether may be put to the
vote of the House. | am prepared to give
you a few minutes finzlly.

SHR! GI.ORGE FERNANDES : What
about my amendment ?

MR. DEPUTY-SPEAKER : I cannot

allow any speech.

SHR1 GLORGE FERNANDES : | beg
to move ;
Page 11, line 11,—
Jor “Central™ substitute “appropriate”
(62)

MR. DEPUTY-SPFAKER : [ will now
put amendment No. 62 of Mr. Fernandes
to the vote of the House.

Amendmert No. 62 was put and pegatived

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That Clausc 20 stand part of the
Bill.”

The motion was adopted.
Clause 20 was added to the Bill.

MR. DEPUTY-SPEAKER :
not amendment to clause 21,
1 will put it to the vote of the House.
The question is :
“That clause 2! stand part of the
Bill",
The motion was adopted

There s

Clause 2} wus adided to the Bill.
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Clause 22...(Limits on borrowing ond
deposits)

SHR! GEORGE FERNANDES : | beg
to move :

Page 11, line 19, —

for “Central™ substitute “appropriate™
(63)

SHRI BIBHUT! MISHRA :
move .

1 beg to

Page 11, line 17,—
Sor “‘ten* substitute “twenty” (205)
Page 11, line 20,—
Jor
(206)

“fificen™ substitute  “twenty-five”

MR. DEPUTY-SPEAKER : | will
put these amendments to the vote of the
House.

Amendments Nos. 63, 208 and 206 were

put and negatived.

MR. DEPUTY-SPEAKER : Now the
question is :
“That clause 22 stand part of the
Bill.”

The motion was a opted.
Clause 22 was added to the Bill

MR. DEPUTY-SPEAKER : There are
no amendments to clauses 23 to 26.
I will put them tngether. The question
is .
“That clauses 23 to 26 stand part of
the Bill.”
The motion was adopted.

Clauses 23 to 26 were added 1o the Bill.

Clause 27— (Investment of surplus

Junds)

SHRI GEORGE FERNANDES : I beg
to move
Page 12, line 17,—
after “Bapk™ insert “or Co-operative
Bank" (64)

MR. DEPUTY-SPEAKER : 1 will
put this amendment to the vote of the
House.

Amendment No. 64 was pust and
negatived, .
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MR. DEPUTY SPEAKER :
tion is :
“That clause 27 stand part of the
Bill.”
The motion was adopted.

The ques-

Clause 27 was added to the Bill.

Clause 28-—(Recovery of moneys due to
the Corporation)
Amendment made :
Puage 12, Jine 30,—
Jor “the State™ substitute “‘that™. (82)
Shri K. C. Pant’

MR. DEPUTY SPEAKER : The ques-

tion is :

“That clause 28, as amended. stand
part of the Bill."”

The motion was adopted.

Clause X, as amended, was added to the
Bill.

17 hrs.

MR. DEPUTY-SPEAKER : The ques-
tion is :
““Thal clause 29 stand part of the
Bill.”
The motion was adopted.

Clause 29 was added 1o the Bill.
Clause 30 —(General Meetings,

SHRI GEORGE FERNANDES: |
move :

Page 14, line 8,—

Sor “Central” substitute “‘appropriate”

(65)

MR. DEPUTY SPEAKER : 1 shall
pnow put Shri Fernandes' amendment.
Amendment No. 65 was put and
negatived.

MR. DEPUTY-SPEAKER : The ques-

tion is :
“That clause 30 stand part of the
Bill.”
The motion was adopied.
Clause 30 was added te rie Bill.
Clanse 31 was added to the Bill.
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Clause 32 (Audit)

SHRI
move :

GEORGE FERNANDES: |

Page 14. line 31,
Jor “Central™ substitute
(66)
Page 15, line 27,
after “Government' insert

“On a representation
appropriate Government."

“‘appropriate”

the
(67)

from

MR. DEPUTY SPEAKER :
put Shri Fernandes’ amendments.

I shall

Amendments Nos. ¢6 and 67 were put and
negatived

MR. DEPUTY-SPEAKER :
tion fis :

“That clause 32 stand part of the
Bill.”

The motion was adopted.

The ques-

Clause 32 was added 1o the Bill.
Clause 33— (Returns)

SHRI GEORGE FERNANDES : |
move :
Page 15, line 37,—
Jor “Central” substitute “gppropriate'
(68)
Page 16, llne 3,—
add at the end—

“of the Central or State Government,
as the case may be.” (69)

MR. DEPUTY SPEAKER : [ shall
put Shri Fernandes' amendments to the
vote.

Amendments Nos. 68 and 69 were put

and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause 33 stand part of the
BilL.™

The motion was adopted.
Clause 33 was added 10 the Bill.
Clanses 34 1o 43 were added 10 the BUl.
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Clause 44 —(Reserve Bank to submit
report)

MR. DEPUTY-SPEAKER : There is
amendment No. 129 by Mr. Lobo Prabhu.
He is not here.

SHRI K. C. PANT: That is an
amendment which 1 shall be prepared to
accept.

MR. DEPUTY-SPEAKER :
not here.
to it.

But he is
If it is so vital, we have to see

SHRI K. C. PANT: It
amendment. It may or not be accepted,
but I shall just explain it. The clause
says that the Reserve Bank shall make an
review after five years. Shri Lobo Prabhu
says that it should be done earlier, after
three years. | am prepared to accept it

is a simple

MR. DEPUTY-SPEAKER : We will
give an assurance ; it has no meaning ; the
hon. Member is not here.

SHRI RANGA : Sir, if the Minister
is willing to accept it, what is the objec-
tion? If the House is willing, let the
Minister bring that amendment forward.

MR. DEPUTY-SPEAKER :
may usk permission to move.

Then you

SHRI RANGA : On behalf of Shri
Lobo Prabhu, 1 beg to move :

Page 18, line 27,

for “five™ substitute “three.” (129)
MR. DEPUTY-SPEAKER ; The ques-
tion is :
Page 18. line 27,
for “five” substitute “three.” (129)

The motion was adopted.

SHRI K. C. PANT 1 There Is a con-
sequential change now. If the house has
no objection, 1 shall move it. [ move :

Puge 18, line 30,

Sor “Bye” substiture “three.” (207)

MR, DEPUTY-SPEAKER 1
tion is ;

The ques-
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Page 18, line 30,
Jor “five substitute “three.”” (207)
The motion was adopted.
MR. DEPUTY-SPEAKER : Now, the

question is :

“That clause 44, as amended, stand
part of the Bill.”

The motion wus adopted.
Cluuse 44, as amended, was added to
the Bill.

Clause 45 was added to 1he Bill

Clause 46 — Power of the Central Government
10 make rules)

SHR! GEORGE FERNANDES : |
beg to move

Pags 19, line 3,—
for “'Central” substitute—
“appropriate’” (70)
Page 19, line 28,—
afrer “Parllament” inscre—
“or the State Legislature, as the case
may be” (71)
Page 19, line 32,—
after “*Houses” insers—

“or the State Legislature,
may be” (72)

Page 19, line 33 —

afier “‘Houses" insert—

as the case

“or the State Legislature, as the case
may be” (73)
SHRI K. C. PANT : [ move -

Page 19, lines 15 and 16,-—
for *‘States™ wherever it occurs,
subslitute—
“appropriate” (85)

MR. DEPUTY-SPEAKER : 1 will put
the Government amendment No. 85.

The question is :
Page 19, lines 15 and 16,—
for “States’ wherever it occurs,
substitute—
“appropriate” (85)
The motion was adapted,
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MR. DEPUTY-SPEAKER : 1 shall put
all the other amendments to vote.

Amendments Nos. 70 fo 13 were put and
negatived.

MR. DEPUTY-SPEAKER :
tion is :
“That clause 46, as amended, stand
part of the Bill’".
The motion was adopted.

The ques-

Clause 46, as amended, was added to the
Bill.

Claus#s 47 and 48 Ciause 1, The Schedule,
the Fnicting Formula and the !itle were
added to the Bill.

»ft 3%7 a7 ®Zarg : (IFHA) II-
eqe "RT, a7 & wgfa adf &

MR. DEPUTY-SPEAKER : The bell
is being rung. -—Now there is quorum.

SHRI K. C. PANT :

“That
(Interruptions)

1 beg to move :

*f! A FEAX  ITEq, WIEA,
JT sqqTT F1 AT & | AU FIAT 4g &
f zq gag g Nfer &t & ad) @
aFar | w7 93 (1) ®Y ey

“93(1) When a motion that a Bill be
taken into consideration has been carri-
ed and no amendment of the Bill is
made, the member in charge may at
once move that the Bill be passed.”

afwT "rq 93 (2) * AWerd :

“92(2) Wherc a Bill has undergone
amendments, the motion that the Bill as
amcnded be passed shall not be moved
on the some day on which the conside-
ration of the Bill is concluded, uniess
the Speaker allows the motion to be
madec.

Tgi a3 WA ARy A faw gea 3w
fear & 1 &NEwT N gIAd A Bf T
adi wrf &1 & qrad @iy geaT A of
e AT AT g 1 ag v v

“Where a Bill has undergone amend-
ments, th¢ motion that the Bill, as
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amended. be passed, is not generally
moved on the sume day on which the
consideration of the Bill has concluded.
An objection can be taken to the
motion being moved on the same day
on the ground that member would like
to study the Bill, as amended, and if
such an objection prevails, the motion
is brought forward on any future
date.”

A ag s ¢ fw oot agzg, A 6
aetal £ eftwr fvar & 1 gw fAo ew
faw 9T azq ® eufaq fEar g oY g8
%t &9 foT faar 13 | wdeer gz A qaar
fagg g 37 ®1 €& gag foar @y

SHRI SHEO NARAIN :
rule says it shall be according
of the Speaker.

W FTARN
I AT A1ZATE |

The same
to the will

& =Y fagw &

MR. DEPUTY-SPEAKER : | ugree
that so many clauses have been guillotined
and there was some justification, keeping
in view the time that has been consumed.
In case we postpone consideration at the
last stage, tomorrow if again speeches are
10 be opened up, 1t will take a long time.

ot A wTARW & gArAr wwar
¥ wiawii & gAifeas w1 @173 A8 320
g K N A% frgq & @ I21 1@r
gl & 9T fy7H N NI ¥ A
IH & A & g7 faA & A F feaAy
frawed) § ag wiT M G &

ZT AT HIT & 9D TN ¥ gw
N gre A N g 7 aaf A Ay
w3 A WA 1 §A 9T Sqrqr az8 N
are, ag & aff wgar . & Qv fad
fran &1 ara wxar qzar g faam Wy
F e wg |

MR. DEPUTY-SPEAKER : | agree
with you. The question whether to allow
such a motion or not is left to the discre-

tion of the Speaker. It is true that | have
put so many amendments (0 the clauses
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[Mr. Deputy-Speaker]

together and some amendments have been
accepted by the Government. So. | am
prepared to concede this demand, provided
that not mare than half an hour will be
taken tomorrow. Thiat must be clearly
understood. Because, we have taken two
much time today.

A AN FTAFAN
qE:d) 78T AMT |

A9 TR FY

SHRI K. C. PANT : | would only say
this that it is in response to the sentiments
of the various hon. Members opposite that
we have accepted various amendments, as
we have gone along. Also, it has not
materiaily changed the framework of the
Bill or its substance. although we have
tried w. herever possible, to accommodate
the sent ments expressed in the House. So,
Sir, since it is, within your authority to
allow the third reading to take place now,
I would submit...

SHRI VASUDEVAN NAIR (Peermade):
[ Why do you oppose the suggestion ?

ot wgrerw fag At (Raz) 0 T At
wgddz &Y Ay giwdz &Y 4 gmiR ar
gt fY G grfeT

SHRI K. C. PNT : 1t would be better,
in my view, to encourage the government
to be responsive to the amendments suggest-
ed by the opposition and one of the best
ways s to co-operate the government.
Every time that we accept an amendment,
if this rule is going to be applied that the
discussion should go over to the next day,
it will discourage the acceptance of amend-
ments, even when they arc reasonable.  So,
1 would appeal to my hon. friend, Shri
Fernandes, to be practical about it, because

it is an inevitable psychological conse-
quence
MR. DEPUTY-SPEAKER : As the

Minister has put it, it is in response to the
suggestions made in the specches from this
side of the House that government have
accommendated them by accepting some
amendments. Now, if the stand is taken
that because government have accepted
cortain amendments, so the third reading
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cannot take place today, it will discourag®
the government from accepting amendment$
in future. Of course, I know the rule h®
has quoted, But | would request him to
withdraw his objection so that we can dis-
pose of this Bill today. Government have
responsed to some points made by the
opposition during the debate and the
Minister has accepted so many amendments
at the last stage.

st W s W vz FR
ITAT THE) AT FG TAIREH) )
@ g

ft Tanit fag : avad & aig feara
*Y 17 F47T AR

SHRI RANGA : 1
appeal to my hon. friend, Shri Fernandes,
not o insist upon its objection because, as
the Minister in charge of the Bill has put
it in such a very clever and, at the same
time, pleasing way, then what would happen
is that in future no Minister would be will-
ing to accept even innocent and innocuous
amendments, when they are pressed for
time, lest they will be torced to postpone
consideration of the Bill.  Therefore, with-
out making it as a precedent, let the third
reading be taken up now and the Bill pass-
ed. [ would appeal t» Shri Fernandes not
to insist on his objeciion and allow the
Blito be passed toduy Le tus also co-
operate with the government.

would like to

st Fed-Rw 0 AF aY faaw &)
A & ATF qg3 @ ¥ frag &%
AEY qATqr, /LT F FATAT § 1 WA wEkRa
3 fwg #Y oFAIz fean, feg &) ad
frar, g3 937 A ¥ 1 "I Oy qra wY
A%< frar & A &9 &) foell ggd ara a1
AT WTE Y AFAI § 1 gafAC faaw w
AT T AT T | 59 A o1 gwg @<
a1z g Rar § 1 ww AT A ggh wigew
A | FF ag 8T 937 fHqT A ;HQT
21 e 9 AgW g P A% 1 ww
¥a7 woog faqz fradt €1 oezg e
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# g qOr 78 guly | w9 @7 & Far
¢t mrg g o 1 g@ W
I & Ag} feqr 91 g%ar ¢ g8 AR
fraw w1 qra 17 Ofwd

MR. DEPUTY-SPEAKER: Shri Fernan-
des has quoted from Mr. Shakdher’s book
in support of his contention. 1 have gone
through the rule again and, so far as the
rules are concerned, we would like to
adhere to them and to the established pro-
cedure. But, as Professor Ranga has
already stated and the Minister has explain-
ed, it is in response to the wishes of the
hon. Members of the opposition that
Government have accepted some amend-
ments.  That has to be borne in mind.
Now, if he is not willing to go on with the
item today, we will proceed 10 the next
tem.

SARI GEORGE FERNANDES : To-
morrow.
MR. DEPUTY-SPEAKER : All right.

We will go to the other item.

o}t Mg ga@ (aFraaia) o Iareger
7Azq, AU W oF sgFEar F1 &7 & | ¥
arad afax £ faad-faay av a1 g
A g T54Y F IATHTA § WF 21 gAY
TIA AT 98 A | 77 95 F T R
SN AT @ g @ o H e
A af g F A N ggA A qrAAr
qr AT A Y gAR waAN & gewc § 0 &
faas-feady ax aa1 g afsa, .,

MR. DEPUTY-SPEAKER : Better ad-
dress the Speaker. If there is any genuine

difficulty, it will be looked into and remov-
ed. But this is not the time to rise it.

17 16 hrs.

MOTION RE FINAL REPORT OF ROAD
TRANSPORT TAXATION ENQUIRY
COMMITTEE

MR. DEPUTY-SPEAKER : The House
will take up further consideration of the
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Report \M)
Report of the Road Transport Taxation
Enquiry Committee. | hour and 35 minutes
only are left for this. So, hon. Members
will be very brief. Shri Shri Chand
Goyal.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : 4 hours have been allotted for
this.

MR. DEPUTY-SPEAKER :
take 10 minutes.

You may

SHRI SHR1 CHAND GOYAL : Sir,
the Keskar Committee submitied its reports
in three instalments—the first in September,
1966, another one in June, 1967 and the
final report in November, 1967,

ot wf wwar (=reav) o fgedy ®
afay, arfs ga s aaw 7

ot sty gw ;& groeY Qi @
q'fF g5 dvae mifsara gy § fe )
¥y, ferdy § avwar g dawc amgw
F gegerar ¥ qzw afcagd & faafed &
@t FAA gHTT g oY I§A AT fod
o #Y,.,

st Tt fag (Dzaw) ;. garsae
qE1Z, I A KW AL & 1 AT fwgrar
w1 7qqr I AT 97 AT TR AIT-AT
TG FT ga79 I51 6T fwara oY A
Y qt ; ax yafs qxy F W F w=4 i
DL & W w qwa I
Tmgar g ;

MR. DEPUTY-SPEAKER :
is being rung.

The bell

Now there is quorum. The hon. Mem-
ber may continue his speech.

SHKI SHRI CHAND GOYAL : 8ir, 1
was submittiog that the Report of the Road
Transport Taxation Enquiry Commitiee
which has been given in three instalments
by the Keskar Committee has unanimouly
recommended, and it has come to an obvi-
ous conclusion, that the road transport
industry bas ceased 10 be a profitable ioe
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[Shri Shri Chand Goel]

dustry, the burden of taxation has reached
a saturation point and it has gone. to such
an extent, that it has started serving as a
disincentive to the industry.

The series of reports, starting from the
year 1950, have been pouring in from time
to time. But the Government has not
tried to implement the recommendations of
these various Committees 1 would like to
ask the hon. Minister as to what is the
good in appointing these Committee from
time to time and spending fakhs of rupees
on them. There are so many members of
the Committee and the Committee has been
touring throughout the country. A lot of
money has been spent on these Committees.
Unless the Government has a mind to im-
plement at least 20 per cent of what has
been recommended, i do not think the
appoiniment of these Committees  will
serve any useful purpose

Sir, you will agree with me that the
road transport industry is snffering from
handicaps and impediments. A< vou know.
the most of the people who come either
from the middle-class or the lower-class,
and who own a truck or two each, are not
rich enough to purchase their own vehicle
and, | must say, a vehicle which in 1936
used to cost Rs. 2700 now costs, a Merced-
es truck, Rs. 45000 and a  Leyland truck
costs about Rs. 60.000.

That is the variation
thesc vehicles, If we take into considera-
tion the increase in the price of petrol, if
we take into consideration the rising prices
of tyres and tubes and other spare parts,
we will come to the obvious conclusion
that the poor transporter has to depend
either on a rich financier or on some cor-
porate body. Then, his Jifficulty increases
when he wants to take a trip, say, from
Deihi to Calcutta ; according to the report,
he has to come across 70 to 80 check-posts
and the amounts of oztroi duties or illegal
gratification that he has to pay at various
check-posts, according to this report, coms
to Rs. 77. If for one trip from Delhi to
Calcutta he has to pay that much, if he is
subjected to the laws of various States,
if he is subjected to the taxation of various
States, then he has feeling that he is not
passing in one country but is passing
through so many countries. A friend of
mine who had been to QGermany and who

in the prices of
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was a Congress Minister in Himachal Pra-
desh, was telling me yesterday that, when
he toured Germany, he found that from
one end to another one could easily pass
as if it was one country and that there was
absolutely no difficulty there. But see the
difficulty to which a poor transporter is being
subjected here ; this is a genuine difficulty.
This has, in fact, been recommended in the
various reports , our Transport Minister,
Prof. V K.R.V. Rao, when he spoke in the
Convention of Road Transport, himself
had asked all the States that they should
not subject this transport to further taxa-
tion till the report was finally submitted
and the Government framed some decided
and dcfinite policy on that. But what has
happened ?  Has any of these States paid
any heed to the recommendations or to the
speech of the hon  Minister ? What has
happened ?  After the submission of the
final report, the Andhra Pradesh Govern-
ment has incrcased these taxes on the
vehicles, and so has Punjub. They have
increased from 25 per cent to 35 per cent.
And | understand that even the Delhi
Administration is thinking of imposing
further taxes on this. So, what has happen-
ed to these recommendations or to the
wishes of the hon. Transport Minister ? |
feel that, when the Ministers make certain
recommendations and statements, they are
not very sincere about them ; otherwise,
these Central Cabinet Ministers ought to
have made a beginning with the Central
Government rather than admonishing or
advising the State Governments to desist
from putting further taxation ; they should
have started with their own Government.
The Transport Minister himself has come
to the conclusion that these taxes have
reached the saturation point and this has
started serving as a disincentive ; he him-
sell has recommended that the industry
needs substantlal relief ; he has also recom-
mended that the burden of taxation must
be lightened.

MR. DEPUTY-SPEAKER : The hon.
Member may please resume his seat and he
may speak on the next occasion. We have
another subject now on the Agenda.
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17.31 brs,
HALF AN HOUR DISCUSSION
Income.Tax Officers Examination

SHRI SHRI CHAND GOYAL (Chandi-
garh) :  Sir, | wish to draw the attention
of the hon. Minister to a very very
imporiant issue, that is, with regard to
the recruitment of income-tax officers.

Sir, it was in the year 1965 that the
department advertised for 200 posts and
decided to hold a certain examination to fill
up those posts. What has actually taken
place ? In 1966 an examination actually
took place, in which 38,000 candidates took
part.  Sir, it was on the 25th March, 1968
that the results seem to have been declared.
The successful candidates who have been
selected, f.e., 199 candidates, have been
furnished with a cyclostyled note which
says ¢ ‘You are being selected : or you are
likely to be selected’. But on that, Sur,
the lines which indicated that the results
had been declared on the 25th of March
1968, have been deleted. That indicates,

that the department later on changed its
mind and did not want to say that the
results had been declared on the 25th of
Merch, 1968.
17.32 hrs.

(Shri Vasudevan Nair in the Chair)

The interviews were completed in the

month of October, 1968. And now wec
learn that 199 candidates have actually been
selected. But what has happened in the
selection is a sad story. Even those who
were among the first ten in the written
papers have been ignored. They have not
been recruited. They have not been taken.
But on the other hand these who were at
the lowest rung of the ladder have been
selected. In preference to the gazetted
officers who have been holding gazetted
posts for years together, ordinary clerks,
ordinary assistants, from various depart-
ments the representatives of which were on
the interview board, have been selected.
The Public Service Commission had Mr.
Kidwai as its representative on the Selec-
tion Committee. Mr. Mutto, who is the
Joint Secretary in the Ministry of Finance
was also on the interview board. There
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was another person by name Mr. Raj S:ngh
and yet another Mr. Ruajin. They consti-
tuted the interview board. And what have
they done ? Thev have done something
which mukes strange history. | hive never
came across such a naked play of nepotism
before. A few officers come  together and
decide to take people from tieir own
departmenis and ignoie candidates who
have come there nn merit.

I know, both the Ministers e honest
people.  But they seem to have been duped
by the Department in this matier.  Full
facts have not been brought to the.r notice
Otherwise, I am doubtful if the two hon.
Ministers would have ever agreed to the
scheme adopied for selection of Income-
tax  oflizers in which the marks secured
by the candidates in the written papers
have not been taken into consideration, on
the plea thit the examination was held
only to screen the candidates.  How s it
that the result of the interview alone has
counted for selection in this examination.
I charge this Government with a very
serious allegation that merit has been
ignored It is our duty 10 se¢ that experi-
enced and capable people come as income-
tax ollicers to the department, people who
can dehiver the goods, people who can  per-
form their job efficiently and well.  Sir,
reply to one of today's Starred Questions,
Government have informed that a big
amount is in arrears. Rs. 374.2 crores is
the amount, which is now in arrears. This
amount is not being realised because you
recruit income-tax officers not on merit but
on considerations other than merit ; nepo-
tism has been playing a great pact in their
selection.

May [ also ask why only 199 people
are being recruited and not 200 which hud
been advertised. Not even a waiting list
is prepared, even though it is quite possi-
ble that some out of those who are
selected, may not choose to serve the
department and some who join may later
on decide not to continuc in the depurt-
ment ? No arrangeineat has been made
for such contingencies.

1 understand there arc at present 450
vacancies for 1ITO's  Considering the huge
amount of arrears to be recovered, of about
Rs. 400 crores, do we not require the
services of 450 more income-tax officers ?
Now what is being said is that they will
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hold another examination for recruitment.
But let us not forget as to what happened
in this case ? The posts were advertised
in 1965. Thc appointments are being
made at the end of 1968. So it has al-
ready taken 3 years. Will it not take
another 3 years to fill up these new 450
posts which have fallen vacant. Are
Government not scrious about effecting
recovery of arrears of income-tax ? Are

we not interested in recruiting honest
people ie,, men of iniegrity ? Sir, you
are aware that in the 1AS examinations

and in the provincial civil service exami-
nations, in the Audit and Accounts exami-
nation and in all other important exami-
nations, it is the written papers and the
interview taken together which finally
determine the merit of the candidates. But
what has happened in the selection of
1.T.O.'s? The score of the candidates
in the written papers is being ignored
completely.

1 know a little about the provincial
civil service examinations, specially the
provin-ial judicial service examinations.

There is no interview in judicial service
at all and the score of the candidates in
the written papers alone is tiken into
account. This is why we are able to recruit
people of merit without any shadow of
nepotism through these examinations. But
what is happening herc beats all sense.
With the same ulterior motive only 200
vacancies are being filled up, when there
are 650 vacancies.

May 1 tell the hon. Minister that in
order to accommodate the people of those
departments whose officers constituted the
interview board have been taken. It is
rather strunge that the number of people
who were to be invited for interview was
originally 830 but subsequently was in-
creased 10 937, because the candidates in
whom the Members of the Board were in-
terested did not figure in the original list
of 830. And this is why the number was
increased to 970. [ am sure the Minister
will take note of this serious allegation
which I have made with all sense of
responsibility.

1 am very much pained and grieved at
this type of treatment where nepotism has

played discriminatory major part in the
sclection to posts of importance aand res-
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ponsibility. 1 am sure he will remedy
this mistake that has been done and candi-
dates will be chosen on the basis of their
performance in the written papers and in
the interview. The matter cannot be left
to the discretion of a few persons. For-
merly, the members of the Public Service
Commission used to be men of eminence,
men of undoubted integrity and of high
calibre. Now we do not have that type of
people. As my hon. friend Shri Fernandes
was just saying, that a few members just
come together and distribute posts. This is
rather serious.

This is « serions warning, for | am
sure the hon. Minister, the good man that
he is, and also understands the points in-
volved in this, will never allow this naked
dance of ncpotism in his department and
will recruit officers only on the basis of
their performance in written papers to-
gether with their performance in the inter-
view, and not leave it 1o the discretion of
a few officers who are not behaving pro-
perly, specially in this case when they have
not done so.

Some hon. Members rose —

MR. CHAIRMAN : | am told by the
Deputy- Speaker that now the procedure
laid down is that after the Minister replies
the hon. members will be allowed to ask
questions then the Minister will
reply.

and

AN HON. MEMBER :
changed it the next day.

The Speaker

MR. CHAIRMAN : It
House and the Minister.

is left to the

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI1
K. C. PANT): | am in your hands
entirely.

st wof sEAOw (v zfaw) -
qrafr FEeT, AT oo §) A N
v qed, At W{ITT aE ¥ ow 919
JATT R &

MR. CHAIRMAN : Al
Fernandes.

right  Shri
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o W s (T cfua)
ey wElza, ME-AAAEIE $ T
2, ag JusT UF AgAr & gt ar e
WY drg wdY At @Y awar &, Faad wri-
NAATETE A HIAT A | T G9Y N 4R
faarerta &, 39 v & Y ngza § oI
g7 qgar rzar § AR wngar g oA
AEIZT AR AT FT @91 I

¥ qgAT gET a3 @ R @g o
fzarazr, 1966 & g€ w7 na frawaw,
1965 &, it A A g1 IF & ¥ FAAT
qrzAT & % godtoude do ¥ @19F 917
qdere) & AT 3d AN agr gF AN
w1 wied qifg aql  agd) fear ¢ wga w0
JuT I g AR T g fH—

“the result has been communicated
by the UPSC for further necessary
action by the Government. It has not
becn published.”

# qAar FrzAr g fF o9 I\ &y

aferer 74t 7Y fwar ?

RU—FAT A9 39 frgee ® TS
qfsae F77 ?

AgT - Fawar a1 g g {200
T ¥ § uF qug #1  Jw fe-qAqT
arfersr g% @Y | ®)9 § age ¥ q¢ 99 fie-
AT & I T 4, T THT AR
T A FY AT AGEAT §Y Wi d 7

syt Uar aFarar agm @ te 199
A A A Ay g g, AT waw A
3T & AW aF ®9 9 AN A7 77OV
TN AT A T AT W wgoar
fr—

“The remaining 199 posts will be
filled up as soon as the medical exami-
nation and other necessary formalities
are carried out.”

%t naed fergw & & fw fore
1909 gl Y wrg wré-wehrararz W -
TR S WO wA X, ¥ ot aw wh
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aff § 1 mastar & MEw qge { va-
forqa &1 a foar &, aar w7 go dte
o o & aNAT W wnfgrFT & 9w
200 FEY 9T I AT HT A wIAX
for3iA fafanifedY a ma fvar &

qraat —aaT goEr gq e A
izt F@A A F1g gIFET & Av war e
qifvariiz & @MA 39 F JRT 47
IO

o} forresy w1 (AyaHY) : awafy
wgzy, 5@ qder & J@ wigfqar gt §
ot fagaq o€ §—37 &1 gfee § @
gu #ar ;T ewEy AYq-Fw & fair A
X Az &0 AfF qrgn @) @F fe
g dm B &A wiwAr gd R, wai
FNfeen @, wE-wAtna feg fefyav @
st wfrsg ¥ gq ag Y ;A fude 7
gr?

FAX—1966 & 9Y &ez gur R 9w &
g Faty, I9 K FATF XK
qaAr Stzar g Ak Az fyed e
DA Aqa gafea A §1 & yAm
arear g fs w39 et o1 ek
e ¥ awmfa  w@Ea, 99
197 & fr qsdfrer & ok oleifaen
ez am Qv &, va for war wYE TR
fagw 97 ¥ wsdfeza dvz &1 o woR
qEi |

Agt—aarafs q3ky, a9 AAA §
qle $AIT ¥ AT fggeaa & 200 §
300 FOT &7 ®1 %8 LAA7 a1 §, I
) A & 99 T IR A7 39 FHTo
# AT | H T A0 g7 fawdw Ay §
®7 7 WG, ¢%q AYA w7 fawfaa wd
FaEIY, Wfed e feva
aRT @arfa®  ArAAr g1 ww Ay &
e wrgar § fe sar ook ez & gy
agaafrg T A J g g ar
w1t & o ¢ 1| avew  wfww § fea)
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[ fera=ez W]

FF A DA & aWS & 9F A90
Fezxaa & a1 2, g Ay feardy faaai
¥R aw & A & @ & gAr
AGATA FFT A% GAT F 7 W
TG WIFAT F7 Y qAT JEQ 2 F1AT B
ca M g afgg &1 $1E a9 a7
IA GEKIN T AT & a1 AL —ad AU
qaTT 1

ot T fag  (Ngasw) : Fadq
wdza, aftE &1 A AT FeEs-gEiE
oY graazr wgfard & seHY agT ow-
T 774 ¥ 1 39 W A B0 WL H1q-
ZAY o7 qqq ATAY q § AV qgrAY A @
& afea faady s afads & Weg
THaiag ), Mo To WHo A, Wrgo o
qo, Ao UKo THo FI, 3T §I # I
HEANT Al F %%, 91 afeqw el J
93 2, afgar gz 9gaq &, fag wa § WX
ag) AT §F &1 AATHAET FIQ §, q@fEw
W 2T # 80 Hrady ga Awr ot qqd §)
W Y A dvee afrw 1 aga w19
garg 3 —& wraar Argar g fw w200
arefaal & avas afag st &« T%70-
3ug & fwas ovr fag 73 &)

o wo ®ro Wit (7 faeelt) : wa
-9 9 TF G 2 |

shomdie fag : g7 a1 A A
Amar—ag gad ama g fE g aifo
UHo THo A fawa 74 1 & mAar srgM
v @A s ofam §, wI-aede
forgly sraw-afag & -fFad q@e
g7

Qi g ot wfafaw w
fadwma M-I Lo fo T@o &lo FIA
g sarsa 4 AR @ @ e
g Rt E e M A e I ®
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qIT qrzI-A1gT A a1 IRy H wig, 99
§ 2317 ¥ A AHA193 § JA AT AN
qaw &, 37 M zAafEd g4 & fag w1
qEET YR FIAT g7 § v AgN 7
gz A% FTAT AMEF A1 a4l P WA
FT qr 78 T AR 47 g F{O?

Nl qA—9F W \/IT FT
gretey 1% ¥ 1@ frar « afEd go Ao
ogo o H W 80 7T mizAY, W
FNGA F FFAT gl 1 & Argfzaw
2T dFAIz & T Tfgq 1 ITF A9
W1 39157 AMeqT a3 *fw, IT H AN
g grzar daa atg o wxF-ammEs @
g1 3 PRew & F1% maade 1 wfad
araff 2t gacadi Ay ami AN B 7
3Iq ¥ gfxwa N Wi, qwag Y w17,
feara fY md, AwgT W wF, A 20T
H AT & F19 FT A AT q1Z7T AW
q1g, TEqAa ar zrzr fawar ¥ fes-
T A W, Y AT FTFAIS T 99 F
Tsy oq1g |

SHR1 BEDABRATA BARUA (Kaliao-
bar) : 1 think the Minister will agree with
mo that the greatest care should be taken
in the selection of candidates for the posts
of income-tax officers not eonly from the
national point of view but also because of
the very high requirement of honesty and
probity in this case than is usually the case
with other services. That is why I want
to know why all the care that is usually
taken in the selection of the officers for the
civil administrative services does not appear
to have been taken in the selection of
Income-tax officers. From the answers
given, in the whole selection, it appears that
a lot of officers must have had influence. |
do not know whether it was a fact, but the
point is that the number of people who
appeared in the examination and had got
the highest marks were not selected. This
is a very serious situation. In the admini-
strative services, one can say one needs
personality which is tested at the interview.
But for income-iax oificers, one nced not



317 Income Tox officers AGRAHAYANA 11, 1890 (SAXA) Exam (H.A.H.Dis)

have personality. What is necessary is
honesty. I we have gone by the results
at the examination, we would not have
selected the people in a very bad way.
Afier all, an income-tax officer need not
dominate other people, or, he need not
throw his weight about in any case. There-
fore, may I know if it is not possible now
or in the future to lay down a condition
that results in the examination should be
given greuter weight, because the require-
ments are that only merit should be there,
and so. merit should be the consideration,
and therefore, why greater care is not
taken in this regurd ?

Thea, regarding the assessment of the
requirements, how can the requirments
remain for months and years the same ?
Because the Bhoothalingam Committee and
other committses which went into the
requirements have made major recomenda-
tions, and the requirements would have
radically chadged. and so, how do the
requirements remain the sume ?

s gFW wr wgA™ (IIHT) : gAT-
qfr gaiza, 1 miTw % faed) faa w3
&Y 21 sAAr Avar wram F A g QA
ekl # qACT £T AT

MR. CHAIRMAN : The hon. Member
knows the rules of the House. Mr. Pant.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : Sir, 1 have listened to the gques-
tions as well as the speech of my hon. and
respected friend, Shri Goyal, | can only
say that it would have been better if before
casting and aspersions they had had the
patience to heur all the facts, because if
they had heard all the facts, 1 think there
would have been no room for casting any
aspersions, particularly on a body like the
UPSC.

Let me given the House the facts. It
has been said that there are arrears of
income-tax and they ought to be collected
quickly. We are al' agreed on that, and
it was because of these arrears of assess-
ment as well as arrears in the recovery of
tuaxes that the revenue department created
in 1964 and 1965, 553 posts of income-tax
officers out of which 353 were in Class i1,
and the cadre s likely to increase still

ug

further in future. This has met Shri Bed-
abrata Barua’s point.

In view of the large-scale expansion it
became necessary to bring in new blood by
resorting to direct recruitment, especially
as large additional requirements could not
be met by promotion immediately. Now,
according to the recruitment rules regBat-
ing the method of recruitment to the
income-tax officers service, Class Il, the
normal method of recruitment is by pro-
motion of qualified inspectors. However,
ad hoc recruitment by the selection through
the UPSC may be made if, in the opinion
of the Central Board of Direct Taxes,
there is need for such recruitment. In terms
of this provision, and in the contingency
that had arisen, due to the rapid and
considerable expansion of the service, it
was decided to resort (o direct recruitment
of 200 income-tax officers, Class 11, from
the opcn market. This decision was approved
by the Government. Now, the UPSC was
chtrusted with this work.

If fair recruitment is wanted and if, as
Mr. Buarua suggests, we hiave to recruit men
of probity and honesty, | do not know
what other institution there is in this
country better suited for this purpose than
the UPSC. If he can suggest any, | am
open to that. It is n the interest of
getting honest and fair selection that this
matter was referred to the UPSC.

st wfy gam (Arema) - 375 &0%
&7qr A A agA s T 7 § & yrAa
Frzar 2 fr 3 & FAo frad AAaY & g
fasrr W@ &

SHRI K. C. PANT : | am not yleld-
ing. This is a serious matter and it should
be listened to seriously.

The UPSC advertised for recruitment
in October, 1965. The point has been
raised why it has iaken so long. [t is well
taken and needs explanation. The closing
date of receipt of applications was 6th
December, 1965. Conditions of cligibility
have been given. | do not need to repeat
them. When the usual requisition in the
prescribed form was forwarded (o the
UPSC by Government, they pointed out
that as a large oumber of condidates would
apply, it would be necessary to devise ug
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effective method of screening the candidates
for the purpose of calling them for inter-
view. The Commission accordingly decided
that there should be a written test, only
qualifylng in nature, for screening the
applicants. Only those who secured marks
above 4 minimum prescribed by the UPSC
were to be called for interview. It has
been specifically mentioned in the notifica-
tion of the UPSC duted 23rd October, 1965,
published in the newspapers that,

“The test, details of which are
enclosed, will be qualifying in nature,
the qualifying standard being such as
the Commission may decide at their
discretion. The test will operatc as an
aid to screen candidates for interview".

It was for the Commission to decide the
precise method of recruitment. They decided
to make the selection of suitable candidates
through this method.  They select candi-
dates for Government jobs and they have
been following similar methods in other
similar cases, including the special recruit-
ment for 1AS. In doing so, there has been
no deviation from the practice of the UPSC
in the matter of recruitment by open
selection, where written test is considered

necessary as an aid to selection. The
written test included only 3 papers : One
in General Knowledge, one in General

English and one in Arithmetic or Law or

Accountancy. The test was originally
scheduled for June. 1966.
Now we come to the reasons for

delay. An upper division clerk working
in Andhra Pradesh Government was refused
permission by the UPSC to take the
written test presumably on the ground that
he, was not holding any post in u responsi-
ble capacity as prescribed. He filed a
writ in the Court at Hyderabad agaiast the
rejection of his candidature.  An interim
order was passed by the High Court direct-
ing that the petitioner be allowed to appear
for the examination, but the result be with-
held pending the disposal of the writ peti-
tion. Subscquent to this direction of the
court, the UPSC decided to admit all those
who had applied, provided they fulfilled
the prescribed educational qualifications
and their applications were otherwise in
order. This necessarily meant postpone-
ment of the date of the examination as
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originally planned. The examination was
actually held on 27th and 28th December,
1966.

The revised decision of the UPSC again
created difficulties in the sense that it pro-
voked resentment of those people who had
not applied under the impression that they
did not fulfil the prescribed qualifications.
Two such persons alleged that the subse-
quent relaxation of the condition by the
UPSC, without giving them an opportunity
to apply, was discriminatory and they filed
writs in the Delhi and Calcutta High
Courts. The Calcutta High Court issued
an injunction in December, 1966 restrain-
ing the UPSC from publishing the results
of the examination until further orders.

On the 19th Jannary 1968 the Court
removed the injunction and allowed the
respondents to bring out the results and
fill up the posts, provided one post was
kept vacant in case the petitioner succeeded

in the writ. Accordingly, the UPSC re-
leased the result of the written test on the
21st March 1968. 1 want Shri Goyal to
noie that.

18.00 hrs.

The UPSC had considered 25,591 appli-
cations and permitted 23,357 candidates
to the written test ; but only 15834 app'i-
cants actually appeared at the test and only
978 qualified for interview. The interview
started in May 1968 and continued until
September 1968. The final result was com-
municated by the UPSC on the 2nd Novem-
ber 1968, recommending the names of 199
candidates for appointment uas Income-tax
Officers (Class 11). The name of one more
candidate w'll be recommended later by the
UPSC with due regard to the final orders
that may be passed by the High Court of
Calcutta on the writ petition referred to
above.

Now, the written test in this case is
only a qualifying test—I[ have said that
carlier and | would repeat that—and is
designed only to screen the candidates. If
we were to have an IAS type of examina-
tion for 25,591 candidates who had applied
and paid fees, it would be a colossal task
involving considerable expenditure and
organisation of manpower to ensure the
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uniform evaluation of standards for such a
large number of candidates. And even
then, 1 do not know if Shri Jha's criterion
of objectivity would be met. Also, many
more papers would have to be prescribed
in various subjects, The UPSC has con-
firmed that whenever ad hoc recruitment is
required—for instance, special recruitment
for IAS—the Commission had followed
this method where the qualifying written
test was only a screening test and had selec-
ted candidates finally and solely on the
basis of the performance of the candidates
in the interview. The interview board
consisted of four members and was presid-
ed over by a member of the UPSC and in-
cluded only one member of the Central
Board of Direct Taxes, as representative of
the Ministry of Finance. 1 have the names
of the other members. Two members were
retired officers of the Government who
were not directly connected with any Minis-
try at the time of the interview.

SHk! JYOTIRMOY BASU (Diamond
Harbour) :  Were they previously connect-
ed with the Ministry of Finance ?

SHRI K. C. PANT: One member
was Shri V. N. Rajan, a retired ICS officer.
1 do not know which Ministry he last
scrved but, being an ICS officer, he must
have served in many Ministries during his
career. | am not so suspiclous as to look
into all their past history of services... ...
(Interruptions). No, 1 am not ylelding.
This is a serious enough question without
having Shri Basu jumping on it midway.
Perhaps, he has not been following the
discussion. I do not mind his interruptions
but not when a serious subject Is being
discussed.

The Board thus constituted interviewed
all the candidates called for interview and
presented themselves for the same. It is
understood that the average interview took
20 to 30 minutes and a careful assessment
of the candldates was made. Therefore, it
{s not correct to say that some candidates
have been selected who never appeared for
the interview. It is somewhat embarrassing
even to discuss that nepotism and favourit-
{sm played any part at all in the selections
which were conducted by the UPSC.

Regarding the number of posts vacant
and the number of posts that bhave been
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filled up as a resnlt of the examination, It
may be mentioned that, as pointed out
carlier, only 200 posts have been filled up
by diract recruitment from the open mar-
ket. The other posts in the cadre of In-
come-tax Officers (Class 1) are being filled
up by promotion, which is the normal
method of recruitment, as and when vacanc-
ies arise.

MR. CHAIRMAN : May I know from
the hon. Minister whether it is a practice
that when such recruitments are made apnrt
from the representative of the concerned
department and the UPSC members other
outsiders are also associated with it ?

SHRI K. C. PANT : 1| think, thatis
the usual practice. The presiding officer
is a member of the UPSC.

SHRI JYOTIRMOY BASU: He has
failed to impress us.

SHRI RANDHIR SINGH; He has
impressed us.

SHRI JYOTIRMOY BASU: Keop

your impression to yourself.

SHRI K. C. PANT :
do not impress Shri Basu.

1 am safe if |

Then, the point was raised as to when
will the result be announced and when they
will be appointed and so on. I think, Shri
George Fernandes raised that point. As [
said, the UPSC has intimated 199 names
and the declaration of the list and their
posting is awaiting the verification by the
police as well as their medical examination.
The declaration and the posting will be
done within a month or two.

off oot sTAshe : AT weA Wy Ay
IJAT A | IFNY  fEq w19 )

SHRI K. C. PANT 1 I think, thas
more or less covers the whole thing. The
only thing that 1 would like to say at the
end is that the UPSC is a body for which
this House, I think, should at least strive
to create a sense of rpspect in the whole
country.
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oft aot AW - g @Y famare @
A% afy, FTR famang B

= AN WY FTFW : AW TZ &
fw frad gfaal & fag &< s T@T
afxa & wrg 9T fesdar fFad §

SHRI K. C. PANT: The point to
consider is that the UPSC 1s a body set up
by the Constitution and it is like the Sup-
reme Court. We presume that it acts
impartially and it selects officers for the
1AS, IFS and for all high positions in
Government. You know, Sir, that in the
Constitution there are certain provisions
which ensure that the UPSC does remain
impartial. For instance, the expenses of
the UPSC under article 322 are charged to
the consolidated Fund of India. They are
not debated here ; they are charged as a
voted part of the Budget. Then the mem-
bers of the UPSC are not eligible for
Government employmeat so that they are
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independent. Their independence is secure.
Therefore it is an institution for which this
House should inculcate respect in the
country and it is our duty to see that at
least some of these crucial, critical, im-
portant institutions survive in this country.
I think that without this institution we also
cannot function. We have to have a UPSC
which does all these things.

As 1 have just now told you, this
was a case of ad hoc selections. This pro-
cedure was settled by the UPSC. The
whole selection was done by the UPSC.
Certain difficulties were created that led to
delays but it is very wrong, I think, to
ascribe motives either for the delays or for
the selection. 1 think, we should respect
the UPSC in this matter and oot cast any
doubts.

]
18.09 hrs. i

The Lok Sabha then adjourned till Eleverd
of the Clock on Tuesday, December 3, 1968/
Agrahayana 12, 1890 (Saka).
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